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LOK SABHA DEBATES

LOK SABHA

Thursday, March 22, 1990/Chaitra 1, 1912
' (Saka)

The Lok Sabha met at
Eleven of the Clock

[MR. SPEAKER in the Chairl

MR. SPEAKER: Before we start with
Questions, | wish to draw the attention of
Members that normally there are 20 Ques-

+tions in the Starred List for answer and there
‘is only one hour to exhaust the List which
means if we want to cover all the 20 ques-
tions ideally, not more than three minutes
should be taken on each question. Butonmy
part | am keen to see that at least 10 to 12
questions should be orally answered.  would,
therefore, impress upon the Honourable
Members to cooperate with me and not to
insist to continue with one question beyond
five minutes on an average.

Honourable Members may bear in mind
that under the Rules a question is not to
exceed 150 words and as such supplemen-
tary question should also not exceed that
limit. Supplementaries have to be brief,
pointed without any long preface or introduc-
tion, and only one question should be asked.
Similarly, replies of the Ministers should also
be brief. Frequent interruptions have also to
be avoided to makethe Question Hour useful.

ORAL ANSWERS TO QUESTIONS
[English)

Claims Under Comprehensive Crop
insurance Scheme

*142. SHRI GANGA CHARAN
LODHI:
SHRI K. PRADHANI:

Will the Minister of AGRICULTURE be
pleased to state: -

(a) whether there is still an abnormal
delay in payment of claims under the Com-
prehensive Crop Insurance Schemetofarm-
ers, '

(b) how much total amount is outstand-
ing in this respect, State-wise; and

(c) what effective measures are being
taken and contemplated to help these sufter-
ing farmers?

[ Translatio n}

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE(SHRI DEVI
LAL): (a). No, Sir. Out of the total claims of
Rs. 607.29 crore that are payable under the
CCIS upto the end of Kharif 1989, claims of
the order of Rs. 578.54 crore have already
been paid. The balance claims of Rs. 28.75
crore pertaining to Kharif 1389 & previous
seasons are pending for want of state gov-
ernments’ share.

(b) A Statewise statement of the details
of indemnity claims yet to be paid under the
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CCIS upto the end of Kharif 1989 is laid on
the table of the House.

(c) State Governments have been ad-
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vised to send yield data in time and release
their onethird share expeditiously to avoid
delay. ' '

STATEMENT
SINo. Nameofthe claims to be paid
States/U.Ts. (Rs. in lakh)
1_ 2 3

1. Andhra Pradesh 1791.19
2. Gujarat 749.49
3. Himachal Pradesh 5.02
4. J. & K. 64.89
5. Kerala 0.10
6. Maharashtra 245.73
7. Tamil Nadu 18.85
8. Pondicherry 0.04
- ) Total 2875.31

1/3 share of State Governments awaited.

SHRI GANGA CHARAN LODHI: M.
Speaker, Sir, | would like to know from the
hon. Minister whether any directive hasbeen
issued to state governments to make pay-
ment of the balance claims of Rs. 28.75
crore panding for want of state governments’
share and action proposed to be taken in
case they fail to comply with the directive
issued to them?

SHRI DEVI LAL: All the State Govern-
ments have been informed that in regard to
payment of claims under the crop insurance
scheme, one third payment is to be made by
them and remaining two third payment is to
be made by Central Government. They have
been advised to release their one third share
expeditiously to avoid delay in making pay-
ments.

SHRI GANGA CHARAN LODHI: Mr.
Speaker, Sir, no details have been given
about Madhya Pradesh, Uttar Pradesh and
Bihar in the written statement showing out-
standing amounts against state govern-
ments. | would like to know, through you,
whetherthe Comprehensive Crop Insurance
Scheme has not been implemented in
Madhya Pradesh, Uttar Pradesh and Bihar?
it so, why not?

SHRI DEVI LAL: So far as the crop
insurance is concerned, it has been imple-
mented in almost all the states except one or
two states like Punjab and Haryana.
[English]

SHRI UTTAM RATHOD: Sir, there are
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many Crop Insurance cases lying inthe High
Court of Bombay for the last two to three
years. Will the Government expedite the
judgements in these cases?

[ Transiation]

SHRI DEVI LAL: Mr Speaker, Sir, the
Gavernment will take action on the sugges-
tiongiven by the hon Member and do its best
to expedite the matter

SHRI PURUSHOTTAM KAUSHIK Mr
Speaker, Sir, | would like to know from the
Hon Deputy Prime Minister as to what are
the critenia of fixation of amount to be paid
under the Crop Insurance Scheme? | am
asking this because thera are different yard-
sticks for different states It has been imple-
mented In Madhya Pradesh also, but it is not
exactly a Crop Insurance Scheme | under-
stand the scheme implemented in Madhya
Pradesh is meant for recovery of bank loans
takenby the 6 Farmers whereas the Scheme
1s amed at providing compensation to the
farmers for the damage to their crops due to
natural calamities like drought, floods etc
So, | would like to know from the hon Minis-
ter as to what are the critena of fixation of
amount under the Crop Insurance Scheme
and whether the scheme beingimplemented
in Madhya Pradesh has the approval of the
government?

SHRIDEVILAL Mr Speaker, Sir, Crop
Insurance Scheme providing for a cover of
Rs 10,000 has been implemented in aimost
all states with effect from 1st April, 1985
Wheat, paddy, coarse grains, ollseeds and
pulses are covered under it The amount to
be paid under the scheme Is equal to the
amount of loan taken by the farmer from the
bank subject to a maximum of Rs 10,000/-

SHRI MAHESHWAR SINGH Mr
Speaker, Sir according to the reply laid on
the Table of the House, the outstanding
amount against Himachal Pradesh i1s Rs
5 02 lakhs |would like to know by when this
amount 1s°likely to be paid by Himachal
Government

CHAITRA 1, 1912 (SAKA)
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SHRI DEVI LAL: Mr. Speaker, Sir, the
new Government is making efforts to bring
cash crops such as cotton and fruits also
under his scheme

SHRI BALASAHEB VIKHE PATIL: Mr
Speaker, Sir, through you, | would like to
know from the hon Minister whether this
scheme 1s applicable to such farmers only
who have taken loans orallfarmers irrespec-
tive of their having taken loans or not? In this
Insurance Scheme meant only for the farm-
ers who take loans or for the others also?
How are you going to provide relief to farm-
ers?

SHRI DEVI LAL Mr Speaker, Sir, the
Government 1s considering a lot of things,
but this 1s not the opportune moment to
discuss them The present delay in making
payment is attributed to the failure of State
Governments In releasing their share The
one third amount will be paid by the State
Government and the remaining two third will
be paid by the Centre Although | am part of
government, yet | nave my individual views
which 1 do not hesitate to express Iwant that
cotton and fruit crops shiould also be brought
under the scheme At present, they are not
covered under the scheme | made every
effort and even prayed to God to get over the
delay, but | could not succeed | failto under-
stand the causes of delay despite '‘Bhajan’
and 'Puja’to ‘Prabhu’ However, | should not
be blamed for the delay Perhaps it might be
the wish of ‘Prabhu’

[Enghsh_]

DR BIPLABDASGUPTA Mr Speaker,
Sir (Interruptions)

[Translation]

SHRI PV NARASIMHA RAO Mr
Speaker, Sir, the question is very simple that
atpresentbankloan I1s being insured and not
the crops under the scheme A ot of discus-
sion has already taken placeon it If the Hon
Deputy Prime Minister tries to go into the
matter, he will come to know that a commit-
tee was set up In this regard to make this
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scheme more comprehensive. The Govern-
ment should consider this issue.

MR. SPEAKER: The questionis regard-
ing crops and not loans. )

SHRI P.V. NARASIMHA RAO: M.
Speaker, Sir, this question was regarding
the insurance of crops and the insurance is
linked with bank loan. For example, if | take
a particular amount of money as loan, my
crops will be insured to the extent of amount
of loan taken from the bank. I, | do not take
loan and my crops get damaged, | will not get
anything under the scheme. Willthe Govern-
ment remove this anomaly in the scheme?

SHRI DEVI LAL. In this regard 1 would
like to say that crops are insured for a maxi-
mum amount of Rs. 10000/- only. There is
provision for fuli compensation for the loss
suffered due to drought or natural calamities
up to that imit. Presently the scheme covers
the risk upta Rs. 10,000/-only. We are trying
our leve! best to implement this
scheme.(Interruptions)

[English]

MR. SPEAKER: No point of order in
Question Hour. '

(Interruptions)

MR. SPEAKER: What can | do? | can-
not compel the Minister. One hon. Member
at atime.

[ Translation]

SHRI DEVI LAL: | am trying to satisfy
the hon. Member. The scheme was formu-
lated by them. We implemented this scheme
after considering it....(Interruptions)

MR. SPEAKER: A committee was set
up in this regard. Is there any report from #?

SHRI DEVI LAL: Mr. Speaker, Sir, a
report has been submitted by the Commit-
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tee. ltis under consideration. But | would like
to tell about the short-coming in it.

[English)

SHR! P.V. NARASIMHA RAO: We
wanted to know whetherthe report has come.
He does not seem to know whether the
report has come. First let him say whether it
has come.

[ Transiation)

SHRIDEVILAL: The report has already
been submitted and it i1s under our consid-
eration. Out of a total claims of Rs. 277.16
crore, Rs. 214.13 crore have been spent in
Gujarat alone. 1 am surprised how this hap-
pened. This scheme was formulated by the
previous Government. Itis under our consid-
eration.

{Interruptions)

MR. SPEAKER" Shastnj, please take
your seat, Shn Biplab Dasgupta.

[Engiish]

DR. BIPLABDASGUPTA" The scheme,
as it stands at the moment, is not of much
benefit to the farmers. Apart from the fact
that 2 number of crops have been excluded
from the scheme, itcalculates damages only
at the district ur biock-level. This means that
even when there 1s a serious damage at the
village or household level, the iarmors con
cerned do not get any benefit rr compensa-
tion unless such damages alzo take place at
the district or sub-division or block-level.

There is another anomaly. The damage
is calculated on the basis of the productivity
over the past five years, which operates
against the farmers who have made big
investments in the current year.

| would like to know from the hon. Min-
ister whether the Government is thinking
terms of recasting the scheme by taking into
accoun: these annmalies. '
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[ Transiation}

SHRIDEVILAL: Mr. Speaker, Sir, there
will be volley of questions on by them if | say
anything more. We will consider their sug-
gestions. (Interruptions)

MR. SPEAKER: Shastriji, please take
your seat. | have called for the next question.
Shri A.K. Patel.

[English]

Expert Committee on Fixation of Remu-
nerative Prices for Agricultural Produce

*143. DR.A.K. PATEL:
SHRI PYARELAL KHANDEL-
WAL:

Wili the Minister of AGRICULTURE be
pleased to state:

(a) whather Government have setup an
Expert Committee under the chairmanship
of a former Planning Commission Member
to go into all the issues connected with the
fixation of remunerative prices for farmers’
produce;

(b) whether the Committee has submit-
ted any report, if so, its findings and Govern-
ment's response thereto; and

(c) whether the reactions of the farmers’
bodies have been sought on the recommen-
dations of the Committee; it so, the details
thereof?

[ Translation)

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE(SHRI DEV!I
LAL): (a) Government have set up an Expert
Committee for Review of Methodology of
Cost of Production of Crops under the Chatr-
manship of Dr. C.H. Hanumantha Rao, For-
mer Planning Commission Member. The
Commattee will alscreview the termsof trade
between agriculture and non-agricuitural
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sectors and suggest any other measures to
improve the remunerativeness of crop pro-
duction.

(b) The Committee has submitted its
Interim Report which is under consideration
of the Government.

(c) The Committee comprises of ex-
perts vho are expected to examine technical
issues involved from a scientific and objec-
tive angle. The farmers’ bodies would how-
ever have opportunity to react to the recom-
mendations of the Expert Committee after its
report is released.

A committee of the representatives of
farmers has been constituted under the
Chairmanship of ShriJoshi. They will also be
asked to give their views. After that, the
Government will consider the matter.

[English]

DR. A.K. PATEL: This topic was dis-
cussed in part during Eighth Lok Sabha
several times but no result was achieved.
This time luckily we have here Shri Devi Lal
who is a person to handle this subject and |
am hopeful that he will handle this subject.

This cost of production varies from place
to place especially in Gujarat where we have
to tap water from neighbouring States. There-
fore, the cost of production is very high. What
steps the Government is going to take to
equalise the cost of production of crops for
all the places? '

[ Translation)

SHRI DEVI LAL: Whatever he has said
is absolutely right. Considering the condi-
tions of almost every State, besides Shri
Joshi's organisation, farmers’ organisations
of each State and all the Chief Ministers
were asked to send the names of the repre-
sentatives alongwith their bio-data. Based
on the bio-data so received, a seven mern-
ber committee has been appointed in each
State which wouid ook into the matter as to
what procuremant price should be fixed for a
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particular grain in a particular State. Alithese
things will be decided by that committee.

[ Eng!ish]

DR. A.K. PATEL: Sir, hon. Devi Lal-ji
has replied to part (c) of the question wherein
he has stated: “The farmers’ bodies would
however have oppo:tunity to teact to the
recommendations of the Expert Committee
after its report is released,” What is the
meaning in taking the opinion afterwards?
Why don'tthe Government include the farm-
ers right from the beginning and ask the
opinion? They shouid rather consider the
farmers’ suggestions for considenng the cost
of production of crops. )

[T ransfan'on]_

MR. SPEAKER: He is asking w..y don't
provide representation to the farmers in the
committee?

SHRI DEVI LAL: If he could give a
separate notice for this, | would tell their
names later.

SHRI HARIN PATHAK: Had enquiries
been made from the farmer to find out as to
how much he spends on the fertilizers and
seeds, he would have received the price
kocad on the cost of these inputs

SHRI DEVI LAL: While determining the
price, all the crops would be taken into con-
sideration. At the same time, the cost of
production including the cost of various in-
puts and the managerial cost would also be
taken into consideration. The woman who
brings meals for the farmer working in the
fields is called “Batwaran”. | am afraid, I will
have to impart this bit of adult education to
you. The cost of her labourbasedon thetime
she spends in carrying meals from her house
to the field would also be taken into consid-
eration. Provision for all these factors will be
made in it so that the farmer could get
reasonable price. While fixing the price, the
committee will also take into account any
rise inthe cost of inputs afterthe cropis sown
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so that the farmer could get the right price.
His terms of trade would be taken into con-
sideration in order to know how much is
spent by him on the crops he raises. In this
way all the tactors would be taken into con-
sideration.

SHRI PYARELAL KHANDELWAL:Mr.
Speaker, Sir, hon, Minister made a mention
of setting up of an expert committes. | would
like to know whether any guidelines have
beenformulated forthe proposed committee
to fix remunerative prices for the crops, tak-
ing into account capital investment and inter-
est on the capital, other incidental expendi-
ture and profit to be allowed and rise in
general price-index of other commodities. |
wculd like to know whether any guidelines
have been issued to the expert committee, if
not does the Government propose to issue
any guideline in this regard so as 1o ensure
remunerative prices for the produce of farm-
ers.

SHRI DEVI LAL: While fixing prices for
agricultural produce, wages paid to the la-
bourers, expenditure incurred on ploughing
the fields with the help of a pair of bullock or
a tractor, etc. will be taken into account as
farmers have to pay for it if they do not have
a pair of bullock or a tractor of their own.
Ploughing charges at the rate of Rs. 40/- per
acre, no matter whether he ploughs the
fields with the help of his own tractor or with
the help of a hired tractor, will be taken intc
account. Perhaps he does not know what is
a ‘bund'’. For him, a ‘bund’ is nothing more
than raising the level of the land. It will also
be taken into accoum. The prevailing prices
of insecticides and fertilizers will also be
taken into account. The Depreciation of
agricultural implements will also be taken
into account. Not only this, depreciation in
the value of cattle-shed will also be taken
into account. Expenditure incurred on irriga-
tion and payment of revenue and other taxes
on land will also be taken into account.
These things never came in their minds
earlier. Now we have set up a committee to
go into all those aspects referred to above. it
has been an outstanding demand of the
farmers to provide them remunerative prices
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for their produce, i.e. a price having a bear-
ing on their costs of production. It is also
demanded by the farmers that agriculture be
given the status of an industry. In order to
fulfil this demand, we have set up an expert
committee which will decide as to how it can
be done. It is not an ordinary commiittee. it is
acommittee with a tenure of 3 years. We will
try to accept its recommendations to the
extent possible. lts recommendations will be
duly considered by our Government.

SHRI BALGOPAL MISHRA: Mr.
Speaker, Sir, the statement laid by the hon.
Minister on the table of the House has left
many points unexplained. Neither the Fi-
nance Minister in his general Budget nor Shri
Devi Lal in his written reply gave any hint as
to whether the cost of land which is sup-
posed to be capital investment, will be taken
into account while fixing the prices of agricul-
tural commodities. Therefore, | would like to
submit that the interest on the cost of land
which is the capital investment of the farmer
should also be taken into account while
fixing prices of agricultural commodities.

SHRI DEVI LAL: A decision would be
taken keeping in view each and every as-
pect. It seems that he has not cared for going
through the whole statement. Had | read it
outinthe Housae, it could have been said that
Iwas wasting the time of the House. Allthese
details are already there in the statement. As
regards expenditure incurred, it wiil also be
taken into account and decision would be
taken keeping all these things in view. Be-
sides, an amount equal to one and a half
times of the wages of the labour prevailing in
a particular area will also be taken into ac-
count for the management of farm by the
farm owner.

Reinstatement of Dismissed DTC
Employees
-+
*144. SHRI| BALESHWAR YADAV:
SHRi KARLA MUNDA:

Will the Minister of SIHIRFACE TRANS-
PORT be plea~r- <.

CHAITRA 1, 1912 (SAKA)
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“(a) whether all the employees of the
Delhi Transport Corporation dismissed for
participating in the strike during March, 1988
have been reinstated;

(b) if not, the reasons therefor;

(c) whether a demand has been made
for giving full salary to the reinstated employ-
ees for the period of their suspension; and

(d) if so, the decision taken by Govern-
ment thereon?

[English)

THE MINISTER OF ENERGY AND
MINISTER OF CIVIL AVIATION(SHRI ARIF
MOHAMMAD KHAN): (a) Out of 3125 dis-
missed DTC employees, 2906 have been
reinstated in service of DTC as on 12-3-
1990.

(b) 72 dismissed employees who have
represented for their reinstatement and who
have been asked to join duty have not yet
reported for duty. The remaining 147 em-
ployees have not approached DTC for rein-
staternent.

(c) Yes, Sir.

(d) No decision has so far been taken in
this regard.

[ Translation)

SHRI BALESHWAR YADAV: Mr.
Speaker, Sir, as hon. Minister stated that out
of 3115 dismissed employees, 2906 em-
ployees have been reinstated. Through you,
I would like to know from the hon. Minister as
to whether it is not the duty of the Govern-
ment to call the remaining employees to
report for duty. Will the Government take
action to inform the remaining employees to
report for duty?

SHRI ARIF MOHAMMAD KHAN: Mr.
Speaker, Sir, a general announcement has
already been made in this regard and these
employess also know that the Government
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has taken a decision to reinstate them in
service. Under the decision taken earlier in
October, 1989, some conditions were im-
posed on them for taking them back in the
service. Employees objected to imposition
of conditions which they considered very
humiliating. Whenthe new Governmentcame
into power, those conditions were also with-
drawn. Now all dismissed employees will be
reinstated simply on making an application
to this effect. However, there is yet another
problem in it. Since the hon. Member has
asked, | would like to inform him that out of
the total dismissed employees, many of
them have crossed the age of retirement or
have taken up employment elsewhere. That
is why they do not want o be reinstated. So
far as Government is concerned, there is no
objection from our side in taking them back
in service.

SHRIBALESHWAR YADAV: Sir, lwould
like to know from hon. Minister whether the

dismissed employees will be given pay and ~

allowances for the period of their dismissal.
I would also hke to know whether the depen-
dants of the dismissed employees who
committed suicide out of frustration during
the period of strike would also be provided
compensation of Rs. 2 lakh each and a job
for at least one member of each family.

SHRI ARIF MOHAMMAD KHAN: Mr.
Speaker, Sir, asregards payment of salaries
for the dismissal period, a statement was
made in this House by Shri Unnikrishnan,
Minister of Surface Transport on the 28th
December, 1989. According to that state-
ment, some proposals have been made by
the Transport Ministry. These proposals have
been sent to diffarent departments of the
Government for consideration. As a con-
crete decision is required to be taken after
consultation with concerned parties the
matter is still under consideration. However,
the decision is likely 1o be taken very soon.

As regards the employees who died
during the period of strike, as far as | know,
some decisions have been taken in this
regard.
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SHRI MADAN LAL KHURANA: No
decisions have been taken:

SHRI! ARIF MOHAMMAD KHAN: If no
decision has been taken, | shall treat the
hon. Member's view as his suggestion and
the Government shall take a decision in this
matter.

SHRIMADAN LAL KHURANA: Sir, apart
from nearly 1100 employees, who were
dismissed during the strike, nearly 500-600
Scheduled Caste employees who had been
working for the last several years were also
dismissed with one stroke of pen. Interviews
were held at Ghaziabad and Dadri and some
persons were inducted into service. | would
like to know as to why all those 500-600
Scheduled Caste employees have not been
reinstated so far and the time by which they
shall be reinstated? '

Sir, subsequent to interviews held at
Dadri and Ghaziabad and induction of per-
sonal in the last 4-5 years, the D.T.C.
services in North Delhi have gone from bad
to worse. Even if we take into account the
total number of private and D.T.C. buses, we
are still short of 500 buses. | would like to
know the reasons for the deteriorating con-
dition of D.T.C. services.

SHRI ARIF MOHAMMAD KHAN: Hon.
Mr. Speaker, Sir, since this question per-
tains to the dismissal of D.T.C. employees
on strike and their reinstatement, the ques-
tion asked by the hon. Member is not rele-
vant. | have no information about these 500
employees who were dismissed as per the
statement of the hon. Member. The hon.
Member said that their dismissal was on
account of their involvement in the strike.

SHRIMADAN LAL KHURANA: It was in
the context of the strike. These dismissals
took place only after the strike.

SHRI ARIF MOHAMMAD KHAN: This
question mainly deals with the dismissal of
D.T.C. employees during the strike. But if the
dismissal of these employees has any con-
nection with the strike, then any decision
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taken by the Government in case of other
employees will be applicable to them also. If
they have been dismissed for other reasons,
then | would like to assure the hon. Member
that the Government will take a sympathetic
view of their case. '

If they have been compulsorily retired
for the violation of any rules or regulations,
they will again get every opportunity to be
taken back in the service.

SHRI MADAN LAL KHURANA; Sir, |
would like to stress that these employees
had been dismissed on false charges of their
involvement in the strike.

SHRIARIF MOHAMMAD KHAN: | have
come prepared to answer only the question
pertaining to the strike. Therefore, that is my
limitation. But | have noted whatever has
been said here by the hon. Member and this
matter will be decided on the basis of merits.
As regards the question of recruitment being
done outside Delhi, | do not have the requi-
site detailed information with me. In case,
the hon. Member so desires, the required
information shall be made available to him.

SHRI GOPAL PACHERWAL: Serious
cases were registered against the employ-
ees while they were on strike. Despite your
notice these employees are not reporting for
work fearing police harassment and because
of the cases registered against them. May |
know the exact numberof employees against
whom cases have been registered on seri-
ous charges.

SHRI ARIF MOHAMMAD KHAN: Ac-
cording to the information available with me
the Delhi Administration did register some
cases as it was a violation of the Mainte-
nance of Essential Services Act. Butwhen a
decision was taken to reinstate the employ-
ees, the Department of Transport requested
the Delhi Administration to initiate proceed-
ings for the withdrawal of cases registered
against the empioyees. | don't think any
employee is not joining duty because of the
case registered against him. .
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SHRI TARIF SINGH: Sir, the hon. Min-
ister has stated that all the dismissed em-
ployees, who represented for their reinstate-
ment, have been reinstated. But the previ-
ous Government had laid down a condition
that the dismissed employees would be rein-
stated provided they tendered an apology.
The remaining employees who refused to
tender an apology were not re-instated.
Secondly, the seats provided for the D.T.C.
conductors in D.T.C. buses had been re-
moved. May | know from the hon. Minister if
seats for the conductors are being provided
again? o

SHRI ARIF MOHAMMAD KHAN: In my
reply to the main question, | had said that
after the new Government came to power,
the decision taken by the earlier Govern-
ment was amended and the conditions laid
down thereunder, which were objected to or
considered humiliating by the employees,
were withdrawn. Now they need not signthe
document as envisaged earlier. Now they
have only to make a request for being rein-
stated. Government has directed the D.T.C.
to reinstate all dismissed employees, who
do so, Sir, sofar as the restoration of conduc-
tors’ seat is concerned, if you permit me, |
shall pass on the hon. Member's question to
hon. Shri Unnikrishnan in whose absence, |
have been replying the questions addressed
to him. - '

[English)
....(Interruptions)"....
MR. SPEAKER: | have not permitted
you, Shri Poojari. Please take your seat.

....(Interruptions)*....

[Translation]

SHRI HARISH RAWAT: The D.T.C.
employees went on strike as the recommen-
dations of the Fourth Pay Commission were

*Not recorded.
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not implemented in their case. It is not clear
from the hon. Minister's reply whether the
Government is going to accept and imple-
ment the recommendations of the Fourth
Pay Commission in the case of D.T.C.
employees. It is also not clear as to how
many of the employees dismissed duringthe
strike were reinstated before December,
1989. Had the Government decided at that
time to reinstate all those employees who
had agreed to maintain discipline? May |
know the number of employees reinstated
before December and the number of those
reinstated after 2nd December.

SHRI ARIF MOHAMMAD KHAN: Sir,
the question relates to the dismissed em-
ployees of the D.T.C. during their strike and
not to their demands. But if the hon. Member
gives a notice, the requisite information shall
be made availableto him.... (Interruptions)....
There is no doubt that you are still with us. As
regards, the second question asked by the
hon. Member that before December,
1989...(Interruptions)....

SHRI HARISH RAWAT: | have asked
the question about the position as it existed
before 2nd December, 1989.

SHRIARIF MOHAMMAL KHAN: | have
no information about the position as it ex-
isted on 2nd of December, 1989 but | have
with me the information regarding 27th
December. If the hon. Mer' .:-- wants infor
mation about the position as 1t existed on 2nd
December, 1989, | shall su,.tiy tne same to
him. In this context, the date 27th December
has its relevance because the earlier deci-
sion was revised on this very date and a
statement in this regard was made in the
House on the 28th of December. Perhaps
the information sought by the hon’ble Mem-
ber has been covered and furnished under
the details' of information | have already
supplied while stating the position as it ex-
isted on 27th of December. Moreover, the
earlier form of representation containing the
condition for reinstatement was more a mercy
petition than a representation. Offers were
sent to a total of 2671 D.T.C. employees.
The total number of dismissed employees
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was 2645 and the number of employees who
gave their acceptance was 2461 and the
number of those who were reinstated was
2460.

Sale of Spurious Fertilizers

+
*145. SHRI SANTOSH KUMAR
GANGWAR:
SHRI PRATAPRAO B.
BHOSALE:

Will the Minister of AGRICULTURE be
pleased to state:

(a) whether Government are aware that
spurious fertilizers are being sold in some
parts of the country after filling them in new
empty gunny bags printed with trade marks
of public sector undertakings; and

(b) if so, the steps taken or proposed to
be taken by Government in this regard?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE(SHRIDEV!I
LAL): (a). Yes, Sir. Some complaints have
been received particularly from the states of
Uttar Pradesh, Madhya Pradesh and Union
Territory of Delhi regarding sale of spurious/
mis-branded fertilizer as high analysis fertil-
izers like DAP. ' '

(b). Under the provisions of Fertilizers
Control Order 1985, the powers for enforce-
ment of the quality control measures have
been delegated to the States/Union Territo-
ries. In the specific cases, State Govern-
ments of Uttar Pradesh, Madhya Pradesh
and Union Territory of Delhi were advised to
take action in the matter. Other State Gov-
ernments have also been advised to organ-
ise vigorous checking and inspection of fer-
tilizer both at manufactures level as well as
from the distribution system to check the
sale of non-standard/mis-branded fertilizers
to the farmers. Central Government also
supplements the efforts of the State Govern-
ments by way of random drawing of samples,
and checking the quality at the Central Fer-
tilizer Quality Control and Training Institute.
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Central Government also organises
training of Inspectors and Analysts of the
State Governments to keep them waell in-
formed about the provisions of the Fertilizer
Control Order and other related Orders/Acts.

SHRI SANTOSH KUMAR GANGWAR:
Mr. Speaker, Sir, | would like to thank the
hon. Deputy Prime Minister for his being well
acquainted with the problems of the farmers.
Adequate allocation of funds has been made
in the budget as also a mention has been
made therein 10 provide subsidy on fertiliz-
ers. | hail from Bareilly district of Uttar
Pradesh. It has been seen that empty gunny
bags with trade marks of all the popular
brands printed on them be it IFFCO or any
other brand are easily available in the mar-
ket. Not only this, there are small scale
industries which are engaged in packing and
sealing of gunny bags filled with spurious
fertilizers. Unless supply of such gunny bags
1s stopped, this menace can not be checked.

MR. SPEAKER: You putthequestionto
the hon. Minister

SHRISANTOSH KUMAR GANGWAR:
| would like to know whether Government
propose to take any effective steps to check
this menace?

SHRI DEVI LAL: We have received
complaints that some spurious and
misbranded fertilizers are being sold in the
name of DAP. In order to check adulteration,
we are making efforts to find out a chemical
which could be mixed in it so as to change
the colour of DAP. If change of colour does
notserve our purpose, | would liketo request
the Home Minister to take stringent meas-
ures to curb this activity. | shall advise himto
invoke the provisions ofthe MISAto curb this
adulteration. After all what for this Act was
enacted. Unless persons involved in the
supply of spurious fertilizers are detained
under MISA, sale of spurious fertilizers can
not be checked. No amount of fine imposed
on them deters them to manufacture spuri-
ous fertilizers because they earn far higher
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profits than the amount of fine imposed on.
them. |, therefore, seek the cooperation of
the House in this matter. There cannot be a
serious crime than manufacture and sale of
spurious fertilizers on which not only the
crores of farmers, who use fertilizers for
increasing their production, are dependant
but the whole country is dependant on the
production of the farmers. The Government
officials also collude with them. Itherefore, in
my capacity as a Deputy Prime Minister and
in my personal capacity also, would like to
say that there is only one remedy for this. If
hon. Members lend their co-operation, such
persons can be detained under MISA, which
should have been used against such per-
sons instead of persons like Shri Badal.

SHRI SANTOSH KUMAR GANGWAR:
| would like to elicit yet another information
from the hon. Deputy Prime Minister. Fertil-
izers supplied to farmers on subsidised rates
are of very sub-standard quality. | would like
to know whether any steps are proposed to
be taken to guarantee quality and quantity of
fertilizers supplied to farmers under the
subsidy scheme.

SHRI DEVI LAL: The Government is
seized of the matter and contemplating some
measures. In fact, | gave a hint also. If you
lend a helping hand to us allthesethings will
be taken care of.

MR. SPEAKER: ShriPrataprao Bhosle.

(Interruptions)

MR. SPEAKER: Youmay please check
the question list. His name is Shri Prataprao
Bhosle.

SHRI PRATAPRAO B. BHOSLE: The
hon. Deputy Prime Minister has said very
emphatically that he would do this and that.
| would like to know the number of persons
against whom action has been taken in this
regard. Who are the persons and traders
involved in this racket? | would also like to
know the nature of compensation to be paid
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to the farmers who suffered losses due to
use of spurious fertilizers?

SHRIDEVILAL: ltis agood suggestion.
We are trying to identify the persons and
traders involved in this racket. | hope that we
will get your support also in the matter. This
issue is more important than that of the
security of the country. If adulterators are
allowed to go scot free even after committing
crime like this, they will find a way out to
colourised fertilizers also. That is why | am
seeking your co-operation to deal with them.

SHRI RAJBIR SINGH: | would like to
know from the hon. Minister as to how many
cases of adulteration of fertilizers have sofar
been detected and in what quantity common
salt was used in place of Ammonia and
whether any punishment was awarded to
them. | would also like to know the number of
cases in which laboratory tests were carried
out and the number of traders and facto-
ryowners manufacturing and selling spuri-
ous fertilizers after packing and selling them
in gunny bags of known trade marks, who
were awarded punishment?

SHRIDEVILAL: The Government wants
to punish them and the matter is also en-
quired into. Let us gain ground, everything
willbe set right. -

[English)

Guldelines tc Governors Regarding
Nominations to State Legislative
Councils

+
*146. SHRIL.K. ADVANI:
SHRI SHANKERSINH
VAGHELA:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether any guidelines have been
issued to the Governors in regard to making
nominations to the State Legislative Coun-
cils; and
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(b) if so, the details thereof?

THE MINISTER OF HOME AFFAIRS

(SHRI MUFTI MOHAMMAD SAYEED): (a).
No, Sir.

(b) Does not arise.

SHRI L.K. ADVANI: The hon. Minister
has replied that no guidelines were issued
and, therefore, the question does not arise.
The question has been prompted by the
action of the Maharasntra Governor who just
before the elections made certain nomina-
tions to the State Legislative Council, which,
though legally may not be questionable and
constitutionally may not be questionable, but
whose political ethics was questionable. It is
in that context that this question has been
raised. | would like to know from the Govern-
ment whether the various recommendations
made by the Sarkaria Commission in re-
spect of the role of the Governors have been
considered by the Government and whether
any decision has been made in respect of
those recommendations. This is because it
has a direct bearing on the Centre-State
relations.

SHRI MUFTI MOHAMMAD SAYEED:
The Sarkaria Commission on Centre-State
relations has categorically stated that Article
171 of the Constitution does not provide for
the exercise of discretion by the Governor in
the matter of nominations to the State Legis-
lative Council. '

SHRI L.K. ADVANI: That is not my
question. It did not relate only to the specific
instance which provoked the question. | am
talking of the entire gamut of recommenda-
tions and the guidelines that have been
suggested by the Sarkaria Commission in
order 1o ensure that any person who occu
pies the office of Governor is able to dis-
charge his duties correctly and properly as
warranted by the Constitution. Have those
recommendations of the Sarkaria Commis-
sion in respect of Governors been consid-
ered by the Government and whether the
Government have accepted those recom-
mendations?
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SHRI MUFTI MOHAMMED SAYEED:
Those recommendations are under the
consideration of the Government.

SHRI L K ADVANI: A specific sugges-
tion was made by the Sarkaria Commission
which is in a way only an endorsement of
assurances given atthe time of the Constitu-
ent Assembly and that is that while appoint-
ing Governors, the State Governments would
be consulted, and not merely informed. |
would like to know whether in the recent
appointments of Governors by the new
Government, this particular assurance given
earlier by every Government, and which
when it was overpassed by any Govern-
ment, we from the opposition criticised it,
was adhered to.

SHRI MUFTI MOHAMMAD SAYEED:
Yos, Sir; the Chief Ministers were
consulted....... (Interruptions)

SHR! P CHIDAMBARAM: Since the
Mufti doctrine was proclaimed outside the
Parliament, | would like to know from the
Home Minister whether 1t is a policy of this
Government that on a change of Govern-
ment, all Gavernors appointed by the previ-
ous Government should resign or should be
asked to resign. Is that the policy of the
Government?

SHRI MUFTI MOHAMMAD SAYEED:
The Governors will continue as long as they
enjoy the confidence of the Centre.

[ Translation)

SHRI GUMAN MAL LODHA: M.
Speaker, Sir, | would like to know from the
hon. Minister whether it is constitutionally
proper to remove the Governors of different
states en masse after change of Govern-
ment at the centre? Will the policy of removal
of Governors with the change of Govern-
ment at the centre be reviewed? Secondly,
| would like to know from the hon. Minister
under which Article of the Constitution,
Governors are supposed to enjoy the confi-
dence of the Central Government. Underthe
Constitution, Governors are appointed by
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the President. It is not necessary that they
should enjoy the confidence of the Central
Govemment. | would like to know under
which Article it is necessary to enjoy the
confidence of the Central Government?

[English}

SHRI MUFTI MOHAMMAD SAYEED:
Sir, | think this supplementary question has
no relevance withthe present question. (/nter-

mprbns}

SHRIJANARDHANA POOJARY: Itisa
very important question. (Interruptions)

MR. SPEAKER: Please take your seat.
What is the point?

SHRI EDUARDO FALEIRO: It is a fun-
damental question. It is a basic question. It is
an important question. You are cutting short
the whole supplementary. (Interruptions)

MR. SPEAKER: Please take your seat.
(Intarruptions)

SHRI VASANT SATHE: Have you de-
claredthe question asked by the hon. Member
irrelevant? Have you done it? Was the ques-
tion asked by the hon. Member declared
irrelevant by the Speaker? The Minister has
no right to say that it is irelevant. He must
answer the question. Unless you say, he will
not answer. '

[ Translation)

MR. SPEAKER: Shri Lodha, please
again put the question pointedly.

SHRI GUMAN MAL LODHA: Mr.
Speaker, Sir, | would like to know through
you under which Article of the Constitution
Governors were removed.

SHRI MUFTI MOHAMMAD SAYEED:
Mr. Speaker, Sir, | have already said that so
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far as the Governors are concerned, in 1980
also...... (Interruptions)

[English)

The Governors continue to be in office
at the pleasure of the President. These
Governors stayed. They offered to
resign. (Interruptions)

SHRISANTOSH MOHAN DEV: Sir, the
hon. Minister has said that as soon as the
Government is changed, the confidence of
the new Government on Governors go. In
view of this whether the seven Governors
who have submitted their resignations still
continue. It is more than two months, May |
know whether these Governors have In-
stilled their confidence, 1.e. the Governors of
Manipur and Bihar, because they have not
called the largest party to form the Govern-
ment. Or, will they be changed?

SHR! MUFTI MOHAMMAD SAYEED:
Sir, some Governors have resigned first.
Some have offered to resign. Some have
been asked to continue. There 1s nothing
wrong in that. '

SHRI MANDHATA SINGH: | am very
thankful to you for giving me an opportunity
to speak. Mr. Advani's question has got
deralled when we started talking about
Governors’ resignation and so on. | point-
edly want to ask the hon. Minister to explain
why the Government — as he says — has
not issued any guidelines to the Governors
regarding nominations to the Legislative

Councils? Does the Constitution of India-

clearly indicate that men of lterature, ar,
science and culture will find priority in those
nominations and whether those guidelines
which are given by the founding fathers of
the Constitution are being deliberately vio-
lated?

SHRI MUFTI MOHAMMAD SAYEED:
Sir, Anticle 80 (3) says that the people who
willbe nominated as Members to the Council
should be men of literature, science, art and
social service. This is the principle.
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Development Boards in Mahar-
ashtra

+
*147. SHRI BANWARI LAL PURO-
HIT:
SHRI BABANRAO DHAKNE:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Government of Mahar-
ashtra has sent a revised draft proposal to
the Union Government for setting up of
separate statutory Development Boards for
Vidarbha, Marathwada and Konkan; and

(b) if so, the decisions taken thereon?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
and (b). A Statement is laid on the Table of
the House.

STATEMENT

The Government of Maharashtra have
made two proposals. The first proposalis for
establishment of separate Development
Boards for Vidarbha, Marathwada and the
rest of Maharashtra as envisaged in article
371(2) of constitution and the second pro-
posal is for amending article 371 (2) so as to
include a specific provision for establish-
ment of a separate Development Board for
Konkan also. In the case of first proposal, the
State Government furnished a revised draft
scheme for giving effect to the said
constitutional provision. It comprised a draft
order to be made by the President under
article 371 (2) and a draft order to be issued
by the Governor in pursuance thereof
providing inter alia for establishment of
Development Boards for Vidarbha, Marath-
wada and the rest of Maharashtra., After
examination, the Government of Maharash-
tra were requested to consider recasting the
Governor's order keeping in view the re-
quirements of the State and the legal opinion
in the matter. The reply of the State Govern-
ment has since been received. As far as the
second proposal is concerned, in deference
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to the wishes of the State Government, it has
been decided to keep it in abeyance for the
time being and expedite action in regard to
the implementation of the first proposal.

[ Transiation}

SHRI BANWARI LAL PUROCHIT: Mr.
Speaker, Sir, | would like to know from the
hon. Minister whether the revised reply that
you have received... '

[English]

MR. SPEAKER: The question Hour is
over.

WRITTEN ANSWERS TO QUESTIONS
[English]

~ Technological Mission for Providing
Telecommunication Facilities in Rural
Areas

*148. DR. K. KALIMUTHU: Will the
Minister of COMMUNICATIONS be pleased
to state:

(a) whether Government propose to
constitute a special technological mission
for providing telecommunication facilities in
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rural areas; and
(b) if so, the details thereof?

THE MINISTER OF ENERGY AND
MINISTEr OF CIVIL AVIATION (SHBI ARIF
MOHAMMAD KHAN): (a) No, Sjr,

(b) Does not arise.
[ Translation)
Indian Fishermen in Pakistani Jalls

*149. SHRI KASHIRAM RANA: Will the
Ministerof EXTERNAL AFFAIRS be pleased

to state:

" " (a) whether Coast Guards of Pakistan
had caught a number of Indian fishermen
after intruding into Indian waters and they
are being kept in jails for the last three years;

(b) if so, the details thereof; and

(d)the action taken by Government to
secure their release and the result thereof?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI I.K. GUJRAL): (a) and (b).
There are 119 Indian fishermen in the cus-
tody of Pakistan and the dates from which
they have been detained are as follows:

S.No. No. of fishermen D¥e of capture
(i) 33 since 26.10.88
(i) 12 since 03.04.89
(iii) 18 since 17.10.89
(iv) 10 since 27.10.89
(v) 10 since 31.10.89
(vi) 31 since 14.11.89
(vii) 5 since 14.11.89
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(c) A meeting between officials of India
and Pakistan was held in New Delhi 30.1.90
to 2.2.90, todiscuss the question of captured
fishermen and the vessels. It was agreed to
take necessary ac.on to repatriate all the
fishermen and to release all the vessels, that
have been apprehended since 11 February,
1988. '

The release and repatriation will be ef-
fected by 31.3.1990.

U.S. Aid to Pakistan

*150. SHRI HARSH VARDHAN:
SHRIMADHAVRAO SCINDIA:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:
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(a) whether the United States has
granted an aid package to Pakistan which
includes the supply of military equipments
and sophisticated weapons; '

(b) if so, the details thereof and Govern-
ment's reactions thereto;

(c) whether any protest hasbeen lodged
with U.S. Administration in this regard; and

(d) if so, the reaction of U.S. Govern-
ment thereto?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI I.LK. GUJRAL):(a) Yes, Sir.

(b) and (c). The details of US assistance
to Pakistan for FY 89-90 are as follows:

~ Development assistance — $ 43 million
PL 480 Title | — $ 80 million
Economic support funds (ESF) —  $230 million
Foreign Military Sales (FMS) — $230 million
IMET — 4 1 milion
Anti-narcotics aid — $ 5.7 million
million

$589.7

On a number of occasions, the Govern-
ment of India has brought to the attention of
the US administration, India's serious con-
cern over the supply of sophisticated weap-
ons to Pakistan beyond that country’s legiti-
mate defence requirements. ' '

(d) The US Government maintains that
US assistance to 'Pakistan is not directed
against India.

[Ehg!ish]

Arrangements for Handling Coal at
Cochin Port

*151. PROF. K. V. THOMAS: Will the
Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether there is any proposal to
handle coal in Cochin port for the use of
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Mettur Thermal Power Plant and proposed
Kayamkulam Thermal Power Plant; and

(b) if so, the arrangements being made
in the port for handling the coal?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTRY OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
and (b). The Tamil Nadu Electricity Board
has intimated that they do not proposeto use
Cochin Portfor transporting coaltothe Mettur
Power Plant. No decision regarding the Port
which will handle coal for the proposed
Kayamkuiam Thermal Power Plant has been
taken.

Report of Indian High Commission it
Trinidad & Tobago About St. Kitts
Account

*152. SHRIJASWANT SINGH: Will the
Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether the Government have re-
ceived any report from the Indian High
Commission in Trinidad & Tobago to the
effect that the Government of St. Kitts was
seriously enquiring into the alleged accounts
of an Indian National;

(b) it so, on what basis this report was
submitted by the Indian High Commission;

(c) whether Government have investi-
gated into this matter; and

(d) if so, the resuits thereof?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI LK. GUJRAL): (a) No. Sir,

() Does not arise

(c) and (d). This whole question is under
verification.
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Privatisation of Telephone Services

*153. SHRI NATHU SINGH:
PROF. YADUNATH PANDEY:

Willthe Minister of COMMUNICATIONS
be pleased to state:

(a) whether Government propose to
hand over the work relating to provision of
telephones to private sector in view of diffi-
culties and delay in providing telephone
connections and lack of reliable service to
the people;

ib) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a)to (c). There is no
proposal to hand over the work relating to
provision of telephones to private sector.
Every effort is being made to expand and
upgrade the telecommunication network in
order to reduce delays in providing tele-
phone connection and to improve reliability
of the service.

Availability of Agricultural inputs

*154. SHRI ANAND SINGH: Will the
Minister of AGRICULTURE be pleased to
state:

(a) the schemes initiated by Govern-
ment to ensure easy and cheap availability
of power, machines and other modern agri-
cultural inputs to small and marginal farm-
ers; and

(o) the percentage of agricultural pro-
duce contributed at present by small and
marginal farmers and how far it is proposed
to be increased by the end of the Eighth Five
Year Plan? '
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THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) The following Central/Centrally
Sponsored Schemes have been initiated to
ensure easy and cheap availability of power,
machines and other modern agricultural
inputs to small & marginal farmers;

* (i)  Assistance to Small & Marginal
Farmers for'tagcreasing Agricultural
Production.

(i)  Establishment of Farmers' Agro-
Service Centres for custom hiring
and popularisation of improved
implements and hand tools.

(iii) Encouraging irngation through the
use of Sprinklers/Drip System,
Hydrams, Water Turbines, manand
animal operated pumps.

(iv) Integrated Rural Development
Programme.

(v) Lab to Land Programme.
(vi) Jaldhara.

Besides, incentives by way of subsidies
on inputs are also being provided to all the
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categories of farmers including small and
marginal farmers through various Central/
Centrally Sponsored Schemes.

(b) No separate crop production statis-
tics are being collected in respect of small & .
marginal farmers.

[Transiation)
Migration From Punjab

*155. SHRI RAJVEER SINGH:

SHRI KIRPAL SINGH:

Wili the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of persons who have
migrated from Punjab to Delhi during 1988
and 1989;

(b) the amount spent by Government on
them; and

(c) the steps taken by Government for
their rehabilitation?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
and (b).

Year No. of Migrated families Expenditure
1988 2163 5.25 crores
1989 3466 6.75 crores

(c) Following facilities have been pro-
vided to the migrant families from Punjab on
temporary basis:

(i) Financial assistance for diet/food
@ Rs. 10/- per member day sub-
ject to maximum of Rs. 1000/- per
family per month.

(i)  Free oneroom (semipacca/pacca)
accommodation subject to availa-
bility. '

(i)  Free electricity, water etc.

(iv) Ration articles at control rates.

(v) Free medical facilities.
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(vi) Facilities for recreational activities
o such as Library, T.V. sets, etc.

(vii) Assistance inthe admission of their
Children in the schools.

(viii) Police security in every camp.
[English]

Deep Sea Fishing Harbour Along
Maharashtra Coast

*156. SHRI UTTAM RATHOD: Will the
Minister of AGRICULTURE be pleased to
state:

(a) whether the group constituted by
Union Government to identify a suitable
location for the development of a deep sea
fishing harbour along the North-West Coast
has submitted its repont;

(b) whether the Group has considered
the location of the harbour at Agardanda in
Raigarh district of Maharashtra State from
technical point of view; and

(c) the other locations considered suit-
able for the purpose?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) Yes, Sir. '

(b) Yes, Sir.

(c) The Group has also considered the
location at Okha in Gujarat for the develop-
ment of deep see fishery harbour for the
operation of deep sea fishing vessels of
overall length up to 23 metre.

Paddy Cultivation in Kerala

*157 PROF P.J. KURIEN: Will the Min-
ister of AGRICULTURE be pleased to state:
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(a) the paddy production in Kerala dur-
ing 1987-88 to 1989-90;

(b) whether Government intend to in-
clude Kerala under the intensive paddy
production scheme; and ' )

(c) if not, the reasons therefor?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE(SHRI DEV!I
LAL): (a) The estimated paddy production in
Kerala during 1987-88 and 1988-89 was
15.6 and 15.2 lakh tonnes respectively.

The final estimates of production of
paddy for 1989-90 have not become avail-
able from the State of Kerala. However,
according to the present assessment, the
production of paddy in Kerala is expected to
be around 14 lakh tonnes.

(b) It has been proposed to include
Kerala under the Special Foodgrain Produc-
tion Programme — Rice from next year i.e.
1990-91.

(c) Does not arise.

Working Group on Agriculture Credit
- and Cooperation

*158. SHRI K.S. RAO: Will the Minister
of AGRICULTURE be pleased to state:

(a) whether the working Group on
Agricultural Credit and Cooperation handed
by the Chairman, National Bank for Agricul-
ture and Rural Development (NABARD) has
submitted its report;

(b) whether the Working Group has
inter-alia recommended structural changes
in the Crop Insurance Scheme;

(c) if so, the details of the recommenda-
tions; and



39 Written Answers

(d) the action proposed to be taken
thereon?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE(SHRIDEVI
LAL): (a) Yes, Sir.

(b) No, Sir. The Working Group has not
recommended structural changes in the
Comprehensive Crop Insurance Scheme
(CCIS). It has recommended the ~uatinu-
ance of the scheme during the Eigh'n Plan,
with cerlain improvements.

(c) and (d). A Statemant showing the
recommendations of the Working Group is
given below. The recommendations of the
Group are stil under consideration of the
Plarning Commission

STATEMENT

The Working Group has recommended
that the Conprehensive Crop Insutance
Scheme (CCIS) should be continued during
the Vill Plan with the following improve-
ments:

i) The scheme should cover loanee
farmers and exclude non-loaneefarm-
ers.

ii) At present the coverage under the
CCIS is confined to the crops of
foodgrains, oilseeds and pulses which
are nationally important, Many States
have been urging coverage of othe:
crops which are impontant for their
economy. Keeping this aspectin view
in Viiith Plan the State Governments
should be encouraged to formulate
and run special schemeforothercrops
through the GIC on the lines of the
CCIS. In such schemes the major
participation will be of the State Gov-
emments.

iii)y The present arrangement of sharing
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of compensation between the Cen-
tral and State Government in the ratio
of 2:1 forthe nationally important crops
like foodgrains, oilseeds and pulses
may continue. However, as regards
the special scheme, which the states
may run themselves, such sharing
between the Central and State Gov-
ernment should be in the ratio of 1:2.

The rates of premia in the VIill Plan
should be charged from all farmers
based on actuarial considerations,
with an element of subsidy for premia
for all farmers. Accordingly, actuarial
rates of premia above 2% (for small
and marginal tarmers) and 5% (for
other farmers) should be subsidised
and shared equally by the Central
and State Governments.

Assistance to the State Government
in strengthening the crop outting
machinery should form an important
plank of the CCIS in the Vliith Plan.

Legal status to the CCIS should be
provided by passing an Act of Parlia-
ment and establishment of a Central
Crop Insurance Coiporation for con-
ducting crop insurance business in
india may also ha considered.

To ensure that the agricultural loans
disbursed to the farmaers are actually
utilised by them for growing the in-
sured crops, adequate supervision
and monitoring arrangements shouid
be made in the Vill Plan. The credit
disbursing banks and the National
Bank for Agriculture & Rural Develop-
ment (NABARD) should be raspon-
sible fur monitoring and supervising
arrangements under the CCIS.

Ther2 would be no changa inthe area
approach ot tha Scheme whersunder
anindomnity is payable to all farmers
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availing of crop loans from credit insti-

tutions for insured crops in areas

notified under the scheme.
[Translation)

Drug Traffiking In Delhi

*159.SHRI JANARDAN TIWARI: Will
the Minister of HOME AFFAIRS be pleased

+ to state:

(a) whether Union Government are
aware thatdrugtrafficking in Delhiis increas-
ing; and ' )

(b) if so, the measures takento check it?

THE MINISTER OF 'IOME
AFFAIRS(SHRIMUFTI MOHAMMAD SAY-
EED): (a) and (b). Owing to its proximity to
countries like Afghanistan, Pakistan, Iran,
Nepal and Burma, India is beirq used as
transit for drug trafficking with Delhi as one of
the exit points. The Government has en-
acted the Narcotic Drugs and Psychotropic
Substances Act 1885 providing deterrent
punishment to drug traffickers and adequate
powers to law enforcement agencies. A
constant watch is kept on the borders of the
city and the suspects to check infiltration of
diugs. Close liaison is maintained by the
Delhi Police and the excise department of
Delhi Administration with other enforcement
agencies.

[English)

Compensation to Persons Killed by
Terrorists

*160. SHRI RAMLAL RAHI:
SHRIMATI JAYAWANT! NAV-
INCHANDRA MEHTA:

Wiil the Minister of HOME AFFAIRS be
pleased io state:
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(a) the number of persons killed by
terrorists from December, 1989 till date,
State-wise; and

(b) the amount of compensation given
to the families of the victims, State-wise?

THE MINISTER OF HOME
AFFAIRS(SHRI MUFTI MOHAMMAD SAY-
EED): (a) and (b). Information is being col-
lected and will be laid on the Table of the

. House.

[ Translation)

Cases Pending Against Mahanagar
Telephone Nigam Officlale

*161.SHR! KALPNATH SONKAR: Wi
ine Minister of COMMUNICATIONS be
pleased to state:

(a) whether any cases involving corrup-
tion charges against certain officials of
Mahanagar Telephone Nigam are pending;

(b) if so, the details thereof including the
date from which the cases are pending;

{c) whetherthe officials concerned have
been transferred from their respective posi-

tions when they received charges; and

(d) if not, the reasons for retaining them
in their original positions?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION(SHRI ARIF
MOHAMMAD KHAN): (a) Yes, Si

(b) Number of cases pending are as
under:

Delhi —110
Bombay -—44

Detaiis about the pending cases ai.
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given in the Statement below. ~ (d) Does not arise in view of reply at (c)
above.
(c) Yes, Sir.
STATEMENT OF PENDING CASES
. Delhi Bombay
Group A 5 7
Group B 6 6
Group C 85 30

Group D 14 1

~ The year-wise breakup of pending cases is as under:-

‘Delhi Bombay
1978 Nil 4
1979 Nil 1
1980 Nil 3
1981 Nil 1
1982 1 5
1983 4 0
1984 2 4
1985 1 1
1986 6 2
1987 12 ’ 5
1988 42 9
1989 38 9
1990 2 Nil

* Two prosecution cases relating to Group ‘A’ ofticers of Delhi are also pending since
1974. ' '
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Bomb Blasts in Trains and on Raliway
Stations

1570. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether an enquiry has been con-
ducted into the bomb blast on the Jayanti
Janata Express from Bombay to Kan-
yakumari in February, 1990;

(b) if so, the findings thereof;

(c) the number of incidents of bomb
blasts, if any, on trains/railway platforms
during 1989;

(d) whether enquiries have been con-
ducted into each of these incidents; and

(e) it so, details offindings in eachcase?

THE MINISTER OF HOME AFFAIRS
(SHR! MUFTI MOHAMMAD SAYEED): (a)
and (b). The registration, investigation, de-
tection and prevention of crime on the rail-
ways 1s the responsibility of the Government
Railway Police which functions under the
control of the State Governments/Union
Territory Administrations, It is for the Gov-
ernment Railway Police of the State where
the bomb blast took place to register and
investigate case and take appropriate ac-
tion.

(c) to (e). The information regarding the
number of incidents of bomb blasts on trains/
railway platforms and enquiries into such
incidents is not compiled by the central
agencies.

"[Translation)
Allotment of Shops in N.D.M.C. Area
1571.SHRI GOVINDA CHANDRA

MUNDA: Will the Minister of HOME AF-
FAIRS be pleasec  slate:
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(a) the number of persons paying Teh-
bazari but not aliotted shops sofarinN.D.M.C.
area; '

(b) whether Government proposeto allot
shops on permanent basis to them on the
basis of Teh-bazari; and

(c) it so, when and if not, the reasons
therefor?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
209.

(b) and (c). N.D.M.C. has framed a
policy for rehabilitation of Teh-bazari hold-
ers. Under the policy, Teh-bazari holders
upto 1977 are eligible for allotment of stall or
kiosk subject to availability. Teh-bazari hold-
ers for the period 1978 to 1980 are also
eligible for allotment of built-up units after
accommodating pre-1978 Teh-bazari hold-
ers.

[English]

Fishermen and Trawiers heid by India
and Pak

1572. SHRIPARASRAMBHARDWAJ:
Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether there are some fishermen
and trawlers held by India and Pakistan on
charges of poaching in territorial waters on
either side of Sir Creek whose mid-stream
line extended to the sea and constitutes the
yet unconfirmed maritime boundary between
the coastal waters of the two countries;

(b) if so, whether there have been any
meetings between the two countries in this
regard; and

(c) if so, the outcome thereof?



47 Written Answers

THE MINISTER OF EXTERNAL
AFFAIRS(SHRI I.K. GUJRAL): (a) Yes, Sir.

{b) A meeting between officials of India
and Pakistan was held in New Delhi from
30.1.90 10 2.2.90, to discuss the question of
release of captured fishermen and the ves-
sels.

(c) It was agreed to take necessary
action to repatriate all the fishermen and to
release all the vessels, that have been ap-
prehended since 11 February, 88. '

STD Facility in Tripura

1573. SHRI SONTOSH MOHAN DEV:
Will the Minister of COMMUNICATIONS be

pleased to state:

(a) the number of districts of Tripura
connected by STD with Agartala/New Delhy;
and i

(b) the steps contemplated to connect
the remaining districts of Tripura with Agar-
tala and New Deltu? i

THE MINISTER OF ENERGY AND
MINISTER OF CIVIL AVIATION(SHRI ARIF
MOHAMMAD KHAN): (a) Out of the three
“district headquarters in Tripura, one is con-
nected with Agartala and one with New Delhi
through S.T.D.

(b) it is proposed to commission a new
Trunk Automatic Exchange at Guwahati
during the year 1990-91 in order to connect
the remaining districts in Tripura with New
Dslhi.

Opening of Post Offices in Chitoor
District in Andhra Pradesh

1574. SHRI M.G. REDDY: Will the
Minister of COMMUNICATIONS be pleased
to state:
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(a) the number of new post offices
opened during the last three years in Chitoor
district circle;

(b) whether representation have been
received from Chitoor district (A.P.) request-
ing for setting up of more post offices, branch
post offices; and

(c) if so, whether Government propose
to extendthe facility in the remote rural areas
of Chitoor district?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION(SHRI ARIF
MOHAMMAD KHAN): (a) 13 new post of-
fices have been opened in Chitoor district
during the period.

(b) Yes, Sir.
(c) Yes, Sir.
Oilseeds Production Policy

1575. SHRI SANAT KUMAR MANDAL.:
Will the Minister of AGRICULTURE be
pleased to state: '

(2) whether Government have evolved
any new oilseeds production policy aimed at
providing sufficient incentives to the farmers
to grow oilseed crops with improved varie-
ties of seeds and achieving long-term goal of
self-sufficiency in this area;

(b) if, so the details thereof; and
(c) if not, the reasons therefor?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE(SHRI DEVI
LAL):(a)and (b). Yes, Sir. Government have
announced Integrated Policy on Oilseeds
Production, import, distribution and pricing
for the benefit of farmers and consumers.
Under the production aspect, two Centrally
Sponsored Schemes, namely, National
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Oilseeds Development Project (NODP) and
Oilseeds Production Thrust Project (OPTP),
inter-alia provide incentives to the farmers
for use of quality seeds of improved varieties
in order to enhance production so as to
accelerate self sufficiency. i

(¢) Question does not arise.

Setting up of Fertilizer Plant at Par-
adeep

1576. SHRI BHAKTA CHARAN DAS:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether Union Government have
received any proposal to set up a fertilizer
plant at Paradeep in Orissa;

(b) if so, the details thereof; and
(c) the decision taken thereon?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) Yes, Sir.

(b). An application for a letter of intent
from M/s. Century Spinning and Manufactur-
ing Co. Ltd. for the setting up of a 900 MT per
day ammonia plant and 1500 MT per day
urea plant at Paradeep in the State of Orissa
was received by the Deptt. of Fertilizers from
the Ministry of Industry(Deptt. of Industrial
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Development) on 12.5.86. The cost of the
project was estimated to be around Rs. 600
crores. The project envisages transportation
of feedstock(Naphtha) by sea as also
despatch of urea by coastal shipping to
Visakhapatnam and Calcutta. The Gowt. of
Orissa has alsoracommended to the Depitt.
of Fertilizers for issue of letter of intent to the
company.

(c) No decision on the application has
been taken by the Gowt.

Short-term Loan to Orissa

1577. SHRI GOPI NATH GAJAPATHI:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether there has been a decline in
short-term loan sanctioned to Orissafor Kharit
and Rabi cultivation for the last few years;

(b) if so, the reasons therefor; and

(c) the steps taken by Government to
enhance short term credit to Orissa for Rabi
and Kharif cultivation?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE(SHRI DEVI
LAL): (a) to (c). Particulars of the short-term
loans sanctioned to Orissa during the last
five years are given below:- '

(Rs. in crores)

Year Kharif Flab: Total
1985-86 750 4.00 11.50
1986-87 3.75 7.00 10.75
1987-88 6.55 -2.33 8.88
1988-89 8.20 8.00 16.20
1989-90 8.25 435 12.60
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During Khanf, 86 season, the short-
term loan sanctioned to States was in direct
proportion to the fertilizer handled by the
State institutional agencies. From Kharif, 87
season onwards, short-term loans were
sanctioned generally keeping in view the
assessed requirement of fertihzers and
under-developed nature of Cooperatives.
For Rabi, 87-88 season howaver, short-term
loans were sanctioned keeping in view also
the Central assistance approved for drought
affected States. o -

In order to facilitate higher allocations of
short-term loans to different States, a Budget
Provision of Rs. 310 crores has been pro-
posed for 1990-91 as against the provision
of Rs. 280 crores during 1989-90.

Registration of Complaints in Police
) Stations in Dethi

1578. PROF. VIJAY KUMAR
MALHOTRA: Will the Minister of HOME
AFFAIRS be pleased to state:
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(a) the number of complaints received
in various Police Stations in Delhi since
December, 1989 till date and the number of
cases registered, Zone-wise, out of them;

(b) the number of cases filed in the
courts;

(c) whether complaints have also been
received from the public against the police
for non-registration of their complaints;

(d) if so, the details thereof; and

(e) the action taken against the officials
found responsible therefor?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
32447 complaints were received in various
Police Stations during the period from
1.12.198910 9.3.1990. The number of cases
registered District-wise out of them is as
under:-

Name of the District

Number of cases registered

—

North

2. North-West

3. Central

4. New Delh
5. East

6.  North-East
7.  South

8.  South-East
9. West

10. L.G.1. Airport

678
850
739
641
655
608
1219
689
1262

164
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_____ - Name of the District “Number of cases registered
11. Crime & Railways 241
Total 7746

(b) 1108 cases have been challaned/

filed in the Courts.

(c) Yes, Sir.

(d) and (e). The information is given in

the statement given below.

STATEMENT

Complaints were received from follow-

ing persons regarding non-registration of
their complaints. Actiontaken ineachcaseis

also indicated below:-

1.

The complaint made by one Shri
N.C.Pandey on 21.11.1988 was
marked to an Sub-Inspector of P.S.
Gokulpuri, who did not register acase.
Departmental action has been initi-
ated against him.

A complaint was made by one Smt.
Ghatti Baiof village GarhiJharia Maria.
On enquiry, the complaint was found
to be of civil nature. The complaint
was informed accordingly.

Acomplaintfrom one ShriKartar Singh
of Tughlakabad Extn was recorded in
the DD on 29.11. 1989 at P.S.Okhla
and the injured got medically exam-
ined. A case u/s 325/34 IPC was
registered on 19.1.1990. No police
officer was found guilty.

A complaint from one Shri Virender
Kumar of Chirag Delhi, relating to a
dispute over the possession of a
Mandir and an attack made on him,
was received. Preventive action u/s
107/150 and 107/151 Cr.P.C. was
taken and the parties were asked to

approach the court of law for settle-
ment of dispute. No police official
were found guilty.

A complaint from one Shri Rajesh
Mahana of Sheikh Sarai regarding
dispute over possession/construction
of piece of land was received. As bnth
the parties compromised the matter,
no action was taken.

A complaint from one Shri jag Ram of
Lado Sarai of grabbing of DDA land
by one Shri Ajit Singh was received.
Further, on receipt of complaint from
DDA, a case u/s 11 APP Act was
registered at P.S. Malviya Nagar and
the accused arrested. No police offi-
=ial was found guilty.

Acomplaintfromone ShriAbdul Batan
of Hazarat Nizamuddin against atruck
driver regarding the accident of his
son, was received. Subsequently, the
boy claimed himself responsible for
the accident. No police official was
found guilty.

A complaint from one Shri G.B,
Kanuga of Saket, regarding non-reg-
istration of his complaint was received.
Ase«the complaint did not give the
necessary details of police station
etc., the complaint was filed.

A complaint from one Shri Mitha of
Bombay was made at Police Station
Vinay Nagar regarding manhandling
and looting by a T.S.R. driver. As the
police did not register the complaint,
an enquiry in the matter has been
initiated.



55 Written Answers

10. S/ShriVijay Kumar & Ashok Kumar of
Sangam Vihar complained that a
constable of Police Station Sangam
Vihar did not register their complaint
but instead threatened them to put
their signature on compromise. En-
quiry in the matter has been initiated.

11. One ShriPrahlad Singh of Shahdara,
complained about non-registration of
his complaint by ASI of Police Post
Kailash Naga: The allegation against
the ASI| have been substantiated. A
departmental enquiry has been insti-
tuted against him.

Pension to Widows of Victims of
Terrorists

1579. SMRIMATI GEETA MUKHER-
JEE: Willthe Minister of HOME AFFAIRS be
pleased to state:

(a) whether the widows of the employ-
ees of the Government of Punjab killed by
terrorists are eligible to pension equal to last
pay drawn;

(b) if so, how many such widows have
been sanctioned pension, department-wise;
and '

(c) how many such widows have not
been sanctioned such pension, department-
wise and the reasons therefor?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
to (c). The details in this regard are being
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Pending-Pes§pormpplication in RPO'S

1580. SHRI C. SRINIVASAN: Will the
Ministerof EXTERNAL AFFAIRS be pleased
to state:

(a) the steps taken or contemplated to
minimise the delays and administrative bot-
tlenecks Prevailing in issue of passports to
bonofide citizens of India especially forthose
who go abroad for higher studies and for
research and specialised missions; and

, (b) the number of Passports applica-
tions pending at present with various Re-
gional Passport Offices in the country for
morethanone month, and the reasonsthere-
for?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI LK. GUJRAL): (a) Steps taken
include (a) issue of passports within 5 days
of receipt of verification reports; (b) consuilta-
tions with police/CID authorities to expedite
their reports; and (c) issue of short validity
passports in cases like bona-fide citizens of
India going abroad for higher studies, re-
search and specialised missions even with-
out police and CID verification reports. Pro-
mot issue of passport by simplifying proce-
dures is being kept under constant review.

(b) A statement showing the Passport
services rendered, cases Pending over one
month and reasons for pendency is given
below. Out of 1.67 lakh pending cases, 1.42
lakh cases are awaiting police/ CID reports.

STATEMENT

Statement of Passport Services rendered by Passport Offices in India.

A. Total services rendered in 1989.

(i) Fresh passports

15.60 lakh
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() Renewals & Misc services 10,53 fakh
Total 26,13 lakh
(b) Pendency over one month as on 16.3.1990.
(i) Applications being processed in " 0.17 lakh
Passport Offices.
(i) Pendency due to Police/CID reports. 1.42 lakh
(i) Pendercy aue 1o other reasons such as 0.08 lakh
references to other authorities etc.
Total 1.67 lakh
Hiring of Vehicles for Security Pur- Telephone Connections in ID Ex-
poses by Delhi Police - changes, Delhi

1581. SHRIYADVENDRA DATTA: Wil
the Minister of HOME AFFAIRS be pleased
o state:

(a) whether the Comptroller and Auditor
General of India in his report for the year
ended 31 March, 1988 adversely commented
upon the Delhi Police for incurring an avoid-
able expenditure on hiring of vehicles for
making law and order arrangements and
providing security to VIPs, and foreign digni-
taries;

(b) if so, whether the report has since
been examined and the responsibility fixed;
and

(c) if so, the details thereof and the
corrective steps proposed to bd taken in this
regard?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMED SAYEED): (a)
Yes, Sir.

(b) and (c). The matter is under exami:
nation.

1582. SHRI BHAGEY GOBARDHAN:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) wnether the applicants registered
since June 1, 1986 for telephone connec-
tions in the ID Exchange, Delhi under N/
OYT/G Category have received the sanction
letters; and

(b) the time by which the applicants
registered in June, 1986 would be provided
telephone connections and the steps likely
fo be taken in augmenting the speed of
clearance of remaining applicants?

THE MINISTER OF ENERGY AND
MINISTER OF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) Yes, Sir,

In Idgah Telephone Exchange Non-
OYT/Gen. category connections registered
upto 3.4.86 have been released on 1.3.90.
Sanction letters have been issued.

(b) it is proposed to clear all waiting lists
including general category registered upto
30.9.1986 by 31.3.91 subjecttotimely availa-
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bility of financial and material resources.
[ Translation)

Telegrams Through Phonogram From
Telegraph Office in Raipur, Madhya
' Pradesh

1583. SHRI RESHAM LAL JANGDE:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) the names of telegraph offices in
Raipur district of Madhya Pradesh wherein
telegram are sent or accepted through
Phonogram;

(b) the number of telegrams sent from
Bilaigarh to Asaya and accepted in Bilaigarh
from Asaya each year in the Bilaigarh Tele-
graph office of Raipur district between 1987
to February, 1990; and

(c) whether Government propese to
introduce Morse Code System in the said

telegraph office?

THE MINISTEROF ENERGY AND THE
MINISTEROF CIVILAVIATION (SHRIARIF
MOHD. KHAN): (a) The list of names of such
telegraph offices is given below in the state-
ment.

(b) There were no telegrams between
Bilaigarh and Hasua during the period.

(c) There is no justification for conver-
sion of phonocom into Morse on the basis of
traffic.

STATEMENT

The names of Telegraph Offices in
Raipur District of Madhya Pradesh where
telegrams are accepted/sent on phonocom.

S.No. Name

Achanakpur

MARCH 22, 1990
2.

3.

10.
11,
12.
13.
14,
15
16.
17.
18.

19.
20.

21.

23.

24,

Written Answers
Ahilda

Amdi
Amlipadar
Arjuni
Ba;_;ed
Bakma
Bambani
Bana
Banarsi
Banrod
Belargaon
Belsenda
Bhaisa
I_Bhe_;khgra
Bhansot
Bhatagaon
Bhinodi

Bhoring

Bhurkoni
Bilaigarh
Bindranawagarh
Birkoni

Bothli

Bundeli
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S.No. Name S.No. Name
26. Chaarsuda 49. Hasua
27.  Chandrakhuri 50. Hathbandh
28. Charmuriya 51. Hatoud
29. Chatod 52. Jagdishpur
30. Chhati 53. Jamgaon
31. Chherkapur 54.  Jijamgaon
32. Chichya 55, Kansinghi
33. Damkeda 56. Karhibasar
34. Damru 57. Karmada
35. Darba 58. Khairkhut
36. Datreng: 59. Kathiva
37. Deon 60. Khatiya
38. Deodundra 61. Khatti
39. Deongerdulia 62. Khauna
40. Dugli 63. Khedama
41, Farosiya 64. Khorpa
42. Ganyari 65. Kirwai
43. Gatadih 66. Kondera
44, Gatasilli 67. Kopra
45. Gayar 68. Kosibahra
46. Ghhrapadar 69. Kosmi
47. Girdhpuri 70. Kusmundi
48. Hasda 71. Lahod (Lahapur)



63  Written Answers MARCH 22, 1990 Written Answers

S.No. Name S.No. Name
72.  Magarload 95. Rewa
73.  Mainpur 96. Rohansi
74. Maligaon 97. Rohra
75. Mana 98. Sankara
76.  Maroda 99. Sarwa
77. Mathpurena 100. Sehawa
78. Megha 101. Semra
79. Mopka 102 Singhanpur
80. Mohra 103. Sinyadih
81. Mohrega 104. Pawani
82. Mopar 105.  Sirpur
83. Mungarer 106 Sonakhana
84, Nandgaon 107.  Sonasilh
85 Noranan 108, Tamora
86. Odgam 109 Tarenya
87. Pacheda 110.  Tarra
88. Panduga 111. Tundra
89. Parkhanda 112. Urmal
90.  Parsul 113.  Barkolbazar
91. Patesendar 114. Narra
92 Patewa 118.  Jarod
93.  Rattum 116. Doma
94. Reseda 117.  Rasni
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S.No. Name
*118. Sarora
*119.  Titalkhuti
120. Bindrawan
121. Laknoli
122. Kishanpur
123. Latapara
124. G-irsol
125. Rawan
126. Telasi
127.  Soram
128. Ranipartena
129. Lachhanpur
130. Datan
131.  Basin
132. Kachana
133.  Kendri
134. Parsada
135S. Kodwa
136.  Surona
137.  Tilla

138. Joba

Written Answers 66

139. Baruka
140. Ganod
F.rtllhr Prlqu

1584. SHRI SATYNARAYAN JATIYA:
Will the Minister of AGRICULTURE be
pleased to state: = '

(a) the details of increase in the prices of
fertilizers since 1980 till date and when each
such increase was effected;

(b) the cost price and present sale price
of different fertilizers; and

(c) the average cost price and support
price of agricultural produce and oilseeds at
present?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) and (b). The statutory consumer
prices of fertilisers have been revised on four
occasions since 1980. Details of these revi-
sions are indicated in the Statement | given
below. '

~ The cost price of different fertilisers vary
according to the types of fertiliser, the facto-
ries producing them, vintage of plant and
various other factors. The maximum selling
price for each grade of the fertiliser is uni-
formly fixed for all manufacturing units. The
weighted average of retention prices of vari-
ous fertilisers as on 1.4.88 is given below in
the Statement Il

(c) The state-wise available details of
cost of production of principal crops and the
procurement prices/minimum support prices
of various crops for 1989-90 are indicated in
the Statements -Ill and IV, given below.
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STATEMENT—I
(Rs. Per Quintal)
Sl. No. Name of Product
Average Retention Price
1 2 3

1. ~ Urea 3361.51

2. Di-ammonium Phosphaie 4532.62

3. Ammonium Sulphate 2319.00

4. Calcium Ammonium Nitrate 2340.00

5. Single Super Phosphate 1551.00

6. Complex Fertilisers* 3786.96

(varying according 1o grade)

“The retention prices of various grades of complex fertilisers are governed according to the

nutrient content.
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STATEMENT—IV

SI.No. Name of Crop

Procurement/minimum Report
Price (Rs. per Quintal)

g 3
| 1. Paddy | 185.00 (P.P.)
2. Coarse Cereals 165.00 (P.P.)

(Jowar , Bajra Maize ** & Ragi)

3. Rabi Cereals Wheat 200.00 (P.P.)
4, Barley 160.00 (MSP)
5. Gram 370.00 (MSP)
6. Arhar 425.00 (MSP)
7. Moong 42500 (MSP)
8. Urad 425.00 (MSP)

9. Sugarcane 23.00 (MSP) (1990-91)
10. Groundnut in shell 500.00 (MSP)
11.  Soyabean Black 32500 (MSP)
12.  Soyabean Yellow 37000  (MSP)
13. Suntlower 530.00 (MSP)
14. Rape & Mustard 510.00 (MSP)
15.  Toria 480.00 (MSP)
16.  Safflower 490.00 (MSP)

17.  Copra 1600.00  (MSP) (1990)

18. Jute 295.00 (MSP)
19.  Cotton —F—414/H-777 H-4 57000  (MSP)
—h-4 690.00 (MSP)

P.P.—Proeurement Price

MSP—Minimum Support Price
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Indistinct Route Numbers on Destina-
tion Boards of DTC Buses

1585. SHRi RAMASHRAY PRASAD
SINGH: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whether passengers have to face
great inconvenience due to indistinct route
numbers on the destination boards in a
number of Delhi Transport Corporation
buses:

(b) if so, whether any study/survey is
proposed to be conducted in this regard; and

(c) it not, the effective remedial steps
proposed to be taken in this regard?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRIK.P. UNNIKRISHNAN): (a) to
(c). While DTC has a regular system of
having well painted destination boards on its
buses, sometimes some buses have to be
diverted on routes other than the regular
routes, to meet the exigencies. In such un-
foreseen events, route numbers and names
of destinations are written in chalk. In order
to ensure that there is proper display of
destination boards and the numbers and
destinations are distinctly and appropriately
written, the officers of the Corporation are
assigned the task of periodical checking.
The survey thus is done on a continuing
basis.

Depot authorities have instructions for
regular check to ensure that the destination
boards are periodically cleaned and re-
painted. Further, to increase the visibility of
the destination boards during the night time,
the Corporation has a phased programme of

MARCH 22, 1990
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replacing bulbs with tube-lights in the desti-
nation board compartments.

[ Translation)
Telephone Facllities in Post Offices

1586. SHRIGULAB CHAND KATARIA:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a)the number of post-offices in Udaipur,
district Rajasthan where telephone facilities
are available and the number of those post-
offices where it is not available; '

(b) whether telephone facilities are
proposed to be provided in the remaining
post-offices by the end of the current finan-
cial year; and

(¢) if not, the reasons therefor?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) The telephone
facilities are available in 125 Post Offices
and the same are not available in 547 post
offices in Udaipur district of Rajasthan.

(b) and (c). No, Sir. The existing policy
of the Government regarding provision of
telecom. facility in rural areas is to provide at
least one telecom. facility on fully subsidised
basis, within about 5 Kms of every inhabited
place. For this purpose country has been
divided into hexagons of 5 Kms sides each
and a Principal village, preferably a Pan-
chayat Headquarter in it is earmarked for
providing telecom. facility. The facility in all
such hexagons is to be provided progres-
sively by the end of 8th plan period. This
facility can be provided in the village either in
the Post Office or at other convenient places
like Grocer Shop etc.
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Declaration of West Coast Canal as
National Waterway

1587. SHRI A. CHARLES: Will the
Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether there is any proposal to
declare the West Coast Canal inciuding the
stretch from Quilon to Kovalam as National
Waterways; and

(b) if so, the stage at which the matter
stands at present”?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K. P. UNNIKRISHNAN): (a)
and (b). Such aproposal is under the consid-
eration of Goveinment. Feasibility studies
on Quilon-Kottapuram stretch of the West
Coast Canal and Champakara and Udyog-
mandal Canals have been completed. Hy-
drographic survey and techno-economic
studies on the Kottapuram-Badagara and
Quilon - Trivandrum including Kovalam
stretches of West Coast Canal have been
undertaken by the Inland Waterways Au-
thority of India recently. '

Capacity Utilisation of Ammonia in
Sindri Fertilizer Plant

1588. SHRIA. K. ROY: Willthe Minister

CHAITRA 1, 1912 (SAKA)
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of AGRICULTURE be pleased to state:

(a) the capacity utilisation of the Sindri
Fertilizer Plant in terms of Ammonia during
the last three years, year-wise; )

(b) the actual production during that
period and the cost of production for the
same;

(c) financial viability and the profit and
loss during 1989-90;

(d) the manpower employed during this
period and the land acquired for this indus-
trial complex; and

(e) the details of the plant to utilise the
infrastructure to make the Plant viable?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) The capacity utihsation of Sindri
Fertilizer Plant in terms of ammonia produc-
tion during the last three years, year-wise
was as follows:

1986-87 66.73
1987-88 7C 19%
1988-89 70.51%

(b) The actual production during the
above period and cost of production for the
same Is given below:—

Actual Production
Ammonia ‘' 000 MT

Cost of Production
Rs./M.T. of Ammonia

1986-87 198.2
1987-88 208.5
1988-89

2094

4129.06

4556.78

(c) The estimated loss of Sindri Unit for

~ the year 1989-90 is Rs. 28.84 crores.
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(d) the manpower employed during
1989-90is 4856 as on 31.12.1989, and land
acquired for this Sindri Industrial Complex is
6500 acres (approx.)

(e) Considering the huge infrastructure
available in Sindri, following revamping,
renovation and rehabilitation measures have
been taken-up/proposed to be taken up to
improve its performance:

1) Rebuilding of 30 Coke Oven Bat-
teries has since been completed
and 1s 1n operation since 19-10-88,
but non-availability of proper grade
cocking cnal 1s creating problems.

2) There is a proposal to instal a new
Captive Power Plant.

{3) There 1s a proposal to instal a 50
TDP Methanol plant at acostof Rs
10 2 crores. and efforts are being
made by the Company to generate
financial resources to implement
the same.

4) A revamping scheme for Ammo-
nia, Urea, Ammonium Sulphate and
power plant at a cost of Rs. 14.77
crores is under implementation.

(5) A detailed study was entrusted to
' PDIL for identifying the measures
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to be taken for achieving 100%
capacity utilisation of the Plant. PDIL
has suggested certain de-bot-
tlenecking measures which will
improve capacity utilisation of the
ammonia Plant to 90% and that of
Urea Plant to 100%.

Achievement Made in Orissa Under
National Watershed Development
Programme

SHRI BHAJAMAN BEHERA:
SHRI ANADI CHARAN DAS:

1589.

Will the Minister of AGRICULTURE be
pleased to state the achievements made so
far in Orissa under the Centrally Sponsored
Scheme on National Watershed Develop-
ment Programme for rainfed agriculture with
special emphasis on adaptive research,
traning improved tools and equipments
alongwith the number of project functionar-
ies trained?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): The Centrally Sponsored Scheme of
National Watershed Davelopment Pro-
gramme for Ranfed Agriculture is in opera-
tion in Korapit district of Ornissa since 1986-
87. The achievements under this scheme,
so far, are as under:

[0} Land Development

(i) Gully Control

(i) Water harvesting structure
(iv) Plantations

{v) Crop demonstration

(v1) Horticulture Development
(vii) Pasture Development

1422 ha

264 ha

27 Nos.

935 ha

1176 ha

67 ha

51 ha
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(viii) Sets of tools and equipments
' purchased for demonstrations
(ix) Training
(x) Project functionaries trained
(xi) Adaptive Research

CHAITRA 1, 1912 (SAKA)
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411 ha

4943 farmers &
164 officials.
2 Nos.

No adaptive research under-
taken under this scheme.

Upgradation on Aromatic and Medicinal
Plants Research Centre, Odakkall
Kerala

1590. SHRI P.A. ANTONY: Will the
Minister of AGRICULTURE be pleased to
State: -

o
(a) whether there 1s any proposal to
upgrade the Aromatic and Medicinal Plants
Research Cantre, Odakkali, of the Kerala
Agricultyral University to a National Lemon-
grass Development Centre, and

(b) if so, the details thereof?
. THE ‘ PUTY PRMME MINISTER AND
MINISTES AGRICULTURE (SHRIDEVI
LAL): (a)‘No, Sir.

(b) Does not arise.

Irrigated Agricultural Land in Karnataka

1591. SHRIC.P. MUDALAGIRIYAPPA:
Will the Minister of AGRICULTURE be
pleased to state:

(a) the percentage of irrigated agricul-
tural land in Karnataka and other Southern
States;

(b) whether this percentage is con-
spicuously low in Karnataka for the last
several years; and

(c) if so, the steps taken to increase this
percentage expeditiously?

. THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEV!
LAL): (a) The percentages of irrigated area
in Karnataka, Andhra Pradesh, Kerala and
Tamil Nadu, as per land use statistics for
1986-87 (last available), are 19.0, 37.3, 14.8
and 43.7 respectively.

(b) and (c). Yes, Sir. The irrigation
schemes are planned. funded and imple-
mented by the State Governmants. Central
assistance is givenin the form of block loans/
grants and are not linked to any individual
sector or projects. Some of the steps taken
by the Central Government to improve the
utilisation of created irrigation potential in
different States including Karnataka are as
under:-

(i) ACentrally Sponsored, Command
Area Developmen Programme
was initiated in 197. -75;

(i) State Governme s have been

- advised to consli uct water courses
from the existing 40 hectare block
outlets to 5-8 hectare block outlets
and to introduce warabandi exten-
sively for ensuring equity in distri-
bution and reducing wastage of
water; and

(i)  Introducing Farmers' training and
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organising demonstrations in iden-
tifying crop varieties responsive to
irrigation, the sowing time, crops
sequence, frequency of irrigation
doses, preparing fields and on-farm
water management.

Shortage of Milk in Delhi

1592. SHRI H.K L. BHAGAT: Will the
Minister of AGRICULTURE be pleased to
state: '

(a) the total demand for milk in Delh
and the supplies made available to the citi-
zens of Delhi during 1989, monthwise. and

(b) the steps taken or proposed to
augment the milk supply to meet the short-
age faced by the public?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) and (b). No' ant estimates on
demand for mik 1in Delhi are available.
However, tentative projections indicate that
the estimated household demand for milk
currently in Delht would be around 20.00
lakh htres perday. On an average Delhi Milk
Scheme and Mother Dairy, Delhi together
marketed the following quantities of milk
during the year 1989 -

(Lakh Iitres per day)

January 8 42
February 8 52
March 865
Apnil 9.02
May 915
June 922
July 979
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August 10.08
September 10.17
October 9.94
Novembgr 9759
December 9.33

There are currently no shortages of
milk faced by public in Delhi.

[Translation)

National Highways in Rajasthan

1593. SHRI GOPAL PACHERWAL.:
Willthe Minister of SURFACE TRANSPORT
be pleased to state:

(a) the number of National Highways in
Rajasthan;

(b) whether there is any proposal to
develop aNational Highway conneacting Kota,
Keshavraj Patan Lakheri, Sawai Madhopur,
Bharatpur of Rajasthan with Agra and Delhi;
and

(c) 1 so, the details thereot?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
There are seven National Highways passing
through Rajasthan State.

(b) No Sir. However, Bharatpur is al-
ready connected to Agra by NH No. 11 and
Agra with Delhi by NH No. 2.

{c) Does not arise.
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Drought in idukki District of Kerala

1594. SHRI PALAI K.M. MATHEW:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether Government are aware of
the severe drought conditions prevailing in
the Idukki district of Kerala:

(b) whether Government propose to
declare Idukki as a drought affected area
and rush Central assistance to meet the
situation; and

(c) if not, the reasons therefor?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a)to (c). Thedeclaration of any area
in a State as drought affected is the respon-
sibility of the State Government concerned.
The relief and rehabilitation programmes in
drought affected areas are also undertaken
by the State Government. The Central
Government only supplement the efforts of
the State Government by extending financial
assistance if a formal request in the form of
a memorandum to that effect i1s received
from the State Government. The State
Government of Kerala have not submitted
any memorandum seeking any financial
assistance on account of severe drought
conditions after the south-west monsoon
period of 1989-90.

Securlty Measures for safe Travelling in
Raillways

1595. SHRI P.M. SAYEED: Will the
Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Railway Police have
reported increase in crime on railways dur-
ing the last two years »-d if so. the percent-
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age of such increase in crime cases:

(b) the steps taken or proposed to be
taken to augment security measures;

{(c) whether a decision to set up mobile
police posts on some trains has been taken;
and

(d) it so, the details thereof?

THE MINISTER OF HOME AFFAIRS-
(SHRI MUFTI MOHAMMAD SAYEED): (a)
to (d). The registration, investigation, detec-
tion and prevention of crime on the railways
is the responsibility of the Government Rail-
way Police which functions under the control
of the State Governments/Union Territory
Administrations. Information regarding crime
on railways is not compiled by the central
agencies. The decision on the setting up of
mobile police posts ig also to be taken by the
State Govarnments/Union Territory Admini-
strations according to requirements of the
situation.

Government Railway Police provides
escorts on Super fast/Mail/Express Trains
according to the local conditions and re-
quirements. Railway Protection Force also
assists the Government Railway Police in
this task as and when necessary. The rail-
way authorities also hold co-ordination
meetings with the Government Railway
Police authorities of various States for en-
suring propose escorting of passengertrains
as and when any deterioration is noticed in
the law and order situation in any particular
area and the matter is immediately taken up
with the concerned police authorities.

Setting up of Pesticide Review Commit-
tee

1596. SHRI PR KUMARAMANGA-
LAM: Willthe Ministe: of AGRICULTURE be
pleased to state:
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(a) whether Government haye received
any representation from voluntary health
groups requesting for pragmatic pesticides
policies keeping in view world wide move-
ment towards organic farming;

(b) if so, whether Government propose
to start vigorous research and Development
efforts for the use of indigenous plant pesti-
cides as also biological control and start
manufacture of these products in Hindustan
Insecticides Ltd.;

(c) whether a Pesticides Review Com-
mittee is also being contemplated to exam-
ine this question afresh; and

(d) it so, the composition of the Commuit-
tee and the terms of reference?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) Yes, Sir.

(b) The use of biological control agents
is an integral part of Integrated Pest Man-
agement approach advocated by the Gov-
ernment.

The development of botanical pesticides
has been given high priority in the research
activities of |.C.A.R.

M/s. Hindustan Insecticides Limited has
envisaged the manufacture of pesticides
based on plant products and bio-cides, as
and when found commercially feasible.

(c) No, Sir.

(d) Question does not arise.
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Review of Nuclear Policy

SHRI DHARMESH' PRASAD
VARMA:

SHRIHARIKEWAL PRASAD:

SHRI HARISH RAWAT:

SHRI Y.S. RAJA SEKHAR
REDDY: '

SHRI MANDHATA SINGH:

1597.

Will the Minister of EXTERNAL AF-
FAIRS be pleases to state:

(a) whether Government propose to
review its nuclear policy in view of weapons
oriented nuclear programme by .Pakistan:
and

(b) if so, the details thereof:

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI LK. GUJRAL): (a) and (b).
The weapons oriented nuclear programme
of Pakistan is a matter of deep concern to
Government. The security situation of india
is constantly.under review, particularly in the
light of the developments in her neighbour-
hood. The Government of India will take all
necessary measures designed pe with
any threat th& may be posed ta the security
of the nation.

Acquisition of Arms by Pakistan from
USA and China

1598. SHRI R.N. RAKESH: Will the
Ministerof EXTERNAL AFFAIRS be pleased
to state:

(a) whether Pakistan has recently pur-
chased sophisticated arms and equipments
onlarge scale from foreign eountries particu-
larly from U.S. and China, thereby posing a
threat to the security of India;

(b) if so, the details thereof; and
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(c) the action taken by Government in
this regard?

*THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI I.LK. GUJRAL): (a) and (b).
Government are aware that Pakistan has
been purchasing sophisticated arms and
equipment, including from USA and China.

(c) Government keep a constant watch
on all developments having a bearing on
india’'s security and take all necessary

measures to safeguard it.

New National integration Councill
1599. SHRIMATI BASAVA RAJES-
WARI:
SHRI  CHIRANJI  LAL

SHARMA:

Will the Minister of HOME AFFAIRS be
pleased to state:
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(a) the compositionof the 1 ‘onstituted
National integration Council;

(b) whether any meeting of the Council
was held after reconstitution;

(c) if so, when; and

(d) if not, when it is likely to meet/

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
A list of members of reconstituted National
Integration Council is given below in the
Statement.

(b) No Sir.

(c) Does not arise.

(d) Itis likely 10 be convened in the first
week of April, 1990.
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Expansion of Srinagar Unit of M
Limited

1600. SHRI PIYARE LAL HANDOO:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) whetherthere was aproposal for the
expansion of Srinager unit of ITI Ltd.;

(b) Whaether the proposed expansion
has taken place;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) Yes, Sir.

(b) The Expansion Plan is under imple-
mentation. '

(c) Expansion Plan envisages:

— Production capacity of 2,00,000
Nos. of Electronic Push Button
Telephones; initial production has
started during 1989-90.

— Manufacture of 15,000 Nos. of
Cordless Telephone; letter of in-
tent for this has been issued by
Government to ITI.

— Manutacturing capacity of 25,000
lines of small electronic exchanges
of ITl design; preliminary action for
this project has been taken up.

(d) Does not arise.
import of Milk Powder and Butter Oil
1601. SHRISHANTILAL PURUSHOT-
TAMDAS PATEL: Will the.Minister of
AGRICULTURE be pleased to state:

(a) whether Union Government pro-
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pose 1o stop import of milk powder and butter
oil from EEC countries due to increased
production of mik in the country;

(b) whether any aid in this regard was
provided by the EEC during 1989; and

(c) if so, the details thereof?

THE DEPUTY PRIME MINISTER ANLC
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) In view of the substantial carry-
over stocks of indigenous milk powder with
the cooperatives and considering the quan-
tum that would be manufactured during the
flush season of 1989-90, the European
Economic Community (EEC) has been re-
quested to provide equivalent cash assis-
tance in lie of commodity assistance under
Food Aid Programme for 1990.

(b) and (c). The National Dairy Devel-
opment Board (NDDB) has received 14991
MT of skim milk powder and 2151 MT of
Butter (Provisional) from EEC under Opera-
tion Flood Programme during the year 1989.

Replacement of Oid Telephone Ex-
change at Kolumam (Tamiinadu)

1602. SHRI B. RAJARAVI VARMA:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) whether a new exchange is pro-
posed to be set up replacing the old one at
Kolumam Telephone Exchange with 50 lines

capacity;

(b) whether inter dialling and grou
dialling facility would be provided betwee
Kolumam and Udumalpet Exchanges;

(c) if so, the details thereof; and

(d) the steps taken to include thi
Scheme in financial year 1990-917
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THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) No Sir.

(b)to (d). Interdialling and group dialling
facilities between Kolumum and Udumapet
exchanges are planned to be provided dur-
ing 1990-91 subject to availability of equip-
ment.

Satellite Port at Gangavaram

1603. SHRIMATI UMA GAJAPATHI
RAJU: Wil the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whether any decision has beer
taken for setting up a satellite port at Gan
gavaram,

(b) if so, the details thereof; and
(c) if not, the reasons for the delay?

THE MINISTEROF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRIK.P. UNNIKRISHNAN): (a)to
(c). There is no proposal for the Central
Government to set up a satellte port at
Gangavaram.

Relaxation in Travel Restrictions
Between India and Pakistan

1604. SHRID.M. PUTTE GOWDA: Will
the Minster of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Government have recently
taken a decision to relax travel restrictions
between India and Pakistan;

(b) if so, the details thereof;
(c) whether Government of Pakistan

has also agreed to relax the travel restric-
tions; and
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(d) if so, to what extent?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI LK.GUJRAL): (a) te (d). The
decision torelax travel restrictions was taken
in the third meeting of India-Pakistan Joint
Commission held in Islamabad on 18-19
July, 1989, as per following details:

(a) Both sides agreed to increase the
number of places that can be visited by
national of either country from the present 4
to 8.

(b) Bothsides agreed that persons with
visas valid upto 14 days will be exempted
from police reporting on reciprocal basis.
This visa will be non-extendable.

(c) Both sides agree that visitors travel-
ling by air could enter at one point and exit at
another point provided that the visa is so
endorsed.

(d) Both sides agreed to introduce a
new category of tourist visa to cover groups
tours by approved tour operators valid upto
14 days. Private tour operators/travel agents
duly approved by respective governments
would be permitted to operate group tours.
Such groups must consist of 10 or more
persons who would be granted non-extend-
able tourist visas valid for 14 days and for a
maximum of 8 places. Individual members of
the group will not be required to register with
the police. The tour operators will inform the
registration authorities at various places in
advance.

Visit of Nepaiese Delegation

1605. SHRI BALASAHEB VIKHE
PATIL: Will the Minster of EXTERNAL
AFFAIRS be pleased to state:

(a) whether a high level delegation led
by Foreign Secretary of Nepal Visited India
recently:



133  Written Answers

(b) if so, the outcome of the talks held
with the Nepalese doiogation;

(c) whether any agreement has been
reached in regard to trade and transit rela-
tions between the tow countries; and

(d) it so, the details thereof?

THE MINISTER OF EXTERNAL AF-
FAIRS ( SHRI LK.GUJRAL): (a) Yes, Sir.

(b) to (d). Detailed official-level discus-
sion were held in New Delhi between the
Nepalese delegation, led by Foreign Secre-
tary N.B. shah and the Indian delegation led
by Foreign Secretary S.K. Singh on Febru-
ary 20-22, 1990. The subjects discussed
included trade, transit, economic coopera-
tion, security perceptions, Nepal's Zone of
Peace proposal, treatment of each other's
nationals, cooperation in the fields of indus-
try and water resources, etc. Progress was
achieved toward a comprehensive solution
of all outstanding issues between the two
countries. It was decided that at the next
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round of official talks, work would begin on
documents which will constitute the basic
framework for putting the age-old Indo-Nepal
relationship on a firmer and enduring basis.
Such a comprehensive framework will natu-
rally cover trade and transit issues also.

Inter-State Councils

1606. SHRI D. AMAT: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether Government have taken
any decision to form Inter-State Councils
under Article 263 of the Constitution of India;
and

(b) if so, the details thereof?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
and (b). The Government have decided that
an Inter-State Council under the provisions
of Article 263 of the Constitution, may be set-
up. The Inter-State Council would consist of:

(a) Prime Minister
(b) All Chief Ministers of States

(c) Chief Minister of Union Territories with
Legislature and Lt. Governors of Union
Territories without Legislature.

(d) Six Union Cabinet Minister with other
Ministers to be invited as and when
any item relating to a subject under
their charge is to be discussed.

Chairman

Members.

Members.

Members.

The Inter-State Council would be
charged with duties set-out in clauses (b)
and (c) of Article 263, other than socio-
economic planning and development. In
addition, the Council may also deliberate
upon matters of interest to the States re-
ferred by the Chairman to the Council.

Babri Masjid-Ram Janm Bhoomi
Dispute

1607. SHRIJ. CHOKKA RAO: Will the
Minister of HOME AFFAIRS be pleased to
state:
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(a) whether the Union Government
have appointed a Panel to study the modali-
ties of resolving Ram Janm Bhoomi-Babri
Masijid dispute; and

(b) if so, the details regarding its com-
position and terms of reference?

THE MINISTER OF HOME AFFAIRS (
SHRI MUFTI MOHAMMAD SAYEED): (a)
and (b). On 15.2.1990, the Central Govern-
ment constituted a Committee comprising
Proi. Madhu Dandavate, Union Finance
Minister, Shri Geurge Fernandes, Union
Railway Ministar and Shri Mukhtar Anis,
Health Mnister of Government of Uttar
Pradesh to hold corsultations with the vari-
ous groups to find an amicable solution to
this issue.

[ lranslation)

Opening of Post Oifices in All Gram
' Panchayat

1808. SHRIHARIKEWAL PRASAD: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) whetherthere are proposals to open
sub-post offices in all gram Panchayats and
to provide telephone facilities in all develop-
ment block in the country; and

(b) if so, thetime by which the proposals
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will be finalised and action taken thereon?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) and (b). While
there is no proposal to open Sub Post Of-
fices in all gram panchayats, there are pro-
posals to provide telephone facilities in all
development blocks by the end of the Eighth
Plan period.

[English)
Amount Spent on Drought Prone Areas

1609. SHRIJANARDHANA POOJARY:
Will the Minister of AGRICULTURE be
pleased to state:

(a) the amour! of money spent on
drought prone areas in various States during
the year 1989-90 as far, State-wise; and

(b) the amount proposed to be spent
during 1990-91?

'HE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) and {b). Expenditure incurred
under the Drought Prone Areas Programme
{DPAP) in various States during 1989-90
(upto December 1989) and outlay proposed
for the programme for 1990-9: are given
below:

State *Expenditure incurred under *Outlay proposed
the programme during 1989-90 for the programme
(upto Dec. 1989) for 1990-91.
(Rs. in Lakhs) {Rs. in Lakhs)
1 2 e
Andhra Pradesh 792.25 1203.00
Bihar 570.66 828.00
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State *Expenditure incurred under *Outlay proposed
the programme during 1989-90 for the programme
{upto Dec. 1989) for 1990-91.
(Rs. in Lakhs) (Rs. in Lakhs)

1 2 3

Guijarat 399.20 746.00

Haryana 82.02 135.00

Jammu & Kashmir 141.39 21450

Karnataka 501.19 1249.00

Madhya Pradesh 425.60 809.00

Maharashtra 677 11 1343.00

Orissa 374 89 621.00

Rajasthan 294 01 514.00

Tamil Nadu 467 49 657.00

Uttar Pradesh 726.90 1386 00

West Bengal 227.71 517.50

Total 5680.42 - 10223 00

‘Includes Central and State Shares.

New Ruies for Assigning Security to

Ministers/MPs and VIPs
1610. SHRI M.V. CHAN-
DRASHEKARA MUR-
THY- et
SHRI V.SREENIVASA

PRASAD:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government have formu-

lated any new rules for assigning security to
VIPs, MPs and Ministers; and

(b) if so, the details thereof?

THE MINITER OF HOME AFFAIRS (
SHRI MUFTI MOHAMMAD SAYEED): {a)
and (b). The security arrangements for VIPs,
MPs and Ministers are made after making
necessary assessment of threat in consuita-
tion with the concerned security agencies.
These arrangements are also revised from
time to time.
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National Seed Training Centre at
Varanasi

1611. SHRI ANIL SHASTRI: Will the
Minister of AGRICULTURE be pleased to
state: '

(@) whether Government have decided
to open a National Seed Training Centre at
Varanasi;

(b) if so, whether land has been ident:-
fied for this purpose:

(c)  not, the reasons for aelay and
steps proposed to be taken in this regard-
and

(d) when the centre is hikely {0 be estab-
hshed?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL):(a) Yes. Sir.

(b) Yes, Sv.
(c) Question does not arise.

(d) The work will be started after receipt
of the details of the terms and conditions of
the land to be leased from Government of
Uttar Pradesh and after completion of cer-
tain other necessary formalities.

Ferry Service Between Madras Harbour
and Nagappattinam

1612. SHRIERA ANBARASU: Willthe
Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether Government of Tamil Nadu
has sent any proposal to the Union Govern-
ment for starting a ferry service betwesn
Madras harbourand Nagappatt.n..nto avoid
traffic congestion in Madras; and
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(b) if so, the reaction of Union Govern-
ment thereto?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
No such proposal has been received.

(b) Does not arise.

Setting up of New Fertilizer Plant in
Gujarat

1613. SHRI PRABHATSINH
CHAUHAN: Will the Minister of AGRICUL-
{URE be pleased to state:

(a) the number of tertilizer plants likely
to e set up In private sector and in public
sector separately during the Eighth Plan;
and

(b) whether any new plant is likely to be
set up In Gujarat?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE {(SHRIDEVI
LAL): (a) and (b). The Working Group on
Fertihizers set up by the Planning Commis-
sion for the formulation of the VIl Five Year
Plan, has recommendad setting up of thrae
ammonia/urea plants of 1350/2200 tpd
capacity each in the country during the Vill
Plan period but the recommendations of the
Working Group are yet to be accepted.
Location of the plant will depend on the
overall demand supply situation in a particu-
lar State as well as the availability of feed-
stock there. Ownership will be decided keep-
ing in view the resources and the capabilities
of the parties. '

Postal Service in Maharashtra
1614. SHRISUDAMDESHMUKH: Will

the Minister of COMMUNICATIONS be
pleased to state:
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(a) whether there are considerable in-
tra-district distortions in the postal facilities in
Maharashtra; and

(b) if so, the steps proposed to be taken
to improve Postal facilities in all the districts
of Maharashtra?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) and (b). The infor-
mation is being collected and will be laid on
the Table of the House.

STD Facility in Konni-Pothana Puram
Telephone Exchanges In Kerala

1615. SHRI KODIKKUNNIL SURESH:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) the steps taken to provide STD
facilities inthetelephone exchanges of Konni-
Pothana Puram-Kodekkel in Kerala; and

(b) the time by which the development
of telephone exchange in Pothana Puramis
likely to be completed?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN) : (a) Konni-Pothana
Puram and Kodekkel exchange are planned
for STD facility during the 8th plan period
subject to availability of resources.

(b) The 290 line manual telephone
exchange at Pothana Puram has been con-
verted into an automatic exchange of 600
lines capacity during this month.

[ Translation]

Relaxation in Criteria for Opening of
Branch post Otfices in Hill Areas

1616. SHRIHARISH RAWAT: Willthe
vinister of COMMUNICATIONS be pleased
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to state:

(a) whether Government propose to
relax the present criteria laid down for open-
ing of branch post offices in hill areas of the
country; and

(b) if so, the details thereof?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) and (b). It is
proposed to review the norms at present
followed for opening of post offices. Hill
areas will also be covered in this exercise.
The revised criteria can be indicated only
after the proposed review is completed.

[English)

Declaration of Roads as National
Highways

SHRI S. KRISHNA KUMAR:
SHRI JANARDAN YADAV:

1617

Will the Minster of SURFACE TRANS-
PORT be pleased to state:

(a) whether there is any proposal to
declare some more roads as National High-
ways during the current year; and '

(b) if so, the details thereof, State-
Wise?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
Proposals to declare more roads as National
Highways are under consideration. How-
ever, looking at the time involved in process-
ing the proposals, no decision is possible
during the current financial year.

(b) Does not arise.
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Overloading by Private Buses Under
DTC

1618. SHRI RAM SAGAR (Saidpur):
Willthe Minister of SURFACE TRANSPORT
be pleased to state:

(a) the number of private buses under
DTC operation booked for overloading and
for causing accidents during the last three
months;

(b) the action taken against them; and

(c) the details of steps taken to infuse
discipline amongst the dnvers of the private
buses inthe matter of safe driving, notto play
music and musical horns? '

THE MINISTEROF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRIK.P.UNNIKRISHNAN): (a) and
(b). Delhi Administration have intimate that
thg enforcement wing of the Directorate of
Transport have prosecuted 51 Private buses
playing under DTC for over-loading and the
cases have been filed in the courts;

(c) Directorate of Transport, Delhi
Administration have also prosecuted 27
Private buses for using musical or pressure
horns. In order. to prevent accidents and
other irregularities relating to private bus
operation, DTC through its checking ma-
chinery carry bus out regular checks and
action is taken, including imposition of pen-
alty. In case of afatal accident, if the driver of
the bus is found to be at fault, the agreement
with the private operator is terminated.
Regularinstructions are also issued by them
to the private bus drivers through owners to
obey the traffic rules.
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Extremist Groups Managed to Stop
National Anthem In Punjab
Schools
1619. SHRI INDRAJIT GUPTA:
SHRI JANARDHANA
POOJARY:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether extremist groups in Punjab
have managed to stop the practice of singing
the National Anthem, make the students
wear a uniform of their choice and also
stopped the teaching of Hindi in educational
institutions including Government schools;
and )

(b) if so, the reaction of the Government
thereto?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
According to information received from the
Government of Punjab someinstances have
come to notice where extremists groups
have managed to stop the practice of singing
the national anthem in the morning assem-
bly prayer in Amritsar Dist. In some schools
they had threatened the teachers and stu-
dents against the teaching/studying of Hindi.
It is not however, true that the students wear
a uniform chosen by the terrorists.

(b) The concerned SSPs have been
directed by Government of Punjab to take
necessary legal/preventive action in the
matter.

Election of Delhi Municipal Corporation
1620. SHRI CHITTA BASU: Will the

Minister of HOME AFFAIRS be pleased to
state: '
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(a) whether there is any proposal to
hold early election of the Delhi Municipal
Corporation; and

(b) if not, the reasons therefor?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED) (a)
and (b). Municipal Corporation of Delhi is at
present under supersession. According to
Section 490 (2) (d) of the Delhi Municipal
Corporation Act, 1957, elections are to be
held for the purpose of reconstituting the
Corporation before the expiry of period of
supersession.

Guidelines on Checking Communal
Riots

1621. SHRI CHIRANJI LAL SHARMA:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether any fresh guidelines have
been or are being issued to the State Gov-
ernment to effectively check and prevent
communal riots in the country; and

{b) if so, the details thereof?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
and (b). The Central Government has de-
cided to issue revised guidelines to State
and UTs for promotion of communal har-
mony. These are under final stages of formu-
lation.

[ Translation)

Collapse of Rice Godowns in Narela,
Delhi

1622. SHRI MADAN LAL KHURANA:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether some persons were killed in
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Narela, Delhi due to collapse of some rice
godowns;

(b) if so, the details thereof and the
explanation offered by their owners;

(c) whether any enquiry has been
conducted in this incident;

(d) if so, the details thereof and the
action taken against the guilty persons;

(e) whether any compensation has
been paid to the dependent of the deceased;
and

(f) -if so, the details thereof?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
Yes, Sir.

(b) and (c). A case was registered at
Police Station Alipure and one person was
arrested. As a result of Magisterial inquiry,
departmental action has been initiated
against the defaulting officials of Municipal
Corporation of Delhi and Delhi Administra-
tion.

(e)and (f). Compensation of Rs. 10,000/
- was sanctioned to the next of kin of each
deceased and Rs. 2500/- each in the case of
those seriously injured. The dependent of
one deceased and 16 injured persons
claimed compensation.

[English)

inclusion of Bye-Pass Stretch Between
Tol Bridge and Khed Town into Na-
tional Highway System

1623. SHRI A.R. ANTULAY: Will the
Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether there is any proposal to
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include the stretch of the bye-pass between
Tol Bridge on Bombay-Goa Road viaMhapral
bridge and Khed Town in Ratnagiri district
under National Highway System so as to
avoid congestion and accidents atthatplace;
and

(b) if so, the details thereof?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRIK.P.UNNIKRISHNAN): (a) No.
Sir.

(b) Does not arise

Pension to Freedom Fighters ana
Hyderabad Border Dispute

1624. SHRI Y.S.RAJASEKHAR
REDDY: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether allfreedom fighter of Hydera-
bad Border Disputes and Arya Samaj move-
ment have been sanctioned pensions;

(b) if no, the present position thereof
and reasons for the delay; and

(c) the approximate date by which
- Government propose to clear all pending
cases? '

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
No, Sir. -

(b) and (c). 468 cases of Hyderabad
Border Camps and 254 cases of Arya Samaj
Movement are still pending. These cases
have first to be scrutinised by the concerned
Non-Official Committee viz. the Hyderabad

Special Screening Committee in respect of

Border Camp cases and the Arya Samaj
Committee in respect of Arya Samaj cases
before final decision is taken by the Ministry.
These cases will be placed before the Non-
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Official Committee when they meet next.

Electronic Telephone Exchanges in
Lucknow

1626. SHRI MANDHATA SINGH: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether allthe telephone exchanges
in Lucknow are proposed to be converted
into the electronic system; and

(b) if so, the time by which the projectis
proposed to be completed?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) No. Sir, it is not
proposed to convert all the exchanges in
Lucknow to electronic one in 8th Plan. One
Local Electronic Exchange System has been
commissioned recently. Other exchanges
as and when they complete therr life would
be replaced with electronic type only. Fur-
ther expansions has been planned by Elec-
tronic type only. '

(b) Does not arise In view of (a) above.
Opening of Post Offices in Punjab

1627. SHRIKAMAL CHAUDHRY: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) the location of new Post Offices
opened in Punjab during 1989 and the
number of new post offices which are pro-
posed to be opened in Punjab during the
current year district-wise; '

(b) whether any representations have
been received from Hoshiarpur district ask-
ing for setting up of more Post Offices/Branch
Post Offices in that district; and

(c) if so, the"response of the Govern-
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ment to these request?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) The information is
furnished in the Annexed Statement.
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(b) Yes, Sir.

(c) Out of 7 such requests, it is pro-
posed to open post offices at Sango Katrala
and Bains Awan Villages in Hoshiarpur Dis-
trict.

STATEMENT
PUNJAB
1 4
S.No. Name of Post Offices District
— 1 2 - 3
(A) New Post Offices opened during 1989
1, Bhokhra Bhatinda
2. Rajgarh Kusa —do—
3. Somaon —do—
4 Basti Danisoniandan Jalandhar
5. indl. Complex Coindwal Area Amritsar
6. BSF Campus Bhikhiwnd —do—
7. Sector-40 Chandigarh
8. Dadumayra Colony —do—
9. Sector-46 —do—
10. Court Complex Barnala Sangrur
11. Chohal Hoshiarpur
(B) Post Offices Proposed to be opened during 1990
1. Meham Ferozpur
2. Palla —a0—
3. Sedhawingwala Faridkot
4, Ruhueianwali —do—
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S No Name of Post Offices District
1 | 2 3
5 Buche Nangal Gurdaspur
6 Narangpur —do—
7 Sango Katrala Hoshiarpur
8 Bains Awan —do—
9 Duttal Patiala
10 Khanewal —do—
11 Ramgarh —do—
12 Phase X SAS Nagar Ropar
13 Phase Xl SAS Nagar —do—
14 Jitwal Kalan Sangrur
15 New Hargobind Nagar Ludhiana
16 Urban Estate Jalandhar Jalandhar
17 Mani Majra Town Chandigarh

Disparity in payment of Bonus between
Postal Employeés and Telecommunica-
tion Employees

1628 SHRIK MURLEEDHARAN Will
the Minister of COMMUNICATIONS be
pleased to state

(a) whether there is dispanty in Bonus
between postal employees and Telecom-
munication employees,

(b) if so, the reasons therefor

(c) whether Government propose to
take action to being parnty, and

(d) i so, the details thereof?

THE MINISTER OF ENERGY AND
MINISTER OF CIVIL AVIATION (SHRI
ARIF MOHAMMAD KHAN)" (a) Yes, S,
Department of Posts and Department of
Telecommunication being two separate De-
partments the question of comparing the
Bonus payable to the employees of the re-

spective Departments does not arise.

(b) The Productivity Linked Bonus to
the employees of the Departments of Posts
and Telecommunications 1s sanctioned on
the basis of a formula applicable to the
respective Departments.
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(c) and (d). The questiondoes not arise.

Achlevement made Under SRPP in
Eastern Region

SHRI ANADI CHARAN DAS:
SHRI BHAJAMAN BEHERA:

1629.

Will the Minister of AGRICULTURE be
pleased to state:

(a) the achievements made during the
Seventh Plan period under the Special Rice
Production Programme in the Eastern Re-
gion, particularly in Orissa;

(b) how far it has become possible to
remove constraints in the way of better pro-
ductivity of rice;

(c) the number of blocks in each State
where the scheme 1s being implemented,;

(d) whether Government propose to
make it a Central Sector Plan Scheme in-
stead of implementing through a Centrally
Sponsored scheme; and '

(e) if not, the reasons therefor?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (@) The implementation of Special
Rice Production Programme (SRPP) includ-
ing Special Foodgrains Production Pro-
gramme-Rice (SFPP-Rice) together with
other agricultural development programmes
in the eastern States viz; Assam, Bihar,
Eastern Madhya Pradesh, Eastern Uttar
Pradesh, Orissa and West Bengal have
resulted in increase in production of rice.
During the fistfour years of the Seventh Plan
(1985-86 to 1988-89) the average annual
production of rice in these States increased
to 347.5. lakh tonnes as compared to the
average annual production of 279.1. lakh
tonnes during the last four years of the Sixth
Plan (1981-82 to 1984-85). During the same
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period the average annual production of rice
in Orissa increased from 40.3 lakh tonnes to
about 47 lakh tonnes.

(b) Prevalance of traditional methods of
rice cultivation in eastern region is one of the
major constraints in way of better productiv-
ity andthe implementation of this programme
(SRPP/SFPP-Rice) has created greater
awareness amongst the farmers about the
need for adoption of improved rice produc-
tion technology. The average rice productiv-
ity inthese States hasincreased from 1129kg
in 1984-85 to 1380 kg/ha. in 1988-89.

(c) The SFPP-Rice/SRPP is being
implemented in 54 blocks in Assam, 291 in
Bihar, 201 1n Madhya Pradesh, 179in Orissa,
482 in Uttar Pradesh and 208 block in West
Bengal. Nine blocks in Tripura have also
been covered under the scheme from 1988-
89.

(d) and (e). The scheme is being imple-
mented smoothly and there is no proposal to
alter its nature of implementation.

[ Translation)

Violation of Rights of Fijians of Indian
Origins

1630. SHRI BRIJ BHUSHAN TIWARI:
Wilithe Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Government have sought
intervention of other countries through diplo-
matic channels regarding violations of rights
of Fijians of Indian Origin;

(b) whether the question has also been
raised at international forums;

(c) if so, the details thereof;

(d) whether any assessment has been
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made of its impact on the international public

opinion; and

(e) if so, the details thereof ?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI LK. GUJRAL): (a) Yes, Sir.
The Government of India maintains a dia-
logue with concerned countries on the issue
of violations of rights of Fijians, including
those of Indian origin, arising from the denial
of their democratic right.

(b) Yes, Sir.

(¢) The Government of India has con-
sistently taken up the matter in appropriate
international fora. These include the Com-
monwealth Heads of Government Meetings
at Vancouver in October 1987 and in Kuala
Lumpur in October 1989; the three sessions
of the United Nations General Assembly
since October, 1987 and the Non-Aligned
Summit at Belgrade in September, 1989.

(d) Yes, Sur.

(e) International awareness of the sys-
tematic attempts to institutionalize racial
discnmination in Fiji is growing. Public opin-
" ion has been articulated in varnious interna-
tional gatherings, official and unofficial, and
has also found expression in Press articles
and editorials. t may also be noted that Fij
has not sc far, been readmitted to the
Commonwealth.

Walting List for Telephone Connections
in Kanpur

1631. SHRI KESHRI LAL: Will the
Minister of COMMUNICATIONS be pleased
to state: :

(a) the number of persons inthe waiting
list for telephone connection in Kanpur till 31
January 1990;
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(b) by what time they are likely to get
telephone connections;

(c) the actions proposed for speedy
disposal of the waiting list.

THE MINISTEROF ENERGY AND THE
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) 9367 applicants
are on the waiting list for Telephones at
Kanpur till 31.1.1990.

(b) The persons on the waiting list at
present are likely to be provided with tele-
phone connections progressively by the
middle of 8th Five Year Plan.

(c) For this purpose, new electronic
telephone exchanges are planned to be
commissioned;

10,000 lines Electronic Exchange at
Mall Road, Kanpur 5,000 lines at Kidwainagar
and 2,000 lines at Kalyanpur. '

Provision of Drinking Water for Cattle
Under Desert Development Programme

1632. SHRI! GIRDHARI LAL BHAR-
GAVA: Will the Minister of AGRICULTURE
be pleased to state:

(a) the allocation of funds for the
schemes to provide drinking water for cattle
under the Desert Development Programme;

(b) whether there is a proposal to instal
tubewells for making available water in such
areas where surface water is not available;

(c) if so, the details thereof and if not, the
reasons therefor;

(d) whether Government of Rajasthan
has request for financial assistance to instal
tubewells in such areas under the Desert
Development Programme; and
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(e) the time by which the requisite
amount s proposed to be provided to Rajast-
han Government and if not, the reasons
therefor? '

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) Under the Desert Development
Programme (DDP), schemas for conserva-
tion and storage of rain water in the form of
ponds, tanks, etc. are taken up which also
provide drinking water to the cattle besides
serving the objectives of ecological restora-
tion. For meeting the drinking water needs of
both human and cattle population, the Cen-
trally Sponsored Accelerated Rural Water
Supply Programme is in operation in the
areas covered under the DDP. Under this
programme 5% of the Plan allocation is
earmarked for supply of dninking water to
areas suffering from chronic shortage of
water due to extreme hot and cold eco-
systems. The allocation under this pro-
gramme in the five States of Gujarat, Har-
yana, Himachal Pradesh, Jammu and Ka-
shmir and Rajasthan covered underthe DDP
1s Rs. 16.44 crora for 1989-90.

(b) and (c). Under the Accelerated
Rural Water Supply Programme and the
State Sector Minimum Need Programme,
drinking water is made available through
bore wells or tubewells where surface water
is not available.

(d) and (e). Notresh proposal has been
received from the Government of Rajasthan
for financial assistance to install tubewells in
such areas as sinking of tubewells has not
been made eligible for such assistance under
the Desert Development Programme. How-
ever, the State Government had been ad-
vised in the past to seek such assistance
under the Accelerated Rural Water Supply
Programme.
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irregularities in Payment of Pen-
sion to Freedom Fighters

1633. SHRI HUKMDEOC NARAYAN
YADAV: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether irregularities in the pay-
ment of pension 1o freedom fighters have
come to the notice of Government;

(b) whether representations have also
been received in regard to irregularities in
payment of pension to freedom fighters from
Bihar; and )

(c) if so, the details thereof and the
action taken thereon?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOCHAMMAD SAYEED): (a)
to (c). The Distt. Treasury officers are re-
sponsible for making payment of pension to
the freedom fighters on receipt of pension
paymentorders from the respective Account-
ants General. No representation about the
irregularities in the payment has been re-
ceived in this Ministry.

Widening of National Highway No. 1
Between Murthal and Ambala

1634. SHRIKAPIL DEVSHASTRI: Will
the Minister of SURFACE TRANSPORT be
pleased to state:

(a) the details of the contract awarded
for widening of National Highway No. 1 be-
tween Murthal and Ambala (Haryana), the
length of the road widened and the length of
the road where the earth and gravel work
has been completed, separately;

(b) whether construction work on the
road has been held up for the last two years;

(c; if so, the reasons therefor; and
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(d) the time by which the work on the
road is likely to be completed?

THE MINISTER OF SURFACE TRANS-
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PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P.UNNIKRISHNAN): (a) to
(d). Statement showing the details of the
widening of National Highway No. 1 between
Murthal and Ambala is given below.

STATEMENT

The work of widening to 4 lanes between Murthal and Karnal (Km. 50.00 to 130.00) in
Murthal-Ambala Section of NH. No. 1 was awarded to two construction firms under four
contracts. Contract No. 1 from Km. 50.00 to 74.00 was alloted to M/s. N.B.C.C. Ltd. and the
remaining reach from Km. 74.80 to 130.00 in three contracts was awarded to M/s. Continental
Construction-Bal four Beaty (Joint Venture). Four-laning between Karnal and Ambala has not

been taken up yet.

The length of road widened and the length of road where earth and gravel work has been

completed are as under:—

Contract No. & Reach

Total Length Length Length Length
to be widened widened where where
earth gravel
work work
completed  completed
1 2 3 4 5
. Murthal Smalkha 24.80 NIL 4.40 NIL
(Km. 50.00 to 78.80)
ll. Smalkha-Panipat 18.00 NIL 13.65 NIL
(Km. 74.80 to 92.80)
lll. Panipat-Madhuban 21.20 NiL 18.70 NIL
(Km. 92.80 to 114.00)
IV. Madhuban-Karnal  16.00 NiL — NIL
(Km. 114.00 to 130.00)
Total — 80.00 NIL 36.75 NI

(b) and (c). The works have been pro-
gressing very slowly and are behind the
scheduled programme. The contractor for
the reach Km. 50.00 to 74.80 (Murthal to
Smalkha) has been expelled from the con-
tract on 5.10.89 for non-performance and
freshtenders for the balance work are being
invited. The progressonthe remainingreach,

i.e. from Km. 74.80 to 130.00 (Smalkha to
Karnal) is also very slow due of lack to input
of sufficient resources by the contractor and
dispute between the partners of the Joint
Venture which was awarded the contract.

(d) Inview of the fact that fresh tenders
are to be invited, it is 100 early to indicate the
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likely date of completion at present.

Constitution of Telephone Advisory
Committee in Jhansl|

1635. SHRI RAJENDRA AGNIHOTRI:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) whether zonal Tele-communication
Advisory Committee has been constituted in
Jhansi;

(b) if so, when and if not, the time by
which it is likely to be constituted; and

(c) the reasons for the delay?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) No, Sir. Jhansi
Secondary Switching Area Telephone Advi-
sory Committee has not been constituted.

(b) and (c). The policy on constitution of
Telecom Advisory Committees is being re-
viewed. Advisory Committees will be consti-
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tuted in accordance with the revised policy.

[English] .

Setting up of Posts and Telegraph
Office In South Delhi

1636. SHRI E.S.M. PAKEER MO-
HAMED: Willthe Minister of COMMUNICA-
TIONS be pleased to state:

(a) the total number of Post Offices and
Telegraph Offices in South Delhi area;

(b) whether a new Post and Telegraph
office is proposed to be set up in Alaknanda
area of South Delhi;

(c) if so, the ime by which it is hikely to
be set up; and

(d) i not, the reasons thereof?

THE MINISTEROF ENERGY AND THE
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) The information
is as follows:

Post Offices Combined P&T Offices Telegraph Offices
g 18 8
(b) Yes, Sir. (a) whether any complaint in respect of

(c) A plot of land has been acquired
from DDA in the Community Shopping
Complex, Kalkaji for construction of a build-
ing to house a post office which will serve
Alaknanda and adjoining areas. The con-
struction of the building has been taken up
on priority basis. The post office is proposed
to be opened on completion of the building.

(d) Does not arise.

Complaints of Faulty Design and Work
at New Jotty at Kandla Port

1637. SHRI BABUBHAI MEGHJI
SHAH: Will the Minister of SURFACE
TRANSPORT be pleased to state:

faulty design and work done at the new jetty
under construction at Kandla Port has been
received by the Government;

(b) if so, the details thereof and the
action taken thereon; and

(c) the extra expenditure invoived as a
result thereof and who will bear the expendi-
ture?

THE MINISTEROF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
Yes, Sir.

(b) Due to the movement of soil on the
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slope consisting of soft clay, a number of
piles have tilted considerably. Some of the
piles had also shifted at the out off level. The
Port have engaged the Indian Institute of
Technology (lIT), Madras to examine the
problem and suggest remedial measures.
Based on the recommendations of the IIT,
the work, which involves replacement of the
damaged piles and introduction of additional
piles, 1s being continued. The Port has also
asked IIT, Madras to investigate reasons for
the failure of the piles and pinpoint responsi
bility. ' ' '

{c) The Kandia Port Trust have indi-
cated that tentatively the extra expenditure
would be aiound Rs 160 lakhs The expen-
diture would have to be initially borne by the
Port itself '

Dacoities on indo-Bangladesh Border
in Tripura

1638 SHRISONTOSH MOHAN DEV:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government are aware that
on the Indo-Bangladesh border of Tripura a
large numberof dacoities/thefts/murders are
committed by infiltrators from other side of
the Indian border;

(b) it so, the steps taken by Government
to check these incidents;

(c) whether Government propose to
enhance to BSF camps in the sensitive area
to check such incidents; and

(d) if not, the reasans therefor and what
other measures Government propose totake
in this regard?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFT1 MOHAMMAD SAYEED): (a)
11 cases of dacoity, 2 cases of robbery and
one case of murder were reported on the
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Tripura Sector of indo-Bangladesh border
during 1989. No such case has been re-
ported so far, during 1980.

(b) to (d). BSF is making coordinated
efforts to detect smugglers and criminals on
the border. Flag meetings are held with
counterparts in Bangladesh for mutual coop-
eration and exchange of information. More
border outposts and observation post-tow-
ers of BSF have bedn set up, and sophisti-
cated equipment, and vehicles etc. have
been provided to increase the vigilance on
the border. '

Mitk Production Under Operation Flood
Schemes

1639. SHRI MULLAPPALLY RAMA-
CHANDRAN: Willthe Minister of AGRICUL-
TURE be pleased to state:

(a) the names of States/Union territo-
ries which have produced best results under
the Operation Flood Schemes during the
last two years;

fb) the details of the aid and co-opera-
tion being made available to States/Union
Territonies under the Operation Flood il
scheme;

(c) whether any State is facing difficulty
in finding market for mitk; and '

(d) if so, the details thereo!?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEWVI
LAL): (a) The States of Gujarat, Maharash-
tra, Tamil Nadu, Karnataka, Andhra Pradesh
and Rajasthan have performed compara-
tively better than the ather States during the
past two years (1988-90). These States
together con'ribiited around 86% of the total
milk procurement undar Operation Flood.

{b) A statement indicating the funds
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disbursed to various States/Union Territo-
ries by the National Dairy Development Board
under Operation Flood il is given below.
Funds are provided for the following compo-
nents:

(i) Creation of Processing capacity.

(ii) Provision of technical inputs for
increasing milk production.

(iii) Milk marketing system.
(iv) Support to village cooperatives.

(v) Training, market provision, re-
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search and studies.

(vi) Renovation of processing capaci-
ties.

(c) and (d). Milk marketing by the coop-
erative dairies during 1985-90 increased by
nearly 38% though the procurement of milk
had remained at about the level of 78-79 lakh
litres per day, primarily due to prevailing
drought conditions. The cooperatives in
almost all the States were, therefore, siow In
expanding liquid mil marketing. With the in-
creases in milk procurement during 1989-
90, the cooperatives are working out strate-
gies to increase marketing for both liquid
milk and products.

STATEMENT

State/Union Territones

(As. in crores)

Si.No. (Provisional)
2 3
1. Andaman Nicobar - 0026
2. Andhra Pradesh 32.958
3. Assam 3.39
4, Bihar 10.46
5. Delhi 2.77
6. Goa 0.426
7. Guijarat 43,01
8. Haryana 9.82
9. Himachal Pradesh 0.91
10. Karnataka 30.16
11. Kerala 14.58
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SINo. State/Union Territories (Provisional)

1 2 3

12 Jammu & Kashmir 0.53

13. Madhya Pradesh 17.62

14 Maharashtra 22.08

15. Manipur 0.002

16. Mizoram 0.032

17. Nagaland 0.09

18. Onssa 4.39

19. Pondichery 0.88

20 Punjab 22.89

21, Rajasthan 20.40

22. Sikkim ) 0.08

23.  Tamil Nadu 22.74

24, Tripura ‘ 0.12

25. Uttar Pradesh 32.80

26. West Bengal 5.05
Telephone Connections in Chitoor ~ phone exchanges in Andhra Pradesh;

District in Andhra Pradesh

(c) if so, the details thereof;
1640. SHRI M.G.REDDY: Will the

Minister of COMMUNICATIONS be pleased (d) time by which the Chitoor district
to state: exchanges will be modernised;

(a) the number of manual exchanges (e) the number of applications pending
outofthetotal exchangesin AndhraPradesh;  for telephone connection in Chitoor district;

and
.(b) whether Government have formu- o
lated any scheme for modernisation of tele- (f) the steps government propose to
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take to clear the backlog?

THE MINISTER OF ENERGY AND
MINSTER OF CIVIL AVIATION (SHRI ARIF
MOHAMMED KHAN): (a) The number of
manual exchanges in Andhra Pradesh is
117 out of a total of 2045.

(b) and (c). Yes, Sir. The 8th Plan
proposals envisaged replacement of all
manual and life expired electro-mechanical
exchange during the Plan period.

(d) Chitoor exchange is likely to be
replaced by an automatic exchange during
the years 1992 and the other manual ex-
changes in this district shall be progressively
automatized during the eighth plan depend-
ing on the availability of the equipment and
approval of plans.

(e) Total 1160.
(f) The above backlog will be cleared

progressively in the middle of the 8th Five
Year Plan period.
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Construction of Second Hooghly
Bridge

1641. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) the progress made so far in the
construction of the Second Hooghly bridge
in Calcutta;

(b) the time by which it is likely to be
opened to traffic; and

(c) the cost escalation due to the
delay caused in its construction?

THE MINISTEROF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
Second Hooghly Bridge under construction
falls on a State Road and is, therefore,
primarily the responsibility of the Govern-
mentof West Bengal. Section-wise progress
of work ending February, 1990 as intimated
by the State Government is as under:

Section | (Calcutta side approach)

Section Il  (Howrah side approach
including all ancillary
works)

Section Il (Main Bridge)

99.58%

88.15%

80.30%

(b) and (c). The bridge is likely to be
completed towards the end of 1991 and is
estimated to cost Rs. 340.00 crores approxi-
mately against Rs. 250.00 crores assessed
earlier.

Unroadworthy Private Buses under
DTC Operation

1642. SHRISANAT KUMAR MANDAL.:
Willthe Minister of SURFACE TRANSPORT
be pleased to state: N

(a) the criteria/guidelines laid down or
followed in allotting routes to Private bus
Operators under DTC operation in the Capi-
tal;

(b) whether remunerative routes have
been allotted to the Private Bus Operators in
the Capital viz. Nos. 520, 620, 711, 602, 864,
865 and host of other such long distance
routes;

(c) whether these private operators
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carry passengers more than double of their
" approval carrying capacity and commuters
have to travel on the foot-boards;

(d) the reasons for not augmenting
Delhi Transport Corporation services on
these routes and improve its revenue;

(e) whether most of the privately oper-
ated buses are unroadworthy and lack in
proper upholstery, standing rods, protruding
nails and suffer from lot of other deficiencies;
and

(1) if so, the check being exercised over
these private buses by the DTC on their
suitability and fitness for public use?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
and (b). DTC allots route to a private bus at
the time of its engagement. The route is
allotted onthe basis of availability of vacancy
existing on that route and on the ability of
owner to make available buses for opera-
ticnonthat route. No change in the allotment
of route has been made since March,1988
and routes operated by the private operators
are continued under the special arrange-
. ment since then.

(c) Instances of overcrowding particu-
larly during peak hours have come to the
notice. On detection necessary action is
taken by the regulatory authority;

(d) Due to the constraints of financial
resources it is not possible to augment the
fleet of DTC to fully cater to the continuously
growing traffic demand. However, within the
limits of resources the DTC has been acquir-
ing buses every year.

(e) and (f). The buses are allowed to
operate only when they possess the fitness
certificate issued by the transport authorities
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of the Union Territory. The operations of
private buses under DTC are also monitored
by DTC independently or jointly with the
traffic police. One of the tasks of this check-
ing machinery is to verify the conditions of
the buses.

Bridge over Vansadhara near Gunpur In
' Orissa

1643. SHRI GOP NATH GAJAPATHI:
Willthe Minister of SURFACE TRANSPORT
be pleased to state:

(a) whether Government of Orissa had
submitted a proposal for construction of a
bridge over river Vansadhara near Gunpur
on Bishan-Cuttack-Gunpur Road in Orissa;

(b) if so, whether the proposal was
approved and project implemented; and

(c) if not, when Government propose to
approve the proposal?

THE MINISTER FOR SURFACE
TRANSPORT AND MINISTER OF COM-
MUNICATIONS (SHRI K.P. UNNIKRISH-
NAN): (a) and (b). Yes, Sir. The project for
construction of bridge over river Vansadhara
near Gunpur was approved in 1984 at an
estimate costof Rs. 257.31 lakhs (with central
shareof Rs. 108.00 lakhs) underthe scheme
of Central Aid Programme of Loan Assis-
tance for State Roads of Inter-State or Eco-
nomic Importance and is in progress.

(c) Does not arise.
[ Translation)
Punishment to Guiity of 1984
1644. SHRIGANGA CHARAN LODHI:

Will the Minister of HOME AFFAIRS be
pleased to state: ' '
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(a) the steps taken by Government so
farto punish the persons found guilty of 1984
riots; and '

(b) the total number of special courts
set up by Government in Delhi to deal with
riot cases and the progress achieved in this
regard? -

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
Delhi Police filed 225 cases in courts against
persons involved in 1984 riots. Qut of these
107 cases have been decided. 11 of them
have ended in conviction.

(b) Three Special Courts have been set
up in Delhi which have started functioning

[English]

Oilseeds Production

645. SHRI SRIKANTHA DATTA
NARASIMHA RAJA WADIYAR. Will the
Minister of AGRICULTURE be pleased to
state: '

(a) the steps takento increase ollseeds
production; and

(b) the year by which the country is
expected to achieve self suffiency in
oilseeds?

THE DEPUTY PRIME MINISTER AND
MINISTEROF AGRICULTURE (SHRIDEVI
LAL): (a) and (b). Two Centrally sponsored
Schemaes namely; National Oilseeds Devel-
opment Project and Oilseeds Production
Thrust Project are inoperation in 18 Qilseeds
qrow'ng States to reach towards self suffi-
¢wency in cilseeds in the country.
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Popularisation of summer Groundnut
Cuttivation

1646. SHRI SRIKNATHA DATTA
NARASIMHA RAJA WADIYAR: Wil the
Minister of AGRICULTURE be pleased to
state:

(a) whether Government have intro
duced any scheme to popularise summer
groundnut cultivation in non-traditional ar-
eas;

(b) if so, the States where such centraily
sponsored scheme has been introduced,

(c) whether there is a great scope for
increasing the areas under summer ground-
nut production in Karnataka;

(d) if so, the amount of Central assis-
tance sought by Karnataka Government
during the last three years, years-wise; and

(e) the assistance provided during the
above period?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE ( SHRIDEV!
LAL)' (a) and (b). Yes, Sir. Two Centrally
Sponsored Schemes, namely, National
QOilseeds Development Project (NCDP) and
Qilseeds Production Thrust Project {OPTP)
are in operation in the States of Andhra
Pradesh, Bihar, Gujarat, Karnataka, Mahar-
ashtra, Orissa, TamilNadu and West Bengal
to popularise summer groundnut in non-
traditions areas of these States.

(c) to (e). Yes, Sir. The total amount
including amount for popularising summer
groundnut cultivation, released to Karna-
taka State under NODP and OPTP during
the last three years is as follows:
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Year

1

1987-88

1988-89

1989-90

Amount released
(Rs. in lakhs)

2

362.01

515.61

438.89

Upto February,1990.

Development of cashewnut cultivation
in Karnataka

1647. SHRI SRIKANTHA DATTA
NARASIMHA RAJA WADIYAR: Wil the
Minister of AGRICULTURE be pleased to
state:

(a) the names of the States which are
getting aid from Union Government as well
as the World Bank for development of
cashwenuts;

(b) the total Central assistance or World
Bank aid given to the State of Karnataka for
that purpose during last three years; and

(c) the steps taken in that State for the
development of cashewnuts during last three
years?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) Atpresent no State is getting aid for
development of cashewnuts from Union
Government as well as the Worid Bank.
However, a Centrally Sponsored Scheme
on Package Programme for Cashewnut
Development is being implemented in the
Statesof Kerala, Karnataka, Andhra Pradesh,
Tamil Nadu, Maharashtra, West Bengal,
Madhya Pradesh, Goa, and Tripura.

(b) A central assistance of Rs. 27.225
takhs was provided to the State of Karnataka
for development of cashewnuts during 1987-
88 to 1989-90. The World Bank assistance
slopped with effect from September, 1987.

(c) Government of India has imple-
mented various Programmes such as area
expansion, laying out demonstration plots
adoption of intensive plants protection
measures, improvement of cashewnut by
vegetative propagation and establishment
of clonal orchards, underthe Centrally Spon-
sored package Programme, in the State of
Karnataka for development of cashewnut
during the last three years.

Killing of Punjab Government Employ-
" oas )

1648. SHRIMATI GEETA MUKHER-
JEE: Wilithe Minister of HOME AFFAIRS be
pleased to state:

(a) the details of employees of Punjab
Government killed by terrorists; '

(b) whether pension equal to last pay
drawn has been paid to the widows/widow-
ers of the employees killed; and

(c) if not, the reasons therefor?



177  Written Answers

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
to (c). The details in this regard are being
collected from the Government of Punjab.

Speed Post Service

1649. SHRI C. SRINIVASAN: Wil the
Minister of COMMUNICATIONS be pleased
to state:

(a) the number of Post Offices/Postal
areas, where Speed Post facility is to be
provided during 1990; and '

(b) the details of such Speed-Post
Services to be introduced in Tamil Nadu
State?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) There is aban on
sanction of posts needed. The proposals for
opening of Speed Post Centres will be ex-
amined as and when the Staff required can
be sanctioned.

(b) There is no proposal for opening of
any Speed Post Centres in TamilNaduinthe
year 1990-91.

[ Translation)
Villages Without Post Offices
1650. SHRI HARSH VARDHAN: Will
the Minister of COMML_JNICATION_S be

pleased to state:

(a) the number of villages without post
offices in the country;

(b) the number of such villages in Uttar
Pradesh; and

(c) the target for providing facilities of
post office in these areas?
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THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) The number of
villages without post offices in the country at
present is 4,57,220.

(b) The number of such villages in Uttar
Pradesh is 95,860.

(c) While there is no proposal to estab-
lish post offices in all the remaining villages,
postal facilities are, however, provided to
such villages through village postmen/extra
departmentaldelivery agents/panchayat dak
sewaks.

Complaints of Harassment against
special Police Officers

1651. SHRI GOVINDA CHANDRA
MUNDA: Will the Minister of HOME AF-
FAIRS be pleased to state:

(@) the number of Special Police Offi-
cers appointed in Delhi by the Delhi Police
during last three years;

(b) whether complaints have been
received by the Police Department regard-
ing harassment of people by these Special
Police Officers in their respective areas;

(c) if so, the details thereof, and

(d) the action taken thereon?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
1692.

(b) to (d). Thirteen complaints have
been received by the Delhi Police. In ten
casas, the Special Police Officers have been
removed.
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National Fishery Development Board

SHRI BHAJAMAN BEHERA:
SHRI ANADI CHARAN DAS:

1652.

Will the Minister of AGRICULTURE be
pleased to state:

(a) whether Government have set up a
National Fishery Development Board to take
up development activities of both inland and
marine fisheries;

(b) if so, the detalils of activities under-
taken/fformulated so far and achievements
made;

(c) whether Government are contem-
piating to intensify the board’s activities by
opening State-wise branches to generate
proper and secured livelihood for the fisher-
men;

(d) if so, the details thereof; and
(e) if so, the reasons therefor?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) No, Sir.

(b) to (d). Does not arise.

(e) The Government have constituted a
National Fisheries Advisory Board in Janu-
ary, 1989 to advise on an integrated and
coordinated development of fisheries sector
in the country.

[ Translation)
Deportation of Officials Posted Abroad
1653. SHRI HARSH VARDHAN: Will

the Minister of EXTERNAL AFFAIRS be
pleased to state: -
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(a) the number of officials posted in
foreign countries who have been deported
back to India by Governments of concerned
countries during the last three years;

(b) the number of officials against whom
charges of spying or smuggling were lev-
elled by Governments of concerned coun-
tries; and

(c) the action taken by Government
againstthe officials charged with smuggling?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI1.LK.GUJRAL): (a) None.

(b) There has been no case during the
last three years where charges of spying
were levelled by any host Government
against officials posted in Indian Missions
abroad. However, three officials have been
declared persona non grata without levelling
any specific charge by the concerned Gov-
ernment. During the same period, Govern-
ment's attention has been drawn by con-
cerned host Governments regarding alleged
smuggling activities of three other officials.

(c) The concerned officials were imme-
diately transferred back to Headquarters.

[English)

Compensation to Spice Growers

1655. PROF. P.J. KURIEN: Will the

Minister of AGRICULTURE be pleased to
state: '

(a) whether Government have any
scheme for compensating the spice growers
for the loss incurred by them due to the
decline in prices of spices; and

(b) if so, the details thereof?
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THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) No, Sir.

(b) Does not arise.

Steering Committee on Operation
Flood Il

1656. SHRI P.R. KUMARAMANGA-
LAM: Willthe Minister of AGRICULTURE be
pleased to state:

(a) whether Government had set up a
steering committee to monitor the imple-
mentation of Operation Flood Il and help
Indian Dairy Corporation/National Dairy
Development Board;

(b) if so, the number of meetings of the
steering committee held till date, the deci-
sions/recommendations made by the com-
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mittee and action thereon; and

(c) the present composition of the
committee?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) A Steering Committee under the
chairmanship of Secretary (Agriculture and
Rural Development) was set up on 6th
December, 1978 to monitor the implementa-
tion of Operation Flood Il (O.F.II)

(b) The Committee held 8 mestings
details of the decisions/recommendations
and action thereon are being collected and
will be laid on the table of the Sabha.

(c) A new Steering Committee to moni-
tor the implementation of O.F.lll has been
constituted on 25.10.89. The composition of
the Committee is as under:

1. Secretary (Agriculture & Cooperation)

2. Secretary (Expenditure)

3. Secretary (Planning Commission)
4. Secretary (Economic Affairs)

5. Secretary (Rural Development)

6. Chairman (NDDB)

Chairman

Member

Member

Member

Member

Member

[Translation)

Job to One Member of Each Family
Living below Poverty Line

1657. SHRI RAMLAL RAHI: Will the

Minister of AGRICULTURE be pleased to
state:

(a) whather Union Government have
announced to provide job to one member of

each family living below the poverty line;

(b) if so, the details of the policy formu-
lated in this regard;

(c) whether any time-limit has been
fixed to implement it; and

(d) the total number of such families
and the nature of jobs in which one person of
each family is proposed to be engaged dur-
ing the year 1990-917
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THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) Union Government has not an-
nounced any scheme to provide job to one
member of each family living below poverty
line.

o (b) to (d). Question do not arise.
[English)

Recommendations of Working Group on
Setting up of New Shipyard in Public
Sector

1658. SHRIK.S.RAO: Willthe Minister
of SURFACE TRANSPORT be pleased to
state:

(a) whether the Working Groups Set up
by the Planning Commission, has recom-
mended establishment of a new shipyard Iin
the Public Sector during the Eighth Plan;

(b) if so, the details of the shipyard
proposed to be established indicating its
location, capacity and the likely date of
commissioning;

(c) whether the Working Group has
also suggested some measures for increas-
ing capacity of existing shipyards; and

(d) if so, the details thereof?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P.UNNIKRISHNAN): (a)
Yes, Sir.

(b) The Working Group has recom-
mended the establishment of a new ship-
yard with a capacity of 2.5. lakhs DWT per
annum. The actual location, capacity etc. will
be decided only if the scheme is finally
included in the 8th Plan and after the prepa-

., ration of Detailed Project Report. '
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{c) and (d). The Working Group has
recommended that additional shipbuilding
facilities capable of building 2 more ships at
a time of the size upto 40,000 DWT each be
created at Cochin Shipyard Ltd., at an esti-
mated cost of Rs. 100/- crores.

Export of Nuclear Material From West
' Germany to Pakistan

1659. SHRI MADHAVRAQO SCINDIA:
Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether the attention of Govern-
ment has been drawn to the news report in
the Hindu dated 27 January, 1990 wherein it
is stated that five West Germans have been
accused of exporting sensitive nuclear ma-
terial to Pakistan which could be used to
make nuclear weapons;

(b) if so, the facts thereof; and

(c) the reaction of Government thereto?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI LK.GUJRAL): (a) and (b).
Government have seen reports to the effect
that formal accusation has been filed in FRG
against five West German nationals for
exporting nuclear materials to Pakistan in
violation of relevant West German laws.

(c) Our concerns regarding Pakistan’s
acquisition of materials for its weapons ori-
ented nuclear programme have been con-
veyed to all concerned.

Drinking Water Faclility in Villages
1660. SHRI MADHAV RAQO SCIN
DIA:
SHRI HARSH VARDHAN:

Will the Minister of AGRICULTURE be
pleased to state:
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(a) the progress made during the Sev-
enth Plan period in the maiter ¢’ providing
drinking water facility to problem villages
which have no assured source of drinking
water;

(b) whether provision of drinking water
facility to all problem villages is proposed to
be accorded the highest priority in the Eighth
Five Year Plan; and

(c) if so, the details in this regard?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) Out of 1,61,722 Problem Villages
(PVs) inthe begining of the Seventh Plani.e.
ason 1.4.85,1,48,958 PVs have so farbeen
covered with safe drinking water facilities as
per the reports received from the States/
UTs. All the remaining problem villages are
expected to be covered by the end of current
year i.e. 1389-90 except for 6358 PVs which
will spill over to Eighth Plan.

(b) Yes, Sir.

(c) Ali 6358 PVs which will spill over tc
Eighth Plan are likely to be covered with safe
drinking water facilities during the first tow
years of the Eighth Plan under time bound
action programme.

Farmers Below Poverty Line in Orissa
1661. SHRI K. PRADHANI: Will the
Minister of AGRICULTURE be pleased to

state:

(2) whether Govermnment have made
any assessment about the percentage of

small farmers and landless labourers likely’
to go below the poverty line in Orissadueto

drought;
(b) if so, the outcome thereof: and

(c) the remedial ‘measures taken or
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proposed to be taken in this regard?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEV!
LAL): (a) No, Sir.

(b) and (c). Does nat arise.

Acquisition of Chinese Submarine by
Pakistan
1662. SHRI BANWARI LAL PURO-
HIT:
SHRIMATI
VIDYA:

CHENNUPATI

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether the attention of the Govern-
ment has been drawn o a news item cap-
tioned “Pak may acquire sub from China” as
reported in the “"Hindustan Times” dated 22
January, 1990;

(b) if so, the reaction of the Government
on such deal and the steps Government
propose to take to meet any challenge?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI LK.GUJRAL): (a) and (b).
Government have seen the Press report to
which the question refers, regarding the
reported interest of Pakistan in acquiring a
nuclear powered submarine from China. The
report is not confirmed.

Government keep under constant re-
view ali developments having a bearing on
India’s security.

Non-Display of P.M. photographs in
Central Government Offices

1663. PROF. K.V.THOMAS: W.ill the
Minister of HOME AFFAIRS be pleased to
state:
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(a) whether Government has issued
any instruction that Prime Minister’s photo-
graphs should not be displayed in any Cen-
tral Government office; and

(b) if so, the reasons therefor?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
and (b). The Prime Minister's wish that his
photographs should not be displayed in
Central Government offices within the coun-
try has been conveyed to all Central Minis-
tries and departments. The Prime Minister is
of the opinion that the Government should
not be presented to the bureaucracy and to
the common man through the personality of
the Prime Minister but should be judged by
the promises and performance of the Gov-
ernment.

Blast at Rail Track in Ludhiana and
Ferozpur

1664. SHRI DHARMESH PRASAD
VARMA: Wili the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether terrorist blow up rail track at
Ludhiana and Ferozpur on 23 February,
1990;

(b) if so, the number of casualties; and

(c) the extent of damage caused to
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railway property?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
to (¢). According to information received
from the Gowvt. of Punjab, while there was no
suchincidentin Ferozepur District, 13 inches
of railway track in Ludhiana District was
blown off on the night of February 22/23,
1990. There was however no casualty.

Construction of Houses in Kerala
Under Indira Awas Yojana

1665. PROF. P.J. KURIEN: Will the
Minister ot AGRICULTURE be pleased to
state:

(a) the funds allocated to Kerala for the
construction of houses under the indira Awas
Yojana for the weaker sections during the
last three years, year-wise;

(b) the number of houses constructed
so far; and

(c) the details of the plan for the current
year?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) Thefunds allocated in the State for
construction houses under the Incira Awas
Yojana (IAY) during the last three financial
years, as per information furnished by the
Kerala Government, are as follows:

Financiai year

Funds allocated

1986-87

1987-88

1988-89

Rs. 1956.645 lakhs

Rs. 738.840 lakhs

Rs. 1217.365 lakhs

(b) Sofar, 56,409 numberof houses are
reported to have been constructed in the

State under IAY/weaker section housing.

-\
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(c) An amount of Rs. 394.17 lakhs is
available for Indira Awas Yojana (IAY) inthe
financial year 1989-90. According to the
information furnished by KeralaGovernment,
15080 houses have been completed upto
31.1.1990.

Centrai Legisiation for Reguilating State
Lotteries

1666. SHRI MADHAVRAO SCINDIA:
Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether the attention of Govern-
mem has been drawn to the news item
captioned “Alleged thief of lottery tickets
arrested” appearing in the “the Statesman’
dated 8 February ,1990 revealing lot of loop-
holes and weakness in the regulations gov-
eming lottenes including State Lotteries;

(b) i so, whether Government propose
to bring before Parliament a legislation for
regulating state lotteries, as per entry 40 in
the Union List and Schedule VIl of the
Constitution; and

(c) if not, the reasons therefor?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED):(a)
0 (c). The Government has seen the news
item. The Central Government does not run
any lottery. The State Government run their
lotteries according to rules and regulations
framed by them. Regarding the particular
case referred to, the Delhi Administration
has informed that a case has been regis-
tered by Delhi Police on 29.12.1989 and one
person arrested. At present there is no pro-
posal to bring a Central Legislation for regu-
lating State Lotteries.
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Ownership Rights in N.D.M.K. Com-
plexes

1667. PROF. K.V.THOMAS: Wil the
Minister of HOME AFFAIRS be pleased to
state:

(a) whether Government propose to
give ownership rights to the allottees and
occupants of New Delthi Municipal Commit-
tee residential and shopping Complexes;
and

(b) if so, the details thereof?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
No, Sir. o

(b) Does not arise.

World Bank Aid for Rural Water Supply
and Environmental Sanitation Projects
in Karnataka

1668. SHRIMATI BASAVA RAJES-
WARI: Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Karnataka Government
has souyht World Bank aid for integrated
rural water supply and environmental sanita-
tion projects in the villages;

(b) if so, the total aid World Bank has
agreed to give and the number of villages
that will be covered; and

(c) the time by which the Karnataka
Government is likely to start the work on
these Projects?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) Yes, Sir.

(b) and (c). The Project is yet to be
appraised/reappraised by World Bank Mis-



191 Written Answers

sion. The components and the number of
villages to be included in the Project, final
cost and the extent of assistance are yet to
be finalised.

Shortage of Drinking Water in Bihar
and Rajasthan
1669. PROF.YADUNATHPANDEY:
SHRI NATHU SINGH:

Will the Minister of AGRICULTURE be
pleased to state:

(a) whether Union Government are
aware that there is acute shortage of drink-
ing water in Bihar and Rajasthan;

(b) if so, the specific steps proposed to
be taken to solve water shortage in these
States; and

(c) the amount earmarked for the pur-
pose by Union Government?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) No report of shortage of drinking
water in Bihar has been received from the
State Government. However, the State
Government of Rajasthan had submitted a
memorandum seeking central assistance.

(b) and (c). A central team visited Ra-
jasthaninJanuary, 1990. Based onits report
and recommendations of High Level Com-
mittee on Relief, ceilings of expenditure of
Rs. 2.479 crores and Rs. 3.093 crores were
approved by Government ot Indiafor making
drinking water supply arrangements in ur-
ban and rural areas respectively for the
period ending March, 1990.

In addition under the normal plan pro-
gramme of Centrally Sponsored Acceler-
ated Rural Water Supply Programme
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(ARWSP) and Mini Mission Project Areas,
funds amounting to Rs. 36.66 crores and Rs.
3.50crores have been released respectively
in 1989-90 to the Government of Rajasthan
for tackling the problem of drinking water in
problem villages.

Central assistance of Rs. 27.12 crores
under ARWSP and Rs. 1.51 crores for Mini
Mission Project Areas was released in 1989-
90 to the State Government of Bihar.

Development of Deserts in Rajasthan

1670. SHRI NATHU SINGH: Will the
Minister of AGRICULTURE be pleased to
state:

(a) the details of the programme for
development of deserts in Rajasthan; and

(b) the amount proposed to be ear-
marked for the implementation of the pro-
gramme in Rajasthan during the year 1990-
91?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI

- LAL): (a) A central sector scheme desig-

nated as Desert Development Programme
has been in operation in 84 blocks of 11
districts of Rajasthan. The programme aims
at arresting desertification of these areas
and restoration of ecological balance by
taking up schemes of stablisation of sand
dunes, water resources conservation, pas-
ture and grassland development and affor-
estation including shelterbelt plantations.
During the 7th Plan, an expenditure of Rs.
134.14 cores has been incurred under the
Programme upto December, 1989.

(b) An outlay of Rs. 3800 lakhs is
proposed for the programme in the State for
1990-91.
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[ Transiation)] of agriculture;
New Fertilizer Plants (b) if so, the details thereof and to what

1671. SHRI BALESHWAR YADAV:
Will the Minister of AGRICULTURE be

_ploasadlnstao:

{a) whether Government propose to set

up any new fertilizer plants during the Eighth
Plan;

(b) i# so, the number thereof and the

places where these plants are proposed to
be set up;

(c) when these plants are likely to be set
up; and

(d) whether Government propose to set
up a fertilizer tactory 1n Deoria district, U.P.?

THE DEPUTY PRIME MINISTER AND
MINISTEROF AGRICULTURE (SHRIDEVI
LAL): (a) to (d). Yes, Sir. The Working Group
on Fertilizers set up by the Planning Com-
mission for the formulation of the VIl Plan
has suggested setting up of three ammonia/
urea plants of 135022200 tpd capacity each
during the VIIi Plan period in the country.
The recommendations of the Working Group
are yet to be accepted. Location of the plants
willdepend ontheoveralldemand and supply
situation in the region as well as the availa-
bility of teed-stock there

india-France Agreement on Agriculture

1672. SHRI BALESHWAR YADAV:

SHRI SHANTILAL PU-
RUSHOTTAMDAS
PATEL: '

Wiil the Minister of AGRICULTURE be
pleased to state.

(@) whether India and France have
signed a new bilateral agreement in the field

extent it has been implemented;

(c) whether a milk plan is proposed to
be set up in India with the cooperation of
France under this agreement;

(d) whether the site for the proposed
plant has been decided; and

(e) if so, the details thereot and by what
time the plant would be set up?

THE DEPUTY PRIME MINISTER AND
MINISTEROF AGRICULTURE (SHRIDEVI
LAL): (a) and (b). Yes, Sir. An Indo-French
Protocol for cooperation in the field of Agri-
culture and Rural Development was signed
on 18th January, 1990. The protocol pro-
vides for collaboration between the two
countries by way of exchange of scientists
and students, matenals and information,
supply of equipment and organisation of
Workshops/Seminars in the broad tield of
Agriculture and allied sciences. it also pro-
virdes for promotion ol technological and
industrial cooperation involving on each side,
public, Cooperalive and private enterprises
in the field of Agriculture, including Fisher-
ies, Animal Husbandry, Rural Development,
Irrigation and Agro-Food Industries.

(c) to (e) There 1s no such proposal
under consideration for the present.

Purchase of Electronic Microscope by
IVRI, Bareilly '

1673. SHRISAN TOSH KUMARGANG-
WAR: Wil the Minister of AGRICULTURE
be pleased to state:

(a) whether Indian Veterinary Research
Institute, 1zatnagar, Bareilly had purchased
an electronic microscope,
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(b) if so, the extent to which this micro-
scope had been utilised and had proved
useful;

(c) whether there is any proposal for
purchasing more such microscopes; and

(d) if so, how far these would be utilised
by the Institute?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) Sir, A Transmission Electronic
Microscope was purchased by the Institute
about 15 years ago.

{b) The transmission electronic micro-
scope has been in regular use for the pur-
pose for which it had been purchased.

{c) No Sir.
(d) Does not arise.
[English)

Sri Lankan Foreign Minister’s Allegation
against Indian Intelligence Agencies

1674. SHRISANTOSH KUMARGANG-
WAR: Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether the attention of Govern-
ment has been drawn to the reported state-
ment of Sri Lankan Foreign Minister, ap-
pearing in the Hindi Daily “Jansatta” dated
15 February, 1990, that RAW is creating
instability in Sri Lanka; and

(b) if so, the details thereof and the
reaction of Government thereon?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI I.K. GUJRAL): (a) Yes, Sir.

(b) As already clarified in a statement of
the official spokesman, on February 16,these
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allegations are entirely baseless.

Commeodity Management Board

SHRI L.K. ADVANL:

SHRI SHANKERSINH
VAGHELA:

SHRI T. BASHEER:

1675.

Will the Minister of AGRICULTURE be
pleased to state: '

(a) whether Government proposato set
up a Commadity Management Board;

(b) if so, the objective, composition and
functions of the Board and the mechanismto
be provided to the Board for realisation of the
said objectives; and

(c) whether the proposed Commodity
Management Board will supersede or sup-
plement the already existing commodity
boards on coffee, tea and spices?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a)to (c). The Government proposeto
set up a Commodity Management Board for
export and import of agricultural commodi-
ties with effective representation of farmers
and consumers. The legal basis, composi-
tion, functions etc. of the Board are still under
discussion and have not been finalised so
far. However all agricultural commodities
except those which are aiready covered by
the specific Boards are proposed to be cov-
ered under the purview of the proposed
Agricultural Board subject to some rationali-
sation of functions with the existing Boards/
Bodies. '

identity Cards to Residents of Border
' Districts

1676. SHRIBANWARI LAL PUROHIT:
Will the Minister of HOME AFFAIRS be
pleased to state:
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(a) the progress made in the issue of
Identity Cards to people residing in the bor-
der districts of Punjab, Rajasthan and J&K;

(b) whether in the border districts a
large number of Pakistanis are staying and
are holding the citizenship of both India and
Pakistan; and

(c) if so, the action taken by Govern-
ment in this regard?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
A Pilot Scheme for issue of Idéntity Cards in
four border districts of Rajasthan and two
border districts of Guifarat is being imple-
mented. Against a target coverage of
2,60,000 identity cards in Rajasthan and
57,680 Identity Cards in Gujarat, so far
2,08,150 and 53,507 ldentity Cards have
been issued in Rajasthan and Gujarat re-
spectively.

Proposal for implementing the scheme
in Punjab and Jammu and Kashmir is still
under consideration.

(b) Some Pakistani nationals were
detected near the border who were claiming
Indian citizenship.

(c) The Central and State Agencies are
aware of the problem and are taking all the
steps to check unauthorised entry of Paki-
stanis into India.

Better Land use and Management
System

1677. SHRIBANWARILAL PUROHIT:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether in recent symposia held in
Delhi during February, 1990 agriculturai
scientists have called for reorienting farm
strategiestoface the challengesofthe 1990's
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through better land use and management
system;

(b) the recommendations made at the
symposia;

(c) the recommendations considered
for implementation by Union Government;

(d) whether the Indian Council of Agri-
cultural Research proposes to make better
use of land to improve farm strategies; and

(e} if so, the steps proposed to be taken
in this regard?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEV!
LAL): (a) Yes, Sir.

(b) The Symposia recommended that
the following research area should receive
high priority.

(i) Research to understand the struc-
ture and function of watershed/community
level systems.

(ii) Research to develop sustainable
farming systems.

(i) Research to understand and de-
velop integrated nutrient cycles.

(c) Allthe recommendations have been
considered for implementation.

(d) Yes.

(e) The research programmes of the
ICAR and State Agricultural Universities have
been reoriented to better land use manage-
ment systems.

Assocham Suggestion for Evolving
Long Term Surface Transport Policy

1678. SHRIBANWARILAL PUROHIT:
Willthe Minister of SURFACE TRANSPORT
be pleased to state:
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(a) whether the Associated Chambers
of Commerce and Industry has suggested
for evolving a long term surface transport
policy in line with the country’s economic
development strategies in the Eighth Plan;
and

(b) if so, the details of the suggestions
made and the reaction of the Government
thereto?

THE MINISTEROF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
and (bj. Adocuinenttitied “long term surface
transpert policy” has been received from
ASSOCHAM through their letter dated 19th
March, 199C. The document covers Rail-
ways, Foad transport, Coastal shipping,
inland waterways and Civil Aviation. Gov-
ernnient are broadiy in agreement with the
genaral apmoach that steps should be taken
for improving efficiency of the varicus sec-
tors o! fransport and on the need for mod-
ernisation, better co-ordination among vari-
ous inedes of transpori, encouragement of
coastal shippitg and inland waterways as
means of transportation etc.

Revitalisation of Panchayat Institutions

1679. DR. K. KALIMUTHU: Will the
Minister of AGRICULTURE be pleased to
state:

{a) whether Government have taken
any decision to bring iorward a law for rev:-
talising panchayat at institutions inthe coun-
try: and

(b) if so, the detaiis of the provisions of
such a legisiation?

THE GEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEW!
ALY (a) and (b). The matter 1s under
consideration of the Government.
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Utilisation of Amount Allotted to Kerala
for National Highways

1680. PROF. K.V. THOMAS: Will the
Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether the entire amount allotted
to Kerala for development and maintenance
of National Highways during the last three
years had been fully utilised;

(b) if not, the reasons therefor; and

(c) the works proposed to be under-
taken on the National Highways in Kerala
during the next five years?

THEMINISTEROF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
While for development of National High-
ways. the State Govt. could not utilise the
aliocation in the last 3 years beginning from
1986-87, there has been noc shortfall in
expenditure on mainienance.

{b} Land acquisition and contractual
prebiems mainly attributed 1o shortfall in
expendiiure on develooment works.

{z) 1t is too early to indicate the details
of works as the 81h Plan is stilito be tinalised.

Authenticily of a Letier Purportied to be
from Fairiax Investigatling Agency

1681. SHRI JASWANT SINGH: Will
the Minister of HOME AFFAIRS te pleased
to state:

(a) whether any letter purporting to
have been w:iten by one Gnidon Mackay,
claiming to be ‘ne Vice President of Fairfax
Investigating Agency is on tic racorcs af his
Ministry or any o 5 agencias or any cther
departmeni ~f the Governman! of indig;
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{b) if so. the details in this regard;

{c) whether the CBI had expressed an
opinion about the authenticity of that letter,
what was that opinion; and

(d) whether the then Government ac-
cepted that opinion and acted upor i, if so,
‘ne details thereof?

THE MINISTRY OF HOME AFFAIRS
SHRI MUFTI MOHAMMAD SAYEED): (a)
1o (d). The information is being collected and
will be laid on the Table of the House.

Expansion of Jaipur Telephone Ex-
change

1682. SHRI NATHU SINGH: Will the
Miruster of COMMUNICATIONS be pleased

1y state:
{(a) the present capacity of Jaipur Teie-
phone Exchange and the telephone connec-

rons actually given;

{b) the number of persons on the wait-
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ing hst and since when; and

(c) the steps Government propose to
take to provide telephone connections to
persons on the waiting list and to expand the
capacity of the telephone exchange?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) Present capacity
of Jaipur Telephone System is 37500 and
number of Telephone connections actually
working is 30361 as on 28.2.90.

(b) Number of persons on waiting list as
on 28.2.90 is 37203 and the date of cidest
demand pending in Jaipur Telephone Sys-
tem is 3.9.81.

(c) Plans have been drawn up to ade-
quately expand the equipped capacity of
Jaipur Telephcne system to meet the de-
mands for Telephone connections under the
7th and 8th Five Year Plans. The existing
wailing list is likely to be cleared by provision
of new telephone connections during the 8th
Year Plan progressively.

1989-90 — 6,100

2,000
1090-91 e 10,400
*991-94 — 30,006

ready commissioned io be further added.

Planned addition in capacily.

Proposed addition in capacity. (With this
the present waiting fist will be cleared).

However, the above Plan prooosais are
subject to the approval of Plans by the
Government and timely receipt of telecom
aquipmeants.

Przcondition for Solving Punjab Tangle
1583 SHRD ANAND SINGH: WHi the

Lirvater of HOME AVFAIRS be pl2ased to

e L

{a) whether Government propose to
hold talks with various factions of Akali Dal
for solving Punjab tangie:

{oy if so, whether any pre-conditions
have Deen put by any facticn for talks with
Unicn Government: and

{cy # so. tha reaction of Govarnmant
therato?



203  Written Answers

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
The Government is committed to a solution
of Punjab problem by evolving a national
consensus involving ail political parties in-
cluding the various factions of the Akati Dal.

(b) No Akali group has conveyedto the
Government any preconditions for participa-
tion in discussions aimed at evolving the
consensus. The Government have, how-
ever, seen some reports attributing state-
ments to leaders of some Akaligroups which
amount to setting preconditions.

(¢) Does not arise.
Migration from Punjab

1684. SHRIANAND SINGH: Willthe
Minister of HOME AFFAIRS be pleased to
state:

(a) whether alarge number of families
who fled from terrorist stricken villages of
Punjab and were given shelter in Pathankot
camps, came down to Delhi in search of
Better deal in third week of February, 1990;

{b) whether any representations had
been submitted by them to Government;

(c) if so, the details thereof; and

(d) the action taken by Government
thereon?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
to (d). About 250 families from Pathankot
Camps came to Delhi. When officers of Delhi
Admn. contacted these families, they repre-
sented that they had come on account of
inadequate security arrangements in Pa-
thankot camps and had faced difficulties in
obtaining loans from the State Government.
Government of Punjab deputed its officers to
Dethi to take these migrants back to Punjab.
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Their grievances were to be redressed by
making provision of adequate security at the
camps and & sum of Rs. 20,000/- as loan and
Rs. 5,000/- as grant

Exodus from Kashmir
1685. SHRI ANAND SINGH:
SHRI H.K.L. BHAGAT:

SHR! PARASRAM BHARD-
WAJ:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of families estimated to
have fled the Kashmir valley during the past
three months;

(b) the number of families who have
been settled in camps at different places in
the country; and;

(c) the steps taken by Government to
provide safety and assistance to such
people?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
to (c). Information is being collected and will
be laid on the Table of the House.

Remunerative Prices to Farmers

1686. SHRI ANAND SINGH: Will the
Minister of AGRICULTURE be pleased to
state:

(a) whether recently farmers’ represen-
tatives in a meeting with the Union minister
of Finance, urged the Government to ensure
remunerative prices of agricultural produce
rather than waiving of term loans;

(b) if so, the precise demands made at
the meeting; and

(c) Government's reaction thereto?
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THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a)to (c). The Finance Minister heid
pre-Budget discussions with representatives
of different interests including those of farm-
ers, village and small industries and industri-
alists, and with economist, trade union leader,
etc. These discussion were intended to elicit
their views in connection with preparation of
the Budget.

Asregards ensuring remunerative prices
to farmers for agricultural produce, the
Government have already taken steps to set
up an expert committee to examine the
methodology for determination of cost of
production, to review the terms of trade
between the agricultural and non-agricul-
tural sectors and to recommend any other
measures to improve the remunerativeness
of crop production.

In his Budget speech, the Finance
Minister has inter-alia also announced a
scheme for debt relief for poor farmers.

[ Translation)
Crime in Trains
1687. SHRI RAJVEER SINGH:
SHRI BASUDEB ACHARIA:
SHRI SUDARSHAN
RAYCHAUDHURI:

SHRI ANIL BASU:
PROF. RUPCHAND PAL:

SHRI  CHIRANJI  LAL
SHARMA:

SHRI MADAN LAL KHUR-
ANA:

Will the Minister of HOME AFFAIRS be
pleased to refer to the reply given on 8th
May, 1989 to Unstarred Question No. 8477
regarding Robberies and Murders in trains
and state:

(a) the number of incidents of theft,
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dacoity and looting in the trains during the
year 1989;

(b) the names of trains and places
where such crimes were committed;

(c) the value of property and personal
belongings looted in these incidents;

(d) the number of passengerskilled and
the number of passengers injured in these
incidents; and

(e) the steps taken by Government to
ensure safety of life and property of passen-
gers in the trains?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFT! MOHAMMAD SAYEED): (a)
to (d). The registration, investigation, detec-
tion and prevention of crime on the railways
is the responsibility of the Government Rail-
way Police which functions underthe control
of the State Governments/Union Territory
Administrations. The information regarding
crime on trains, the names of trains and
places where such crimes are committed,
the value of property and personal belong-
ings looted in these incidents and the num-
ber of passengers killed and injured in these
incidents is not compiled by the central
agencies.

(e) Government Railway Police pro-
vides escorts on Super Fast/Mail/Express
Trains according to the local conditions and
requirements. Railway Protection Force also
assists the Government Railway Police in
this task as and when necessary.

The railway authorities also hold co-
ordination meetings with the Government
Railway Police authorities of various States
for ensuring proper escorting of passenger
trains as and when any deterioration is no-
tice in the law and order situation in any
particular area and the matter is immediately
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taken up with the concerned police authori-
ties.

Police Lathi Charge in Dethi

1688. SHRIRAJVEER SINGH: Willthe
Minister of HOME AFFAIRS be pleased to
state:

(a) the total number of incidents of
Police lathi charge in Delhi during the year
1988-89; and

(b) details thereof and the reasons
therefor?

THE MINISTER OF HOME AFFAIRS
{SHRI MUFTI MOHAMMAD SAYEED): (a)
3 incidents of Police lathi charge were re-
ported in Delhi during the year 1988-89
(1.4.8810 31.3.89)

{b) The information is contained in the
statement given below.

STATEMENT

1. On 10.11.88, some peopie threw
stones at one Shri Hari Ram and his farnily
members, which he mistook tG ba the work of
some boys who were playing nea: the house.
An altercation taok place. A mob gathered
and attacked Shri Hari Ram and his family
members causing injuries to them. They
also damaged 3 trucks. When the police
intervened to control the situation, they were
also attacked resulting in injuries to some of
them. Sensing the gravity of the situation,
the police resorted to lathi charge. Five per-
sons were arrested and a case filed against
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them in the court.

2. On 30.10.88,SHO Nand Nagari was
on duty at Loni check post as police had prior
information that some participants in Kishan
Rally would create disturbances. This check- -
ing infuriated the participants, who peited
stones at the police officers. In the melee,
some police officers sustained injuries. In
orderto control the violent mob, police hadto
use lathi charge. 7 persons were arrested
and a case was registered U/s 147/148/149/
307/353/186/427-1PC.

3. On 20.1.89, information was re-
ceived that a dead cow was tied to a tree.
The local police arrived at the scene where
some persons obstructed them from send-
ing the cow for post-mortem. Soon a mob
collected and started pelting stones at the
police resulting in injuries to some of the. In
order to contain the situation, the police had
to use lathi charge. Six persons were ar-
rested and e case filed against them in the
court.

Crimes Registered in States

1689. SHRIRAJVEER SINGH: Willthe
Minister of HOME AFFAIRS be pleased to
state the number of Cognizable Crimes
registered in various States and Union Ter-
ritories during the year 1989, State-wise?

THE MINISTER OF HOME AFFAIRS
(SHR! MUFTI MOHAMMAD SAYEED): A
statement showing State-wise and Union
Territory-wise statistics of cognizable !ndian
Penal Code and special laws crimes regis-
tered during the year 1989 is given below.
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increase in Postal Charges

1690. SHRIUTTAM RATHOD: Willthe
Minister of COMMUNICATIONS be pleased
o state: '

(a) whether postal charges for sending
out newspapers have been increased con-
siderably in recent months;

(b) whether the district and regional
newspapers have requested Governmentto
reduce the postal charges for these papers
in view of their financial constraints; and

(c) i so, the reaction of Government in
the matter?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) The tariff for
registered newspapers transmitted by post
was last revised with effect from 1stJanuary,
1987.

() Yes, Sir.

(c) The tariff for registered newspapers
do not meet even the direct cost of the
service. The cost of service increases every
year due to deamess allowance paid to the
employees and rise of other operational
expenditure. However, inthe interest of cheap
and wider dissemination of information, the
tariff for registered newspapers has been
kept as low as possible. Reduction of the
existing tariff is not, therefore, considered
possible.
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~ Higher Floor Price for Coconut

PROF. P.J. KURIEN:

SHRI S.KRISHNA KUMAR:
SHRI T. BASHEER:

SHRI P.C. THOMAS:

1691.

Will the Minister of AGRICULTURE be
pleased to state: '

(a) whether there is ademand from the
coconut growers of Kerala for a higher floor
price for coconut; and '

{b) if so, the reaction of Union Govern-
ment thereto?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) and (b). Atpresent, Coconut is not
covered under the Price Support Scheme by
the Government of India. However, Mini-
mum Support Price of Copra FAQ has been
raised to Rs. 1600/- per gtl. for 1990 season
which marks an increase of Rs. 100/- per gtl.
over the last year's price. -

Central Fisheries Harbour Authority

1692. SHRIK.S. RAO: Willthe Minister
of AGRICULTURE be pleased to state:

(a) whether Government propose to
establish a Central Fisheries Harbour Au-
thority:

(b) if so, the objectives thereof;

{(c) when the Authority is likely to start
functioning; and

(d) the details of the schemes sanc-
tioned in recent months for speedy develop-
ment of fisheries in the country?
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THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) Yes, Sir.

(b) The major objective of the proposed
Authority would be to manage and maintain
major fishery harbours in the country;

(c) The Authority is likely to be set up
during the course of Eighth Five Year Plan.

(d) A Centrally Sponsored Scheme on
reservoir fisheries for development of about
27,200 ha. of water area In the States and
Gujarat, Karnataka and Maharashtra at an
estimated cost of Rs. 10.96 crore was sanc-
tioned in March, 1990

A project for Energy Conservation Pro-
gramme for the fishing fleet (preparatory
phase) with the assistance from Norwegian
Agency for International Development at a
cost of Norwegian Kronar 2.85 million was
sanctioned in March, 1990.

Reconstitution of CACP

1693. SHRIK.S. RAO: Willthe Minister
of AGRICULTURE be pleased to state:

(a) whether Government have decided
to reconstitute the Commussion for Agricul-
tural Costs and Prices (CACP);

(b) whether the re-constituted Commis-
sion will have a large number of members to
give more representation to farmers; and

(c) if so, the details in this regard?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) No, Sir.

(b) and (c). However the Government
have constituted a Standing Advisory Com-
mittee of eminent persons representing farm-
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ers interests. The Ministry of Agriculture
would regularly interact with this Committee
and seek its advise on important matters of
policy including support services like prices.

Memorandum from All india Kisan
Sabha on Plight of Farmers

1694. SHRIK.S. RAO: Willthe Minister
of AGRICULTURE be pleased to state:

(a) whether the All India Kisan Sabha
submitted a memorandum in January, 1990
on the plight of the farmers;

(b) if so, the details of the measures for
relief suggested in the memorandum; and

(c) the reaction of Union Government
thereto?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) Yes, Sir.

(b) and (c). The Memorandum included
amongst others the need for providing remu-
nerative prices, setting up of cold storages /
godowns for improved marketing, provision
of debt relief, supply of agricultural inputs at
reasonable prices, effective implementation
of land reforms, model legislation for Pan-
chayati Raj Institutions. The position in re-
spect of these demands is as under:

Remunerative Prices

The Government has set up an expert
Committee to review comprehensively the
methodology for determination of cost pro-
ductionto makethese realistic. The Commit-
tee has submitted an Interim Report on the
15th of March, 1990 and the full report is to
submitted with a period of 4 months.

setting up of Coldstorages/Godowns

A Master Plan for providing a network of
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warehouses and godowns both in public and
cooperative sector for the entire country is
being drawn up to insure farmers against
distress sales.

Supply of agricultural inputs at reasonable
prices

In all crop oriented programmes assis-
tance is being provided to small and mar-
ginal farmers for supply of inputs like seeds,
plant protection chemicals, equipment etc.
at subsidised rates.

Debt relief

Minister of Finance has announced a
scheme for debt relief on the 19th of March,
90. '

Land Reforms

Land reforms is essentially a State
subject. A proposal to bring 55 laws in the
Ninth Schedule of the Constitution is to be
brought before the Parliament in the current
session.

Rural Employment
The Government has decided to start a
new Employment Guarantee scheme in the
Drought prone areas and areas with acute
problems of rural unemployment.
Panchayati Raj Institutions
A model bill on Panchayati Raj Institu-
tions is being formulated.
[ Translation)
Corruption Cases Against IPS Officers
1695. SHRIJANARDAN TIWARI: Will

the Minister of HOME AFFAIRS be ploased
to state:
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(a) the number of Indian Police Service
officers against whom cases of corruption
have been registered during last three years
and the number of such cases which have
been disposed of; and

(b) the number of cases which are still
pending disposal?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
and (b). The information is being collected
from the State Governments.

Corruption Cases against Officers of
Delhi Administration

1696. SHRIJANARDAN TIWARI: Will
the Minister of HOME AFFAIRS be pleased
to statethe total number and details of Class-
| officers in Delhi Administration againstwhom
corruption cases are pending?

THE MINISTER OF -HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED):
There are 11 such cases involving 3 doctors,
2 principals, 1 Deputy Commissioner of
Police, 1 Executive Engineer and 6 DANI
Civil Service Officers.

Maharashtra-Karnataka border issue

1697. SHRI SRIKANTHA DATTA
NARASIMHA RAJA WADIYAR: Will the
Minister of HOME AFFAIRS be pleased to
state: '

(a) whether the Maharashtra-
Karnataka border issue has been settled;

(b) if not, the reasons therefor; and

(c) the steps taken or proposed to be
taken by the Union Government to solve
this issue?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
to (¢). The recommendations of the Mahajan
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Commission did not evoke the necessary
measure of acceptability and the differences
between the two State Governments con-
cerned in the matter have been persisting.
The Government of India have been of the
view that this dispute can be resolved only
with the willing cooperation of the State
Governments and towards this end the
Central Government willbe glad to extend all
possible assistance to them.

[English]
Implementation of Assam Accord

1698. SHRISONTOSH MOHAN DEV:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether an agreement was signed
on 27th January, 1989 for time bound imple-
mentation of Assam Accord;

(b) if so, whether any time bound pro-
gramme has been drawn up to identify the
illegal migrantsforeigners for placing their
cases before the tribunals; and

(c) if so, the details thereof including the
progress made in this regard?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
A time-frame for the decision/action on vari-
ous issues relating to the Assam Accord has
been agreed to by the Union Home Secre-
tary and Chief Secretary, Assam on
27.1.1990.

(b) and (c). Assam Government have
agreed to complete investigation of pending
enquiries in respect of 1966-71 stream of
foreigners and submit cases to Foreigners
Tribunals by 30.9.1990. Similarly they have
agreed to complete investigation of pending
enquiries in respect of illegal migrants (post
1971 entrants) by 31.10.1990.
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Krishi Vigyan Kendras
SHRI B. BAJARAVI VERMA:

SHRI BRIJ BHUSHAN TI-
WARI:

1699.

Will the Minister of AGRICULTURE be
pleased to state:

(a) whether there is any proposal to
establish one Krishi Vigyan Kendra in every
district and merge all transfer of technology
projects of the Indian Council of Agricultural
Research with the Krishi Vigyan Kendras;
and

(b) if so, the details thereot?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) Yes, Sir.

(b) The proposal includes.

(i) establishmentof one Krishi Vigyan
Kendra per district if adequate fi-
nances are available;

(i) Merger of all the Transfer of Tech-
nology projects of the Indian Coun-
cilof Agricultural Research withthe
Krishi Vigyan Kendras for better
management, efficiency and econ-
omy, and

(i) assigning triple functions i.e. Farm
Advisory Service; Vocational train-
ing, and On-farm Research/Opera-
tionalresearch to new Krishi Vigyan
Kendras.

Introduction of Secured Passport
Booklet

1700. SHRI D.M. PUTTE GOWDA:
Willthe Minister of EXTERNAL AFFAIRS be
pleased to state:
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(a) whether Government propose to
introduce a more secured passport booklet
with comprehensive security features;

(b) if so, the details of the new passport
booklets;

(c) whether all the Passport offices will
issue such Passport booklets; and

(d) if so, the time by which such pass-
port booklets are likely to be introduced?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI I.K. GUJRAL): (a) Yes, Sir.

(b) The details are being finalised.
(c) Yes, Sir.

(d) Assoon as possible during this year.

Sale of French Nuclear Power Plani to
Pakistan
1701. SHRI SANAT KUMAR MAN-

DAL:

SHRI JANARDHANA
POOJARY:

PROF. VIJAY KUMAR
MALHOTRA:

SHRIKAMALUDDIN AHMED:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Government have con-
veyed its concern to France over the sale of
Nuclear Power Plant to Pakistan which is
likely to have the effect of strengthening or
expanding weapons oriented and clandes-
tine nature of Pakistan’s nuclear programme;

(b) if so, the reaction of the French
Government thereto;
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(c) whether French Government has
been asked to enforce full-scope safeguards
against Pakistan’s manufacture of nuclear
bomb and its other illicit activities in the
nuclear fields; and

(d) the follow-up measures proposed to
be taken by Government in the light of this
development?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI |.LK. GUJRAL): (a) The Gov-
ernment of India have conveyed their con-
cern to France through diplomatic channels.

(b) and (c). France has stated that the
nuclear power plant would be under IAEA
safeguards and considers the sale to Paki-
stan a commerciai proposition.

(d) Government constantly monitor all
developments having a bearing on India’s
security and take all necessary measures to
safeguard it.

Financial Loss due to Operation of
Private Courier Services

1702. SHRISANAT KUMAR MANDAL:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) whether the Department of posts
has at any stage made an assessment of the
estimated financial loss causedto it annually
by operation of Courier Services by private
agencies throughout the country;

(b) whether the ‘Speed Post’ intro-
duced by his Department has been able to
check this private Courier Services;

(c) whether the Indian Posta! Act gives
the exclusive right of collection transport and
delivery of all letters only to the Postal De-
partment; and
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(d) if so, the measures taken or pro-
posed against the private agencies for oper-
ating Courier Services?

THE MINISTER OF ENERGY AND
MINISTER OF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) No, Sir. The
revenue earned by the couriers cannot be
take as a loss of ravenue to the Department
of Posts since the latter does not render any
service and incur any cost. In so far as the
couriers engage in transmission of articles
other than lefters, are concerned their activ-
ity is not illegal.

(b) The Speed Post service introduced
by thus Departmant has not been able to
check fully the private couriers. The Speed
Post seeks, however, to compete with the
private couners and offers the customers a
competitive service. The traffic of Speed
Post service has been steadily increasing
and we will be able to improve the service
further as and when the justified staff, etc
becomes available. The turnover in speed
post has increased from Rs. 2.7 crores in
1987 to Rs. 8.4 crores in 1989.

{c) Yes, Sir. Section 4 of Indian Post
Office Act invests the Central Government
an exclusive privilege of conveying letters in
* India and for performing all related incidental
services. '

(d) For documents other than these
which are in the nature of personal commu-
nications, the Department of Posts does not
enjoy any monopoly for transmission. In
respect of letters, whenever an infringement
otthe relevant provision of Indian Post Office
Act comes to notice with sufficient evidence,
action is intiated under the provisions of law.
Under the present law, penalty for breach of
provision of the IPO Act is fine which may
extent to Rs. 50/- for every letter illegally
transmitted and Rs. 500/- on subseq:.ent
conviction.
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- Expanding Productive Base of Rural
Economy

1703. SHRIMATI BASAVA RAJES-

WARI: Will the Minister of AGRICULTURE
be pleasad to state:

(a) whether Union Government pro-
pose to give greater emphasis to agriculture
for diversification and expansion of the pro-
ductive base of the rural economy;

(b) if so, whether any concrete propos-
als in this regard have been considered by
Government; and

(c) if so, the details thereot?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) Yes, Sir.

{b) and (c). Stress is being laid on
growing suitable crops/horticulture plants,
pasture and fodders as per the land use
ciassification. Stress is also being laid on
diversification and expansion of the produc-
tive base of the rural sconomy through wider
selection of projects under Integrated Rural
Development Programme including pro-
grammes such as fruits and food processing
units, fish farming etc. A Committee has
been constituted under the Chairmanship of
Shn Bhanu Pratap Singh to review the pres-
ent policies and programmes for the promo-
tion of agnicultural development in the coun-
try, especially with a view to generating
export surpluses.

Dryland Farming Scheme

1704. SHRIMATI BASAVA RAJES-
WARI: Will the Minrster of AGRICULTURE
be pleased 1o state:

(a) whether the dryland farming scheme
has prove.}l a success in Biapur district of
Karnataka: '
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(b) if so, to what extant the scheme was
successiul;

(c) the names of the States where the
dryland farming scheme has shown good
results; and

(d) whether Government propose to
introduce the dryland farming scheme in all

districts of Karnataka?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) and (b). The Centrally Sponsored
Scheme of National Watershed Develop-
ment Programme for Rainfed Agriculture
has been under implementation in Bijapur
District of Karnataka since 1986-87. The
Scheme has made good progress in the
district and as a result productivity of dryland
crops has shown increases of varying de-
grees.

(c) The Scheme of National Watarshed
Development Programme for Rainfed Agri-
culture has shown good result in the States
of Andhra Pradesh, Assam, Gujarat, Har-
yana, Karnataka, Kerala Madhya Pradesh,
Maharashtra, Orissa, Rajasthan, Uttar
Pradesh, and West Bengal.

(d) The districts are identitied as per
guidelines’ criteria set under the scheme. In

Karnataka, the Scheme is being implemented
in 13 districts.

Setting up of Packet Switched Data
Network

1705. SHRIMATI BASAVA RAJES-
WARI: Will the Minister of COMMUNICA-
TIONS be pleased to state:

{(a) whether there is a proposal to set up
packet switched data network notes in major
cities; '
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(b) if so, whether any plan has been
prepared; and

(c) if so, the details thereof and the cities
where this will be set up in the next two
years?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) Yes, Sir.

(b) Yes, Sir.

(c) It has been planned to establish a
Packet Switched Data Network in the coun-
try. Initially, the network is planned to cover
8 cities namely; Delhi, Bombay, Calcutta,
Madras, Ahmedabad, Bangalore, Hydera-
bad and Pune and later axtended to other
centres. The time frame for setting up the
network is subject to availability of Packet
Switching equipment.

Acceptance of India’s Invitation by Dr.
) Neison Mandela i

SHRI J. CHOKKA RAO:
SHRIHARIKEWAL PRASAD:

1706.

Willthe Ministerof EXTERNAL AFFAIRS
be pleased to state:

(a) whether the African National Con-
gress leader Dr. Nelson Mandela has ac-
cepted the invitation to visit India; and

(b) if so, whether any date has been
indicated by him for the said visit?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI LK. GUJRAL): (a) Yes, Sir.

(b) Dr. Mandela has asked his National
Reception Committee to fix early dates for
his visit to India. No dates have as yet been
finalised.
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Lathicharge on Handicapped Children
Demonstrators

1707. SHRISHANTILAL PURUSHOT-
TAMDAS PATEL: Wilithe Minister of HOME
AFFAIRS be pleased to state:

(a) whether a group of handicapped
children were lathicharged in New Delhi
recently, when they were taking out a dem-
onstration; ' '

(b) if so, whether any enquiry has been
conducted into the incident:

(c) if so, the details and outcome thereof;

(d) the details of the demands of handi-
capped children; and

(e) the action taken thereon?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
No, Srr.

(b) and (c). Do not arise.

(d) and (e). Information I1s being col-
lected.

Rehabilitation of 1984 Riot Victims

SHRI M.V. CHAN-
DRASHEKHARA MUR-
THY:

SHRI V. SREENIVASA
PRASAD:

1708.

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the details of the steps taken to
rehabilitate the victims of November 1984
riots during the last three months; and

(b) other steps, if any, Government
propose to take to provide maximum pos-
sible facilities to the victims?
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THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
and (b). Delhi Administration has initiated
time bound measures to rehabilitate the
victims of November 1984 riots. The prog-
ress made during the last three months
under various schemes is given below in the
statement. i

STATEMENT
1. Death Compensation:

Compensation paid in 2503 cases till
February, 1990. in one of these cases,
compensation was paid during the last
3 months (December, 1989 to Febru-
ary, 1990).

2. Marnage Assistance:

Assistance for the re-marriage of wid-
owshtheir daughters provided in 173
cases. In 14 of these cases, assistance
has been provided during the last 3
months.

3. Employment provided to 511 widows/
wards. In addition, 26 more cases final-
ised during the last 3 months.

4. Pension to widows/old age persons:

Pension @Rs. 400/- p.m. granted to
251 widows and 83 old age persons. Out of
these, 10 cases of widows and 9 cases of old
age persons finalised during the last 3
months. '

5. Damage caused to uninsured commer-
cial establishments:

5887 cases of damage caused to in-
sured establishments have been settled, of
them 238 cases settied during the last 3
months.



233 Written Answers CHAITRA 1, 1912 (SAKA) Whilon Answers 234

6. Allotment of tenaments:

2004 DDA tenaments have been allot-
ted to victims. 47 more cases of allotment of
flats sponsored to DDA during the last 3
months.

7. Grant of Stipend-

A Scheme for grant of stipend o the
wards of riot vicims @Rs. 50/- p.m. for
school going children and Rs. 100/- p.m. for
college going children from 1989-90 and
onwards for educational purposes has been
finalised recently. -

8. Enhancement of rate of Pension:

Amount of Pension to widows/old age
persons raised from Rs. 400 p.m. to Rs.
1000/- p.m. w.e.f. 15.3.1990.

Computerized Area Traffic Control
System in Capital

SHRI M.V. CHANDRA
SHEKHARA MURTHY:

SHRI V. SREENIVASA
PRASAD:

1709.

Will the Minister of HOME AFFAIRS be
pleased to state:. @ '

(a) whether the proposal for introduction
of computerized area traffic control system
in the Capital for better traffic management
and smooth flow of traffic has been finaksed;
and ;

(b) if so, the details thereof including the
places where this system is likely be intro-
duced?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
The Techno Economic Study to assess the
feasiility of the System has been carried
out.

(b) initially, the System is propossd tobe
introduced in the NDMC areas, mainly
wmmumm )

Setting up of Agricuttural CoSlsge/
Pepper Ressarch instiule in Kerals

1710. SHRI MULLAPPALLY RAMA-
CHANDRAN: Wil the Minister of AGRICUL -
TURE be pleased to stale: -

(a) whether there 5 a proposal for
setting up an Agriculkuwral College and a
pepper Resaarch Institute in Iduldd District
of Kerala;

(b) & so, the detaids thereof?

(c) whether Government propose 1o set
up such colleges/instiutes anywhere eliso
also in Kerala; and

(d) # so, the details thereof?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEW

(b) Question does not arise.

(c) No, Sir.

1711. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Ministor of COMMU-
NICATIONS be pleased © state:

(a) the total quantum of work handed
and revenue eamed by the speed post dur-
ilgfm:

{(b) whether Government propose 1

expand the area covered by Speed Post;
and



235 Written Answers

(c) it so, the details of proposed plans of
expansion?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) Annual turnover
during 1989 was Rs. 8.4 crores.

(b) Yes Sir, depending upon viability
and network.

(c) We have not worked out plans to
expand the network as the staff required
even for existing centres could not be sanc-
tioned due o the ban. We are still awaiting
approval.

Setting up of Head Post Office, Post
Offices and Sub-Post Offices

1712. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Ministar of COMMU-
NICATIONS be pleased to state:

(a) whether any representation has
been received to set up a separate Head
Post Office for the Wyanad area in Malabar
region in Kerala;

(b) it so, the reaction of the Government
lherato;
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(c) the places in Kerala where mobile
Post Offices are functioning; and

(d) the details of places in Kerala where
more Post Offices or sub post Offices are
proposed to be set up during 19907

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) Yes, Sir.

(b) The case has been examined in
detail. Wyanad District has 23 Sub Offices in
its territorial jurisdiction which are located in
two different Postal Divisions and under two
ditferent Head Post Offices. It has not been
found administratively convenientto bring all
the sub offices of Wyanad District under one
Postal Division and one Head Post Office.

(c) No mobile post offices are function-
ing in Kerala.

(d) Post Offices proposed under An-
nual Plan 1989-90 are indicated in the state-
ment given below. Proposals in respect of
Annual Plan 1990-91 are to be taken-up
after the current norms for opening of post
offices are reviewed.

STATEMENT

Kerala Circle

E.D. Branch Post Offices

Sl.No. Name of proposed Offices District
1 2 3
1. Narikodomala Cannanore
2. QOzhinavalap Kasargod
3. Uppilakai —do—
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Si.No. Name of proposed Offices District

1 2 3

4, Punnakunnu Kasargod

5. Kanakapally —do—

6. Puthorpdukkam —do—

7. Thattummal —do—

8. Kannavan Colony Cannanore

9. Nuchiyad —do—
10. Vilakottar —do—
11. Malayampadi —do—
12. Kidanhi —do—
13. Kara-peravoor —do—
14, Attadappa —do—
15. Adicherry —do—
16. Cheekunnummal West Kozhikode
17. Varikoli —do—
18. Chappanthottam —do—
19. Kavencherry Malappuram
20. Kanmanam Thekkemuri —do—
21. Ambalakadau —do—
22. Amayur Malapuram —do—
23 Valapuram —do—
24. Vempally-Kunnathunad Ernakuiam
25. Gudaravila Idikki
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SI.No. Name of proposed Offices District
1 2 3

26. Padocap Idikki

27. Elamdesam East —do—

28. Thattekanni —do—

29. Mukkudil —do—

30. Puthenchanthai Aileppey

31. Kumarankudy Pathanamthittha

32. Kunnamangalam South Allappay

33. Exhiyam Pathanamthitta

34. Muthupilakad —do—

35. Kundayam —do—

36. Peringalam Quilon

37. Vilavoorkonam —do—

38. Kodakkode —do—

39. Kadathur Ward —do—

40. Inchakkad —do—

41. Panangode Trivandrum

42. Panayam —do—

43. Valiyara (Kuthirakulam) —do—
DEPARTMENTAL SUB OFFICE

Priyadarsini Nagar

Kottayam
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Proposal to Abolish Police Commis-
sioner System in Delhi

1713. SHRI KARIA MUNDA: Will the
Minister of HOME AFFAIRS be pleased to
state:

(a) whether there is any proposal to
abolish the Police Commissioner System in
Delhi; and

(b) the steps taken to improve the
image of Delhi Police in Public?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
No such proposal is under consideration at
present.

(b) The following steps have been taken by
Delhi Police to improve theirimage in
public:-

(i)  Allout efforts are made to root out
the evil practice of third degree.

(i)  More SPOs are being appointed to
bridge the gap between police and
public.

(i)  Neighbourhood Watch Scheme has
been started in areas with ‘high
incidence of crime.

(iv)  Schooland College girls are trained
to make them capable of fighting
eve-teasers.

(v) Public is educated about crime
prevention measures through per-
sonal contact and advertisements.

(vi) Drug addition centres are run by
Delhi Police.

(vii)  Stress is laid for better police-pub-
lic relationship through inter-action
and public meeting.
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(vii)  Persons bringing accident victims
to hospital are not compelled to
disclose their identity.

(ix)  AFlying Squadis functioninginthe
Vigilance Branch to look into the
complaints against the police round-
the-clock.

Migrants from Punjab and J & K
1714.

SHRI KARIA MUNDA:
SHRI H.K.L. BHAGAT:

Wil the Minister of HOME AFFAIRS be
pleased to state:

(a) whether large number of migrants
from Punjab and J&K have returned to their
Home State afterthe orderof Supreme Court
of India;

(b) if so, number of families returned to
their Home State after 25th February, 1990;
and

{c) the total expenses incurred by
Government over these migrants during last
one year?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
to (c). A number of migrant families have
been returning to their States. However,
details of the number of families who has
returned after 25th February, 1990 and the
total expenditure incurred on them are not
readily available and are being collected.

Wadhwa Commission Report

1715. SHRI KARIA MUNDA: Will the
Minister of HOME AFFAIRS be pleased to
state:’

(a) whether Wadhwa Commission has
submitted its report on the issue of lawyers
strike in Delhi;
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{b) if so, the details of observations of
the Commission; and

(c) the action taken by Government on
the observations made in the report?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
Yes, Sir.

(b) and (c). The matter is under exami-
nation with the Delhi administration.

Proposal to Increase DTC Bus Fares

1716. SHRI KARIA MUNDA: Will the
Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether there is any proposal to
increase D.T.C. bus fares; and

(b) if so, the details thereof?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
and (b). Delhi Transport Corporation had
submitted certain proposals in this regard in
1988. The proposals cover rationalisation of
fare stages and increase in fares. Govern-
ment has not taken any decision on the

proposal.
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Nationalisation of Private Shipping
Agencies

1717. SHRIERA ANBARASU: Willthe
Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether there is any proposal to
nationalise private shipping agencies oper-
ating in various parts of the country; and

‘(b) if so, the details thereof?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
No, Sir.

(b) Does not arise.

Revenue Earned Through Telephone
Service

1718. SHRIERA ANBARASU: Willthe
Minister of COMMUNICATIONS be pleased
to state the State-wise revenues earned
through the Telephone service during the
year 1988-89 and 1989-907

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): The Statewise reve-
nues earned through the Telephone service
during the year 1988-89 and 1989-90 (upto
December 1989) is shown in the statement
given below:-
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Spraying of Pesticides
1719. SHRI P.R. KUMARAMANGA-

LAM: Willthe Minister of AGRICULTURE be
ploa’sed to state:

(a) whether health hazards ansing out
of the spraying of pesticides have been
monitored;

(b) i so, the details thereof;

(c) whether the prayers, farmers and
others including flora and fauna are affected
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during these operations; and

(d) if so, the details thereof?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a)to (d). Periodic monitoring of data
on accidents due to pesticides use is under-
taken by the Government.

The information furnished by the States

on poisaoning due to use of pesticides for the
year 1987-88 and 1988-89 1s as under--

State

1988-89

S. No. 1987-88
No. of No. of No. of No. of
deaths cases deaths cases
1 2 3 4 5 (]
1. Punjab 126 126 — —
2. Haryana 3 3 6 6
{Animals) (Animals)
3. Kerala Nil 40 —_ —_
4. Tamil Nadu 4 54 —_ _—
) ' (Animals) (Animals)
5. Andhra Pradesh =~ Nil 16 —- —

6. Orissa 2

2 Nil 2

The above cases occurred due to mis-
use or abuse of pesticides and due to non-
observance of recommended practices.

Plants Immune to Pesticides
1720. SHRI P.R. KUMARAMANGA-

LAM: Wilithe Ministerof AGRICULTURE be
pleased to state:

(a) whether several plants have devel-
oped resistance to pesticide registered and
used in the country; and

(b) if so, the details thereof indicating
the name of all registered pesticides and the
pests found resistant against each of these,
with levels of pesticide resistance?
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THE DEPUTY PRIME MINISTERAND  which pesticide resistance has been reported
MINISTER OF AGRICULTURE (SHRIDEVI in the country are as under:-
LAL): (a) and (b). Details of pests against '
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Protection of Cotton Crops from White
Fly

1721. SHRI P.R. KUMARAMANGA-
LAM: Wilithe Minister of AGRICULTURE be
pleased to state:

(a) whether pesticides are effective in
controlling white fly in cotton;

(b) it not, the details in this regard
indicating the production loss of cotton crop
and financial losses suffered;

(¢) whether Government are aware that
the problem has been overcome in some
South American Countries by resorting 1o
alternative methods, including biological
sontrol; ) '

(d) if so, whether this technology is
being used or is proposed to be usedin India;
and

(e) if not, the reasons therefor?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) Yes, Sir.

(b) Question does not arise.

(c) Effective control of white fly has
been achieved in some South American
countries like Colombia, Brazil and Vene-
zuela by Integrated Pest Management tech-
nologies, which comprise cultural, mechani-
cal, biological control methods and need-
based application of pesticides.

(d) Integrated Pest Management is the
main thrust of plant protection strategy in

India.

(e) Question does not arise
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SAARC Meeting

1722. SHRI P.M. SAYEED: Will the
Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) the main subjects discussed by the
expert representatives of the South Asian
Association for Regional Cooperation attheir
meeting held at Kathmandu in February,
1990; and

(b) the proposals made at the meeting,
particularly in core areas like food, clothing,
shelter, education, primary health care,
population, planning and environmental
protection?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI I.LK. GUJRAL): (a) and (b).
The Expert Group Meeting of the SAARC
member countries held at Kathmandu from
13 to 15 February, 1990 discussed national
perspective plans of member countries and
considered modalities for the realisation of a
Regional Perspeclive Plan to be called
“SAARC 2000-A Basic Needs Perspective”.
The meeting called upon member countries
to draw up national perspective plans incor-
porating various common elements like
quantification of physical targets forthe year
2000 to facilitate the drawing up of a regional
perspective plan for the basic needs identi-
fied.

indiscriminate use of Pesticides

1723. SHRI P.M. SAYEED: Will the
Minister of AGRICULTURE be pleased to
state:

(a) whether Government have consid-
ered the points high-lighted by foreign ex-
perts at a conference held in Delhi in Febru-
ary, 1990 in respect of optimising agricul-
tural production without indiscriminate use
of chemicals and pesticides which not only
aftectthe environment and consumers’ health
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but also contribute to the degradation of the
soil;

{b) # so, the conclusions arrived at;

(c) whether Government propose to
take concrete measures in this regard; and

(d) if so, the details thereof?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a)to (d). Since the Conference has
not been clearly identified, it is not possible
to respond to the Question.

1984 Riot Victims
1724. SHRI KIRPAL SINGH: Will the

Minister of HOME AFFAIRS be pleased to
state:
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(a) the total number of riots victims of
1984 in Delhi;

(b) whether they have been rehabili-
tated properly;

(c) if so, the details thereof; and

(d) the present rate of compensation
being given to each family per month?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
to (d). A statement is given below:

The number of 1984 riot victims in Dethi
dentified till 28 February, 1990 and provided
compensation, rehabilitation and other relief
measures under different heads is as fol-
lows -

1. Compensation in case of Death/injury

No. of Cases
Death 2503
Injury 2603

Amount paid
@ Rs. 20,000/-

@ Rs. 500 to 2G00/-

Relief paid so far; Approximately Rs. 5.55 crores.

2. Compensation in case of loss of dwelling units:

Total damage @ Rs. 10,000/-
Substantial aamage @Rs. 5,000/-
Partial damage @Rs. 1,000/

Relief paid so far: Approximately Rs. 4.67 crores in 3537 cases of damage to dwaelling

units
3. Marriage Assistance:
Remarriage of widows

Remarriage of daughters of
widows

@ Rs.

@ Rs.

5,000/-

3,000/-
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10.

11,

Assistance provided so far: Approximately Rs. 5.45 lakh in 173 cases.

Grant of Pension:

Pension to widows and aged @ Rs. 400/- p.m.

persons above 60 years who (Since raised to Rs. 1000/- p.m
lost their eaming or would be w.e.f. 15.3.1990)

earning members

Relief provided so tar* Approximately Rs. 33.72 lakhs to 334 tamilies.
Empioyment to widows/wards:

511 widows/wards employed in Government or semi-Government organisations in Delhi.
Allotment of tenaments

2004 widows and other riot victims have been allotted tenaments. Besides, 68 affected
families have been allotted shops/kiosks

Compensation for uninsured commercial properties

3185 claimants who lost their uninsured business properties have been sanctioned relief
1o the extent of Rs. 4 35 crores approximately '

Vocational training to riot widows

Atraining In spice making, tailloring and other trades was given to the riot affected widows
with the help of voluntary organisations. A traming-cum-production cenire has been
established by Delhi State Civil Supplies Coiporation at Tilak Vihar where 50 widows
have been provided employment

Bank Loans

Loans to the extent of Rs 33 94 crores approximately m respect of 6745 cases for
restarting/re-establishing the business premtses damaqged/humt durmg riots have been
sanctioned.

Insurance claims without not cover.

An amount of Rs. 83.38 lacs have been sanctioned in 375 cases.

Grant of Stipend’

A Scheme for grantmg stipend @Rs. 50/- p.m. to school going children and @ Rs. 100/
- p.m. to college going children from 1989-90 and onwards for educational purposes has
been finalised recently.
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Elections of SGPC in Pun_]lb

1725. SHRI KIRPAL SINGH: Will the
Minister of HOME AFFAIRS be pleased to
state:

(a) whether the elections of Shiromani
Gurudwara Prabandhak Committee in
Punjab are overdue:

(b) if so, since how long; and

(c) when these elections are proposed
to be held? '

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
and (b). Elections to Shiromani Gurudwara
Prabandhak Committee in Punjab became
due in May, 1984,

{c) No decision has been taken.
Visit of Nepal’s Foreign Minister

1726. SHRI DHARMESH PRASAD
VARMA: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Foreign Minister of
Nepal visited India in the months of January
and February, 1990; and

(b) if so, the purpose of his visits and the
outccme of the talks held with him?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI LK. GUJRAL): (a) and (b).
Shri S.K. Upadhyay, the Foreign Minister of
Nepal visited India from January 3 to 5,
1990. He had detailed discussions with PM
and with me on various aspects of Indo-
Nepal relations. Progress was made towards
mutual understanding of each other's inter-
ests and concerns and it was decided that a
comprehensive solution of all outstanding
issues batween the two countries would be
sought.
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‘Subsequently a delegation of Nepalese
senior officials led by their Foreign Secre-
tary, Mr. N.B. Shabh, visited New Delhi from
February 19 to 22, 1990. Detailed discus-
sions were held between them and the In-
dian delegation led by the Foreign Secre-
tary, on February 20-22, 1990. The subjects
discussed included trade, transit, economic
cooperation, security perceptions, Nepal's
Zone of Peace proposal, treatment of each
other’s nationals, cooperation in the fields of
industry and water resources etc. Progress
was achieved towards a comprehensive
solution of all outstanding issues between
the two countries. It was decided that at the
next round of official talks, work would begin
on documents which will constitute the basic
framework for puttingthe age-old indo-Nepal
relationship on a firmer and enduring basis.

Bodo Agitation

1727. SHRI DHARMESH PRASAD
VARMA: Will the Minister of HOME AF-
FAIRS be _pleased fo state:

(a) whether Bodo students have again
started agitation in Assam; i

(b) if so, the reasons therefor; and

(c) the outcome of the Union Govern-
ment's intervention and the talks with Bodo
students?

THE MINISTER OF HOME AFFAIRS

(SHRI MUFTI MOHAMMAD SAYEED): (a)
No, Sir. o

(b) Question does not arise.

(c) Four rounds of discussions between
Assam Government and All Bodo Students’
Union (ABSU) in the presence of a Central
Observer held so fai have resulted in creat-
ing a congenial atmosphere for finding a
solution to the problems of Bodos. Assam
Government and ABSU have agreed to
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continue their efforts towards this objective.
The next round of discussions is scheduled
for the 18th April, 1990.

Chakma Refugees

1728. SHRI DHARMESH PRASAD
VARMA: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the total number Chakma refugees
in India at present;

(b) whether any agreement has been
reached with Bangladesh in regard to the
return of these refugees, and

(c) i so, the number of Chakma refu-
gees who have returned to Bangladesh after
this agreement?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI LK. GUJRAL). (a) As on
5.3.1990, 64,955 tribal refugees, including
52,733 Chakmas were present in camps in
Trnpura.

(b) While no agreement has been
reached the issue was discussed with the
Foreign Minister of Bangladesh during my
vistt to Dhama. '

(c) Does not anse

Opening of New Post Offices in Kerala
1729. SHRI SURESH KODIKKUNNIL:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) the criteria laid down for opening of
new post offices;

(b) whether Government propose to
open new post offices in Kerala 1990-91;

(c) if so, the locations thereof; and
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(d) whether Govermment have proposal

for opening of a new post and Telegraph
Office at Adoor, and if so, when?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) The information
is fumished in the statement given below.

(b) Yes, Sir.

(c) The norms for opening of post
offices are at present under review. The
State-wise programme is likely to be final-
ised after this exercise is completed.

(d) A combined office with Post and
Telegraph facility is already working in Adoor.
There is no proposal at present for a new
P&T Office there.

STATEMENT
Norms for Opening of Post Offices
(a) Extra-departmental branch post offices

1. (i) A group of villages constituting a
single gram panchayat will be eli-
gible for a post office provided that
(a) the aggregate population of the
group of villages is not less than
3000 in normal rural areas and
1500 in hilly, backward and tribal
areas and (b) there is no other post
office within the group.

(i) The post office will normally be
opened at the headquarter village
of the gram panchayat. i such a
village falls within 3 kms. of an
existing post office, the post office
may be opened in another suitable
village within the same gram pan-
chayat which fulfills the distance
condition.

(i) The 3 Kms. restriction can be re-
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laxed in hilly areas in cases where
such relaxation is warranted by
special circumstances.

(iv) The minimum anticipated revenue
will be 33 1/3% of the cost in normal
rural areas and 15% of the cost in
hilly, tribal and backward areas.

2. Classificationof hilly, backward andtribal
areas will be made according to the
following criteria:

Hilly areas:

(i) “Special Category States”, namely,
Himachal Pradesh, Jammu & Ka-
shmir, Manipur, Meghalaya,
Nagaland, Tripura, Sikkim, Arun-
achal Pradesh and Mizoram.

(ii) Districts/Blocks/Talukas in other
States or Union Territories identi-
fied by the Planning Commission
as hill areas for purposes of Hill
Areas Development Programme
(HADP). ’

Tribal areas:

(i) States/Union Territories which have
tribal population exceeding 50% of
the total population namely, Arun-
achal Pradesh, Dadra and Nagar
Haveli, Lakshadweep, Nagaland,
Meghalaya and Mizoram.

(i) Districts/Blocks/Sub divisions/
TehsilsNillages in other States/
Union Territories identified Tribal
Development Programme(ITDP).

Backward areas:

(i) Areas identitied by the State Gov-
ernment for implementation of the
Backward Area Deveiopment Pro-
gramme under the Seventh Plan
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(Village and Small Industries sec-
tor).

In view of the continuing ban on creation
of posts, proposals for opening of new branch
offices will be submitted by the Department
of Posts to the Ministry of Finance for grant
of exemption. "

3. Instructions have been issued to all
Heads of Circles to consult Hon'ble Mem-
bers of Parliament in regard to opening of
new post offices and give due and urgent
consideration to proposals recommended
by them inthe light of the afforestated norms.

(b) Departmental sub offices under
Postal Sector Plan.

(i) The new scheme will cover depart-
mental sub offices to be sat up in
project areas, new industrial es-
tatestown ships/satellite colonies
developed in the periphery of cit-
ies/urban agglomerations and other
similar developments which have
some upin new areas in pursuance
of the plan activities of State and
Central Government Departments
and agencies. In other words, the
concept of Postal Sector Plan will
be enlarged to cover the communi-
cations infrastructure required for
the overall National Plan.

(ii) The posts required for the opening

 of departmental sub offices under

this scheme will be created with the

approval of secretary in the Minis-

try of Finance (Department of
Expenditure).

(iii) Only proposals in which the mini-
mum anticipated workload is S
hours can be considered.

(iv) Thepermissible limits of loss of Rs.
2400/- (in normal rural areas) and
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Rs. 4800/- (in hilly, backward and
tribal areas) will be applicable to
departmental sub offices set up
under the plan and proposals in
which the anticipated loss is likely
to be exceed these limits will be
dealt with under the existing NRC
scheme.

(v) Before adepartmental sub office is
proposed, the possibility of upgrad-
ing the existing EDBO/EDSO (if
any), situated within a reasonable
distance of the site of project/in-
dustrial and other development may
be examined. Opening of a depart-
mental sub office will be necessary
only if such upgradation is not
administratively feasible.

[ Transiation)

National Research Centre for Temper-
ate Climate Fruits

1730. SHRIHARISH RAWAT: Will the
Minister of AGRICULTURE be pleased to
state:

(a) whether Government propose to set
up a National Research Centre in Pithora-
garh district, Uttar Pradesh for development
of temperate climate fruits;

(b) if so, whether the site for opening the
aforesaid Centre has been selected; and

(c) it s0, the details thereof?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) No, Sir.

(b) and (c). In view of (2) above question
does not arise.
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Musroom Research Centre in Ranikhet
(U.P.)

1731. SHRIHARISH RAWAT: Will the
Minister of AGRICULTURE be pleased to
state:

(a) whetherthere is a proposal to set up
a branch of Mushroom Research Centre,
Solan (Himachal Pradesh) at Ranikhet in
Uttar Pradesh;

(b) if so, whenitis likely tobe set up; and

(c) it not, the steps proposed to be taken
1o increase the production of mushroom in
the hilly areas of Uttar Pradesh?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) No, Sir.

(b) Question does not arise.

(c) Developmental activities on mush-
room are being promoted in the region under
the Indo-Dutch Mushroom cultivation proj-
ect in India and through the All India Coordi-
nated Research Project on Mushrooms,
which has a centre at GB Pant University of
Agriculture and Technology with the man-
date of research for the hill districts of Uttar
Pradesh.

[Enghsh}

Assistance to small and Marginal
Farmers

1732. PROF. VIJAY KUMAR
MALHOTRA: Will the Minister of AGRICUL-
TURE be pieased to state: i

(a) The amount released by Union
Government during 1988-88 and 1989-90
under the scheme for assisting small and
marginal farmers for increasing the agricul-
tural production, State-wise and year-wise;
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(b) the details of the production achieved
by these categories of farmers during the
said period, State-wise,

(c) the amount of such assistance pro-
posed during the next financial year; and

(d) the specific measures proposed to
be taken for increasing the agricultural pro-
duction by these farmers?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) A statement indicating the State-
wise and year-wise Central funds released
under the Centrally Sponsored Scheme of
Assistance to Small & Marginal Farmers for
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Increasing Agricultural Production during
1988-89 and 1989-90 (upto 9th March, 1990)
is given below.

(b) No separate crop Production statis-
tics are being coliected in respect of small
and marginal farmers.

(c) and (d). The scheme as such is
proposed fortransfer to State sector fromthe
year 1990-91. However, Central assistance
to the tune of Rs. 110.64 crore is proposed
for shallow tubewells/dugwells, pumsaets,
diesel engines electric motors etc. to the
small and marginal farmers in the selected
districts under Special Foodgrains Produc-
tion Programme during 1990-91.
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Dowry Complaints
1733. PROF. VIJAY KUMAR
MALHOTRA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the number of dowry complaints
received in Delhi during the last two years;

(b) the action taken on these com-
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plaints; and

(c) the number of persons prosecuted
during the above pericd and details of pun-
ishment awards?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
to (c). The information is contained in the
statement given below.
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STD Facility in Quilon District of Kerala

1734. SHRIS. KRISHNA KUMAR: Will
the Minister of CCPMMMUNICATIONS be
pleased to state:

(a) whether STD facilities have been
provided in all the towns and important
centres in the Quilon district of Kerala;

(b) it not, the names of places where
STD facilities are not available; and

(c) the names of places likely to be
brought under STD in Quilon district, during
the current year?

THE MINISTER OF ENERGY AND
MINISTRY OF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) No, Srr.

(b) Alappad, Anchal, Ayoor, Bhara-
thijpuram, Channapetta, Chathanoor, Chav-
ara, Chavara-South, Chepra, Chunda, East
Kallada, Edamon-Punalur, lrumbanagad,
Kadakkal, Kanjavely, Karunagapally,
Kokkad, Kottiyam, Kulakkada, Kulathupuzha,
Kunnathur, Kunnicode, Madathara, Mana-
pally Mayyanad, Munroe-Island, Myn-
agapally, Nedumpana, Ochira, Pallikkal,
Paravoor, Paripally, Pathanapuram, Pattazhi,
Pooyapally, Punnala, Puthur, Sasthamkotta,
Sooranadu, Thenmala, Thevalakkara,
Valakom, Vallikkavu, Velinallur, Vettikkav-
ala.

(c) There is no proposal to connect any
of the exchanges in Quilon district to TAX
during the remaining part of the current fi-
nancial year.
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Road Accidents in Deihi
1735. SHRIRAMSAGAR (Saidpur):
SHRI MADAN LAL KHUR-
S ANA o

Will the Minister of SURFACE TRANS-
PORT be pleased to state:

(a) whether majority of the motorists in
Delhi and those entering Delhi have know!-
edge of traffic rules and signals;

(b) if not, the details of steps taken to
impart training to motorists in Delhi;

(c) whether Delhi has topped the world
maijor cities in the rate of fatal and other
accidents on roads; and

(d) the rate of accidents both fatal and
serious in Delhi and other major cities of the
country and the capitals of USSR, USA, UK,
France during the last three years?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
No comprehensive survey has been done
covering drivers of all motor vehicles in Delhi
and coming from outside Delhi. about their
knowledge of traffic rules, etc. in Delhi,
According to the sample study made by
Central Road Research Institute in early
1989 regarding knowledge of road traffic
signs and road traffic rules ang truck drivers,
it was revealed that out of a sample of nearly
750 truck drivers only about 10% possessed
a knowledge level of 50% or more about
road signs and about 5% on road traffic
rules. Only about 1% of the truck drivers
possessed adequate knowledge of both the
road signs and road traffic rules at a knowl-
edge level of 75% or above.
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(b) Delhi Administration has started a
Government Driver Training School to im-
part quality training to prospective drivers in
Delhi. They have also given the recognition
to 37 private motor driver training schools to
impart training in accordance with the pre-
scribed syllabus.

(c) No Sir. A statement is given below
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showing the rate of accidents, fatal and non-
fatal, per 1,000 vehicles in respect of major
cities in India.

(d) Information regarding fatal and
serious accidents in the capitals of other
countries is not available.
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Oliseeds Production and import

1736. SHRI R.N. RAKESH: Will the
Minister of AGRICULTURE be pleased to
state:

(a) whether there has been a heavy
shortfall in the targetted production of
oilseeds;

(b) if so, the details in this regard,

(c) the estimated production and con-
sumption of oilseeds during 1988-89 and
1989-90;

(d) the estimated quantity of cilseeds
imported from foreign countries and foreign
exchange spent on imports; and '

(e) the steps being taken by Govern-
ment to improve the production of oilseeds?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) No, Sir.

(b) Does not arise.

(c) and (d). Oilseeds are not consumed
as such. But there is a shortage of oilseeds
for processing into edible oils. This has
necessitated import of edible oils. The pro-
duction of oilseeds, the quantity of edible oils
imported and its value of imports during
1988-89 was 178.8 lakh tonnes, 3.73 lakh
tonnes and Rs. 245.71 crores respectively.

The final estimates of production of
oilseeds for 1989-90 have not yet become
due from the States. However, according to
the present assessment, the production of
oilseeds in the country this year is expected
to be around 169 lakh tonnes. With regard to
consumption, as arough estimate, the quan-
tity of oils produced domaestically along with
the imports made during the year forms the
consumption. '
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(e) The various steps taken by the
Government to increase the production of
oilseeds are given below:

1. Implementation of the National
Oilseeds Development Project,
besides, an Oilseeds Production
and Thrust Programme (OPTP) has
been introduced with 100% assis-
tance to States for rendering help
tooilseeds farmers regarding seed,
plant protection and extension of
technology.

2. Oilseeds Project of the National
Dairy Development Board.

3. Better incentives to producers
through fixation of minimum sup-
port prices.

4, Intensification of research efforts
for increasing the productivity of
oilseeds.

5. Increase in area under non-tradi-
tional oilseeds crops like soyabean
and sunflower and exploitation of
oilseads of tree and forest origin,
rice bran, etc.

6. Setting up of necessary process-
ing and infrastructural facilities to
keep pace with the production
programme of oilseeds.

7. Setting up of a Technology Mission
on Qilseeds. Oil is imported to fill in
demand supply gap.

Solution to Punjab Problem

1737. SHRI CHITTA BASU: Will the
Minister of HOME AFFAIRS be pleased to
state:

(a) whether any follow-up steps have
been taken after the Ludhiana all Party rally,
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to rebuild the confidence and hope among
the people of Punjab; and

(b) if so, the details thereof?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
and (b). Yes, Sir The Government has
taken steps for rehabilitation of post-Blue
Star Army deserters and for prosecution of
those guilty in November, 1984 riots. Side by
sude, operations against terronsts are being
continued and raids are also being contin-
ued at the hde-outs of the terronsts to arrest
them and their harbourers and to flush out
tict arms and ammuniton These meas-
ures are aimed at rabuilding the confidence
and hooe among the people of the Punjab.

Reported Statement by Adviser tc
lianian Foreign Minister
1738. SHRI YADVENDRA DATT-
SHRI JANARDHAN

POOJARY:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the attention of Govern-
" ment has been drawn to the reported state-
ment of the Adviser to the Iranian Foreign
Minister made in an interview to a Pakistan:
Journal “The Herald"; and

(b) if so, the reaction of Government
thereon?
THE MINISTER OF EXTERNAL AF-

FAIRS (SHRI |.LK. GUJRAL): (a) Yes, Sir.

(b) Government have noted the state-
ment.
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Regularisation of Casual Workers in
Rallway Mall Service in New Delhli

1739. SHRI YADVENDRA DATT: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether Supreme Court had ruled
thatthere should be equal pay for equal work
and services of casual workers should be
regulansed after six months: and

(b) if so, the time by which Government
propose to regularies the services of daily
wage workers in Railway Mail Service, New
Delhi.

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) Casual workers
are pad at the rates as directed by Hon'ble
Courtinits Judgement at 27.10.87. The said
judgement did not stipuiate a specific time
far their regularisation.

(b) In view of (a), no specific time limit
can be prescribed.

[Enghsh)

Construction of Fishing Jetty at Pa-
thara in Orissa

1740. SHRI GOPI NATH GAJAPATHI:
Wil the Minister of AGRICULTURE be
pleased to state:

(@) whether a Fishing Jetty is under
construction at Pathara in Ganjam district of
Orissa;

{b) 1 so, when it1s likely to be ready, and
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(c) the amount spent on that project as
on 31st December, 19897

THE DEPUTY PRIME MINISTER AND
MINSTER OF AGRICULTURE (SHRI DEVI
LAL): (a) Yes, Sir.

(b) According to the information fur-
nished by the Government of Orissa, the
jetty is likely to be ready by the end of March,
1990.

(c) An amount of Rs. 3,83,457 has been
spent on the project as on 31st December,
1989.
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Pending Dues of Telephone Bllis from
Haryana

1741. SHRI CHIRANJI LAL SHARMA:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) the amount of telephone dues out-
standing against various departments of the
Government of Haryana; and

(b) the steps taken to recover them?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) The amount of
telephone bills outstanding against various
departments of Haryana Government as on
28.2.1990 is as under:—

Name of the Department Amount in Rs.

. . - 2
(i)  Revenue 9,67,872
(i)  Police 3,85,004
(iii) Tourism 1,30,800
(iv)  Excise and Taxation 41,100
{v) Haryana Urban Development Agency 23,000
(vij  Haryana State Elactricity Board 1,23,068
(vii) Faridabad Complex 82,000
(viii) Haryana Marketing Board 5,521
Total Rs. 17.58,365

(b) The outstanding dues are pursued
at various levels viz. Districts Area offices
and Circle offices. Most of the dues pertainto
Law and Order, and essential services/ au-
thorities. The Chief General Manager Har-
yana has brought the outstandings to the
notice of the Chief Secretary for early pay-
mean.

Computation of loss of cash crops

1742. SHR! S. KRISHNA KUMAR: Will
the Minister of AGRICULTURE be pleased
1o state:

(a) whether Kerala Government has
suggested a new formulae to compute the
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}oss of cash crops while assessing the loss
of crops due to natural calamities; and

{b) it so, the reaction of Union Govern-
ment thereto?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) Government of Kerala has sug-
gested for revision of norms for plantation/
cash crops damaged due to floods, etc.

(b) A Group has been constituted to
consider the revision of norms for horticul-
ture/Plantation crops damaged due to flocds,
etc.

Setting up of New Telephone exchanges
and provisien of telegraph facllities in
Raigad district in Maharashtra

1743. SHRI A.R. ANTULAY: Will the
Minister of COMMUNICATIONS be pleased
to state: '

(a) whether Government propose to
instal more telephone exchanges and to
provide telegraph facilties in all the post
offices in Raigad district of Maharashtra; and

(b) if so, the stepstaken by Government
in this regard?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIAR!F
MOHAMMAD KHAN): (a) Yes, Sir.

(b) During 90-91 has been planned to
open 3 more telephone exchanges and
provide telegraph facilities to 5 more post
offices having long distance Public Tele-
phone in Raigad district of Maharashtra
subject to feasibility and availability of equip-
ment.
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Action taken on Audit Reports on
NAFED

1744. SHRI MADAN LAL KHURANA:
Will the Minister of AGRICULTURE be
pleased to state:

(a) the action taken by Government on
the observations made in the Audit Reports
on National Agricultural Co-operative Mar-
keting Federation of India Ltd. (NAFED) for
the years 1985-86 to 1988-89; and

(b) the steps taken to streamline the
tunctioning of National Agricultural Co-op-
erative Marketing Federation of India Ltd.
(NAFED) in the light of the observations in
the Audit Reports?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) and (b). The Board of Directors of
National Agricultural Co-operative Market-
ing Federation of India Ltd. (NAFED), after
considering the audit observations made in
the audit reports for the years 1985-86 to
1988-89 and with the approval of its general
body, has submitted the compliance reports
in accordance with the requirements of the
Multi-State Co-operative Societies Rules of
28th October, 1985. Necessary follow-up
action has been taken on these reports by
the Central Registrar of Co-operative Socie-
ties. NAFED has also taken suitable steps to
streamline its accounting, administrative and
business procedures.

[ Translation)

Foreign Assistance/Grants Received by
Indian Institutions

1745. DR. AK. PATEL: Will the Minis-
ter of HOME AFFAIRS be pleased to state:

(a) the number of Indian Institutions
which have received foreign assistance or
grants during each of the last three years
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and the amount of assistance or grants re-
ceived;

{b) the amount of foreign assistance
received for construction and maintenance
of religious places;

(c) whether a ban has been imposed on
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foreign assistance or grants for construction
the maintenance of religious places; and

(d) if so, since when?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED):

- (a)— Year

1987

1986

1985

Number of Amount in
Assaociations ciores
2 ' 3
5917 516.10
5401 43827
5099

317.51

(b) According to the latest available
figures approximately Rs. 60 crores are
reported to have been received as foreign
contribution for construction and repair of all

religious places.
(c) No suci nas ban been imposed on

receiving foreign contribution for construc-
tion and maintenance of religious places.

(d) Does not arise.

[ Transiation]

" Proposal for Fundamental Changes in
Ilanagemont of Ports

1746. SHRI Y.S. RAJA SEKHAR
REDDY: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whether there is any proposal to
bring fundamental changes in management
of Ports; and ]

(b) if so, the details thereof?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a) A
proposal to set up a National Ports Authority
is under consideration of the Government.

(b) It envisages the setting up of a
Central Ports Authority to oversee and
coordinate the working and functioning of
the ports without detracting from the powers
which the Port Managements Presently

enjoy.
C-Dot Technology Transfer

1747. SHRI Y.S. RAJA SEKHAR
REDDY: Will the Minister of COMMUNICA-
TIONS be pleased 1o state:

(a) the names of the companies se-
lected by C-Dot for technology transfer;

(b) the quantum of orders given and
equipments if any precedure from each of
these companies;

(c) whether it is also a fact that the
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execution of these order has now been given the statement-| given below.
suspended; and '
(b) The information is given in the
(d) if so, the reasons therefor? statement-il given below.

THE MINISTER OF ENERGY AND (c) No, Sir.
MINISTER OF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) The informationis (d) Does not arise.
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STATEMENT—

Quantum of orders given and equipment procured

S.No. Manufacturer Equipment : 128 P RAX
Oriorss S
15-3-90
1 _2 = 3 4

1. Indian Telephone Industries 694 103

2. W.S. Industries 100 25

3. Punjab Communications 100 —_

4. Maharashtra Electronics

Development Corporation 100 18

5. National Radio & Elect 100 —

6. INDCHEM Electronics 100 5

7. Bharat Electronics 100 18

8. Bharat Heavy Electrcals 100 1

9. Karnataka Telecom 100 15
10. Kerala Electronics Dev.

- Corporation Lid. 100 10
11. Radiant Electronics 100 —
12 Jammu & Kashmir Telecom 100 —

Replacing Subsidy to Pepperwine
Farmers

1748. SHRI K.M. MATHEW: Will the
Minister of AGRICULTURE be pleased to
state: )

(a) whether Government propose to
give replanting subsidy and free fungicides
to the pepperwine farmers in idukki District
of Kerala where pepperwines have been

damaged due to quickwilt, flea beettle and
other fungus diseases; and

(b) if so, the details thereof?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEV!I
LAL): (a) and (b). A Centrally Sponsored
Integrated Programme for the Develcpment~
of Spices is being implemented in Kersia.
Under this programme, large scalof.foduc-
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tion and distribution of rooted cuttings of high
yielding varieties of papper, distribution of
input kits containing fertilisers and plant
protection chemicals at nominal cost and
plant protection sprayers at 50% subsidised
rate, rehabilitation of pepper gardens by
replanting the unproductive vines and adopt-
ing recommended package of practices at
50% subsidy on the cost of cultivation etc.
are being taken up to benefit the farmers.
Idukki being a major pepper growing area in
the state, due importance has been given in
the programme. This programme will be
continued during the next year also.

Development of C-Dot Technology

1749. SHRI PRATAPRAO B.
BHOSALE: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether C-Dottechnology has been
launched in the country;

(b) if so, specialfeatures of this technol-
ogy.

(c) whether some delay in the develop-
ment of this technology has been reported;
and N '

(d) if so, details thereof and action
contemplated therefor?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) Yes, Sir.

(b) Specialfeatures of C-DOT Technol-
ogy are as below:

(i) Non-blocking Architecture upto
16,000 ports.

(i) Technology developed with indian
talent.

(iii) Maximum use of indigenous com-

CHAITRA 1, 1912 (SAKA)
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ponents.
(iv) Suitable for Indian conditions.

(v) Lower cost compared to imported
technologies both for production
and usage.

(vi) Use of high level language 'C’ for
software.

(vii) Modular, flexible , expandable.

(vii) Easy to install, maintain and oper-
ate. )

(c) Yes, Sir.

(d) Delay of about one and half year is
expected in productionisation of large main
exchange. Expert Committee has been set
up by the Government of India to ascertain
the reasons for delay and recommend
measures for speeding up the development
and production. Report of the committee is
expected by the end of March, 1990.

Unclaimed Postal life insurance Poli-
cies

1750. SHRIANADICHARAN DAS: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) the State-Wise/Union Territory-wise
number of Postal Life Insurance Policies
which remain unclaimed, alongwith State-
wise amount of such unclaimed policies and
the action taken to locate the nominees; and

(b) the steps contemplated to obtain full
particulars of prospective policy holders?

THE MINISTEROF ENERGY AND THE
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) The Circle-wise
number of Postal Life Insurance policies
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which remained unclaimed alongwith amount
is indicated in statement given below. In
order to locate the insurants/nominees of
such unclaimed policies, discontinuance
notices are repeatedly sent at the perma-
nent addresses available in the office. De-
velopment Officers are also deputed to lo-
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cate the insurants/nominees at the available
addresses.

(b) The proposal form for PLI Policies
contains full particulars of permanent as well
as present addresses of the prospective
insurants. The insurants are also advised to
communicate every change of their address.
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Bomb Explosions in Chattisgarh Express
at Meerut Cantt. and Shalimar Express at
Ambala

1751. SHRI KAMAL CHAUDHRY: Will
the Minister of HOME AFFAIRS be pleased
to state:

(a) the number of persons killed or
injured inthe bomb explosions inthe coaches
of Chattisgarh Express at Meerut Cantt. and
Shalimar Express at Ambala recently;

(b) the amount of compensation paid to
the kith and kin of the killed and to the injured
persons in each case;

(c) whether any precautions were taken
to prevent such incidents in the railways for
the safety of passengers; and

(d) if so, the details thereof and the
reasons for failure to check the incidents.

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
The registration, investigation and detection
of crime on the railways is the responsibility
of the Government Railway Police which
functions under the control of the State
Governments. No information on bomb
explosion in Shalimar Expresstrain has been
received. The Ministry of Railways have,
however, informed that five passengers died
and twelve were injured in the bomb explo-
sion in a three-tier coach of Chattisgarh
Express at Meerut Cantt. Station at 0223
hours on 1.3.1990.

(b) Rupees 25000/- and Rs. 9,500/- has
been paid as ex-gratia in respect of 5 per-
sons killed and 14 injured in the bomb explo-
sion referred to above. The Ministry of Rail-
ways have, however, informed that no appli-
cation for compensation has been received
by them. The award of compensation in such
cases will be given by the Railway Claims
Tribunal Bench at Lucknow.
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(c) and (d). Prevention of crime is the
responsibility of the Government Railway
Police. They have to take action for the
safety of passengers in the trains depending
upon the situation in a particular area.

[ Translation]

S.T.D. Services in Tehslls of Kanpur
District

1752. SHRI KESHRI LAL: Will the
Minister of COMMUNICATIONS be pleased
to state: ’

(a) whether Kanpur and all its tehsils
are connected through S.T.D. system; and

(b) if not, the time by which all the tehsils
of Kanpur are proposed to be connected with
the district headquarters through S.T.D.
system?

THE MINISTEROF ENERGY AND THE
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) No. Sir. Only
Kanpur, which is a district as well as Tehsil
headquarter, is connected through STD.

(b) The remaining Tehsils Headquar-
ters of Kanpur district are proposed to be
progressively provided with STD facility
during the 8th plan period.

Complaints Against J&K Government
Employees

1753. SHRI KESHRI LAL: Will the
Minister of HOME AFFAIRS be pleased to
state:

(a) the number of Government employ-
ees in Jammu and Kashmir punished for
being involved in anti-national activities during
1990 upto 28 February; and

(b) the number of complaints received
during this period against Government
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employees for their involvement in the anti-
national activities?

THE MINISTER OF HOME AFFAIRS
(SHR! MUFTI MOHAMMAD SAYEED): (a)
and (b). Information still awartted from the
State Government, which on receipt will be
laid on the Table of the House.

[English]

Eiectronic Telephone Exchanges in
Kalyan, Dombivili and Ulhasnagar

1754. SHRIMATI JAYAWANT! NAV-
INCHANDRA MEHTA Will the Minister of
COMMUNICATIONS be pleased to state:

{a) the number of applications pending
for telephone connections in greater Bom-
bay‘

{b) the trme by which the telephone
connectio-'s will be provided to them; and

(¢} the ume by which the electronic
telephone exchanges will start functioning in
Kalyan, Dombivili and Ulhasnagar in Mahar-
ashtra?

THE MINISTEROF ENERGY AND THE
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) Ason 1.2 90, the
number of applications periding fortelephone
connections in Greater Bombay 1s as fol-
lows:

Bombay 2,61,413

New Bombay 9,084

The telephone connections will be pro-
vided to them by 31.3.95 progressively
subject to availability of financial and mate-
nal resources

(b) The electronictelephone exchanges
at Kalyan, Dombuvili and Ulhasnagar are
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likely to be commissicned during the 8th Five
Year Plan period.

[ Translation)

Payment to Government of Rajasthan
for Deployment of RAC Battalions in
Assam

1755. SHRI GIRDHARI LAL BHAR-
GAVA: Will the Minister of HOME AFFAIRS
be pleased to state:

{a) whether Union Government pro-
pose to make payment of Rs. 146 crores to
Government of Rajasthan on account of
deployment of R.A.C. battalions in the State
of Assam during the period 1979-85 for law
and order duties; and

(b) # so, the time by which the payment
s likely to be made?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
No, Sir. Under the existing procedure such
payment are to be made by the borrowing
states.

(_b_} Does not arise.
Production of Wheat, Maize and Bajra

1756. SHRI GIRDHARI LAL BHAR-
GAVA: Will the Minister ot AGRICULTURE
ve pleased to state:

(a) whether an special programme has
been launched to raise the production of
wheat and maize;

(b) whether bajra is also proposedgo be
included in this programme ; and '

(c) i not, the reasons therelor?

THE DEPUTY MINISTER AND MINIS-
TER OF AGRICULTURE {SHRI DEVI LAL):
(a)and (b). Yes, Sir. The Speciai Foodgrains
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Production Programme has been launched
from 1988-89. Wheat and Maize are among
the focus crops. Bajra is proposed to be
included in the Programme from 1990-91.

(c) Does not arise.
Production of Oligeeds in Fll_juthan

1757. SHRI GIRDHARI LAL BHAR-
GAVA: Will the Minister of AGRICULTURE
be _ploased to state:

(a) whether there has been a rapid
increase in the production of oilseeds in
Rajasthan;

(b) it so, the details in this regard;

{c) whether the production of oilseeds
can be increased further by using water
sprinklers; )

(d) if so, whether any provision has
been made therefor under National Qilseeds
Development Programme; and

(e) if not, the reasons therefor?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) Yes, Sir.

(b) The production of cilseeds in Ra-
jasthan for the last three years was as un-
der.—

Year Production
(in lakhs tonnes)
1986-87 88 N
1987-88 12.6
1988-89 19.1

(c) Yes, Sir. The production of oilseeds
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is increased inter-alia by using water sprin-
klers.

(d)and (@). Keeping in view the best use
of water for increasing the production of
crops, provision has been made for sprin-
klers irrigation under National Oilseeds
Development Project for oilseed crops like
Rabi’Summer groundnut which gives higher
yield under irrigated conditions.

S.T.D. Facliiity in Godda District and
Banka City of Bhagalpur in Bihar

1758. SHRI JANARDAN YADAYV: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) the places where S.T.D. facility is
provide to be proposed in Bihar during 1990-
91; ' B

(b) whether there is a proposal to pro-
vide S.T.D. facility in District Godda and in
Banka City of Bhagalpur during the year
1990;

(c) if so, by what time the facility will be
provided there; and )

{d) if not, the reasons therefor?

THE MINISTEROF ENERGY AND THE
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) Araria,
Chakradharpur, Ghatsila, Kahalgaon,
Gumla, Goddga, Jahanabad, Lohardaga,
Lakhi Sarai, Madhepura, Mesra, Nirsa, Par-
sudi, Pakur, Sahebganj, Tatisilwai.

(b) There is a proposal to be provide
S.T.D. facility at Godda during 1990-91.

(c) Banka is proposed to be provided
with S.T.D. facility during the 8th plan period.

(d) Does not ariso.
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Pending Applications for Telephone (d) the time by which the pending appli-
Connections in Bihar cations are likely to be cleared?

1759. SHRIJANARDAN YADAV: Wil
the Minister of COMMUNICATIONS be
pleased to state:

(a) the total number of applications for
telephone connections pending in Bihar;

(b) whether there is any scheme of the
Govemment for the early disposal of such
applications- '

{c) i so, the details thereof; and

THEMINISTEROF ENERGY AND THE
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) 17478 as on
31.1.90.

(b) Yes, Sir.

(c) The following major exchanges are
proposed for expansion during the period
1990-9@ subject to timely availability of
equipments and approval of the Plan by the
Planning Commission.

Name of Exch. Proposed Expn.
1 - 2

Paﬁm Main 3K lines
Patna City 1K .
Rajendra Nagar 5K “
Gaya 1K .
Ranchi 2K “
Dhurwa 1K -
Muzaftarpur 2K .
Bhagalpur 1K “
Darbhanga 1K “
Adityapur 1K .
Dhanbad 2K "

(d) The waiting list is proposed to be
cleared progressively by the middile of the

8th Five Year Plan



333 Written Answers

[English]
indians in Pak Jalis
1760. SHRIMATI JAYAWANTI
NAVINCHANDRA
MEHTA:

SHRI ATINDER PAL SINGH:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the number of Indian citizens still in
Pakistani Jails; and

(b) efforts made by Government since
December, 1989 to get these prisoners re-
leased and the outcome thereof?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI LK. GUJRAL): (a) 1105 (ason
15.3.1990)

(b) Efforts to get the Indian prisoners
released from Pakistani Jails continue. The
third round of talks between India and Paki-
stan on the release of captured fishermen
and fishing vessels was held in New Delhi
from 30th January to 2nd Feb., 90, and the
Government of Pakistan has agreed to re-
lease all the 119 Indian fishermen by 31st
March, 1990.

Pakistanis in Indian Jails

1761. SHRIJAYAWANTINAVINCHAN-
DRA MEHTA: Will the Minister of HOME
AFFAIRS be pleased to state the number of
Pakistani nationals in Indian Jails as on 1
March, 19907

THE MINISTER OF HOME AFFAIRS
(SHRIMUFTI MOHAMMAD SAYEED): The
information is being collected and will be laid
on the Table of the House.
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issue of Postal Stamps on Dr. K.B. Hedge-
war of Nagpur and Dr. Shyama Prasad
Mukherjee

1762. SHRIMATI JAYAWANT] NAV-
INCHANDRA MEHTA: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) whether Government have received
a request for issue of postal stamp on the
freedom fighter, Dr. K.B. Hedgewar of

Nagpur;

(b) if so, the action taken thereon;

(c) whether Government have a pro-
posaltoissue a postal stampon Dr. Shyama
Prasad Mukherjee; and '

(d) if so, the time by which the postal
stamps are likely to be issued?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) and (b). Yes, Sir.
Requests have been received for issue of a
stamp on Dr. K.B. Hedgewar. A proposal in
this regard was placed before the Philatelic
Advisory Committee, which functions in the
Department, to advise the Government about
issue of Commemorative/special postage
stamps and other such matters, at its meet-
ing held on 22nd Dec. 1988, but was not
recommended. It is now proposed to place
the proposal before the Committee again for
consideration at their next meeting.

(c) and (d). A commemorative stamp
on Dr. Shyama Prasad Mukherjee has al-
ready been issued on 6th July 1978. There is
no proposal to bring out another stamp on
the personality.
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[Translation)
Opening of New Post Offices in Bihar

1763. SHRI JANARDAN YADAV: Will
the Minister of COMMUNICATIONS be
pleased to state the district-wise locations of
places where new post offices are proposed
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to be opened in Bihar during the current
year?

THE MINISTEROF ENERGY AND THE
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): The information is
given in the statement. The opening of the
proposed post offices is, however, subject to
approval of Ministry of Finance.

STATEMENT

Annual Plan 1989-30

Post offices Proposed to be opened

S.No. Name of the proposed District
Post Office
1 2 3
1. Chakhnia o Begusarai
2 Khairmal Khagaria
3. Barmaswa -do-

4. Dukhichhappar
5.  Birla Matiarie
6. Langunaha
7. Dharmagatpur
8.  Khajuri
9. Roshidpur
10. Piraunia Khas
11. Anjni 4
12. Banauta
13. Saterh

14, Bakhridna

West Champaran

-do-

-do-
Samastipur

-do-
Saran

-do-

-do-

-do-
Sitamarhi

Vaishali
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S.No. Name of the proposed District
Post Office
1 B 2 3

185. Seikhopur -do-
16. Bajtpur Saidat -do-
17. Sanjalpur Siwan
18. Sikandarpur -do-
19. Bargaon -do-
20. Shyampur Gopalgan)
21. Nawada -do-
22. Rampur dad -do-
23. Bishodan Monger
24. Karhora -do-
25. Billon -do-
26. Chhatiara -do-
27. Mohm Purnea
28. Karankia -do-
29.  Akarthapa -do-
30. Chikni -do-
31. V'asgarha Rampur -do-
32. Ekraha -do-
33. Teghra Katihar
34. Sadapur -do-
35. Marwa -do-
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S.No. Name of the proposed District
Post Office

—— 2 3

7'36.. Manman -do-

37.  Shihbur do-

38.  Dumri Achalpur Saharsa

39. Lalpur -do-

40. Galhia Bishanpur -do-

41, Banailhipatti -do-

42. Garhiya Vijaypur -do-

43. Abhirampur Madhopura

44, Balam Garhiya -do-

45, Chaumukh Muazzffarpur

46. Dumri -do-

47. Lautru -do-

Temporary Telephone Connections
under Kidwai Bhavan Telephone
Exchange

1764. SHRI BHAGEY GOBARDHAN:
Will the Minister ot COMMUNICATIONS be
pleased to state: T

(a) the amount of installation fee
charged for a temporary telephone connec-
tion;

(b) whether employees of telephone
department insist on getting the wiring for
temporary connactions, under Kidwai Bhavan
exchange done by the private parties;

(c) if so, action proposed to be taken
against such employees; and

(d) the details of the existing rules in this
regard?

THEMINISTEROF ENERGY AND THE
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) A sum of Rs. 800/
- is charged as installation fee for temporary
telephone connection. '

(b) No, Sir.

(c) Not applicable in view of (b) above.
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(d) Rs. 800/- is chargeable as installa-
tion charges for atemporary or a permanent
telephone, out of which a rebate of Rs. 500
is permissible if the wiring and telephone
instrument is provided by the subscriber.

Setting up of Paperiess Trunk Ex-
change in Bihar

1765. SHRI RAMASHRAY PRASAD
SINGH: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) whether Government propose to
set up “Paperless Trunk Exchange” in differ-
ent Telephone Trunks Exchanges of Bihar
during the current financial year:

(b) it so, the names of telephone ex-
changes where these are proposed to be
installed; and '

(c) the extent to which subscribers
would be benefited thereby?

THEMINISTEROF ENERGY AND THE
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) No. Sir.

(b) and (c). Does not arise.
Per Capita Income of Farmers

1766. SHRIGULAB CHAND KATARIA:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whaether there has been any appre-
ciable increase in the per capita income of
farmers: '

(b) if so, the per capita income of a
farmer in 1950 and at present;

(c) whether there has been a vast
difference in the increase in prices of the
agricultural produce and industrial goods
during this period; and '

CHAITRA 1, 1912 (SAKA)

Written Answers 342

(d) if so, the steps proposed to be taken
by Government to maintain a proper ratio in
the prices of agricultural produce and indus-
trial goods?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) and (b). No data on per capita
incomes of farmers are available. However,
information on Net National Product from
Agriculture and number of cultivators as
obtained from the decennial Censuses indi-
cate improvement inthe incomes of farmers.

(c) The prices for manufactures were in
general moving faster than the prices of
agricultural products except during the Six-
ties. However, their ratio has considerably
narrowed down in recent years.

(d) Steps taken by the Government to
maintain parity between the prices of agri-
cultural produce and industrial goods in-
clude fixation of procurement/minimum
support prices for agricultural produce and
subsidised supply of inputs required by the
farm sector. The Government have setup an
expert committee to examine various as-
pects of determination of procurement/mini-
mum support prices including the terms of
trade between the agricultural and non-agri-
cultural sectors with a view to improve the
remunerativeness of crop production.

Opening of Post Offices in Rajasthan

1767. SHRIGULAB CHAND KATARIA:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) the number of post offices proposed
10 be opened in Rajasthan during the year
1990;

(b) how many of them are to be opened
in Udaipur, Dungarpur, Banswara, Bheel-
wara and Chittorgarh and the names of the

proposed places;
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(¢) whether representations have been

received from people of Udaipur, Chittor-

vgarh, Bheelwara, Dungarpur and Banswara
for opening more post offices; and

(d) i so, the action taken by Govern-
ment on these representations?

THE MINISTEROF ENERGY AND THE
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) There are propos-
als to open 50 new post offices in Rajasthan
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during 1990.

(b) Theinformation is given belowinthe
Statement.

(c) Yes, Sir.

(d) No proposal in respect of Bhilwara
district has been found justified. As regards
other districts, proposals have been taken
up to the extent as indicated in the annexed
statement.

STATEMENT

Post Offices proposed to be opened in the Districts of Udaipur, Banswara and Chittorgarh

District

No. of Post Offices

Names

— I 2

3

Udaipur 9

Banswara 5

CAmbasa
Raijol
Shyampura
Chorai
Udaipuria Jagur
Jamboora
Bassi Jhajhawatan
Bakhel
Tejakaas
Kotra
Boriya
Andeshaur
Balee Bheodar

Rohaniya
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District No. of Post Offices Names
1 2 3
Chittorgarh 1 Angora
Note: There are no proposals for new post offices at present in respect of Dungarpur and

Bheelwara districts.

[English]
Coke ovens in Sindri Fertilizer Plant

1768. SHRIA.K. ROY: Willthe Minister
of AGRICULTURE be pleased to state:

(a) the number of coke ovens of Sindri
Fertilizer Plant in production and the dates
when production started, the year-wise pro-
duction and capacity utilisation of these
ovens;

(b) the difficulties faced by the revived
coke ovens and the steps taken to remove
them;

(c) whether there is a proposal to have
more ovens during the Eighth Plan period;
and

(d) if so, the details thereof?

THROEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) There are 30 renovated Coke
Ovens of Sindri Fertilizer Plant in production.
The trial run of the above mentioned Coke
Ovens started in October, 1988 and the
commercial production commenced on
1.4.1989. The yearwise production and
capacity utilisation of these Coke Ovens is
as follows:—

Capacity Utilisation

Year Production
(MT of Coke)

1 2 3
1988-89 27,354 (Trial run period)
(Oct. '88—March '89)

1989-90 46,869 45.86%
(upto Feb., 1990)
(b) Since the commencement of com- coking coal;

mercial production of the above mentioned
Coke Ovens the following difficulties have
been faced:—

iy Unsatisfactory quality of input, viz.
coking coal;

iy Supply of inadequate quantities of

i) Poor off-take of the product coke,
having low quality due to poor
quality of input coking coal resuit-
ing in low capacity utilisaticn of
coke-ovens and leading to piling of
huge stocks; and
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Iv) I-ingh cost of production.

Attempts to establish suitable linkage of
good coking coal from BCCL have not so far
met with success.

FCI are exploring the possibility of get-
ting coking coal from TISCO.

(c) No, Sir,

(d) Does not arise

Sindri captive Power Plant

1769. SHRIA.K ROY Willthe Minister
of AGRICULTURE be pleased to state

(a) the capacity of the Sindrn captive
power plant;

(b) the capacity utilisation of the captive
power plantduringthe last three years, year-
wise,

(c) whether there i1s any proposal to
renovate the plant,

(d) if so, the details thereof giving the
cost and the benefit of the captive power
plant,

(e) whether any time schedule has
been fixed for the whole process in the
Eighth Five Year Plan penod, and

(f) if so, the details thereof?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL)' (@) The installed capacity ot existing
Sindrt Captive Power Plant is 80 MW.

(b) The capacity utilisation of the Cap-
tive Power Plant during the last three years
was as bellow:
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1986-87 37.3%
. (on the basis of
installed capacity)
1987-88 34.4%
1988-89 37.5%
(c) and (d). Fertiizer Corporation of

India (FCI) is carrying out revamping of the
existing Sindn Captive Power plant at a cost
of Rs. 5.8 crores. The revamping would
improve the health of the plant and enable it
to run for a few years more.

FCI has also made a proposal for the
installation of 50 MW plant (2 x 25 MW) at an
estimated cost of Rs. 125 crores. This will
replace the present captive power plantwhich
was installed and commissioned in 1951.

(e) and (f). The proposal for installation
of the new captive power plant has been
scheduled for being taken up towards the
end of the Vill Five Year Plan perod. It will
take about 36 months for completion atter
clearance Is given.

Coal based Fertilizer Plants

1770. SHRIA.K. ROY" Willthe Minister
of AGRICULTURE be pleased to state:

(a) the capacity utiisation, production,
manpower and the cost of production of coal
based fertiliser plant at Ramagundam and
Talcher during the last three years, year-
wise,

(b) the factors responsible for malfunc-
tioning of these plants;

(c) whether the plants are viable finan-
cially;

(d) the profit/loss of these units for the
last three years, year-wise;
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(e) whether there is any proposal to set
up any new coal-based plant in the country
during is Eighth Plan;

(f) if so, the details thereof; and

(g) if not, the reasons therefor?
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'THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) The capacity utilisation, produc-
tion, manpower and the cost of production of
coal based fertilizer plants at Ramagundam
and Taicherduringthe lastthree years, year-
wise were as follows:—

Ramagundam Unit.
Capacity Production Manpower Cost of
utilisation achieved as on 31st Dec. production
% Urea (MT) (Rs. per MT urea)
] 5 3 ——— —
1986-87 49.72 246105 1404 4573.00 .'
1987-88 23.69 117255 1370 8457.91
1988-89 31.14 154160 1345 6686.19
Talcher Unit.
Capacity Production Manpower Costof
utilisation achieved as on 31st Dec. production
% Urea (MT) (Rs. per MT urea)
1 2 3 4
1986-87 25.83 127860 1458 7841.18
1987-88 37.44 185337 1455 6346.44
1988-89 12.50 61886 1455 171.92

(b) and (c). Both the Ramagundam and
Talcher plants arefirst generation coalbased
plants commissioned on 1.11.80. From the
very beginning these plants have been suf-
fering from design deficiencies and equip-
ment imbalances. Added to this supply of
good quality coal has been a perennial prob-
lem with Taicher unit. Power problem in
terms of power cuts iwi long period at Rama-
gundam and peak availability at Talcher,
causing equipment breakdown due to corro-

sion etc, has been effecting both the units.
However, in order to improve the perform-
ance of these units certain revamping/mod-
ernisation schemes are under consideration
of the Government. These inciude revamp-
ing of the Ramagundam untt of FCl at a cost
of Rs. 102.31 crores which includes captive
power plant of 40 MW. Similarly there are
plans for Talcher unit also. Once these reha-
bilitation schemes are implemented, it is
expected that the two units will operate effi-
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ciently and become financially viable. the last three years, yearwise is given be-

(d) The profit/loss of these units during

low:—

Ramagundam uni Talcher unit

Rs Aakh Rs_flakhs
1986-87 _ (+) 232 (-) 3959
1987-88 (=) 3649 (<) 2381
1988-89 (-) 2680 (-) 7348

~ (e) No, Sir.
(f) Does not arise.

(g) In view of the difficulty in obtaining
good quality coal for these coal based fertil-
izer units and the fact that the coal gasifica-
tion technology is still at the experimental
stage and both these units are not doing
well, there is no proposal to set up anew coal
based fertilizer plant during the VIii Plan.

Widening and Construction of Bridges
over Yamuna in Delhi

1771. SHRIH.K.L. BHAGAT: Willthe
Minister of SURFACE TRANSPORT be
pleased to state:

(a) the steps being taken for widening of
the bridges over Yamuna river near ITO and
Wazirabad in Delhi;

(b) whether there is any proposal for
construction of another bridge over river
Yamuna in Delhi; and

(c) if so, the details thereof?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
Delhi Administration has prepared proposal

for an additional 4-lane bridge across River
Yamuna near |.T.0. They have been re-
quested to review the proposal with regard to
proper traffic dispersal and need for any
capacity augmentation of the adjacent road
system, and the impact of any Rapid Transit
system proposed along this corridor.

For widening of the bridge near Wazira-
bad barrage, preparation of a detailed
scheme by Delhi Administration is in prog-
ress. As the 8th Plan is not yet finalised, it is
too early to say whether this will find a place
in the approved plan.

(b) and (c). In addition to the above,
Delhi Administration is preparing a scheme
forthe construction of a 4-lane paraliel bridge
on the down-stream side of the existing road
bridge near Nizamuddin. The inclusion of
this scheme in the 8th Plan would also de-
pend upon the size of the 8th Plan as finally
Approved. °

[ Transliation]
SC/ST LP.S. Officers

1772. SHRI GOPAL PACHERWAL:
Will the Minister of HOME AFFAIRS be
pleased to state the number of Scheduled
Caste/Scheduled Tribes persons in Indian
Police Service, Statewise?
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THE MINISTER OF HOME AFFAIRS  of SC/ST officersinthe indian Police Service
- (SHRI MUFTI MOHAMMAD SAYEED): (a)  is given below.
A statement of the state-wise representation

STATEMENT
SLNo. NameofCadre @ Number of IPS Officers belonging to
Scracio Castes_ scha oo
(1) @) 3 4)
1. Andhra Pradesh 14 1
2. AGMU 15 3
3. Assam-Meghalaya 7 18
4. Bihar ' 22 9
5. Gujarat 13 8
6. Haryana 15 Nil
7. Himachal Pradesh 8 4
8. Jammu & Kashmir 5 1
9. Kamataka 13 5
10. Kerala 1 3
11. Madhya Pradesh 33 12
12. Maharashtra 19 3
13. Manipur-Tripura 2 7
14. Nagaiand Nil 18
15, Orissa 6 2
16. Punjab 20 1
17. Rajasthan 9 8

18. Siklanmy 2 6
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Sl. No. Name of Cadre Number of IPS Officers belonging to
Schedule Castes Schedule Tribes
(1) @ (3) 4)
19. Tamil Nadu 28 5
20. Uttar Pradesh 55 7
21. West Bengal 23 13
[English] ral gas in plants having same capacity and

Take over of Delhi Milk Scheme by
Cooperative Society

1773. SHRI YASHWANTRAO PATIL:
yVill the Minister of AGRICULTURE be
pleased to stata:

(a) whether the Sarkaria Commission
has recommended the take over of Delhi
Milk Scheme by a Cooperative Society;

(b) if so, whether the recommendation
has been accepted by Government; and

(c) if it has not been accepted, the
reasons therefor?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) Yes, Sir.

(b) and (c). The matter is under consid-
eration,

Comparative analysis of fertilizer plants
based on different feed stocks

1774. SHRIA.K. ROY: Wilithe Minister
of AGRICULTURE be pleased to state:

(a) the cost of production of fertilizers
based on coal, heavy oil, naphtha and natu-

capacity utilisation;

(b) the cost of installation and man-
power required for each type of plants;

(c) the foreign exchange components
and expenditure in each type of plants; and

(d) the factors guiding the choice of
technology and the feed stock in the fertilizer
industries?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) to (d). Information is being col-
lected and will be laid on the Table of the
House.

Allotment of N.D.M.C. Shops

1775. SHRI BALESHWAR YADAV:
Will the Minister of HOME AFFAIRS be
pleased to state: .

(a) the procedure followed for allotment
of the N.D.M.C. shops during the last two
years;

(b) whether tenders are invited for the
purpose and if so, the details of the proce-
dure adopted;

(c) the irregularities, if any, noticed by
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Government in this regard; and

(d) the action taken or proposed by
Government in this regard?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
and (b). N.D.M.C. allots shops by inviting

sealed tenders through advertisements in
localleading dailies. Thetenders are opened

on the specified date and time in the pres-
ence of two Gazetted Officers as well as
tenders who liketo be present. The allotment
is made to the highest eligible tenderer on
competition of usual formalities.

(¢) and (d). No irregularities in the
procedure have been noticed.

Indo-Bangladesh Agreement on Revival
of Joint River Commission

1776. SHRI M.V. CHANDRA

SHEKARA MURTHY:

SHRI V. SREENIVASA
PRASAD:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether India and Bangladesh have
agreed to revive the Joint River Commission
on the sharing of Ganga Water between the
two countries;

(b) if so, the details of the talks held in
this regard;

(c) the quantum of water that India will
get due to this agreement; and

(d) the time by which this water will be
available to India?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI LK. GUJRAL): (a) and (b).
Yes, Sir. India and Bangladesh have agreed
to revive the meaetings of the Joint River
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Commission. A meeting of the Joint River
Commission is expected to take place in the
near future.

(c) and (d). This is an agreement to
revivé meetings of the Joint River Commis-
sion and not for sharing of the river waters.

Changes in Postal and Telegraphic
Laws

1777. SHRID.M. PUTTE GOWDA: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether Government are consider-
ing basic changes in both the Postal and
Telegraphic laws to ensure privacy to citi-
zens;

(b) if so, the details of the changes likely
to be made in the existing Postal and Tele-
graphic laws; and

(c) the time by which such changes
would be made and to what extent the citi-
zens will get better and secured Postal and
Telegraphic services? ‘

THEMINISTEROF ENERGY AND THE
MINISTER OF CIVIL AVIATION(SHRI ARIF
MOHAMMAD KHAN):

Indian Post Office Act

(a) Government reviewing the Indian
Post Office Act as well as the Indian Post
Office (Amendment) Bill 1986 returned by
the President. Among other things the re-
view would also cover the need to ensure
privacy to citizens.

(b) The matter is still under examination
and the details are yet to be worked out.

(c) It is tentatively proposed to bring in
the legislation in the Monsoon or Winter
Session of Parliament. The need to improve
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the Postal Services will be kept in view while
working out the details of the amendments.

Indian Telegraph Act

(a) to (c). Provisions of the Indian Tele-
graph Act in this regard are being reviewed.
The proposals, however, have not yet been
finalised. Further action will be taken on the
basis of the review

Rural Telecom Projects

1778. SHRI BALASAHEB VIKHE PA-
Ti: Willthe Minister of COMMUNICATIONS
be oleased to state:

(a2} whether the attention of Govern-
ment has beesn drawn to the news item
captioned "Realignment of priorities urged”
appearing in "Business Standard” dated 8
February, 1980, and

() if s0, the steps proposed to be taken
in regard to rurai telecom facility?

THEMINISTEROF ENERGY AND THE
MINISTER OF CIVIL AVIATION(SHRI ARIF
MOHAMMAD KHAN): {a) Yes, Sir.

(b} It has been planned to complete
provision/ of phone facility in all the inhab-
ited hexagons of 5 Km. side, numbering
about 50540, by March, 1992. Thiswit enable
access to phone within 5 Km reach of all
villages. The 8th Plan alsc envisages provi-
sion of phone facility in &l the Gram Pan-
chayats by March, 1995,

I Trans/ation]
Iranian Settlers in Bihar
1779. SHRI R.L.P. VERMA: Will the
Minister of HOME AFFAIRS be pleased to

state:

(a) whether the attention of Govern-
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ment has been drawn to the news-item
captioned “Bihar Ke Seemavarti Kshetron
main Irani Ghuspaithion Ka Sailab” appear-
ing in “Hindustan” Patna edition dated Feb-
ruary 6, 1990;

{b} if so, the details of such intruders;
and

(c) the action proposed to be taken by
the Government in this regard?

THE MINISTER OF HOME AFFAIRS
(SHR! MUFTI MOHAMMAD SAYEED): (a)
Yes, please.

{b) and (c}). According to available infor-
mation, some 54 Iranian families cornprising
600 persons are presently settied at Kishan-
ganj where they have been staying for the
past about 60 years. Thase Iranian settlers
had come there as petty nomadic traders
during pre-partition days. These persons
cannot be treated as infiltrators.

| English)

Encouragement to Agriculturai Student
to take up Farming

1780. SHRI M ARUNACHALAM: Will
the Minister of AGRICULTURE be plsased
to state:

(@) whether Government propose 1o
reorganise agricultural education:

{b) whether any schemes have been
drawn up to encourage agricultural students
to take up farming and settle down in villages
after graduation: and

(c) if so, the details thereoi?
THE DEPUTY PRIME MINISTER AND

MINISTER OF AGRICULTURE(SHRI DEVI
LAL): {a) No Sir.



361  Written Answers

{b) No Sir.
{c) Question does not arise.
[ Translation]
Cashew Production in Northern India

1781. SHRI HARI KEWAL PRASAD:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether Government propose to
encourage cashew production in Northern
India as is being dene in Southern India;

(b) it so, the scheme being formulated
by Government in this regard; and

{(¢) whether Government propose to
constitute a Board to encourage cashew
production in Northern India?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE(SHRIDEVI
LAL): (a) Yes, Sir.

{b) Government of India is already
implementing Centrally Sponscred package
Programme for development of cashewnui
n the States of Madhya Pradesh, Mahar-
ashtra, West Bengal, Tripura and Orissa.

(c) No, Sir.

{English]
Package Deal for Punjab

1782. SHRI KIiRPAL SINGH: Wili the
Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Prime Minister an-
nounced some package deal during his

recent visit to Punjab;

{b) if so, the details thereot; and
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(c) the actidn taken in this regard?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
and (b). The major announcements made by
the Prime Minister atthe All Party Sadbhavna
Rally held at Ludhiana on 11.1.90 were as
under:-

(i) Special court would be set up for the
trial of guilty of November, 1984 riots, (ii)
more steps would be taken to provide com-
pensation to the widows and other victims of
the 1984 riots and the Government would
ensure their rehabilitation, (iii) those who
deserted in the wake of operation Blue Star
would be rehabilitated in Public Sector
Underjakings, (iv) the cases of persons
detained would be reviewed, (v) A judicial
enquiry would be held into the death of Shri
Jagdev Singh Khudian, Akali Dal, M.P., (vi)
priscners who are languishing in Jail for
minor offences would be released, (vii) a
separate Ministry for small industries would
be created, (viii} instructions would be given
for announcement of enhanced prices for
agricultural produce taking to account the
increase in general prices.

{c) The information is being collected
and will be laid on the Table of the House.

[ Translation)

Talks with Bangladesh to Reiease of
Properties

1783. DR. LAXMINARAYAN PAN-
DEYA: Wil the Minister of EXTERNAL
AFFAIRS be ple=sed to state:

{2) whether Government have initiated
any talks with Government of Bangladeshto
release the property of Indians confiscated
by that country;

(b} if so, the details in this regard; and
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(c) the outcome thereof?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI LK. GUJRAL): (a) to (c). This
matter was discussed during my visit 1o
Bangladesh from 16-18, February, 1990.
The Bangladesh Foreign Minister referredto
the decision of the Bangladesh Government
of 18th July, 1989 that in future no property
would be taken possession of as vested
property and that all properties vested after
June, 1984 would be returned to the owners.
Although this decision will affect only a small
percentage of the properties vested, as the
majority of these were vested befare June,
1984, Government welcomes it as a step in
the right direction. Our High Commission in
Dhaka maintains regular touch with the
Bangladesh Government on this issue.

[English]
Enquiry into St. Kitts Documents

1784. SHRI MANDHATA SINGH: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Government have enquired
nto the alleged conspiracy to forge St. Kitts
documents;

(b) if so, the outcome thereof;

(c) the persons found to be involved in
this matter; and

(d) the action taken, if any, against
them?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI I.K. GUJRAL): (a) to (d). The
miatter is under verification.
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[ Translation)

Famine and Drinking Water Crisis in
Rajasthan

1785. SHRI GIRDHARI LAL BHAR-
GAVA: Willthe Minister of AGRICULTURE
be pleased to state:

(a) whether a study group was sent by
Union Governmentto Rajasthantotake stock
of the famine situation and drinking water
ctisis in the State during the ensuing sum-
mer;

(b) whetherthe study group has submit-
ted its report;

(c) if so, the details thereof;

(d) whether Government have consid-
ered the suggestions made by the study
group; and

(e} if so, the action contemplated by
Government thereon?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) to (). Governmant of Rajasthan
submitted a memorandum in January, 1990
seeking central assistance for drought relief
including augmentation of drinking water
supplies in some parts of the State affected
by drought caused by inadequate rains dur-
ing South-West monsoon of 1989. A Central
Team visited the State from 19th to 22nd
January, 1990 for making an assessment of
the situation. Based on the report of Central
Team and recommendations of High Level
Committee of Relief thereon, a ceiling of
expenditure of Rs. 16.77 crore including Rs.
5.57 crore for drinking water supplies has
been approved to the State Government.
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Seminar on China Third World

1786. SHRI BHAGEY GOBARDHAN:
Will the Minister of EXTERNAL AFFAIR'S be
pleased to state:

(a) whether recently a Seminar on
‘China and the Third World' was organisedin
New Delhi by the Academy of Third World
Studies; and '

(b) if so, the outcome of the matters
discussed in this seminar to improve the
relations between India and China in near
future?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI L.K. GUJRAL): (a) Yes, Sir.

(b) Reportedly, the seminar was aca-
demic in nature and discussed various as-
pects of contemporary Chinese politics,
economics and history. It is understood that
participants in the seminar were generally of
the view that it was desirable to promote
better political relations and a peaceful dia-
logue with China on matters of interest to
both countries.

Expansion of idukki Telephone Ex-
changes In Kerala

1787. SHRI PALAI K.M. MATHEW:
Will the Minister of COMMUNICATIONS be

pleased to state:

(a) the number of requests pending for
expansion of telephone exchanges in the
Idukki district of Kerala;

(b) the steps taken in this regard;

(c) the time by which expansion would
be completed; and

(d) whether Governmant propose to

CHAITRA 1, 1912 (SAKA)

Written Answers 366

give STD facility to Kattappana Exchange in
Idukki?

THEMINISTEROF ENERGY AND THE
MINISTER OF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) 2430 applicants
are on the waiting ..st for telephone connec-
tions in Idukki district of Kerala.

(b) and (c). 2 exchanges are planned to
be expanded during March 1990, and 5
exchanges during 1990-91. The expansion
of other exchanges will be taken up during
the 8th Five Year Plan progressively subject
to the approval of plans and timeiy availabil-
ity of equipments.

(d) Yes, Sir. STD facility to Kattappana
Exchange is planned to provided during the
8th Five Year Plan. '

Opening of New Post Offices in Idukki
' District In Kerala

1788. SHRI PALAI K.M. MATHEW:
Will the Minister of COMMUNICATIONS be
pleased to state the number of and details of
new post offices proposed to be opened in
Idukki district in Kerala?

THE MINISTEROF ENERGY AND THE
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): There are proposals
for 5 new Post Offices to be opened in Idukki
District. These are as follows:—

(1) Gudaravila

(2) Padicap

(3) Elamdesam East
(4) Thattekanni

(5) Mukkudil
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Pension to Freedom Fighters

1789. SHRI PALAI K.M. MATHEW:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government propose to
relax the conditions for sanctioning of pen-
sion and other amenitiesto freedom fighters;
and

(b) if so, the details in this regard?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
There is no proposal with the Government to
relax the present eligibility criteria for sanc-
tioning pension and other related facilities to
freedom fighters.

(b) Does not arise.

Report Entitled “Airline in Asylum
Seekers’ Racket”
1790. SHR! DHARMESH PRASAD

VARMA:

SHRI V. SREENIVASA
PRASAD:

M.V. CHAN-
DRASHEKARA MUR-
THY:

SHRIMADAN LAL KHURANA:
SHR! KAMAL NATH:

SHRI

Will the Minister of HOME AFFAIRS be
pleased to siate:

(a) whether the attention of Govern-
ment has been drawn to the press report
entitled "Airline in asylum-seekers’ racket”
appearing in the Hindustan Times” dated
February 7, 1990:

(b) if so, whether an enquiry has been
made in the matter: and

(c) if so, the findings of the enquiry and
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the action taken thereon?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
Yes, please.

(b) and (c). Apart from news report, no
such information has come to the notice of
the Government. The Immigration authori-
ties at all the International Air-Ports in India,
however, do not allow entry/departure of
foreigners whenever their travel documents
are found to be forged.

Pineapple Processing Industry in
Kerala

1791. SHRI P.C. THOMAS: Will the
Minister of AGRICULTURE be pleased to
state:

(a) whether Government are aware of
the problem faced by pineapple cultivators
of Vazhakkulam in Ernakulam district in
Kerala, who get very low price for pineapple
during season time;

(b) the reaction of Government to the
memoerandum received in this regard;

(c) whether Government have studied
the teasibility of starting a pineapple proc-
essing industry at Vazhakkulam or nearby;
and

(d) it so, the outcome thereof?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) Yes, Sir.

(b) The memorandum is under exami-
nation of the Ministry.

(c) and (d). A project report for setting
up of a pineapple processing unit at Er-
nakulam on priority basis has been submit-
ted for the financial assistance from E.E.C.
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At present, ateam from E.E.C. is investigat-
ing the feasibility of the project.

Security Arrangements for Former
Director of Srinagar Doordarshan
Kendra

1792. SHRI MADHAVRAO SCINDIA:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the erstwhile Director of
Srinagar Doordarshan Kendra was receiv-
ing threats to his life and to his family mem-
bers; and

(b) if so, what security arrangements
were made for protecting him and his family
members?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
Yes, Sir.

(b) All the employees working in sensi-
tive Departments of the Government of India
located in the Valley have been receiving
threats. For Srinagar Doordarshan Kendra,
arrangements were made for all the officials
to stay within the station complex itself under
armed protection. The late LassaKaul, whose
wife and children are not staying in the Valley
also was staying in the station complex.

Curb on Foreign Journalists in Jammu
and Kashmir

1793. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether curbs have been imposed
on foreign journalists in regard 1o covering
the disturbances in Jammu and Kashmir, if
so, the reasons thereof; and

(b) whether this restriction also extends
.. to Indian' Journalists? *
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THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
and (b). Information is being collected and
will be laid on the Table of the House.

Minimum Price of Pepper

1794. SHRI PALAI KM. MATHEW:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether Government propose to fix
the minimum price of pepper; and

(b) if so, the price proposed and steps
taken by Government in this regard?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) No, Sir.

(b) Does not arise.
Scheme for Benefit of Poor

1795. SHRI MANORANJAN BHAKTA:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether Government propose to
draw up any new schemes which will directly
benefit the rural poor; and

(b) if so, the details thereof?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) and (b). Inthe Budgetfor 1990-91,
a new Employment Guarantee Scheme is
proposed to be launched for Drought Prone
Areas and rural areas with acute problem of
unemployment for providing productive and
gainful work to the rural poor. Details are
being worked out.
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(Interruptions)
[ Translation)

MR. SPEAKER: Hon. Members are
tequested notto shout, all of you please take
your seats. Mr. Acharya, please take your
seat. | will call all of you one by one. Please
take your seat. | will not call anyone unless
you take your seats. Shri Mandhataiji, please
take your seat.

(Ir *erruptions)
[English]

DR. THAMBI DURAI (Karur): The
condition of the Tamil refugees from Sri
Lanka is miserable in Orissa. The Press
Report says that a movement has been
started to create hostilities against SriLankan
Tamils. The Chief Minister of Tamil Nadu
said that he would not allow Tamil Nadu to
become another battle-field by allowing refu-
geesto cometo Tamii Nadu. Because of this
kind of an instigation the condition of the
refugees is miserable. | want to know from
the Minister of External Affairs as to what the
Government is going to do about it?

SHRIAJITPANJA (Calcutta North East):
The students in West Bengal who are ap-
pearing in the ICSE examination controlled
by the Delhi Board are in great jeopardy.
Questions set there in four subjects were
leaked out. It is being reported that they are
being sold at Rs. 500/-. Why | am mentioning
this is, it has been stated by the Secretary
- who is there that they are going to cancel the
entire examination. (Interruptions) So far as
law and order is concerned, the Staté ma-
chinery is in total jeopardy. They cannot
control the situation. (Interruptions)

MR. SPEAKER: Please take your seat.
Don't raise controversial issues.
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SHRI AJIT PANJA: This is not contro-
versial. (Interruptions) | would like to know
from the Government whether the whole
examination will be cancelled or only those
examinations of which the question papers
have been leaked.

[ Translation]

MR. SPEAKER: Hen. Member, it is
enough, please take your seat.

(Interruptions)
[English)

SHRI AJIT PANJA: The students are
not at fault. The question papers have been
leaked...... (Interruptions)

MR. SPEAKER: Mr. Basudeb Acharia.

SHRI BASUDEB ACHARIA (Bankura):
Another news of scandal has appeared in
today's Indian Express. Just to serve the
interest of the former Prime Minister, crores
of rupees have been wasted. Mr. Ottavio
Quattrocchi, an ltalian entrepreneur was
given acontract by the Gas Authority of India
(Ltd.) and he wasted crores of rupees of our
country. He has not started the work. We
want a statement from the Petroleum Minis-
ter and we want that an enquiry should be
held into it. (Interruptions)

MR. SPEAKER: Mr. Acharia, you give
notice. You had your say. Please take your
seat.

(Interruptions)

SHRI BASUDEB ACHARIA: We de-
mand a discussion on ltalian connections of
Shri Rajiv Gandhi... (fntampnbns_)

SHRI G.M. BANATWALLA (Ponnani):
For the past three weeks, employees of
Central Government Health Scheme are on
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strike. Seven thousand empiloyees of C and
D grade of CGHS are on strike throughout
the country. This is a very serious situation.
The Ministry has given them a step-motherly
treatment. The Prime Minister should inter-
vene in the matter and the Government also
should make a statement’ in the House..
(Interruptions)

SHRI ERA ANBARASU (Madras Cen-
tral): What happened to my Privilege Mo-
tion?... (Interruptions) ' )

MR. SPEAKER: It is under my active
consideration, | told you. Please take your
seat. '

(Interruptions)

SHRI ERA ANBARASU: Already six
days are over.., (/nterruptions)

SHRIBHOGENDRA JHA (Madhubani):
Mr. Speaker, Sir, | am very much shocked
and | hope the whole House and yourself will
also be shocked thatin my constituency, day
before yesterday on the 20th, seven of my
comrades have been shot dead and more
than fifty injured in Umagaon block when
they were going in a peaceful demonstration
1o the block headquarters. Before they
reached the block headquarters, this firing
took place.Some criminals in police uniform
in broad day light also resorted to firing and
they all compelled the Anchala Adhikar), the
C.0,, to sign the order. These all happened
because in my area, in violation of the Elec-
tion Commission rules, the DIG of police, the
Commissioner and the District Magistrate
were all changed and the police and the
magistracy captured polling booths and
counting booths, against which there was a
demonstration on the 20th. Three Ministers
were the candidates in the Assembly Elec-
tion including the Chief Minister.... (Interrup-
tions)

MR. SPEAKER: Please take your seat.
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You had your say.

SHRIBMOGENDRA JHA: |request the
Home Minister to look into this matter and
take necessary action. (Interruptions)

MR. SPEAKER: Mr. Era Anbarasu, |
have referred it to the Home Minister to get
thd facts.

(Interruptions)

SHRI ERA ANBARASU: How long will
it take? On Friday, it was given... (Interrup-
tions)

MR. SPEAKER: The Home Minister
has something to say. Please hear him.

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): |
assure the hon. Members that we will write to
the State Government and make proper
enquiry and get the facts... (Interruptions)

MR. SPEAKER: Your Privilege Motion
is under my active consideration.

(Interruptions)

SHRI P.R. KUMARAMANGALAM (Sa-
lem): Please allow a debate on it... (Inter-
ruptions) '

SHRI ERA ANBARASU: Not only
myself, but a number of hon. Members were
attacked... (Interruptions)

MR. SPEAKER: | will let you know

immediately after | get the facts. It is under
my active consideration.

(Interruptions)

MR. SPEAKER: | will do it as soon as
possible. Please take your seat.
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(Interruptions)
[ Translation]

SHRI HARIN PATHAK (Ahmedabad):
Mr. Speaker, Sir, there is a news item in
todays’ edition of “Navbharat Times”. This
news item is yet another blowto the unity and
integrity of the country. On Tuesday, the
20th March, while addressing a public meet-
ing near Minare Pakistan in Islamabad, Mrs.
Benazir Bhutto, the Prime Minister of Paki-
stan gave a callto the people to win freedom
with the help of bullets. In this way, she not
only instigated the people of Kashmir and
Pakistan against India but also has encour-
aged the terrorists to indulge in violence. Mr.
Speaker, Sir, this is the second incident of its
kind in a week. | would like to know from the
Home Minister the reaction of the Govern-
ment thereon. He should make a statement
on this serious issue. This is not a new
incident. (Interruptions)

12.11 hrs.

At this stage, Shri Era Anbarasu came and
sat on the floor near the Table

[English}

MR. SPEAKER: Ihave already told you
that it is under my active consideration. This
is not the way. Please go back to your seat.

(Interruptions)

SHRI DINESH SINGH (Pratapgarh):
You will appreciate that this is a very serious
matter in which an hon. Member of this
House has been beaten in the prison. You
will appreciate that we are very concerned
about this matter as | am sure, you are
yourself concerned. It is now many days
since this matter has been raised here and a
privilege motion moved. It is amazing that
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this Government is unable to get information
in all these days. Is that information coming
by seamail? How is that information com-
ing? In the past any information concerning
an hon. Member used to come by telex
immediately. | would beg of you to immedi-
ately send this matter to the Privileges
Committee. Let them examine it. It is within
your powers.

SHRI JANARDHANA POOJARY
(Mangalore): lt is within your powers.

MR. SPEAKER: | would like to get the
facts: | would request the Home Minister to
expedite the matter.

(Interruptions)

SHR!I DINESH SINGH: It is within your
powers. We have no confidence in the Home
Minister.

MR. SPEAKER: He is also concerned
about it like you.

(Interruptions)

MR. SPEAKER: Pleasetake yourseats.
I would request Prof. Ranga and Shri Sathe
to ask him to go back to his seat.

(Interruptions)

MR. SPEAKER: As soon as | get the
facts | will let you know.

SHRI VASANT SATHE (Wardha): Sir,
| am on a point of order under rule 222.

MR. SPEAKER: What is your point of
order?

SHRIVASANT SATHE: Sir, my point of
order is that under this rule, a questiz.: =*
privilege is raised by a Member and R 15
entirely in your authority to refer it to jBe
Privileges Committee or allow the
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itself to deal with the matter and discuss.
These are the two alternatives under rules
222 to 226. My submission is you are saying
that you will get the facts from the Home
Minister. Now, kindly see, Sir. Eight days
have gone by. The Home Minister says he
will try to get the facts. Even now he is not
ready with the facts. Here is a serious matter
concerning the privilege and protection of
the Member of this House and, therefore, the
Home Minister cannot get away by saying
that he is not still getting the facts. It is for you
to protect the Member, Sir, not the Home
Minister. You haveto protectt.,.e Members...
(Interruptions) '

MR. SPEAKER: He 1s on a point of
order. Please sit down.

SHRIVASANT SATHE: So, Sir, please
refer it to the Privieges Committee. The
Pnivileges Committee itself will get the facts.
Even the precedents are that such matters
are referred suo moto directly to the Privi-
leges Committee. Let the Privilieges Com-
mittee get the facts of the case and then
decide. Why are you unnecessarily delaying
the matter now by saying that you will obtain
the facts? The point is this that if now the
matter is delayed by the Government by not
getting the facts and you are helpless in the
matter, then what are we supposed 1o do?
We will have no other alternative than only to
beg of you that if this thing cannot be done,
it we are not protected, we will have to walk
out. This is what will happen, Sir. | would beg
of you to refer the matter to the Privileges
Committee... (Interruptions). BY referring it
to the Privileges Committee, what are you
goingtolose? ltis acommittee of the House...
(Interruptions)

MR. SPEAKER: Yes, Mr. Saifuddin
Choudhury.

SHRI SAIFUDDIN CHOUDHURY
(Katwa): Sir, it is not a matter fundamentaily
to which party this hon. Member belongs, it
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is a question of the honour and dignity of the
House. | am sorry that no such delay has
taken place. As this matter concerns the
dignity of the House and the privilege of the
Member, you can sent it to the Privileges
Committee.

MR. SPEAKER: Yes, anybody else?...
(Interruptions)

SHRI EDUARDO FALEIRO (Mor-
mugao): Sir, there is a line of precedents,
including aMemberfrom CPI (M), Mr. Halder
in 1971 and also Mr. Bhogendra Jha himself.
When a Member is even abused by words of
mouth by a police officer, it amounts to
breach of privilege. In the case of Mr. Jha,
there was an assault and in the case of Mr.
Halder, it was just an abuse. Immediately the
Speaker referred it to the Committee of Privi-
leges. This delay is unpardonable. Itis against
the dignity of the House and your dignity...
(Interruptions). It is not a question of party.
As has been rightly pointed out by Mr. Ch-
oudhury, you are the custodian of the rights
and the privileges of the House. Please
exercise your authority on behalf of all of us
immediately and allow us to move the Privi-
lege Motion... (Interruptions).

MR. SPEAKER: Yes, Mr. Kamal Nath.

SHRIKAMAL NATH (Chhindwara): Sir,
the other day you gave an opportunity to the
Leader of the House, the Prime Minister, to
speak and the Prime Minister expressed a
very categorically unambiguous, and un-
equivocal view that he was against what has
happened. So, Sir, if you have any doubt, if
there is any dilly-dallying about this, you can
leave it to the House to decide. We will, bring
a Motion, here and right now and you can
refer it to the Privileges Committee

If you have any doubt, please put it to
the vote of the House even now.
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At this stage, Shri Era Anbarasu went
back to his seat

SHRIBHOGENDRAJHA: Mr. Speaker,
Sir in 1982, | personally had been assauited
in U.P., Ghaziabad, and the House suo motu
referred it to the Privileges Committee. In
this case, | would say that it is not a party
affair and delay has already been caused. |
appeal to the Treasury Benches and my
colleagues here to please agree 10 it.

SHRIKAMAL NATH: Why don'tyou get
up and support it?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): As
the hon. Members are saying, his dignity, as
aMember of this House, should be protected
and | support it. If it is referred to the Privi-
leges Committee, | have no objection. (/nter-
ruptions)

MR. SPEAKER: | feel that the entire
House want that this matter should be re-
ferred to the Privileges Committee. | refer it
to the Privileges Committee.

[Transiation)

SHRI MADAN LAL KHURANA (South
Delhi): Mr. Speaker, Sir, | am on a point of
order.

(Interruptions)

[English)

MR. SPEAKER: Mr. Khurana, which
rule has been violated?

{Interruptions)
[Translation)

SHRI MADAN LAL KHURANA: Mr.
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Speaker, Sir, | am talking about the proce-
dure of the House. ' '

MR. SPEAKER: Under which rule?

SHRI MADAN LAL KHURANA: Mr.
Speaker, Sir, Members have the right to
seek information in this House through call-
ing attention. May | know the decision taken
on my notice of calling attention regarding
large scale migration of Hindus and Sikhs
from Kashmir to Delhi and other parts of the
country. The notice was given by me before
12th March. They have become vagabond.
Should | adopt the same method which they
have adopted?

(Interruptions)

MR. SPEAKER: Mr. Khurana, you may
please see me in this regard ' '

(Interruptions)

SHRI MADAN LAL KHURANA: Mr.
Speaker, Sir, | want that my calling attention
should be accepted. (Interruptions) The Sikhs
also migrated from Kashmir, where should
they go?

(Interruptions)

MR. SPEAKER: | advised you to see
me.
(Interruptions)

SHRI,MADAN LAL KHURANA: M.
Speaker, ST, | have given it on the 12th and
Iwould keep standing until lam given areply.

(Interruptions)

MR. SPEAKER: You are advised to "
meet me and now please take your seat.

(Interruptions)
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12.23 hrs.

PAPERS LAID ON THE TABLE

Annual Reports and Reviews on the
working of Kerala Agro industries Corpo-
ration Ltd., Trivandrum for 1987-88, Har-
yana Agro-industries Corporation Ltd.,
Chandigarh, for 1988-89 eic.

[ Translation)

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEV!
LAL): |beg to lay on the Table:—

(1)

A copy of each of the following
papers (Hindi and English ver-
sions) under section 619A of the
Companies Act, 1956:—

(@) (i)

(i)

(b) (i)

(i)

Review by the Govern-
ment on the working of
the Kerala Agro Industries
Carporation Limited, Tri-
vandrum, for the year
1987-88.

Annual Report of the
Kerala Agro Industries
GCorporation Limited, Tri-
vandrum, for the year
1987-88 along with Au-
dited Accounts and com-
ments of the Comptroller
and Auditor General
thereon. [Placed in
Library. See LT No. 421/
90]

Review by the Govern-
ment on the working of
the Haryana Agro-Indus-
tries Corporation Limited,
Chandigarh, for the year
1988-89.

Annual Report of the
Haryana Agro-Industries
Corporation Limited,
Chandigarh, for the year
1988-89 along with Au-
dited Accounts and com-
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ments of the Comptroller
and Auditor General
thereon. [Placed in
Library. See LT No. 422/
90]

Review by the Govern-
ment on the working of
the Maharashtra Agro-
Industries Development
Corporation Limited,
Bombay, for the year
1988-89. '

(i) Annual Report of the
Maharashtra Agro-indus-
tries Development Corpo-
ration Limited, Bombay,
fortheyear 1988-89 along
with Audited Accounts
and comments of the
Comptroller and Auditor
General thereon.

(2) Three Statements (Hindi and
English versions) showing rea-
sons fordelay in laying the papers
mentioned at (1) above. [Placed
in Library. See LT No. 423/90]

3)

(i)

(ii)

A copy of the Annual Report
(Hindi and English versions)
of the National Council for
Cooperative Training, New
Delhi, for the year 1988-89.

A copy of the Annual Accounts
(Hindi and English versions)
of the National Council for
Cooperative Training, New
Delhi, for the year 1988-89
together with Audit Report
thereon.

A copy of the Review (Hindi
and English versions) by the .
Government on the working of
the National Council for Coop-
erative Training,: New Delhi,
for the year 1988-89.

(4) A statement (Hindi and English
versions) showing reasons for
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‘delay in laying the papers men-
tioned at (3) above. [Placed in
Library. See LT No. 424/907)

(5) (i) A copy of the Annual Report

(Hindi and English versions)
of the National Federation of
Urban Cooperative Banks and
Credit Societies, New Delhi,
for the year 1988-89.

(i) Acopy ofthe Annual Accounts
(Hindi and English versions)
of the National Federation of
Urban Cooperative Banks and
Credit Societies, New Delhi,
for the year 1988-89 together
with Audit Report thereon.

(i) A copy of the Review (Hindi
and English versions) by the
Government on the working of
the National Federation of
Urban Cooperative Bank and
Credit Societies, New Delhi,
for the year 1988-89.

(6) A statement (Hindi and English

versions) showing reasons for
delay in laying the papers men-
tioned at (5) above. [Placed in
Library. See LT No. 425/90]

(7) (i) A copy of the Annual Report

(Hindi and English versions)
of the National Agricultural
Cooperative Marketing Fed-
eration of India Limited, New
Delhi, for the year 1988-89
along with Audited Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the
Government on the working of
the National Agricultural Coop-
erative Marketing Federation
of indiaLimited, New Delhi, for
the year 1988-89.

(8) A statement (Hindi and English

versions) showing reasons for
delay in laying the papers men-
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tioned at (7) above. [Placed in
Library. See LT No. 426/90]

(9) () A copy of the Annual Report

(Hindi and English versions)
of the National Co-operative
Agriculture and Rural Devel-
opment Bank's Federation
Limited, Bombay, for the year
1988-89.

(i) Acopy ofthe Annual Accounts
(Hindi and English versions)
of the National Co-operative
Agriculture and Rural Devel-
opment Bank's Federation
Limited, Bombay, for the year
1988-89 together with Audit
Report thereon.

(i) A copy of the review (Hindi
and English versions) by the
Government on the working of
the National Cooperative Agri-
culture and Rural Development
Banks’ Federation Limited,
Bombay, forthe year 1988-89.

(10) A statement (Hindi and English

versions) showing reasons for
delay in laying the papers men-
tioned at (9) above. [Placed in
Library. See LT No. 427/90]

(11) (i) A copy of the Annual Report

(Hindi and English versions)
of the Krishak Bharati Coop-
erative Limited, New Delhi, for
the year 1988-89 along with .
Audited Accounts.

(i) A copy of the Review (Hindi
and English versions) by the
Government on the working of
the Krishak Bharati Coopera-
tive Limited, New Delhi, forthe
year 1988-89.

(12) A statement (Hindi and English

versions) showing reasons for
delay in laying the papers men-
tioned at (11) above. [Placed in
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Library. See LT No. 428/90]
[English}

Border Security Force/Medical Officers
Recruitment (Amendment) Rule, 1989;
Notification under Border Security

Force Act, 1968 etc. '

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): |
beg to lay on the Table—

(1) A copy of the Border Security
Force (Medical Officers) Recruit-
ment (Amendment) Rules, 1989
(Hindi and English versions) pub-
lished in Notification No. G.S.R.
13 in Gazette of India dated the
13th January, 1990 under sub-
section (3) of section 141 of the
Border Securnity Force Act, 1968.

(2) A copy of Notification No. SO
143 (E) (Hind! and English ver-
sions) published in Gazetteof India
dated the 15th February, 1990
empowering the personnel of the
border Security Force to exercise
and discharge the powers and
duties under the provisions of the
Jammu and Kashmir Code of
Criminal Procedure, 1989 In the
whole of Jammu and Kashmir
under sub-section (3) of section
139 of the Border Security Force
Act, 1968. [Placed in Library. See
LT No. 429/903)

(3) A copy of the Annual General
Administration Report (Hindi and
English versions) of the Andaman
and Nicobar Administration forthe
year 1986-87. [Placed in Library.
SeelT h!o. 430/90]

{4) A statement (Hindi and Enghsh
versions) explaining the reasons
for not laying the Annual Report
and Audited Accounts of the
Rehabilitation Plantations Limited,
Punalur, for the year 1988.89
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to 5.Q. No. 42 of 15.3.90

« within the stipulated pericd of nine
months after the close of the ac-
countingyear. [PlacedinLibrary.
See LT No. 431/903]

STATEMENT CORRECTING ANSWERTO

STARRED QUESTION NO. 42 OF 15.3.90

RE: PAKISTANIMOB CROSSING OVER
TO INDIAN TERRITORY

[English)

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI LK. GUJRAL): | beg to make
a statement correcting the reply givenonthe
15th March, 1990to a supp'ementary by Shri
Madan Lal Khuranaon Starred Question No.
42 regarding Pakistani mob crossing over to
Indian territory.

STATEMENT

During the supplementaries asked in
the Lok Sabha in answer given to Starred
Question No. 42 15.3.1990, regarding Paki-
stani Mob Crossing Over to Indian Tarritory.
Shn Madan Lal Khurana, Member of this
House, had in a supplementary question
referred to the presence of UN Observers in
J & K. I had in answer inadvertently said that
they came to J & K “following the 1965
conflict”. The UN Observers have, in fact,
been stationed there since 1949,

12.25 hrs.
[Enghsh)

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL), 1989-90

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): Ibegtopresentthe
Supplementary Demands for Grants in re-
spect of Budget (General) for 1989-90.
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MR. SPEAKER: Honourable Members,
before we take up the next item regarding
Calling Attention on terrorist activities in
Punjab, | should like to make a few observa-
tions.

It was the desire of Members from all
sections of the House that an early opportu-
nity should be given to have a discussion on
the situation in Punjab, particularly the re-
cent spurt in the activities of terrorists lead-
ing to loss of a number of innocent lives
during the last few days. | have, therefore,
admitted a calling attention on the subject at
the earliest opportunity. As you are aware,
only five Members, whose names are listed
inthe agendapaper, are permitted underthe
rules to ask clarificatory questions on the
Minister's statement. The first Member may

take up to 10 minutes at the most and the
other four Members may not take more than
five minutes each. I shall, therefore, seek the
cooperation of the Members concerned and
request them to be very brief and ask only
very pertinent and pointed questions keep-
ing in view the gravity of the situation.

[ Translation)
..... (Interruptions)....

MR. SPEAKER: | havetold you thatyou
can come and see me and then we will talk
about it. | don't have any ob_jection at all.

..... (Interruptions)....

MR. SPEAKER: | have no objection.
You please sit down. At the moment, we are
discussing the Punjab problem. Don't you
want a discussion on Punjab? You please
take your seat.

SHRI VIJAY KUMAR MALHOTRA
(Delhi South): Please give us an assurance.

SHRIKALKADAS (KarolBagh): Oryou
give your ruling on it.

MR. SPEAKER: | will definitely let you
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know next week whether it suits the Minister
or notT

SHRI MADAN LAL KHURANA (South
Delhi): |would like to know as to what for the
Calling attention is there?

SHRI KALKA DAS: You do not realise
the gravity of the situation.

[English)

SHRIDINESH SINGH (Pratapgarh): Sir,
| am sorry to intervene in this. This matter is
of utmost importance. | would beg of you to
consider taking it up as quickly as possible,
this week if possible. (Interruptions)

MR. SPEAKER: I have already told that
we will take it up next week. '

SHRI DINESH SINGH: Next week is
too late. Why can't we take it up today or

tomorrow? Let us take it up tomorrow.
[ Transiation)

MR. SPEAKER: | will have to ask the
Minister as to when it will be convenient for
him. | have no objection. | will try to have a
discussion on the subject at the earliest
opportunity after discussing it with the Minis-
ter.

.....(Interruptions)....

SHRI MADAN LAL KHURANA: We
were not even consulted about the Calling
Attention. )

MR. SPEAKER: Mr. Khurana, | have
told you earlier also that it will be taken up
next week only. | cannot take it up today.

.....(Interruptions).....

SHRI MADAN LAL KHURANA: | had
given my notice for Calling Attention long
before 12th. Perhaps you are not realising
the gravity of the situation. People there
have become shelterless and are approach-
ing me with tears in their eyes. Colleges
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have been closed down for an indefinite
period.

.(Interruptions)....

MR. SPEAKER: You tak to the Minis-
ter, if he says 'yes' then | don't have any
objection.

[English]

He is not staying here tomorrow.

[ Translation]
.....(Interruptions)....

SHRI KALKA DAS. It is a matter o
regretthat it has been over ten days and you
have not taken any action on my notice. Why
don't you try to realise the gravity of the
situation. After lapse of a period of twelve
days, you are saying that you are yet to ask
the Minister about it. This is a very important
issue, therefore, you please realise the grav-
ity and bring it on the list of business for
tomorrow itself.

MR. SPEAKER: | fully realise the grav-
ity of the situation.

.....(Interruptions)....

SHRI RAM NAIK (Bombay North): |
would like to request you to list this matter for
tomorrow as it is an important issue.

SHRI MADAN LAL KHURANA: Mr.
Speaker, Sir, people there are running from
pilar to post, but no one is paying any
attention to their grievances. Their business
activities have come to a standstill and they
are starving. You please guide them as to
whom they should contact for the redressal
of their grievances,

[English]

‘SHRI JANARDHANA POQJARY
(Mangalore): Sir, under rule 197, it is very
clearthat if the subject is of a matter of public
importance, then it should be taken up
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immediately. The hon. Member says that
Calling Attention Notice was given on 16th.
We have also worked as Ministers. The
notice was given on 16th and sevendays are
over now.

MR. SPEAKER: | am in the hands of the
House. | have already told the House that it
can be taken up tomorrow, but the Home
Minister is not staying here tomorrow.

SHRI JANARDHANA POOJARY: Sir,
you can direct that it will be taken up tomor-
row. (Interruptions) '

Translation)

SHRI MADAN LAL KHURANA: | had
given the notice on 8th but no action has
been taken on it so far.

[English)
MR. SPEAKER: | have no objection.
[ Translation)

SHRIKALKA DAS: There is no point of
objection in in, we had given the notice on
8th, but you have not even consulted us so
far.

... {Intarruptions).
[English]

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): Sir, ifitisthe desire
of the House that the issue should be dis-
cussed, only because the Home Minister will
not be here tomorrow and if the friends
accept, it can be taken up on Monday. (Inter-
ruptions)

PROF. N.G. RANGA (Guntur): Why
don't we take it up this afternoon? (Interrup-
tions®

PROF. MADHU DANDAVATE: The
Prime Minister has also gone out of india.

(Interruptions)
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I request that those who are demanding
discussion, may accept it for Monday. The
Prime Mintster 1s out of India The Home
Minister has an urgent appointment in con-
nection withthese activities Therefore,those
who are suggesting the discussion may
accept for Monday.

[ Translation)

SHRI DINESH SINGH Mr Speaker,
Sir, lwould ke to make a submission to you.

MR. SPEAKER
submission

! must listen to your

SHRI DINESH SINGH The reply of
hon, Madhu Dandavate has added to our
concern This 1s 5o because tradition of the
House so far nas been that no issue Is given
moie IMmporiance over ISSUPs concerning
Parlilament 1 remember that it was in this
House (interruptions) Madhu, you
and ! both have been here for quite a long
time, please livten to me

The Defence Minister had to postpone
his foreign visit due to some important work
of this House No other issue can be more
important than the issue raised in this House
today Does the Government depend only
on one Minister The hon. Deputy Prime
Minister and other Ministers are sitting here
Why can't they reply when they claim that
Government is run on collective responsibil
ity? (Interruptions)

12.37 1/2 hrs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

Recent Spurt in Terrorist activities in
Punjab

[Enghish)
MR SPEAKER. Now, calling-attention
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on Punjab. Shri Harish Rawat.

SHRI HARISH RAWAT (Aimora): {cail
the attention of the Ministar of Home Affairs
to the following matter of urgent public im-
portance and request that he may make a
statement thereon:—

“Situation arising out of recent spurt in
terronist activities in Punjab and the
steps taken by the Government in
regard thereto.”

12.38 hrs.
[DR. THAMBI DURAI—In the Chair]

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): Mr.
Chairman, Sir, | am grateful to the Hon'’ble
Members, S/Shn Harish Rawat, M.J Akbar,
BhogendraJha, N Tombi Singh and Dileep
Singh Bhuria, for drawing the attention of the
House to the important matter of the situ-
ation ansing out of the terrorist activities in
Punjab

Terrorismin Punjab has continuedsince
1987 There have been periods when the
graph of terronst cnme rose sharply and
other periods when it has shown decline. We
have had spells of comparative peace while
1 certain penads, as we saw in the first halt
of 1988, the number ofteironist related crimes
were at a much higher lavel for several
months at a stretch. Since November 1989,
terrorist gangs have again stepped up their
activities, The situation improved a littie In
February, but in March we have again wit-
nessed renewed cnminal activity fromterror-
1sts, particularly the random kiling of inno-
cents recently in Abohar and Ferozepur.

Every time there has been a nse in
terrorist activity, the source of guidance and
motivation appears to have come from out-
side our borders It is well known that ex-
tremist leaders overseas hold consultations
in Pakistan and make plans with the biass-
ings of Pakistan: .gencies 1o set targets and
organise fresh supphes of arms and ammu-
nition We have often ceen that the chal-
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lenge from the terrorists is renewed every
time there are signs of change in the situ-
ation for the better. There is a fresh upsurge
of violence whenever the Government takes
an initiative to improve the political environ-
ment. The incidents of Abohar and Fero-
zepur are ghastly reminders that the terror-
ists have not given up this strategy and are
determined to thwart the Government's ini-
tiative to create an atmosphere conducive to
an amicable solution of the problem through
a national consensus within the framework
of the constitution.

| have visited Punjab and held detailed
discussions with the Governor and senior
officers of the State Administration. | have
also been to the scene of the recent crimes
and met the affected persons on the 20th of
this month. Several steps are already being
taken to improve the law and order situation.
Patrolling has been intensified in sensitive
areas. The Control Room at Amritsar has
been strengthened to reduce the reaction
time of Police in responding to terrorist ac-
tion. Control rooms at Ludhiana, Jalandhar,
Ferozepur and few other locations woud
start functioning shortly Senior administra-
tive and police officers have intensified tour-
ing 1n the worst affected areas of the State,
mainly in the borde! districts with the objec-
tive to attend to the grievances of the people
and to provide redress on the spot The
District Magistrates and executive magis-
trates are being given a greater role In this
respect. Anti-terrorist operations continue to
be vigorously undertaken and the morale of
the secunty forces i1s high.

| would like to assure the House that
there would be no compromise with the anti-
national elements. Terrorism and violence
willbe put down with afirm hand. Atthe same
time, the process of consultation and politi-
cal initiatives would continue to create con-
ditions congenial to the holding of free and
peaceful elections in the State. This 1s also
the consensus emerging from the meeting of
the representatives of political parties re-
cently convened by the Governor of Pumab.

Theprobiem canbe resolved only under
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the Constitution and without any compro-
mise on the integrity and security of the
country. | would, therefore, appeal to all
sactions of this House and through them to
the people of our country to strengthen the
hands of the Government in dealing with
these anti-national and anti-social elements
andfinding an amicable solutionto the Punjab
problem.

[Translation)

SHRIHARISH RAWAT: Mr. Chairman,
Sir, kindly convey my thanks to hon. Speaker,
| want to express my gratitude to him for the
opportunity he gave me which enabled meto
wake up the Government, which is inebri-
ated in victory, through the maiden calling

attention of this Lok Sabha.
[English]
SHRI SOMNATH CHATTERJEE

{Bolpur): You always manage to come. Let
him say how he manages to come first
always, by being vigilant.

(Interruptions)
MR. CHAIRMAN: Order please.
(Interruptions)

MR. CHAIRMAN: Please address the
Chair. Mr Harish Rawat.

[Translation]

SHRI HARISH RAWAT: When this
Government came to power, t made many
commitments. it used many new phrases.
Earlier also, the friends sitting on that side
had levelled many charges against the
Congress Government. Shri Madan Lal
Khurana and the people in his company.
(Interruptions) | mean his colleagues......
(Interruptions) his party colleagues, friends
and those who share his views.... (Interrup-
tio1s) he is my close friend t00. | am going t&
speak in their praise. They used (o blame us
that we did not take strong measures in
Punjab and that we were not taking neces-
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sary steps for the security of the people of
Punjab. Mufti Saheb and his friend, who
crossed the fioor and joined the opposition
also blamed us that we did not adopt strong
policy in dealing with the Punjab problem.
Our friends belonging to the Communist
Party had also said that we did not take any
political initiative in the matter. When this
Government came to power, they said that
‘Peace with Justice’ would be their siogan
about Punjab. On other occasicns, they
talked of new Initiative. When the Pr.me
Minister visited the Golden Temple in an
open jeep to pay obeisance, it was said that
be wouldtake new initiative. When he visited
Chandigarh then again he gave the slogan
‘Peace with Justice' and said that we would
give peace achance. Later he said that Sikh
psyche which felt hurt for many years will be
given a healing touch. (Interruptions)

We too were moved by his words.

SHRIPRAKASH KOKO BRAHMBHATT
(Baroda): Do you have a heart?

SHRI BHAJAN LAL: Iif we do not have
one, we will borrow it from you.

AN. HON. MEMBER: To give and take
is your old business...... (Interruptions)

[English]

MR. CHAIRMAN: Will you allow him to
speak? Or, do you want to say something.
Please allow him to speak. Members from
both the sides are to speak,

[ Translation)

SHRIHARISH RAWAT: Mr. Chairman,
Sir, we believed that this Government which
was using new phrases must be knowing the
meaning of what it was saying. When they
_ talked of new initiative, ve thought that they
must have thought about political initiative
and political action plan under which they
would take steps to normalisae the situationin
Punjab.
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Mr. Chairman, Sir, today when we see
the figures of these 100 days and the steps
which have been taken by the hon. Home
Minister and the Government in connection
with Punjab problem during these 100 days,
wefeel distressed o describe them. I believe
that some Members, who are sitting on that
side and are trying to give support to the
Government, also feel the same way. They
might have also felt that after 100 days of its
assuming power, this Government have put
the process in the reverse gear and the
position in Punjab has deteriorated from bad
to worse. Hon. Chairman, Sir, in spite of full
cooperation from our side, this is happening
even now. The hon. Minister has said that
Congress Government was not sincere in
punishing the culprits involved in Delhi riots
and that he will certainly take action against
them. We told him to go ahead. He gave an
assurance for providing adequate financial
help to the widows of riot victims and also to
increase the amount of compensation. We
extended our cooperation in this matter also.
When the Government decided to withdraw
the 59th Constitutional Amendment Bill,
which they said was pinching in the hearts of
the people of Punjab, we supported this
move also. The hon. Home Minister cannot
blame us, not even slightly, that the people
sitting on the other side have not been coop-
arative. lf the Government took any initiative,
we neither opposed it nor expressed any
doubt, rather we extended our full coopera-
tion and gave necessary encouragement.
But | regret to say that these 100 days have
proved to be a period of disgression in the
matter of policy on Punjab and the people of
Punjab as well as the whole country have to
pay the price for it. Our sisters living there
have to pay for it because they are not sure
whether their husbands will return home
alive in the evening as they are always
apprehensive about it. A sister who had tied
a 'Rakhi’ on the wrist of her brother for
providing protection to her is all the time
apprehensive about his security. Hundreds
of peopla from Punjab are migrating to Delhi
and neighbouring States. '

Mr. Chairman, Sir, lwould urge the hon
Home Minister to kindly lét us know as to how
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many peapie from Punjab have migrated as
refugees to Haryana and Delhi from the day
he assumed power as compared tothe period
five months or four months prior to that or let
it be three months or 100 days prior to that if
not more. According to our information, we
can certainly say that migration of people
from Punjab had stopped during the last one
year before the new Government came to
power as they were quite confident that the
Government in Delhi was taking very strin-
gent steps against the terrorists and was
fighting against them. But now peoplé have
become apprehenswe...... (Interruptions)

He cannotbelie the figures, which prove
that during these 100 days of their assuming
office, hundreds of refugees from Punjab
have migrated to' Delhi. These figures indi-
cate that so far as Punjab is concerned the
Government has not been successful to
create a sense of security inthe minds of the

people. (Interruptions)
Mr. Chairman, Sir, I........ (Interruptions)
[English)

SHRI VASANT SATHE (Wardha):
Calling Attention is not meant for giving cat
calls. You are a new Member, you do not
know how a Calling Attention is taken up.
(Interruptions)

MR. CHAIRMAN: You can put question
after he finishes. It i$ applicable to you glso.

[ Translation)

SHRI HARISH RAWAT: | consider
myselt fortynat that the hon. Deputy Prime
Minister is present here. Previously his Chair
used to be on that side, aow it has shifted a
bit to this side, 80 | was urfable th ictate him.
{ am sorry for that,

Mr. Chairman, Sir, the second thing |
wouid like to know is the number of innocent
lives lost due 10 terrorist viclence in Punjabin
« the one hundred days before the present
Government assumied powar? Afterthe new
Government came to power with the bless-
ings of Ch. Devi Lal, how many persons were
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kited during these one hundrad days? My
allegation is that during these one hundred
days the numbaer of persons kifled have been
four times more. How many terrorists and
other persons were killed in the police en-
counter? | would fike the hon. Minister to
clarify as to how many policemen were killed
during one hundred days before the new
Government came to power and after his
party came to power how many policemen,
para Military Personnel and Central and
State Govemment employees have been
kifled during one hundred days?

The President’s rule ended in Punjabon
11th May. This is our unanimous view that
Punjab is our pride, the people of Punjab
have contributed in boosting the prestige of
our country and have played akey role inthe
freedom struggle. They have nrade highest
sacrifices and have worked hard in building
a new India and we all are very proud of
them. We are very proud of all the people of
Punjab ‘whether they are Hindus, Skhs,
Muslims or women. All of us want peace in

Punjab whether we belong to the ruling party
or the Opposition, whether we are Members

‘of Parfiament or not, we all'warit peace in

Pdnjab. Before Lok Sabha polis they usedto
tell us that we did not want to hold elections
in Punjab because we were scared, Now
when the President rule is ending on 11th
May, | want to ask the hon. Minister whether
he intends to hold elections in Punjab and if
80, whan? Has he formulated any policy in
this regard to normalize the situation? | feel
that the Government has not formulated any
policy for Punjab. They just pick up some
points in adhoc manner. Had they formu- .
lated any policy on Punjab, they would have
raised their voice against the demand for
Khalistan. Neither the Government nor their
party criticised it. When Sikh Student Fed-
eration talked of constituting Khailsa Pan-
chayats, nelthor the Government nor their

SHRIMATI RAJINDER KAURBULARA
(Ludhiana): The Khaisa Panchayats were
formed when many persons were killed in
fake encounters at the instance of the then
(Interruptions)
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SHRI HARISH RAWAT: When it was
demanded that the killers of General Vaidya
be released, the ruling party never reactedto
it. When Shri Simaranjeet Singh Mann said
that he was ready to mediate between Paki-
stan and india, and Punjab would not be
allowed to become battlefield and till the
Punjab problem was solved our youths would
not help terrorists, their party never reacted.
Attimesthere are press reports thattalks are
going on between Ch. Devi Lal and Shri
Badal and the latter will be made either a
Union Minister or Chief Minister of Punjab
and sometimes there are reports that Shri
V.P. Singh and Shri Mann are engaged inan
exercise and an effective formula is being
evolved to solve the problem of Punjab.
Sometimes, we hear that the Prime Minister
is working towards solving the Punjab Prob-
lem through the mediation of some other
friends. May | know as to what is Govern-
ment's policy or formula or political move
under which it wants to solve the Punjab
problem? We welcome the statement made
by the Government yesterday that terronst
will be strictly dealt with. In our time, we toc
had adopted a tough and uncompromising
stand against the terrorists and were deter-
mined to provide whatever financial assis-
tance that is require for the developmaent of
Punjab. The same thing has been said in
yesterday’s statements and we welcome it.
Does the Government intend to extend
President’s Rule in Puhjab? Is the Govern-
ment trying to find another way out to solve
the Punjab problem? If so, what are the
steps taken in that direction? | request the
Government to specily its course of action
before the House. | would like to draw the
hon. Home Minister's attention towards 2-3
other points. Our Government had set up
village defence committees in which villag-
ers themselves came forward to protect the
entire village. There have been a number of
incidents where villagers have tried 1o save
innocent persons from being killed by terror-
ists. Pecple belonging to one religion, sacri-
ficed themselves to protect innocent per-
sons of another religion from being killed.
But this Government has reportedly either
dismantled or rendered those defence
committees defunct. Reports have also been
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received that recruitment is being made to
the Home Guards to involve youth in the
protection of their families. Sir, it is common
knowledge that the morale of the police and
paramilitary forces has fallen. According to
the news reports, the killings in Abohar took
place near a police station but no policemen
tried to reach the scene of the crime in time
inorder to fire at or apprehend the terrorists.
This goes to prove that the morale of the
police has really fallen.

13.02 hrs.

[SHRI VAKKOM PURUSHOTHAMAN in
the Chair]

When the S.P., Shri Govind Ram was killed -
neither the Prime Minister nor the Home
Minister expressed any sympathy. But they
as well as their supporters say that the police
is working eftectively under the D.G. of Po-
lice. The people are being harassed under
police pressure. The Government has be-
come complacent as if there is no danger
from our neighbour. All these things have
created doubts of different kinds. May | know
what are the steps being taken by the Gov-
ernment to boost the morale of the Police?
Lastly, a number of terrorist gang took shel-
ter in the Terai region of Uttar Pradesh and
continued to kill people in Punjab. Then
there have been instances of killings by the
terrorist in Nainital also. Terrorists are now
striking in other parts of the country. They
are bringing arms {from Punjab. The Govern-
ment has said in its statement that the solu-
tion to this problem lies in checking the influx
of arms from across the border. So what are
the steps being taken by the Government in
this direction? The hon. Minister is requested
to clarify these points.

[English)

SHRIBHPGENDRA JHA (Madhubani):
Mr. Chairman, Sir, | am sorry that my friend
Shri Harish Rawat had tried to compete in
failures as to whether there was a bigger
failure in hundred days during their Govern-
ment or hundred days thereafter. But, | do
not think ti.at any lost life is going to come
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back due to that competition or comparison.
So, | think, there should be no competition in
failures with regard to less murders or more
murders. it should not be treated as a party
affair.

SHRI HARISH RAWAT: | said that they
have no policy regarding Punjab.

SHRI VASANT SATHE: Things have
become worse now.,

SHRI BHOGENDRA JHA: It should not
be made as a party affair. Political and crimi-
nal elements are also involved in it. | would
like to know that. The statement of the Home
Minister does not mention that as to whether
any concerted effort has been made to iso-
late the hardcore criminals and the smug-
glers, who are there under the political cover
of Khalistan and resorting to several types of
crimes. | would like to know as to whether
they have been able to isolate them and deal
with them as hardened criminals, murderers
and smugglers.They have bribed certain
sections of ouradministrative machinery also.
As it happens in other parts of this country, it
is happening there also.

Now, | come to the political aspect. The
Home Minister has very correctly said that
the political initiative is to win overthose who
have been misled and to concede the legiti-
mate aspirations and demands of the people
of Punjab. Sarkaria Commission made some
recommendations. | am talking notonly about
Punjab but about the whole country with
regard to more powers for the States. in that
context, has the Government formulated any
policy so that the people in Punjab may get
a bit more satisfied? That may help in our
political approach.

Sir, there are very honest Khalistanis-
educataed and honest youth-prepared to give
their lives but foolishly convinced that they
are not Indians. The Khalsa Panth was
founded by the last Guru of the Sikhs, Guru.
Gobind Singh. He was born in Patna, We
have got Patna Sahib Gurudwara in Patna.
Thatis the first Gurudwara of the Sikh Panth
in the world. Would these Khalistanis like to
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exclude that Gurudwara from thair Khalis-
tan? The last Gurudwara, where Guru Gob-
ind Singh died is in Nanded on the border of
Maharashtra and Karnataka. Wouid they
also exclude that? If they exclude both, then
what sort of Khalistan will it be? ¥ they
include both, then most of India will be In-
cluded. Then, there can be afightonly forthe
name, whether it will be Hindustan or Khal-
istan- not much of a difference. So, 1 think, a
large section of the people can be convinced
and won over.

Here, some Members of Parliament,
who have been elected, have not yet taken
the oath. Has the Government decided upon
anything? Has this Parliament decided upon
anything? They were elected but on the
issue of oath, there are some problems. |
would like to know wheather the solution of
these problems will also help,in our political
initiative in Punjab. if so, what steps are
being taken in that context?

Again | say that it is my feeling. | have
been to Amritsar recently, held public meet-
ings and talked to the people. Most of the
rural parts in the border areas of Punjab are
being ruled almost by a parallel government
in the name of Khalsa Panchayats. It has
never been like this earlier. It is a very tragic
situation but that is a part of the reality. We
cannot wish it away. That is there.

It is also a fact that certain sections of
ofticers, who are firmly dealing with them,
are a bit demoralised. They feel that if some-
thing happens tomorrow, they will have to
pay with their services or whatever it may be.
Onthe other hand, they are facing the bullets
of the terrorists also. Certain demoralisation
has already taken place. Is the Government
going to firmly say something about those
police officers or the administrative officers
who stand firmly for national unity and who
firmly deal with the terrorists-whether they
are political terrorists or criminais? They will
be serving the cause of the nation. Will they
be rewarded and not penalised, whatever
may be the political settiement or whatever
may be the outcome tomorrow? Is the Gov-
emment going to declare in this House about
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this because that is the need of the hour?

Similarly, with regard to village defence
forces, 1 would say that it was a good initia-
tive. | think, the Government has to make it
up. Whatever may be the number of police-
man orthe army men, we cannot cover every
village or every family. But there are patriotic
people among the Sikhs. | wish this House
must congratulate the people of Punjab.
Despite all the provocations they have never
resorted to mass killings or communal riots.
Still we belive some criminals do it, some
terrorists do it. All glory to the people of
Punjab and to the Sikhs in particular. | think,
the House and the Government must con-
gratulate these people. In such a situation, |
would like to say again that whatever is
happening is happening. | don't want to
blame this Government or that Government.
However, we have falled to improve the
situation. | am not in a position to ask you to
do this or that, or to make me the Prime
Minister, and only then you will succeed.
Whatever may be the position, a firm policy
should be declared and steps should be
taken so that no morae lives are lost in Punjab
or elsewhere. The people of Punjab should
get their legitimate rights alongwith the rest
of the country. | think the Government will
make a policy statement in this regard.

PROF. N. TOMBI SINGH (Inner
Manipur): Mr. Chairman, Sir, | do not like to
speak on this subject from a political angle
as nobody from this side has done. This
subject is not a party issue. When we quote
some statistical figures, it is not in competi-
tion with what we did or what 1s happening
now. During the last few months since the
new regime, 555 civilians, 80 policemen,
164 terrorists have been killed and 28 have
been kidnapped, The statement of the hon.
Minister has indicated very prominently that
he has not been able to do anything or nas
not been able to project as to what will be the
future as far as this issue is cancerned. The
Home Minister has admitted this. Now, |
would like to mention in this connection that
afewgood stepsthat have beentakenby the
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last regime have been undone and i at all
there are no major solutions during the last
regime, it was not to be blamed. Everybody
has admitted that this is a very ccmplicated
problem. And such a problem wi'' necessar-
ily take some time to be solved. But unless
we take proper steps, we will not succeed.
We do not know how much time it will take to
find a solution. When we raise any criticism
or charge or question abcut anything, much
more so about the question of Punjab or
Kashmir, the stock reply by this regime is
that they do not know how much time it will
take. It is hardly 100 days or so since this
regime has come to power. | do not mind
about the period. We can understand the
difficulties they face. But they are yet to
make a start. Whether it is 100 days or
months or years, unless they take the first
step which is coirect, they wili not succeed in
finding a solution. Gandhiji had said that if
the first step which we take is on the correct
line, then the second step aiso ought to be
correct. Now, we would like to know as to
what is their first step. The hon, Home Min-
ister has met the Governor of Punjab. The
previous Governor was just removed dis-
gracefully and a new Governor is posted.
Now, he himseif knows that much of the
criticism is against the present Governor
because of bureaucracy and other think.
The question now is of revamping the entire
law and order structure. The Home Minister
has said today to some members of the
Press that he is gcing io do so. What are the
basic considerations on which revamping is
to be done? We like that better steps should
be taken in this regard. Nothing has been
speltout as to what are the steps to be taken.
The Home Minister has also admitted in his
statement that there are infiltrators from
Pakistan and fresh recruits particularlyfrom
the Bhindranwala group who have become
very active during the last few months. This
has been approved by the Government
through its reports. | would like to club this
issue with the issue of Kaghmir.because
Punjab and Kashmir cannot, be separated
now. We say that Punjab e slightly side-
tracked because of the serious issues com-
ing up in Kashmir. But so far as infiltration is
concerned, so far as training by Pakistan by
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way of arms and money is concerned, Punjab
and Kashmir should to taken together. We
would like to know from the hon . Minister as
to what concrete steps he is going to take to
protectourselves from those infiltrators, those
who are getting training in Pakistan and
thereby improve the situation. Let there be a
diplomatic contact and a statement should
be made on the floor of the House that the
Government of india had taken this step with
the Pakistan Government, the Benazir re-
gime. Time and again they have assured us
that there would be no infiltrators sent from
Pakistan, no training would be given to
anybody, no arms or money would be sup-
phed in order to encourage terrorism etc. on
our soil. Tothe new regime in India, Pakistan
Government had aiso assured that they
cannot forget what promises they had made
to the earlier regime. However, from the
recent happenings it is very clear and they
have shown by their actions that Pakistan
has gone back on their promises. We would
like to know what concrete steps the Govern-
ment of India has taken or is going to take.

The other aspect 1s with regard to the
bureaucratic element in Punjab What
changes would the present Government like
to make there through the Governor for the
revamping of the administrative machinery
and bringing about an improvement in the
law and order situation there?

What steps are the Government going
to take to remove the fear psychosis among
most of the people in Punjab? )

The supporters and the associated
parties of the Government, iike the Bhartiya
Janta Party, had expressed their concern
about the recent happenings in Punjab and
the way the things were being handled by the
present Government. When we criticise the
Government on these Issues, we are not at
alltaking a partisan attitude or trying to make
a political capital out of it. We always look at
it as a national issue. | would like to know
what steps have been taken by tha present
Government to stop infiltration from Paki-
stan at the highest as well as the military
level. The basic things to be considered are
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revamping of the law and order situation,
creation of confidence in the minds of the
people and removal of the fear psychosis.

We would like to know what steps have been
taken or are being taken by the Government

in this regard.
[ Transiation]

SHRI DILEEP SINGH BHURIA
(Jhabua): The Punjab problem is one of the
complex problems facing our country today.
The National Front Government had said
that it would solve this problem but it seems
that this problem is assuming mammoth
proportions day-by-day. The hon. Home
Minister held an all-party meeting on the
Kashmir issue but the situation in Kashmir
has not changed. It would be better if an all-
party meeting is held on the Punjab crisis
also so that all leaders can get together and
look for a fresh approach toward solving the
problem. The Government has acknowl-
edged the fact that Pakistan is encouraging
terrorists and is supplying arms and ammu-
nition to them. The Prime Minister of Paki-
stan Mrs. Benazir Bhutto is indulging in an
anti-India compaign. May | know what action
is being taken by the Government to counter
it? The previous Government headed by
Rayiv Gandhi used to speak out against this.
| urge the present Government to do like-
wise. Why isthe Government feeling that itis
weak? The Parliament and the masses of
India are with them. The Government should
take a step that discourages Pakistan from
indulging in anti-India publicity. The previous
Government had planned to set up barbed-
wire fencing on the country's borders. This
Government should go ahead with that plan.
Let this matter be discussed with Pakistan in
clear terms. A law may be framed for this if
needed. We assure the Government of our

support.

The hon. Home Minister presonally
visited Punjab in connection with the inci-
dents which took place on the 20th. For this,
| would like to thank him. Our party is pre-
pared to offer its full support in solving the
Punjab problem. May | know if those respon-
sible for the incidents on the 20th in Punjab
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have been arrested? What was the metive
behind their action? The poor and peaca
loving people of this country should be given
the opportunity to progress. Who are these
people who are disturbing the peace in our
country? The Government should trace the
origin of such elements. | am not saying this
from a political viewpoint. | am mainly inter-
ested in the well-being of our country. | want
that the citizens of India, be they of any
caste, creed or religion should live happily
and march towards progress. It is good to
note that many people have held talks with
the hon. Minister and that he will give his
comments on the same.

The slections to the Shiromani Gu-
rudwara Prabandhak, Committee are to be
held. Let the Government have a dialogue
with the Akalis and find a solution. Let us go
a bit further than mere paperwok. | urge the
Government to take the Parliament and the
country’s masses into confidence. Hon.
Members of Parliament would be ready to
help in any way they can.

The Government should take steps to
boost the morale of the police by extending
all assistance to the families of the police-
men. The dependents of those killed by the
terrorists should be given every possible
assistance by the Government. A policy
should be framed regarding this and placed
before Parliament. Steps should be taken to
ensure that the crisis does not deepen fur-
ther. We want peace in Punjab. The Govern-
ment should think of how the problems af-
flicting Punjab can be soived so that the
State can make progress. With these words,
I thank you.,

SHRI MUFTI MOHAMMAD SAYEED:
Mr. Chairman, Sir, Shri Harish Rawat raised
some questions on the issue of Punjab. His
first question was about the policy of the
National Front Government and how it want
to solve the problem of Punjab. | do not think
there is much difference between taking
action against the terrorists and taking politi-
cal initiative. Secondly, he raised the ques-
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tionof Hon. Prime Minister's visitto Amritsar.
Leave aside terrorism, the entire country is
proud of the people of Punjab. Farmers of
Punjab toil day and night to feed the country
and the soidiers of Punjab have laid down
their lives in the defence of the country
whenever there has been a foreign invasion.
That is why the Prime Minister and the Na-
tional Front Government thought of giving a
healing touch to their wounded sentiments.
He went to the extent of saying that we will
have to wash the blood soaked soil of Punjab
with our tears, irrespective of whether that
blood was of a Sikh or a Hindu. It was the
blood of an Indian. | do not think that our
policy is weak. It should be the effort of every
democratic Government and every political
party in the country to ultimately win the
confidence of the people. That is why we
called the all-paty meeting on Punjab in
which different political parties including the
Congress participated. We took some steps
which included repealing of the 58th
Constitutional Amendment. Governor of
Punjab also passed similar orders. If we
have to fight terrorism, there should not be
any face encounters. Innocents persons
against whom there is no evidence, should
be released. Army deserters of Punjab
numbering 412 have been rehabilitated, as
per our promise. | have with me the full
details about them. It is true that there was a
change in the atmosphere after the Lok
Sabha elections, and those police officers,
who fought against terrorism and did their
duty honestly, felt that as the Assembly
elections were round the corner they should
not use much force. Therefore, there was
some slackness inthe security forcesto deal
with the situation. And then the leader of
Akali Dal (Mann), who had been in jails won
the elections. The previous Governmentwas
forced to released Simranjeet Singh Mann
who was arrested for conspiracy in Indira
Gandhi Murder case. The Government was
forced to release him keeping in view the
verdict of the people. How can we deal with
the situation under these circumstances?
The persons who symbolised the Rajiv-
Longowal Accord were also not spared by
the terrorists and were removed from the
scene. Whenever a beginning is made to
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normalise the situation politically and make
the atmosphere congenial, some known
persons like Manochahal and others, who
get help from Pakistan, are highly motivated
and talk interms of Khalistan only, try to
destabilise the situation. We are making
efforts in this regard and some hon. Mem-
beres have also given some suggestions
about it. Shri Rawat has said that Home
Guards have been disbanded in Punjab, |
would like to tell him that no unit of Home
Guards has been disbanded in Punjab.

SHRIHARISH RAWAT: They have been
disbanded.

SHRI MUFTI MOHAMMAD SAYEED:
You are aware that no Home Guards unit
has been disbanded.

SHRIHARISH RAWAT: You have done
so in the Village Defence Committees.

SHRIMUFTIMOHAMMAD SAYEED: It
1s not so. Secondly a mention has been
made about the infiltrators. It i1s true that
some steps weretaken onthe Government's
instructions to fence the border. This border
1s about 120 kilometres long and it is going to
be fenced. Thereafter, fencing will be carried
out in border areas of Jammu-Kashmir. It is
necessary to continue fencing in Punjab.
The whole border, which stretches upto five
to sixthousand kilometres, cannot be fenced,
but the vulnerable points will be fenced.
Similarly flood lights have been instalied on
the border which stretch over 100 to 150,
kilometres. For patrolling and combing op-
erations, pickets have been placed in such
places where terrorists can take shelter.
ldentity cards have been made compulsory
for the persons living near the border areas,
sothat infiltrators could be caught. Similarly,
arms are also being smuggled into the coun-
try by the smugglers. in a way, it is an
interaction of arms and smugglers. There-
fore, it is necessary to firmly deal with the
smugglers on Punjab and Rajasthan border.
We have also said that there should be
coordination between the paramilitary forces
like CRPF and B.S.F. and Punjab forces. In

the matter of law and order or in arresting a
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terrorist, civil administration has no author-
ity. The S.P. is authorised for this work. But
the Governor has ordered that wherever
such a situation arises, the Deputy Commis-
sioner should have the supremacy. The

Commissioner's order should be
followed in all the issues concerning law and
order and economic development. in every
district coordination committee and griev-
ances committee has been set up, in which
members of main political parties and promi-
nent citizens have been represented. An All
party Advisory Committee has been consti-
tuted on the State level, in which the repre-
sentatives of all the parties including the
Akali Dal (Mann) have been included. The
recent incidents took place in Abohar in
Ferozepur district.

You may remember the incident which
took place before the Lok Sabha elections in
which some students were gunned down
while they were sleeping in the hostel in
University. For them, it was just a question of
creating an atmosphere of terror. Similarly,
innocent people were gunned down in the
buses also. Inthe same way, innocent people
were killed in the Abohar market chowk,
where thousands of people gather. In this
situation, the people are asking for night
patrolling because in the day time, checking
of the bus passengers and other people is
done by the check posts in Abohar and -
Ferozepur. So the police and the security
people will do their duty in the day time, but
there is a need for night patrolling also.
Orders have been issued to carry out comb-
ing operations in areas like Faridkot, Gur-
daspur, Amritsar and Taran-Taran where
the number of terrorists is more and their
activities are more intense. Directives have
also been issued to increase the number of
police pickets in these areas. The intention
behind it is not such as has been made out
by our friends. As regards the encounters,
which took place in the last three months,
126 terrorists were killed and 53 arrested in
January. In February, 95 innocent persons
lost their lives and 44 terrorists were killed
and upte 17th March, 114 persons have
been killed by the terrorists, 38 terrorists
have been killed and 37 arrested. Besides,
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hugequantity of ammunition hasbeen seized.
An All Party Advisory Committee was consti-
tuted on the issue of Kashmir which held
discussion on the question in a meeting. A
delegation visited Kashmir and after its re-
turn, it has become clear to me that the
situation in Kashmir and in Punjab is differ-
ent. The silver line in Punjab is that there is
communal harmony in the State and all the
political parties whether it is Akali Dal, Con-
gress, C.P.M.or B.J.P. arefunctioning there.
You can talk to the people there, you can
hold a public meeting, but in Kashmir people
have become more alienated. There we
would have to start the political process
rather vigorously. Today, when we say that
we would hold elections for Assembly there,
people reply that they don't want elections.
There is a need to create proper atmosphere
there; but here in Punjab a momentum has
been created and people want peace, they
want to face to terrorists; but fear-psycosis
has taken its roots there. We should adopt a
two-pronged strategy to handle it. On the
one hand, we shall have to come in close
contact with the people and on the other
hand, we shall have to contain the terrorists
to earn the confidence of people. Even if the
people in Kashmir do notunderstandthatthe
people who were in National Conference of
Congress have changed their mentality; still
there is a fear-psychosis, fear of terrorists is
there. Likewise, we will have to give priority
in Punjab, at present the people are saying
that they want peace first, so first peace and
only then arises the need for creating atmos-
phere for other things.

Similarly, much has been said aboutthe
Government of Punjab. | talked to him. This
is right that the people in the administration
previously enjoyed faith of the people and
they had the capability to deal with the situ-
ation in a better way. | would like to tell about
Punjab that if we ask the Government to
transfer all the officers there, |don't think that
it would bring any improvement. But this step
is necessary. One reason for this is, when
the representative Government is not there,
the police officers and administrators have
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no accountability and they try to create such
an atmosphere which can facilitate the con-
tinuance of their Police-rule and in this way
people are harassed unnecessarily and the
innocent people suffer a lot. Alongwith the
criminals, innocent people are also nabbed,
there are also officers who are men of integ-
rity and who have fulfilled their duties in a
dignified manner. My submission is that such
persons need to be encouraged in the Punjab
administration. | don't envisage any other
method. This is a complicated issue and
there can be no ready-made solution for it
and if itis to be solved the process is long and
certainly no short-term solution will do. We
have already seen the results of holding
elections when Mr. Barnala was the Chief
Minister. He was elected and the people also
took part in the election; but afterwards the
representative Government had to be dis-
missed out of compulsion. We have men-
tioned about Mr. Barnala in the President's
Address

[English]
that he is a great patriot.
[ Translation’

but he was dismissed after two months. He
is a great patriot. That was a representative
Government. | don't say that there should
not be a representative Government, rather
there is a need to earn the confidence of the

people.
[English)

The ultimate aim .s to get the confidenca of
the people of Punjab.

[Translation)

I would like to say that there can be no other
solution than this. There is no other short cut
than this and it is also true that we would like
to hold talks with the people who will be going
to cast their votes and the parties who will be
taking part in the elections. We would like to
consult all the parties and ask them to tefl us
haw the atmosphere can be improved. You
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can bring round the people with the heipofa
democratic dose, leave all such matters to
them. But ultimately, | would say thatthere is

" no alternative to the elections. Governor's
Rule and Central Rule has been going on for
avery longtime, buttoform any new «trategy
to attain the objactive, | feel that some more
time is needed so thatwe can interactamong
ourselves and create a proper atmosphere.
Therefore, | feel that there is a need to
interact with all the national parties to decide
onthe matter as to howto setrightthe matter
administratively in Punjab. We would like to
talk tothem to decide howto start the political
process there. | again express my gratitude
to all of you.

[English)

SHRIP.CHIDAMBARAM (Sivaganga):
Only one minute, Sir.

SHRI CHAIRMAN: Are you yielding to
him, Mr. Home Minister?

SHRI MUFTI MOHAMMAD SAYEED:
Al right, Sir.

SHRI P. CHIDAMBARAM: Sir, | only
want to ask the Home Minister cne thing.
Three months ago, they used words and
phrases which | do not find in today's state-
ment. The policy seems to have come back
full circle. Is it because of the policy that they
followed in the last three months and the
change they brought about in Punjab, that
we have the highest number of civilian kill-
ings-170persons inthefirst twenty-one days
of March,—after Operation Black Thunder?
Can we say it si aftributed to their three

" months’ policy which seems to have come
back full circle?

SHRI SOMNATH CHATTERJEE
(Bolpur): Don't treat it as a precedent, Sir.

SHR!I MUFTI MOHAMMAD SAYEED:
Sir, it should not be a precedent, but | will
quote the figures to the hon. Member to
show how much graphic change is there in it.
in 1987, the number of innocent people killed
by terrorists was 910 and in 1988, the num-
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ber of people killed was 349,
| give the figures below:
1987 910

1988 1949

In 1989, it has come down. That is all
right.

[ Translation]

Please compare these with the figures
of Operation Black Thunder and Operation
Blue Star and then see these graphically
also. '

13.46 rs.
MATTERS UNDER RULE 377
[Translation]

(I) Need to set up a Solvent Plant
in Bichhia Bhaval Area of
Mandia District In Madhya
Pradesh

SHRIMOHANLAL JHIKRAM (Mandla):
Mandia district in Madhya Pradesh is a ‘no
industry district’. Some industries are being
set up on the border of Jabalpur district after
obtaining permission to set up industries in
Mandia district of Madhya Pradesh under
the policy of Government to open industries
in the 'no industry districts’. As a result, only
the skilled and unskilled labour of Jabalpur
district are being benefited, whereas the
inhabitants and the labour of Mandla district
are deprived of any benefits. Allthe Govern-
ment facilities granted to the no industry
districts are also being enjoyed by the in-
habitants of Jabalpur district only.

In this regard, my submission is thatthe
seeds of Sal tree are available in the back-
ward area of Bichhia Bhavai of Mandla dis-_
trict as there are dense forests of Sal tree
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over there. The Government of Madhya
Pradesh is able to buy only a small quantity
of it and that too at a very cheap rate and,
thus, nearly one thousand tonnes of the
seed go waste every years.

If a solvent plant is set up in this area, it
will not only accelerate the development of
the area but its inhabitants will also be bene-
fited directly or indirectly. Besides, this will
encourage forest conservation programme
of the Government.

Therefore, necessary steps should be
taken in this direction at the earliest.

[English]

(i) Need to take steps to protect
the people affected due to pol-
lution caused by effluents from
indian Rare Earths Ltd. in Ker-
ala

SHRI MULLAPALLY RAMACHAN-
DRAN (Cannanore): The reports that the
sands in Quilon, Alleppey and Trivandrum in
Kerala have harmful extent of radio-activity,
has caused widespread fear among the
people of the locality. It is reported that this
has already begun telling upon the heaith of
the people exposed to its effect efiect and
consequently genetic defects and infertility
is said to beincreasing in the area.

Immediate steps must necessarily be
taken, not only to prevent the effluence from
Indian Rare Earth Ltd. and other such units
from further poliuting the area, but also to
protect the population from the effects of the
poliution already spread.

| earnestly request the Government to
take immediate steps to protect the people in
these areas by securing expert medical and
anti-nuclear help, if necessary from abroad.

MARCH 22, 1990

Rule 377 416
[ Translation]

(i) Need to amend Forest Conser-
vation Act,1980 in the Interest
of speedy development of the
hilly areas of Uttar Pradesh.

SHRI M.S.PAL (Nainital): Forest Con-
servation Act, 1980 has created hindrances
in the development activities in Uttrakhand
region of Uttar Pradesh. Allthe development
works have come to a stand still. Apart from
stoppage of work relating to laying of elec-
tricity lines, construction of roads and drink-
ing water-tanks and installation of taps etc.,
the Act is also coming in the way of laying of
Rampur-Haldwani broad gauge railway line
in Nainital district and is causing unneces-
sary delay in it. As a result, resentment
among the people is growing and the feeling
of a separate state is gaining momentum.

Therefore, Forest Conservation Act
should be amended at the earliest, so that
the people of Uttrakhand could march to-
wards progress and the development activi-
ties could also run smoothly.

[English]

(iv) Need to establish a Sainik
School in Jhunjhunu district
(Rajasthan)

SHRI JAGDEEP DHANKHAR
(Jhunjhunu): Jhunjhunu District has earned
for itself a place of pride in the country by
being a front ranker district in the matter of
contribution of personnel to the Armed
Forces. There is hardly a village which does
not have scores of persons in the Armed
Forces or as pensioners. However, in the
matter of facility to the ex-servicemen and
serving personnel of the Armed Forces, the
need for establishing of SAINIK SCHOOL in
Jhunjhunu district has been long felt. A large
number of children every year participate in
the All India Competitive examinations for
admission to Sainik Schools and good many
of them succeed. Jhunjhunu was made centre
of such an examination, Keeping in view the
large number of participants from District, it
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would be in the fitness of things and an apt
tribute to the valour, gallantry and sacrifice of
the people of the area if a SAINIK SCHOOL
is established in Jhunjhunu District. | strongly
urge upon the Government for this.

[ Translation]

(v) Need to take effective steps to
cope with drinking water scar-
city problem in several districts
of Madhya Pradesh and Uttar
Pradesh

SHRI YAMUNA PRASAD SHASTRI
(Rewa): The districts of Rewa, Satna and
Sidhi in Madhya Pradesh and Banda,
Mirzapur and Allahabad in Uttar Pradesh are
presently facing acute shortage of drinking
water. The village wells have dried up. Due
to scanty rainfall last summer, the water in
the rivers, rivulets and ponds has also dried
up. There was only 13 inches of rainfall 1n
Rewadistrict. Now, lives of lakhs of domestic
animals are in danger for want of drinking
water. People in large numbers are leaving
their villages with their cattle and taking
shelter at places 40 to 50 miles away from
their native places. Scarcity of water has
caused unprecedented crisis for the people.
No proper arrangements have been made
by the State Government for the supply of
drinking water to these places. As the water
level has gone down, hand pumps installed
in villages are of no use, because the
handpumps do not help water come out. |
suggest that arrangements for supply of
drinking water should be made on a war
footing.

(vl) Needtolayraliway line between
Lalitpur and Singrauli

KUMARI UMA BHARAT! (Khajuraho):
The survey of the Lalitpur-Singarauli railway
line was conducted when the Janata Party
was in power at the Centre during 1977-80.
Afewdays ago the hon. Minister of Railways
had assured that the areas, which are ex-
pected to make progress with the laying of
rallway lines, will be provided with railway
lines. The proposed railway line from Lal-
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itpur to Singrauli was likely to benefit 6 dis-
tricts. The districts are-Lalitpur, Tikamgarh,
Chhatarpur, Panna, Satna and Sidhi. These
districts are backward in all respects. There
is no public sector industry in the districts of
Tikamgarh and Chhatarpur. There is no
industry worth the name in the private sector
also. Though, there are abundants mineral
resources in the area, the area is backward
because there is no railway line. Thousands
of labourers from these areas have migrated
to Bombay, Delhi, Punjab and Calcutta due
to lack of employment opportunities. | there-
fore, request the hon. Minister of Railways to
start the construction work on Lalitpur-Sin-
grauli railway line immediately.

[English)

(vil) Need to give adequate compen-
' sation to persons affected due
to deraiiment of Bombay-
Dehradun Express near Ratlam

SHRI VAMANRAO MAHADIK (Bom-
bay South Central): Five passengers were
killed and 22 injured in accident on Bombay
Dehradun Express near Ratlam Railway
station on 14.3.1990. Though the Railway
officials rushed to the accident site to help
the relatives of dead and injured, the com-
pensation on the spot in case is not paid fully
in proportion to the loss. It would have been
appropriate if the immediate interim relief
should have been Rs. 10,000 to relative of
dead and Rs. 5,000 in injured to most the
situation. The Minister of Railways is re-
quested to give adequate compensation
without any further delay as per rules.

[ Transiation)

(vill) Need to provide support price
to farmers of Himachal Pradesh
for their vegetable and fruit

produce

SHRI K.D.SULTANPURI (Shimla): Mr.
Chairman, Sir, while giving a notice under
Rule 377, | would like to submit to you that
the economy of Himachal Pradesh is de-
pendent on horticulture and production of
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off-season vegetables. The previous Gov-
ernment used to provide support price for
apples, lemon varieties and plum. This
strengthened the aconomic condition of the
people. | would like to make a demand from
the Central Government to provide subsidy
and support price to vegetables and fruits
produced by the farmers infar-flung areas of
Himacha! Pradesh so as to raise their stan-
dard of living. Besides, the farmers of the
areas in Himachal Pradesh where facilities
of rngation are nut available may please be
pronded maximum financial assistance for
the plans submitted by the State Govern-
ment so that the farmers could avail maxi-
mum benefits of their produce.

13.57 hrs,

RESOLUTION RE. APPROVAL OF FIRST
REPCORT OF RAILWAY CONVENTION
COMMITTEE-1989

RAILWAY BUDGET 1990-91 GENERAL
DISCUSSION DEMANDS FOR GRANTS
(RAILWAYS),1990-91

AND

SUPPLEMENTARY DEMANDS FOR
GRANTS (RAILWAYS),1989-90-CONTD.

‘English)

MR. CHAIRMAN: Now, we take up next
item-ltam nos. 7 to 10 to be discussed to-
gether. Indeferencetothe wishes of the hon.
Mambers, the notices of all Cut Motions in
respact of the Demands for Grants (Rail-
ways) for 1990-91 received upto 11.00 a.m.
on 21.3.1990 have been circulated. Hon.
Mambers present in the House whose Cut
motions to the Demands for Grants have
been circulated, may, if they desire to move
thair Cut Motions, send slips to the Table
within 15 minutes indicating the serial num-
bars of the Cut Motions they would like to
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move. Those Cut Motions only will be treated
as moved. A list showing the serial numbers
of Cut Motions moved will be put on the
Notice Board shortly. In case any Member
finds any discrepancy in the list he may
kindly bring it to the notice of the Officer atthe
Table without delay.

Shri Kumaramangalam.

SHRI P.R.KUMARAMANGALAM (Sa-
lem): Mr. Chairman, Sir, | thought that the
hon. Railway Minister would be present here.

SHRI MULLAPALLY RAMACHAN-
DRAN (Cannanore): Sir, the Railway Minis-
ter is not here. Who is responsible?

MR. CHAIRMAN: As per the rules, he
need not necessarily be here if the other
Ministers are preswnt.

SHRI P.R.KUMARAMANGALAM: Mr.
Chairman, Sir, when the Railway Budget
was presented by my friend, colleague,
socialist, trade union leader, Minister Mr.
George Fernandes, one was hoping that in
the true sense of the term, he would present
a budget which is really meant for the ‘have
nots’ and would give all the reliefs that the
students and the working class of this nation
had expected from him. Unfortunately, | was
shakenuuring the prasentation of the budget.
Of enurse, alot of publicity has beendone on
the very ‘free’ Doordarshan and the All India
Radio which very ‘freely’ give. only the views
of the Government. They have said categori-
cally that it is only the First Class fares which
have gone up and that too cnly by amere 17
per cent while in the Second Class fares
much lesser increase has beaendone. lwouid
like to make it very clear that that is not the
position and through you | would like to
request the hon. Railway Minister to correct
himsel or at least correct the position.

13.59 hrs.
[DR. THAMBI DURAL-in the Chair

Today, the wncrease w1 Second Ciass
fares though voiced in e bucgst in slabs
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works out to a minimum of 18 percent to 25
percent and inthe case of platform tickets in
the range of nearly 33 per cent. We are all
aware that the freight hike is about 10 per
cent and it was the highest for quite some-
time. Even when Mr. Scindia raised it last
time, he did within the range of 6.5t0 7.5 per
cent.

14.00 hrs.

. Mr. Chairman, Sir, this increase in fares
and freight rates will seriously affect the
economy. My friend, Mr. Arif Mohammad
Khan is taking over from the hon. Home
Minister. | find the musical chair is going on
though the hon. Railway Minister is notthere.

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): It is because, you
have the musical ears.

SHR!I P.R.KUMARAMANGALAM: |
welcome him and | hope at least, he will
communicate, what all | am saying, to the
hon. Railway Minister, though | would have
expected the hon. Railway Minister to be
present here. | think, Lok Sabha does not
deserve that scant respect, because it is a
Railway Budget, not just a discussion on any
subject. '

Mr. Chairman, Sir, itis important to note
that real revenue is not going to come from
the first-class fare increase but rather from
increase in freight rates and the second-
class passenger fares. The worst is, we
Indians specially are very conscious of our
family and it is a common practice that even
if one member of the family is going on a
journey, the whole family goes to the railway
platform to see him off. It looks like the hon.
Minister for Railways disapproves of this
custom and has, theretore, decided to put a
penaity on our families when they go to see
of their sons going for empioyment or going
for job or getting transters. | think, the Minis-
ter would agree that this is extremely high for
a country where more than 50% are really
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living below the poverty line.

During the last 5 years, if | recollect, the
average cost of increase in input is around
13.8% and the average increase in revenue
only 8.2%. The difference was made up by
increasing the deficiency and was absorbed
by the Railway, In fact, the House would
congratulate the railwaymen over and over
again on their ability to absorb the cost. Why
is it that this time not much effort has been
made in this direction? Oy is it that my friend,
with whom | have been in the same Union at
that time, has lost faith in the working class,
especially the railwaymen? The important
fact, which | would request not only this
House but the whole country to note, is that
on the one hand, fares have been increased
to the ceiling level aimost Rates have gone
up tremendously on the freight side. On the
other hand, one would have expected at
least a few concessions to be handed down.
But only the freights were increased. We
found that the former Railway Minister was
kind enough to consider war widows, kisans,
deaf and dumb, award-winning teachers,
IPKF widows, widows of policeman, eminent
coaches, Vir Chakra awardees, Gallantary
Awardees of all types and gave them con-
cessions. This time, what has happened?
Has humanism gone out from the Govern-
ment-—the humane approach, a look at the
needy. May | make a request? | am sure, Mr.
Arif Mohammad Khan sitting here and repre-
senting the Government would appreciate
that when they are talking of employment
and employment-oriented Government, why
do they not give free travel to the youth who
are going for interviews? At least, let them
not pay out of their pockets for going and
seeking jobs. ' -

The fact is that students throughout the
country are not able to travel often because
of the cost of travel today whether it is by
road or by train. Of Course, Shri Arif Moham-
mad Khan has ensured that air fare is waell
beyond the reach of students and youth.
Even if they are well-pationised and pro-
vided with well-lined pockets, still | do not
think, now a student would dream of taking
air ticket,
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MR. CHAIRMAN: We are not dreaming
now.

SHRIP.R.KUMARAMANGALAM: Even
for us, it is beg, borrow or steal. | did not ask
the hon. Minister for Civil Aviation, if like
Railways, he could also give us passes
because that seems to be the only option
nowadays.

The point is that no concession of any
type has been given to any needy section. It
is rather unfortunate that this harsh attitude
has been taken. it ook like that Government
is sitting on the high horse, living in the ivory-
tower, looking down on the people of this
country and saying “Well, you have voted me
1o power. Have you? | will show you how |
can collect the Bill even if it is at the cost of
crippling hardship.”

The Budget for the nation has already
been presented. We all know with ihe hike in
fuel prices, how the charges in transport,
road transport specially, are going to rise, to
almostbeyond control. ido not know whether
my friend,Shri Arif Mohammad Khan will
again revise air fares. One does not know
but | hope-he was in consultation with the
hon. Finance Minister earlier-and.therefore,
he would not revise. But the rail fares any-
way have already gone up. In the present
_ state of affairs, with inflation already on the
rise and with double digit inflation round the
comner, the question in front of all of us is “Is
it necessary to hike the passenger fares to
such a high level and, on top of that the
freights? This is aquestion which | would like
to pose before the Minister and plead with
him-| do not want to pressurise him-that
when the earlier Minister for Railways would
have reduced the burden on the common
man, why cannot a socialist Minister also
reduge it and have a littie bit of the cost of
inputs absorbed by the railways itself.

On passenger amenities, | not a new
quality in my friend Shri George Fernandes,
the hon. Minister for Railways. He has also
learnt the art of twisting figures, covering up
a few, and placing what suits him. On pas-
senger amenities, he has stated that the
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average-if | recollect rightly-was Rs. 15.6
crores inthe Seventh Plan and thathe is glad
to allocate Rs. 28 crores. What he does not
mention is that last year for passenger
amenities, the allocation was Rs. 25.13 crores
andthisyears he has increased itonly by Rs.
2.87 crores whereas last year Shri
Madhavrao Scindia increased it by nearly
Rs. 6 crores. He has reduced the standard
increase that is going on every year for
passenger amenities by 50%, a quick shot
but beautifully presented in the form of what
is called divertive statistics.

On the other hand, he also had men-
tioned right in the beginning of his Budget
speech that the target for revenue earning
originating load forecast was 316 million
tonnes and his estimate was it will fall short,
and we will be having about 311 million
tonnes he has also mentioned that this is
essentially due to the first few months of the
last financial year indicating, of course, that
it was the fault of the then Congress Govern-
ment. But the position really is that till Octo-
ber, 1989 the shortfall was 1.9 milliontonnes
only. itis in the last three months we find this
position. | understand that the 5 million
shortage is liable to go to 6 million tonnes
shortage in the target. 4.1 million is going to
be attributed to the new Government. Why
there is this sudden drop in the efficiency?
That is the major question that is before us.
When the Minister raised the freight charges
and also the passenger fares, at least the |
minimum that the people could expect from
the Government is efficient planning. As far
as the freight charges are concerned, we
have hiked them up year by year. Ithink soon
we will be paying more than treble the rates
that were there in 1980. | think we will really
cross it. But every day when it comes to
facilities.

MR. CHAIRMAN: Please conclude

SHRI P.R. KUMARAMANGALAM:
Please give me five minutes. | would like to
complete with a certain amount of clarity so
that my friend Shri Arit Mohammad Khan will

convey tothe Railway Ministerbecause heis
not here. )
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MR. CHAIRMAN: He will convey it.
Please don't worry.

SHRI P.R. KUMARAMANGALAM: The
most important poin: is that there was a
system being thought of and planned.

SHRI VAKKOM PURUSHOTHAMAN
(Alleppey): Sir, the point is that the hon.
Railway Minister must be here. It is not that
just any Minister can be here. | would re-
quest Shri Arif Mohammad Khan to convey
these things.

SHRI. MULLAPPALLY RAMACHAN-
DRAN (Cannanore): He is aproxy
here...(Interruptions)

SHRI P.R. KUMARAMANGALAM: | do
not want to use the term which the Prime
Minister used a few days ago.

SHRI VAKKOM PURUSHOTHAMAN:
As per rules, the hon. Railway Minister should
be present.

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): He is busy in Rajya
Sabha Government is taking note of it.

SHRI P.R. KUMARAMANGALAM: For
the Railway Budget, Rajya Sabha is more
important. We understand the message.

SHRI ARIF MOHAMMAD KHAN: Lk is
not that he has contempt for this House. He
was here. He has to reply there. That is
all.(Interruptions)

SHRI P.R. KUMARAMANGALAM: But
the money Bills are more important. The
Minister should know it better. It is up to the
Government to think. If they are interested
that is good. One understands the attitude of
this Government from the way in which the
passenger fares and freight charges have
been hiked.

Sir, there was a system calledthe Freight
Operation informat ;3tem to be built in,
in 1986. It wac evaluated at about Rs. 1100
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crores of which nearly Rs. 800 crores were
estimated for more communication. The
important think is that this particular system,
if brought in and not scrapped, would save
us nearly Rs. 2000 crores in rolling stock and
make the facility available that every single
wagon is available in real time i.e. if | had
hired a wagon and if | had put my goods in it
as a customer, at any time | could know
where the wagon was en route and there
would be efficiency. | would request the hon.
Minister to provide this service to the com-
mon man at least. At least, customer satis-
faction must be taken into account.

Sir, the hon. Minister has states in his
speech that he proposes to announce death
compensationi.e. inthe even of an accident,
the compensation payable would be from
Rs. 1 lakh to Rs. 2 takhs. | think it would be
advisable to him not to announces this be-
cause it has already been announced by the
former Railway Minister in Parliament. it
would not really look nice. It is a matter of
record. | don't have to dispute that. It is
embarrassing that the Railway Minister has
been put in this situation.

Regarding production of First Class
coaches, he made a lovely announcement:
“we are stopping it herewith.” Such a deci-
sion was already taken in 1985-§6 by the
previous Government. infact, lastyears only
five to 10 coaches of First Class were made
because of certain shortages in rolling stock.

| would congratulate the hon. Minister
for taking efforts to introduce a few new
trains. However | have my own demand from
my constituency as every Member would
have. But | feel a little bit hurt. | wonder he
think it fair to play around with these trains.
Regardingthe Ahmedabad-Gwalior Express, «
he has pulled it up to Gorakhpur now. Sup-
pose, the same thing is done by the next
Railway Minister in respect of Bombay-
Muzaffarpur Weekly Express, | want to know
what his reaction would be? It is not fair. it is
a normal courtesy that one Minister does not
pull the legs of the earlier one. However, it is
left to him. | have a personal demand for my
constituency. We had a train known as
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Cheran Express which used to run on adaily
basis. It has been converted into a night train
and we do not get to see the sight of any fast
train. Thereby people from Salem to Madras
are not able to commute as quickly as they
would like to. My request is that the old
facility of day train between Erode-Salem-
Madras be made available so that the ladies
and the people going on work can go in‘the
morning and come back in the evening.

MR. CHAIRMAN: There 1s aWast Coast
Express.

SHRIP.R.KUMARAMANGALAM: West
Coast is a slow train and is always late.
There is a train by name West Coast Ex-
press. This would be usually the answer. But
the West Coast is generally late. It starts at
8.00 A.M. and reaches at 2.00 P.M. or 2.15
P.M.or2.30 P.M. or sometimes 3.00 P.M. it
is invariably too late. It never reaches really
in time for us to do any work in Madras and
return. '

There is a long outstanding demand
that Salem shouid be made a division. Now
the Divisional Headquarters, | think, 1s in
Paighat. It is too far way. | would request that
it be divided and Palghat has its own division
and Salem be given its own division so that
there is facility to the people of that area. If
one looks at the viability and economics of it,
you would find that efficiency has improved
more than double-fold in this.

Another important point is that many of
the new lines that are being proposed to be
laid in this Budget, this year, actually were
sanctioned by the previous Government.
Not only that. Many of them have already
been inaugurated. | would request the Min-
ister to check up whether they have been
inaugurated earlier, than rather go and inau-
gurate them again now because | under-
stand, that there is a serious possibility of
such an error taking place.

One would have expected that the hon.

MARCH 22, 1990

for Grants (Rlys.),

1989-90

Minister would really keep the workers’ prob-
lem in mind. He has made sympathetic
nojses, given sympathetic sentences

showed sympathetic expression. But the
point which is relevant is that today in the
Railways there are just two recognised un-
ions which are recognised more because of
inheritance rather than because they have
proved their strength among the working
class. They have been recognised now
almost for over twenty years. (Interruptions)

The point that is relevant is that no
unions in the Railways have been allowed to
correspond on the workers’ problem. My
request to the hon. Minister of Railways is
that he has also been a leader of the union
which i1s unrecognised and he knows the
problem. Why is it that he does not permit or
direct the Railways to permit unrecognised
unions aiso to at least correspond on their
problems? Let them write letters and receive
the replies. Nobody is talking of negotia-
tions. At least let the grievances be brought
to the notice of the concerned officials. Infor-
mal discussion should be permitted. May be
not P & P meeting and monthly meeting. This
minimum, | would expect the hon. Ministerto
extend.

Lastly, | would like to only end up by
saying thatthere is a strongdemand through-
out the nation irrespective of political colour
that the passenger fares be reduced at least
reduce the second class passenger fares. |
am not asking you to reduce first class pas-
senger fares. But at least reduce second
class passenger fares. At least reduce the
increase in the season tickets and the plat-
formtickets —the thing that affects the poor,
the needy commonman.

You have increased it by double over. My
last requestis, be alittle humane, think of the
youth goingto seek a job; he has been called
for an interview; don't fleece him at least at
that time. There is a level to which you can
exploit the people.

My plea is that the hon. Minister may
consider this Budget which, to say the worst,
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is not aven a fair budget. it is an exploitative
budget.

DR. LAXMINARAYAN PANDEY
(Mandsaur): | beg to move:

“That the demand under the Head
Railway Board be reduced to Re.1"

[Failure to have an additional
Member(Member Stores) in the
Railway Board] (7)

“That the demand under the Head
Assets-Acquisitions, Construction and
Replacement be reduced by Rs. 100.”

[Need to run a new passenger train
between Ajmerand Khandwa.] (21)

“That the demand under the Head
Assets-Acquisitions, Construction and
Repiacement be reduced by Rs. *00.”

[Need to provide additional sleeper
quota at Mandsaur, Neemuch and
Jaora on Ajmer-Khandwa section
n the Kachiguda-
Ajmer(Meenakshi) Express ] (22)

“That the demand under the Head
Assets-Acquisition, Construction and
Replacement be reduced by Rs. 100.”

[Need to extend Kota-Chittorgarh-
Neemuch broad gauge line upto
Ratlam.] (23)

“That the demand under the Head
Assets-Acquisition, Construction and
F!eplacerne'nt be reduced by Rs. 100.”

[Need to construct railway bridge
near Neemuch, Mandsaur, Jaora
and Ratlam Stations.] (24)

“That the demand under the Head
Assats-Acquisition, Consiruction and
Replacement be reduced by Rs. 100.”

[Need to run shuttle train for pas-
sengers at Chittorgarh-Ratlam
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section(W.R.).] (25)

“That the demand under the Head

Operating Expenses-Traffic be re-
duced by Rs. 100.”

[Need to extend Neemuch Chittor-
garh Shuttle upto Ratlam and
Udaipur keeping in view tha trans-
port needs of Jaora Mandsore and
Neemuch on Western Railway.]
(210)

‘That the demand under the Head
Operating Expenses-Traffic be re-
duced by Rs. 100 "

[Need 10 stop superfast trains at
Shamgarh station of Wastern Rail-
way keeping in view the Movement
of passengers and tourist traffic for
Chamb.] (211)

“That the demand under the Head
Railway Board be reduced by Rs. 100.”

[Need tolift ban on new recruitment
in Railways.] (250)

“That the demand under the Head
Railway Board be reduced by Rs. 100.”

[Need to encourage the use of Hindi

for the normal official work by the
Railway Board.] (251)

SHRI GIRDHARI LAL BHARGAVA

(Jaipur): | beg to move.

“That the demand under the Head
Operating Expenses-Traffic be re-
duced by Rs. 100.”

[Need 10 provide a stoppage for
Chetak and Marudher Express
trains at Jass: and Harsoli railway
stations.] (221)

“That the demano under the Head
Operating Expenses-Traffic be re-
duced by Rs. 100.”
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[Need to construct an over bridge
on the railway track leading to
Hasanpura at Jaipur railway sta-
tion.] (222)

“That the demand under the Head
Operating Expenses-Tratfic be re-
duced by Rs. 100.”

[Need to run two shuttie trains to
faciltate rail traffic from Bandi Ku
to Phulera railway station.j (223)

“That the demand under the Head
Assets-Acquisition, Construction and
Replacement be reduced by Rs. 100.”

[Need to convert the Jaipur-Phul-
era-Jodhpur and Jaisalmer metre
gauge line into broad gauge.] (229)

“That the demand under the Head
Assets-Acquisition, Construction and
Replacement be reduced by Rs. 100.”

[Need to lay railway line between
Reengus Junction and Dataram
Garhivia Sawai Shyam) because
of its religious importance.] (230)

“That the demand unoer the Head
Assets-Acquisition, Construction and
Replacement be reduced by Rs. 100.”

[Need to construct an over bridge
on Sonepat Railway crossing.]
(231)

“ That the demand under the Head
Assets-Acquisition, Construction and
Replacement be reduced by Rs. 100.”

[Need to construct railway line from
Kurukhsetra to Jagadari Railway
Workshopviavillage Narayangarh.]
(270)

" That the demand under the Head
Assets-Acquisition, Construction and
Replacement be reduced by Rs. 100."
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[Need to run an additional shuttle
train on Delhi-Sonepat-Panipat
railway line.] (271)

* That the demand under the Head
Assets-Acquisition, Construction and
Replacement be reduced by Rs. 100.”

[Need to double the Delhi-Jaipur
railway line.] (272)

“ That the demand under the Head
Assets-Acquisition, Construction and
Replacement be reduced by Rs. 100.”

[Need to convert the Jaipur Sawai
Madhopur metre-gauge railway line
into broad-gauge.] (273)

” That the demand under the Head
Assets-Acquisition, Construction and
Replacement be reduced by Rs. 100.”

[Need to construct a railway over-
bridge over Jhatwara Malaviya
Nagar railway crossing in Jaipur
city.] (274) '

“ That the demand under the Head
Assets-Acquisition, Construction and
Replacement be reduced by Rs. 100.”

[Need to lay ring railway line to
solve the traffic problems of Jaipur
city.] (275)

“ That the demand under the Head

Assets-Acquisition, Construction and

Replacement be reduced by Rs. 100.”
[Need to convert the Delhi-Jaipur-
Ahmedabad metre-gauge line into
broad gauge line.] (276)

“ That the demand under the Head
Assets-Acquisition, Construction and
Replacement be reduced by Rs. 100.”

[Needtoconvertthe Agra-Mathura-
Alwar metre gauge line into broad-
gauge line.) (277)
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[ Translation)

SHRI SURYA NARAYAN SINGH
(Balia): Mr. Chairman, Sir, the National Front
Government assumed office with a popular
mandate to make basic changes in the anti-
pecpie policies of the Rajiv Government and
to give them new orientation in the public
interest and make them more liberal. When
the Railway Budget was presented, it was
expected that a balanced position will be
maintained in the Budget and more attention
will be paid towards the development of the
backward areas of the country. But | do not
find any such thing in the Railway Budget.
The people of Bihar were more hopeful. But
it is a misfortune that even the Railway
Ministers hailing from Bihar totally neglected
Bihar and did notthink about it. This time also
ho attention has been paid to the role of
tailways in removing the backwardness and
poverty in Bihar. While speaking on this
Budget, an hon. Member from Bihar, Shri
Yuvraj had highiighted the problem of back-
wardness in Bihar. | fully agree to his views
and through you, | would like to submit a few
more points before the hon. Minister of Rail-
ways.

Sir, you are quite aware of the situation
in Bihar. In my constituency, Barauni is a
very important railway junction. Thousands
of passengers visit the capital city of Patna
daily through this junction and due to that
number of daily passengers goes on in-
creasing. There was a need to introduce
more trains on this route, but the proposal
was dropped. The train that used to leave
Barauni station early in the morning has
been cancelled. One more train originating
from Samastipur in which thousands of

people visited Patna in the morning and-

returned in the evening has also been can-
celled. The route of the train running be-
tween Samastipur and Danapur has also
been changed alongwith its time table. This
train passed through Barauni junction in the
night and due to that the passengers who
used to goto Patnadaily cannotgo and it has
become almost impossible for them to do so.

sofuuthnmﬁupamd%arm
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concernaed, there are still some district head-
quarters in Bihar which have not been linked
by rail. Ranchi road to Hazaribagh, Giridih,
Madhupur to Dumka etc. have not been
connected by rail. You are aware that though
rich in mineral resources and natural weaith
the Chhota Nagpur area in Bihar continues
to be backward. Due to regionalimbalance a
number of serious problems have emerged
in the Chhota Nagpur area. Hon’ble Mem-
bers of Parliament are well aware of this
problem and the Government is also not
ignorant of the fact as to what a grave situ-
ation would emerge in the area. But the
railways have no time to think that the area
which could provide so much of revenue to
the State as well as to the Central Govern-
ment should remain so backward in the
matter of railways. The district headquarters
is also not having railway facility and it has
not so far been linked by rail. | am sure that
the hon. Minister of Railways will take the
above points into consideration. There was
a discussion in this regard yesterday. it was
about the cancellation of some branch lines
in this backward area which catered to the
needs of a large number of people. All these
line haves aimost been closed on the plea
that these are not economical. Due to that
people visiting Mughyr ghat, one of the most
important commercial centres of Bihar, from
Sahebpur Kamal are experiencing much
inconvenience due to cancellation of trains
on these branch lines. Though it is a stand-
ing demand of the people of the area the
previous Government did not consider this
demand. Agitations were launched but the
Government did not take any steps. The
people of the area entertained high hopes
from the National Front Government. They
hope that the new Government will consider
their demand sympathetically and restore
the train services which were running on the
branch lines at Sahebpur, Kama!, Mughyr
ghat, Arah, Sasaram, Phatuha and Islam-
pur. The route of the train which ran between
Phatuha and Islampur was supposed to be
extended upto Bodha Gaya, a place of pil-
grimage not only for the peopie of Bihar but
for all the Buddhist aiso, but it was cancelled
thus causing a lot of hardship to the people.
This has been a point of discussion for last
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several days. This has been the main issue
of agitation but the previous Government did
not pay any attention. Today, you will have to
listen to the demands of those people. Will
the earlier position be alliowed to continue?

There has all along been a discussion
on Bihar. Though it is rich in natural re-
sources and has abundant natural wealth, it
is a most backward state due to wrong
policies of the Government. It suffers from
regional and economic imbalances. This has
been the case with several other States and
the country faces its consequences. This
type of serious things are taking place in
several states. Should Bihar fall in line with
others? What is the course left for it? If Bihar
is given a step—motherly treatment for all
time to come, do you think that the people of
Bihar will always remain mute spectators.
the demand of the people goes unheard,
what alternative is left for them for removing
their backwardness? In this connection, |
would like to raise a point. It is a very grave
situation. A railway workshop was set up in
Samastipur in 1981 where railway coaches
were manufactured and repaired. There was
afoundry. About 1500 workers worked in the
foundry. Do you know the present condition
of that foundry? The number of workers has
- been reduced to 511. Manufacturing and
repairing of coaches have been stopped.
The workshop has almost been wound up.
There could have been proposals to maod-
ernise the above workshop where manufac-
turing and repairing of coaches could have
been undertaken. Besides, equipments
useful in railways could also have been
manufactured in the foundry. But the work-
shop has totally been closed. This question
was raised time and again in side and out
side this House. Representations were sent
to Railways. But nobody hastimeto consider
the problems arising out of the closure of the
workshop. There was a new hope in the
working class after the Railway Minister,
Shri George Fernandes took charge. They
thought that their standing problems which
they are facing till today, would be solved
through effective steps. The maindemand of

MARCH 22, 1990

Gen. Dis. Suppl. Dem. 436
for Grants (Rlys.),

1989-90

the 1974 Railway strike which was led by
George Sahib was that Railways should be
given same status as industries. The dispar-
ity inthe salaries of railway employees should
also be removed. Many employees were
victimised. They should be reinstated. Prof.
Dandavate was the Railway Minister when
Janata Party came to power in 1977. At that
time, all those who were victimised during
1974 strike were reinstated but the people
who were dismissed during the 1988 strike,
have not been reinstated so far. George
Sahib is the leader of Railwaymen and even
today people of working class consider him
to be their leader. People want victimisation
to stop and the dismissed to be reinstated.
We were hopeful and the entire working
class of the country had faith that the newly
formed Government and the Railway Minis-
ter would announce that all those who were
punished and dismissed by the RajivGandhi
Government for labour agitations and for
raising voice against unjustice, would be
reinstated. It would have been a welcome
step. We thought that this Railway Budget
would at least mention that a new policy will
be declared forthe working class but nothing
has been done in this regard. It is a very
serious question. Just now an hon. Member
said that when demands are raised in other
industries by the employees, negotiations
take place, and sometimes, there is struggle
and sometimes there is compromise. Rail-
ways is the biggest public sector undertak-
ing which employs maximum number of
people. There is a feeling that these employ-
ees are more or less like bonded labourers.
They cannot even voice their grievances
before their officers. Whenever, they raise
their voice or launch agitations for their
demands, they are either dismissed from
services, placed under suspension or trans-
ferred. Nobody dares to speak. Had it been
during the Rajiv Gandhi Government even
after 43 years of Independence, one could
undersiand, but this system still continues.
Problems in Railways can be solved by
bringing structural changes in Railway
administration and by safeguarding the
democratic rights of railway employees. But
nobody is ready to think how this high hand-
edness in Railways could be stopped, how
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Railways could eamn more profit and how
Railway could play an effective role in re-
moving backwardness in different parts of
the country. lf nothing is done in this regard,
we will think that the Government is continu-
ing withthe same policies asthe Rajiv Gandhi
Government and if new and fundamental
changes are not made consequences can
be bad.

In the end, hon. Chairman, Sir, railway
fares have been increased on the pretext of
expansion of railway lines, manufacturing of
new coaches and more amenities to pas-
sengers. Passengerfares andireight charges
have been increased and an extra burden of
Rs. 892 crores has been thrown on those
who are already fed up of rising prices. What
is the justification? Can Railways be run only
by raising fares and freight charges. Is there
no other way to meet the economic burden of
the railways. The Budgetary provisions are
decreasing and Railways i1s meeting its
demands by mobilising internal resources
and by raising loans etc. But Railways has to
discharge social responsibility and therefore
the losses should be met by Budgetary
support. if the Budgetary support goes on
decreasing and freight and fares go on in-
creasing, it will lead to spurt in inflation and
there will be more burden on common man.
| would like to submit to the hon. Railway
Minister, through you, that hike in railway
fares and freight should be withdrawn and
efforts should be made to increase the
Budgetary support to meetthe losses so that
the Railways could discharge its social re-
sponsibility and the common man is notover
burdened.

SHRI HARISH RAWAT(Aimora): Mr.
Chairman, Sir, | am on a point of order.
Tomorrow, Home Minister will not be pres-
ent here. It was agreed in the House yester-
day that discussion on Nizamuddin incident
willbe held today butthe hon. Home Minister
is not present here. We would like to listen to
him. Therefore, it the Government agrees,
we can take it up today.

[English]

SHRI IBRAHIM SULAIMAN SAIT
(Manjeri): Sir, this is a very serious matter
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about which the Minister made a statement
and it was pressed for discussion. it was said
so yesterday but was not done. It was put off
for today. Today they said that it is for tomor-
row and again it has been asked for today.
Again they might want to put it off for tomor-
row for some reason. | do not want the
discussion to be put off like this. This is a very
serious matter.

SHRI AMAR ROYPRADHAN (Cooch
Bihar): Yesterday evening the BAC decided
that it should not be admitted for today and it
should be for tomorrow.

[ Translation]

SHRI MADAN LAL KHURANA(South
Delhi): | do not have all the documents with
me just now because | was not aware that it
would be taken up today. | can bring them.

[English)

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION(SHRI ARIF
MOHAMMAD KHAN): Sir, the hon. Member
has pointed out that the Home Minister will
not be in Delhi tomorrow and hence he has
suggested that the discussion shall be taken
up today itself. The Home Minister will be
here today. The Government has no objec-
tion to take up the discussion at 5 O' Clock
today.

MR. CHAIRMAN: Is it the wish of the
House that the discussion under Rule 193
regarding the incident in Nizamuddin area,
meant for tomorrow, be taken up today at 5
PM? :

MANY HON. MEMBERS: Yes, we
agree.

MR. CHAIRMAN: So, the discussion
under Rule 193 regarding the Nizamuddin
incident will be taken up by the House at 5
PM today. Now, Jorawar Ram may speak.

[ Transiation]

SHRIJORAWAR RAM (Palamau): Hon.
Chairman, Sir, | am a new member of this
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Lok Sabha and this is my maiden speech. |
want to submit about the most backward
areas of Bihar, Chhota Nagpur and Palamau
which is my constituency. Railways is the
backbone of oureconomy. The hon. Railway
Minister should think, after the discussions
on the Railway Budget are over, as to how
Railways can progress further and how we
could optimise its utilisation in the socialistic
structure. The existing railway lines in my
area have been laid in the British period and
no new railway line has been laid there
during the last 42 years. After 42 years of
independence, people had this feeling that a
new track, passing through the major cities
would be laid, one day or the other, but it has
not been laid so far. 45% of our country's
mineral weaith is found in my constituency of
Chhota Nagpur and Palamau area. It is very
necessary to lay the railway track in this
area. f a railway track is laid between Bar-
wadih and Chirmiri, which is in Madhya
. Pradesh, it would help in reducing the dis-
tance between Bombay and Calcutta. Con-
struction work on the railway line connecting
the East with the West, began during the
British regime and went on till 1956 and then
it came to a standstill. Work on stations and
culverts upto a distance of 50-60 kilometres
from Barwadih, came to a stop in 1956 and
to date, it has not been re-started. Adivasis
devell alongside the railway line from. Bar-
wadih to Chirmiri (Madhya Pradesh). The
construction of this railway line is essential
for the development of these tribals, yet it
has not been completed. If railway services
are introduced in that area, people would get
employment and there would be a social
awakening. The area lying between Barwa-
dih and Chirmiri abounds in mineral wealth
and the completion of the railway line would
not only bring about development in the
region, but also it would ensure proper ex-
ploitation of the mineral resources.

Mr. Chairman, Sir, only a single railway
line links Ranchi with Lohardagga or
Chandwa or Hazaribagh with Ranchi and
Gaya with Patna and to date, it has not been
converted into a double line. Patna and
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Gaya are ancient cities where people from
all walks of life and people from all over the
world come to perform religious rituals “Pind
daan.” Patna, which was earlier known as
Pataliputra, too is an ancierit city and despite
repeated please to link both the cities with a
double line, it has not been done so far. In
order to strengthen the unity and integrity of
the country, | would like to suggest that
keeping in mind the economic structure of
the railways a committee, consisting of all
the members of Parliament be formed and
let the committee see to it that all important
places in the country are linked through an
extensive railway network, on a war footing,
either through voluntary contribution of la-
bourers or through assistance by members
themselves. We can give full co-operation to
the Government, in this regard. Let the
committee review the work and present a
report to the Government.

Mr. Chairman, Sir, | would like to thank
the hon. Railway Minister, for the proposals
he has brought forward in his Budget. Iwould
also like to express my happiness over the
decision to make arrangements for the sup-
ply oftea in small earthern bowls (Kulhars)in
place of plastic cups. This has added more
meaning tothe life of potters. This would give
them an opportunity to earn some money.
Apartfromthis, it would also provide employ-
ment opportunities to 15 crores weavers in
thie country. Not only | but peoplé throughout
the country would weicome this step. How-
ever, along with this, | would also like to
mention here the mistake of increasing the
price of platform tickets from one rupee to 2
rupees. The fare for traveliing from ona sta-
tion to the next station is only rupees 1.50.
Hence, if the price of platform ticket is in-
creasedto 2 rupees then it is but natural, that
the fare for travelling from one station to the
next too should be incredsed to rupees two.
A majority of our people belong to the lower
strata of society and even they would be
forced to pay rupees 2, when they go to
receive or send off their guests, at the rail-
way station. Therefore, my request is to
raduce the price of platform ticket from 2
rupees to 1 rupee. | have one more submis-
sion to make. During the tenure of the former
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Rai ~»ay Minister Shri Madhavarao Scindia
two trains used tp run between Delhi and
Ran hi—Before his becoming the Railway
Mini: ter, two trains, that is 161 UP and 101
Up use to run between Delhi and Ranchi.
After his becoming the Railway Minister,
Shri .Madhavrao Scindia diverted some of
the trains to his own area and.the frequency
of tra n services from Delhi to Ranchi has
been reduced form nine times a week to
seven times a week. | would like the present
Railway Minister to restore the earlier posi-
tion, with regard to rail services between
Delhi and Ranchi. This train, which earlier
used to reach its destination within 20-22
hours, now takes 24-26 hours and some-
times even upto 30 hours and moreover it
reaches after 10 p.m. causing a lot of incon-
venience to the passengers. | also request
the hon. Railway Minister to increase the
frequency of the Shaktipunj that runs be-
tween Chopan and Calcutta from the pres-
ent twice a week to a daily service, because
the train passes throuah the Chhota Nagpur
region and the districts including Palamau
and Ranchi and in order to bring about the
development of the Chhota Nagpur region
which is a tribal area and of its people, it is
necessary to increase the frequency of
Shaktipunj twice a week to a daily service. |
would like to make a submission that Pala-
mau is a very poor and backward district. In
1962, when Shri Jagjivan Ram was the
Railway Minister, he introduced the Pala-
mau Express. Being a fast train, it used to

take only six hours to reach Daltonganj from*

Patna and vice versa and this immensely
benefited the people of Palamau district.
During the recent elections to the State
Assembly, the former Prime Minister, Shri
Rajiv Gandhiboarded the Palamau Express
and toured that area. He too observed that
the Palamau Express, which earlier used to
take only six hours to reach Patna from
Daltonganj now take ten hours and it ran like
apassenger train. | request the hon. Railway
Minister to see to it that, the train takes only
six hours to reach Daltonganj from Patna
and vice vorsa, as was the case earlier, so
that the people of Palamau district could
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avail of its benefits. With these words, |
conclude my speech.

*SHRI R. JEEVARATHINAM (Ar-
akkonam): Hon'ble Chairman, Sir, | feel
extremely glad to rise and say a few words
on the Railway Budget for 1990-91 pre-
sented by our Hon. Railway Minister.

Iwish to make afewdemands in respect
of my State and partioularly my Arakkonam
Constituency.

The construction of a road overbridge
near Arakkonam Railway station is a long
pending demand. That shoulkd be constructed
aexpeditiously. Hon. Minister may kindly alio-
cate funds for the purpose in-the Budget.

Next is the Arakkonam Railway Station.
it was constructed by the British 100 years
ago. Indian Railways have celebrated its
century. But efforts have not so far been
taken to modernise the station. | requested
hon. Railway Minister to visit the State two
months ago, | requested him to come and
personally see for himself, the Railway Sta-
tion as well as the Arakkonam Engineering
Workshop. He agreed to my request. Unfor-
tunately, he could not make the visit. | make
this request with allemphasis for |know I-on.
Minister was a labour leader forlongand if he
personally inspects the workshop, he would
definitely lamentover the conditions in which
the workers in the workshop are working. |
therefore, once again request the Minister to
pay a personal visit to the workshop.

Sir, there is a train at 6.30 A.M. from
Arakkonam to Katpadi. It reaches Katpadi at
8.30 AM. Nearly 1000 passengers go to
Katpadi by this train. However there is no
return train facility in the evening. The pas-
sengers are, therefore, stranded at Katpadi.
Brindavan Express Passengers who wish to
go to Arakkonam and Kanchipuram also
alight at Katpadi as that Express does not
stop at Arakkonam and Kanchipuram also
alight at Katpadi as that Express does not

stop at arakkonam. They are also stranded

“Translation of the speech originally delivered in Tamil.
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at Katpadi. If the Govt. introduces a train
from Katpadi to Arakkonam, it will greatly
mitigate the sufferings of the passengers
stranded at katpadi. The proposed train
should start at 6.30 P.M. and reach Ar-
akkonam at 8. P.M. The Railway authorities
have already agreed to the proposal. It is
only reasonable that the proposal agreed by
the previous Gowt. is implemented by the
successive Gowt. as after all the proposal
would benefit the people. Unfortunately, the
Minister is not here. | hope the able Minister
Shri Arif Mohd. Khan would definitely com-
municate my views and request the Minister
to fulfil my demand.

There is a large unit of BHEL in Ranipet.
CISF training centre is also there. A naval
base is coming up in Ranipet. There are
many other industries in Ranipet. Keeping in
view the fast development taking place in
Ranipet, | request the Hon. Minister to intro-
duce an eiectric train from Arakkonam to
Katpadi. Presently electric trains are running
from Madras to Arakkonam. But from Ar-
akkonam to Katpadi, there is no electric
train. If the electric railway from Madras to
Arakkonam is further extended upto Katpadi
it would greatly contribute to the industrial
progress of Ranipet and Katpadi and also to
the creation of employment opportunities. |
request the Hon. Minister to examine this

proposal also.

I would like to say a few words about the
staff welfare. Casual workers and Khalasis
who have putinthree years of service should
invariably be made permanent employees.
There are at present many vacant lands
belonging to railways. Free Pattas or Pattas
at concessional rates should be provided to
poor railwaymen and housing finance should
be arranged for them through banks for
constructing houses.

The Govt. has decided to go for con-
vrote sleepers instead of wooden sleepers
to preserve forests. | welcome the proposal.
But | would like to request the Hon. Minister
to consider the proposal of entrusting the
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production of the concrete sleepers to pri-
vate Individuals zone-wise.

Sir, the second-class coaches have
become worn-out. The seats are infested
with bugs and other insects. Sanitary condi-
tions are very poor. Gradually, thesecoaches
should be replaced by new ones.

After 1.30 PM till 10 PM in the night,
there is no train from Madras to Bangalore.
Passengers have to wait for 9 hours. There
is heavy rush in the mails that run after 10
PM. Thefts are very common in the traffic
congestion. |, therefore, request the Hon.
Minister to introduce a new train from Ma-
dras to Bangalore which should start from
Madras at 5.30 PM in the evening and reach
Bangalore at 11. PM. Similarly, another new
train should start from Bangalore at 5.30 PM
and reach Madras at 11.PM. When Shri
Jaffer Sheriff was the Railway Minister, the
proposal was examined and he agreed to
the proposal. Unfortunately, as he suddenly
demitted his office, the proposal couid not be
implemented. As the Hon. Minister belongs
to that part, | hope he would agree to my
request for introducing a new Madras-Ban-
galore and Bangalore-Madras train.

At present from Madras to Mangalore,
one had to take a circuitou routevia Katpadi,
Jolarpet, Coimbatore, Palghat, Kallikot and
then reach Mangalore. It involves time and
an avoidable distance of 200 Kms. | want to
suggest an alternative. From Madras upto
Bangalore there is BG line. Upto Mysore
thereis MG line. From Mysore a line could be
extended to Mangalore via K.R. Nagar,
Veerarajapet, Sambaji in the coorg region. A
survey may be conducted for this purpose.
This would help people in the coorg area to
travelto Madras, Calcutta, Delhiand Howrah.
The coorg area is a forest area. if the region
is to develop, this train must be introduced.
This matter should, therefore, receive seri-
ous attention of the Government.

The Minister has told that they would
discontinue the production of A.C. first class
coaches. This decision was taken by the
Hon. former Prime Minister Shri RajivGandhi.
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This Government is simply implementing the
decision. However, | congratulate them for
this.

Cool drinking water is not being ,.ro-
vided in second class coaches. The passen-
gers in the second class coaches are also
human beings. They should also be served
with cool drinking water.

Hon. Railway Minister is a votary of
socialism. But he has increased the fare of
platform tickets. When the Gowt. raised the
platform ticket to Re.1, Hon. then Member
Madhu Dandavate made hue and cry over
the matter. But today this Govt. has raised it
to Rs.2/- Alithe parties in this House oppose
this increase. The worst affected are the
men serving in the defence forces. Particu-
larly in my North Arcoo district, there are a
large number of persons serving in defence
forces. They often move out of places on
duty. When they travel to long distance in
train, their kith and kin come 1o the station to
bid them a tearful farewell. Only the com-
monmen are affected by this increase in the
fare of platform tickets. The fare should
therefore be maintained at Rs. 1.50/-

Next is the hike in second class fares.
Already the commonmen in reeling under
the pressure of exorbitant rise in prices.
Petrol prices have been hiked. Consequently,
bus fares have also been increased. There-
lore, the only mode of long-distance travel by
irain available to the commonmen should
not cost him very dearly. But the oppressive
fare hikes have put the commonmen in a
pathetic condition. The Janatadal Gowvt. which
claims to speak for the poor and the down-
trodden should not choose to oppress the
commonmen by these hikes. Therefore, |
urge upon the Hon. Minister to drop these
hike infares. | hail from aconstituency mostly
inhabited by railwaymen. Railwaymen do
not like these increases in fares. Therefore,
W the public opinion and act accord-

| also request the Hon. Minister that no
train should be aliowed to run overthe speed
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limit of 130 KMPH. This is required for ensur-
ing safety.

]

Hon. Rangaiji is §itting here. He is very
much interested in the demand which | pro-
pose to make. Presently, trains coming from
Trivandrum, Bangalore and Mangalore first
come to Arakkonam toc go to Delhi and
Howrah via Renigunta and Gudur. This in-
volves wastage of time and acircuitous route
of 60, 70 Kms. Therefore, the katpadi-Tiru-
pati line should be converted into BG line.
This is a long pending demard. The erst-
while Minister also agreed to this proposal. |
hope the Hon. Minister would aliocate funds
for converting this Katpadi-Tirupati line into
BG line and link it with Renigunta and Gudur
thus avoiding the circuitous route.

There is also another demand which
was conceded in principle by the then Gowt.
That is about laying a new railway line from
Pondicherry via Villupuram, Thiruvannama-
lai, Samapatti, Krishnagiri to Hosur. This
may also be taken up in this Budget as a new
project.

During the British days, there used to
run a train from Wallajahpet to Ranipet. It
was discontinued after the war. That should
be revived, and a new railway network cov-
ering Wallajahpet, Ranipet, Arcot, Cheyyar,
Vandavasi and Thindivanam may be cre-
ated.

With these words, | conclude.
[English]
15.00 hrs.

SHRI KADAMBUR M. R. JANARDHA-
NAN (Tirunelveli): | am glad to speak on the
Railway Budget on behalf of my party, all
india Anna DMK.

The hon. Railway Minister convened a
meaeting of MPs, MLAs and other public men
of importance on the Status Paper just a
week before the presentation of the Budget.
Dr. Adiseshaiah aiso participated in that
discussion. The Minister has mentioned that
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the Status Paper is an effort 10 tell the truth.
Though we appreciate the ein~arity of Shri
George Fernandes, we have no choice but
to oppose the Budget as the railway fares
and freights have been raised. People are
not liking this hike. They are not supporting
this Budget. We are the only peopie’s repre-
sentative in Tamil Nadu. That is why, we are
also opposed to the Budget.

Arifji, you are here to hear us, the stal-
wat of the Janata Dal Govt. | hope he would
convey it to the Hon. Minister continued.

It is mentioned in the Status Paper that
the performance of the Railways in the year
1989-90 was affected by frequent bands and
agitations. Dr. Adiseshaiah also said, “Poli-
ticians keep off the rails.”

(Interruptions)

In this year's budget, the Railway Minister
has given twelve new trains, starting with
Surat-Varanasi bi-weekly Express, but for
Tamil Nadu he has given only two carriages
inthe Jammu Tawi-Nizamuddin-Mangalore/
Tiruchirapalli weekly Express. The major
portion of the train is for the North. As re-
gards the increase in the frequency of the
trains, there are four trains which are men-
tioned in the Budget speech but all of them
are for the North. Therefore, | say that the
budget has completely neglected the South,
particularly Tamil Nadu. | have been saying
this for the last so many years. As one poet
has said: "Men may come and men may go
but | go on for ever”, similarly, the Railway
Ministers may come and go but the trains will
go on running for ever-and the officials also
will be there for ever. | am shouting this for
the sixth time in the Parliament. Since 1939,
| have been travelling in the trains. There is
tremendous improvement in the facilities
given to the passengers travelling in Ex-
press trains since that time. We have im-
proved far more than any other railway.
Whaether it is the Janata Government or the
Congress Government, whether it is Scin-
diaji or it is Dandavateji, we have made iot of
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improvement. But with regard to the passen-
ger trains, the passengers have been com-
pletely deprived of the facilities which the
Biitish company had given. There was a very
prestigious train called Singota Passenger
train No. 11 and 12 which was running right
from my student days. That train has since
been abolished. There is now only one
passenger train which is running between
Madurai, Tuticorin and Tirunelveli. That Is
the only train for students, labourers and
office-goers. We have shouted for an addi-
tional passenger train 5o many times but the
reply has always been inthe negative. Since
Shri George Fernandes has been saying
that the passenger traffic should be cared
more, | think this Government will do some-
thing and run one more passenger train at
least from Virudhnagar to Tirunelveli. | am
asking this forthe benefit of students, labour-
ers and office-going persons. There may be
thousands of such persons who are travel-
ling every day but this section has been
neglected so far. So, | would request the
hon. Minister to consider it.

Since the time is short, 1 will take up only
some of the important lines. Forthe on-going
project of Karur-Dindigul broad gauge line,
only Rs. 11 crores have been allotted in this
year's budget. Thetotal estimate of the project
is Rs. 139.29 crores buttill 1989-90, only Rs.
60.4 crores have been allotted. if the work
goes on at this rate, it will take another five
years to complete the project.

Regarding Karur-Dindigul project, |
would like to mention two or three things.
When this project was evaluated, Dindigul,
Virudhnagar and Tuticorin were ordinary
cities. But they have now become three
district headquarters in the name of Kama-
raja, Chidambarnar and Anna, who were
your great freedom fighters. Since these
three new district headquarters have been
formed, they have got a new industrial ac-
cess. Therefore, the planning Commission
should give priority for allocation of more
funds for this project. in the Karur-Dindigul-
Tuticorin broad gauge line, from Madural to
Tuticorin it will be conversion. But | would
request that it should be a paraliel line to tha
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existing metre gauge line. Otherwise, the
neople travelling between Tirunelveli and
the famous temple of Tirchendiur will be
deprived of the benefit of short route of
Madras by Meter gauge. From Tiruchendur
1o Tirunelveli there is only a metregauge
railway line at present. If the people living in
Tirunelvelli and Tuticorinhavetogoto Madras
by broad-gauge line, they have to go by
circuitous route via Madurai, Dindigul Karur
etc. Only the people living in Madurai can go
to Madras by Metre gauge line by short
route. Therefore, Sir, there should be abroad-
gauge line constructed parallel to the metre-
gauge line which is existing at present upto
Madras. This i1s very important. Of course, |
say that there may not be any poltical agita-
tion there. But it will be people’s agitation.
The entire Tirunelvelli district, the entire
Kamaraj Distnct people will be left with no
nption but to agitate for this facility in that
area. Therefore, Sir, before you start the
vroject of Karur-Dindigul-Tuticorin railway
ne, there should be a parallel broad-gauge
- ulway line apart from the existing metre-
jauge line. Under no circumstances, the
netre-gauge line should be converted into a
nroad gauge line. If you prcceed with the
projecton the basis of conversion, the people
will agitate there. Therefore, Sir, this parallel
"ne project should be taken up iImmediately.

Then, Sir, for Madras Rapid Transit
vstem, the allotment is very very negligible
Madras is one of the major metropolitan
nes. It is but proper to give preference to
omplete the Mass Rapid Transit System as
~arly as possible.

Sir, coming to my own constituency, |
would like to point out that sanction for
I hachanallur over-bridge in Tirunelvetli had
been accepted by Shri Bansi Lal when he
was Railway Minister and a survey was
conducted and it was decided that an over-
bridge couild be constructed there according
to the norms. | would therefore request the
' on Railway Minister to consider construct-
ng an over-bridge at Tuticorin near Gate No.
* Sir, Tuticorin is an industrial city. There is
a thermal power station; there is a heavy
water project and Tuticorin has got a port. It
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is but necessary that Tuticorin should be
given priority for the construction of an over
bridge. They would request the Minister to
consider introduction of a passenger train
between Bodinayakanur and Madurai.

Sir, in the olden days, the Father of our
Nation, Gandhiji used to travel only in Third
Class. Inthose days if we travel in 3rd Class,
we used to say proudly that we travelled in
‘Gandhiji Class.’ Later, when we used to
travel in Il Class we used to say jocularly that
we travelled in Janata Class. Just like that, if
you introduce a train here with three or four
bogies of llird class we may name it as
‘Janata Class' train or even ‘Janata Dal
Class’ train. If you issue tickets at the rate
before the like there will be a lot of rush for
these lilrd class bogies vofficer can be a
comparison low the peopls are not able to
bearto hke. Now, with the prusent steep hike
in fare, the people are unhappy and they feel
that instead of reducing the railway fare, the
Government are increasing the fare thus
putting them hard hit. The common people
cannot afford this hike in railway fare.

| would also request the hon. Minister
that he may consider attaching one more
common bogie to each express train running
in Tamil Nadu to meet the ever-increasing
demand of the people there. You have con-
sidered that to run a train between Bodinay
akanur and Madurai would be uneconom
ical 1 would request that one or two throug'
bogies can be attached to a train running
between Bodinayakanur and Madurai and
then from Madurai they can be attached 1c
the Express trains running between Maduras
and Madras. '

Sut, the Integral Coach Factory at Per-
ambur 1s the cldest factory manutacturing
railway coaches. It has been working very
efficiently and producing fine coaches. It has
been working very efficiently. and producing
fine coaches. Now, there is a similar factory
established in Kapurthala. This factory has
been manufacturing sophisticated coaches.
| would suggest that ICF at Perambur should
also be given orders for manufacture of such
sophisticated coaches so that the capital
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and technical know-how available there are
not wasted. When Prof. Dandavate was the
Railway Minister, he introduced cushion seat
and berths in Il Class coaches. The people
are remembering him and a few years back
Mr Madhavrao Scindia introduced comput-
ersation in the railways. The people living in
four metropolitan cities heaved a sigh of
relief and they could easily purchase the
tickets for their destication at a very short
time. Previously when Special Summer
Trains were introduced, during vacation,
people usedto purchasetickets with the help
of middlemen by paying Rs. 50 or 100 more
per ticket. Shri Scindiaji has introduced such
a good computer system in all southern
stations that there is no corruption regarding
the ticket i1ssuing system, and reservations
are completely ensured.

| would like to say that when Shri Bansi
Lal and Shri Scindia were Railway Ministers,
at least we used to get replies to our letters
as well as speeches made in Parliament
after one or two months. f we have putin a
suggestion, they would take action. Like
that, | hope this hon. Ministry, the Janata Dal
Ministry, also will not forget to take action
similarly on our letters and give prompt re-
phes.

Regarding the platform ticket, the ticket
1s 1ssued only at the big stations just to
differentiate between the bona fide passen-
gers and the ticketless passengers. It is a
sort of a check; when the people are going
out of the platform, the ticket collector must
be able to differentiate between the bona
fide passengers and the ticketless passen-
gers. Now, the cost of the platform ticket has
gone up from 30 paise to 50 paise, and then
to Re. one and then to Rs. 1.50 and now tc
Rs. 2/-. This may be very little for us, but not
for the common man. For the common man
Rs. 2/- means a meal for him.

Betore concluding | will again say that
one more passenger train should be intro-
duced in the Madurai—Tinneveli Division for
the benefitof students and labourers. M.G.R.
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who was our political leader, introduced so
many bus routes connecting even the remot-
est villages. It is this yeoman's service of Dr.
MGR to the poor and the downtrodden, and-
to my election to Lok Sabha this time. Be-
cause of him so many people are able 1o
travel to all parts of our State today. So,
please consider that before | go to my con-
stituency one passenger train is started there
and Karur—Dindigal—Tuticorin line should
be a paraliel line to the existing metre guage
line.

[ Translation]

PROF. PREM KUMAR DHUMAL
(Hamirpur): Mr. Chairman, Sir, this is my
maiden speechinthis Lok Sabha and through
you, lwould like to convey my thoughts tothe
Government. In the absence of the Railway
Minister, | hope that this would be conveyed
to him without any delay by the hon. of
Minister, Civil Aviation, who is present in the
House. '

Firstly, on behalf of the people of Hima-
chal Pradesh, | would like to thank the hon.
Railway Minister for extending the Shatabdi
Express upto Kalka, which used to run be-
tween New Delhi and Chandigarh. | am
confident that, before the end of this century,
the services of Shatabdi Express would be
extended upto Shimla. Whatever work has
been done in the name of Railways in Hima-
chal Pradesh, was done during the British
period. The railway lines from Pathankot 1o
Joginder Nagar and from Kaka to Shimla,
were laid during the British rule and no
specific railway project has been undertaken
since then. Tourism is the mainstay of Hima-
chal Pradesh’s economy, therefore, through
you, | would like to request this Government
to provide more railway facilities to promote
tourism. The Railway line linked Pathankot
with Joginder Nagar should be converted in
to a broad-guage line and that line should be
extended upto Mandi.

The former Railway Minister, late Shri
Lalit Narayan Mishra had laid the foundation
stone of the Nangal-Talwara line. Over the
years, only a 14 kilometre track has been
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laid, and train services are not available
even on this track. Whenever elections take
place, a few labourers are engaged there
and the people are told that work is going on,
at a fast pace. There is a distance of 84
kilometres between the two stations and
siding work on 29 kilometres of the line is yet
to be done. if work goes on at this speed, it
seems 10 me that it would take about a
century to complete this project. Before the
last elections, there was a widespread ru-
mour that railway services upto Una would
come into operation by November 14, during
the Nehru Centenary Celebrations. | request
the hon. Railway Minister to start passenger
services on the Nangal-Una line, which has
already been completed and that the serv-
ices of the Delhi-Nangal Dam Express be
extended upto Nangal-Una as wall.

Farmers, whose lands would be ac-
quired by the Railways, in orderto extend the
railway line from Una, have been issued
notices. Now, they are neither allowed to
cultivate this land, nor have they been paid
any compensation. | request that the farm-
ers be paid due compensation and work be
started immediately after the acquisition of
the land. '

When the Pong Dam was under con-
struction, labourers were taken in a train that
travelled from Mukeria to Sansarpur. Even
today, the tracks are there, but trains do not
runonthem. Irequest the hon. Minister to get
the tracks repaired and introduce rail serv-
ices on the Mukeria-Sansarpur Terrace rail-
way line. This would help in providing trans-
port facilities to residents of Dehra and Nur-
pur tehsils in Kangra distnct. In addition to
this, it would help in providing railway serv-
ices to the residents of that part of Talwara,
which is in Punjab. Because this falls under
my constituency, | have come to know, and
itis also being said that the Railway Depart-
ment is thinking of selling this railway line. |
suggest that if any such proposal has been
put forward, the Department should not
consider it. The railway line should be re-
paired and used for running trains.

Thereis avillage called Raipur-Sahorha
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on the Nangal-Talwara railway line where a
station has been made. But due to some
fault on the part of the Railways, the name of
the station has been recorded as Rai-Ma-
hatpur. The district authorities and other
people have written to the Railway Depart-
ment many times about this. | want this error
to be rectified at the earliest and the station
be named as Raipur-Mahatpur.

Out of a balance cost of Rs. 75 crores
95 lakhs and 83 thousand a sum of merely
Rs. 5 crores has been allocated in this year's
budget for this railway line. But if this is the
speed at which the funds are allocated, then
I am afraid this railway line will not be com-
pleted in the next 50 years. Through you, |
request the Government to increase the
allocation from Rs. 5 crores to Rs. 50 crores.
Himachal Pradesh is a very small state and
lam sure this House will have no objection to
our request for an increased allocation, |
request the Government to be a bit more
generous in allocating funds to Himachal
Pradesh. The people of Himachal Pradesh
have always been in the forefront in the
matter of service tothe nation. A large number
of natives of Himachal Pradesh are serving
in the defence services. The Government
has not paid any attention to the problems
faced by people who have been uprooted
due to the construction of two major dams of
North India, Bhakra and Pong. The people of
Himachal Pradesh were displaced so that
the Pong dam could be constructed to bring
about a Green Revolution in the deserts of
Rajasthan. The uprooted people went and
settied 1n Rajasthan but even today their
relatives live in Himachal Pradesh. At pres-
ent, itis very inconvenient for these people to
travel to and fro between the States. | re-
quest the Government to introduce a direct
train from Pathankot to Anupgarh in Rajast-
han and name it Pong Dam Express.

A lot of soldiers belonging to Himachal
Pradesh, board the trains at Pathankot but
there is a very limited quota of reserved
accommodation in the trains. Military Offi-
cers, Soldiers and other people find it difficult
to reserve seats at Pathankot and so | re-
quest the Government to increase the quota
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of reserved accommodation for soldiers at
pathankot.

The doors and window panes of the
Nangal Dam Express which starts from Delhi
are broken. | wrote to the hon. Minister and
several institutions in Himachal Pradesh did
likewise so that these faults could be re-
paired. ! regret to say that the reply stated
that the lfe-span of a rake is fixed. Mr.
Speakaer, Sir, through you, | would suggest to
the Government that the life-span principle
need notbe followed in each and every case.
A roach can be damaged well before its life-
span is over just as a heart-attack causes
prematuredeath among humans. So it would
be better it damaged coaches are repaired
promptly instead of waiting for their life-span
to come 10 an end.

Thera should be noincrease in passen-
ger fares for Second Class travei and there
shouid be no increase in freight rates also.
The increase in the price of plattorm tickets
has also been an issue for discussion. Many
hon. Members said that a lot of people come
to see-off political leaders at the railway
station and these people do not buy platform
tickets. A majority of the labourers working in
Punjab hails from U.P., Bihar or Himachal
Pradesh. A sense of brotherhood exists
among poor people. | see several familiar
taces at the station and these people belong
to U.P. or Bihar. On asking them whether
they are going home they reply in the nega-
tive and say that they have come to see-off
one of the labourers who is going home.
Each labourer contributes Rs. 5/- towards
the journey expenses of the one whois going
home. All these labourers buy piatform tick-
ets also. | request the Government not to
increase the price of platform tickets be-
causethe burdenof anyincrease shallfallon
the poor people. Mr. Speaker, Sir, | am
speaking for the first time. Besides, Hima-
chal Pradesh, | would like 1o raise a few
points about Madhya Pradesh also. My hon.
colleague has described a very strange situ-
aton wherein 90,000 kilometres of area
consisting of places like Pannaand Chhatar-
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pur does not have an inch of railway line. A
survey is being conducted for the Singrauli
Lalitpur broad-gauge line. it should have
been completed by the end of this yearbut so
far it has not been completed. | request foran
early disposal of this project. You would
have received a letter of several hon. Mem-
bers today. This letter mentions and incon-
venience being faced by people.

[English]
“‘Heavy financial loss to small-scale
industries due to shortage of steam
coal wagons.”

[Transiation]

1 want to draw the hon. Railway Minis-
ter’s attention to this problem which is being

“faced all overthe country. The coal meant for

small-scale industries is stolen. K there is a
shortage of 5 tonnes parwagonthenthe loss
per wagon comes to Rs. 6.000 at the rate of
Rs. 1200 per tonne. ff thers are four wagons
then the loss is Rs. 24,000. Forasmall-scale
industry this means loss of Rs. 2.88 lakhs
per annum. So | request that the Govern-
maent should check the pilferage of coal and
increase amenities on Indian Railways.

With these words, | thank you.

SHARI CHHEDI PASWAN (Sasaram):
Mr. Speaker, Sir, | express my support for
the Railway Budget presented by the hon.
Railway Minister. | support it becausae it 1s
well—balanced. But | am also sad to see that
Bihar has got a raw deal in this budgst. In
particular, the projects which have been
pending for many years in Bihar have not
been given priority. Through you, | would ke
to draw the Government's attention towards
my constituency. The area which | represent
was for a long time represented by Babu
Jagjiwan Ram. Ours is a backward district
from where Shershah Suri ruled over this
country. The light railway whirh started dur-
ing the time of the Martin Company in the
British period, was stopped in 1970. | would
like to say that the Arrah and Sasaram metre
gauge line be converted 10 broad gauge. A
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new train should be introduced between
Sasaram and Patna. Bihar is divided intotwo
parts-North Bihar and South Bihar. To link
these parts a bridge should be constructed
on the Ganga from Patna Dighi to Sonepur.
This will help in transportation and also be
useful from the economic point of view. A
doubie line should be constructed between
Gaya and Patna. At present thers is a single
line and this is causing problems to people
because travelling time is nearly eight hours.
Since there is no direct train, the people of
Rohtas district are being exploited by private
bus operators. In order to go to Patna we
have tofirst goto Mughalsarai and wait there
for 5-6 hours and then go to Patna via Gaya.
Hence, it takes very long for people to travel
from Rohtas district to Patna. A new train
service should be introduced immediately
from our district to Patna via Mughal-Sarai
and Gaya. Sothatthe local people can reach

Patna within three hours. The metre-gauge
line in Sasaram should be converted to broad-

gauge.
{English]

SHRI VAKKOM PURUSHOTHAMAN
(Alleppey): | am really sorry that the hon.
Railway Minister is not here even though my
good friend Shri Arif Mohammad Khan is
present. Without any disrespect to the Upper
House. | may submit that the hon. Minister
ought to have given preference to the House
of the people Anyway, as a Member of this
august House and coming from the South-
ern part of this country, | hac great expecta-
tions when a senior leader from the South
was sworn in as the Minister in charge of
Railways. But, after seeing this Budget, | am
very much disappointed and all my expecta-
tions have gone to the winds. For the first
time, Kerala has been completely neglected
and ignored. They have neither any new
projects nor any new trains. The hon. Rail-
way Minister informed this House through
his Railway Budgetthat in the sumrner sched-
ule 12 new trains are being introduced: the
frequency of four trains will be increased and
the runs of seven existing trains will be
extended. But Kerala doesn't appear any-
where here. Even though we had got so
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many new trains and new projects duringthe
period of the previous Government, lastyear
we did not get any new trains. But the fre-
quency of certain trains have been increased.
The runs of certain existing trains connect-
ing Kerala to other parts of the country were
extended. The construction of the new line
Ernakulam-Alleppey was completed and
opened for the traffic. Still there were agita-
tions by some of the political parties in my
State for want of new trains. But this year
even though there is no new project or any
new trains, there is no agitation. Last year,
even the Chief Minister of my State issued so
many statements saying that Kerala has
been completely neglected and the paople
of Kerala have not been given any new
trains. But this year, he is also keeping mum.

Sir, one important aspect that this
Govemment and their supports in this House
are trumpeting is the construction of the
West Coast Railway or otherwise called the
Konkan Railway. In this Budget Speech, the
hon. Minister says:

“The long-felt need for a direct broad
gauge rail line from Mangalore to
Bombay, popularly referred to as
Konkan Railway, has been adreamfor
the people onthe West Coast. Thisline
would provide the necessary transport
infrastructure for developmant of the
entire region. When completed, it will
reduce the distance betweei Bombay
and Mangalore by 1050 km. giving
tremendous boost to the economic
development of the area. This will also
meet the long-standing aspiration of

the people...”

It looks as this is something very new. |
agree that this is a longstanding aspiration ot
the people of South including the people of
my State. But this is not a new project that
this Government is starting. It was started
lastyear.Some of the Nationa! Front leaders
and therr allies and even some of the Minis-
ters visiting the State are repeatedly saying
that this is a new project originated by the
Government. Even my best friend ShriK. P,
Unnikrishnan very often comes to my State
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and repeats the very same untruth. In the
last year's budget, Shri Madhavrao Scindia
has said:. “In the next financial year some
important new line projects are being taken
on hand. They are No. 1, construction of
Mangalore-Udipi broad gauge line forming
the second phase of the West Cost Line...”
So, the very concept of the West Coast Line
the Konkan Line was approved by the previ-
ous Govemment and work was already
started. last year. So,this Government can-
not claim the credit for starting this new
project i.e. Mangalore-Bombay Konkan line
But, Sir, | do agrea that some emphasis i5
given by this Government for this Konkan
railway. The Railway Minister has got an
ambitious scheme of completing this praject
within another five years with the ~oopera-
tion of the States of Maharashira, Goa,
Karnataka and Kerala. But | do not know
what is the intention of the Minister in asso-
ciating these States also in the proposed
authority. | do know whather his intention is
to get some financial help from these States.
K that is so, | am quite sure that this project
is not likely to come up in the near future
because at least | know about the financial
position of my State how they are finding it
difficult to meet the ways and means position
everyday. But il the Government and the
_ Miuister completes this new railway line, the

Konkan railway line, within anotherfive years,
| am prepared to congratulate the Minister
then as | had done last year in the case of
Shri Madhavrao Scindia when he complete
the Ernakulam to Alleppey line in a record
time.

Our Railway Minister is lucky in one
respect. He has got a very efficient group of
officers and efficient team of officers who
can really deliver the goods if sufficient funds
and tacilities are provided. That is my expe-
rience.

Another popular measure this Govern-
ment claims to have taken is about the new
coaches. They have said that alinew coaches
manufactured will be either second class
general and sleeper coaches or air-condi-
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tioned coaches. This approach or the per-
spective is not a new thing. The previous
Railway Minister has also folowed the very
same policy. The only difference is that he
did not use the words like ‘egalitarianism’ or
the 'difference between the rich and the
poor’ as our present Railway Minister has
said in his speech. | will read out the last
year's Railway Minister's Budget Speech. It
says:

"Our policy in the area of passenger
service lays special emphasis on im-
proving travel requirement of the lower
and middle income groups. With this
end in view, the major portion of pro-
duction capacity has been earmarked
for manufacture of second class cush-
ioned sleeper coaches. In the current
year 575 second class sleepercoaches
have been added to the fleet while the
programme for the next year provides
for another 700 coaches. | may men-
tion that in accordance with our policy
directions, the entire existing fleet of
sleeper coaches will have to be cush-
ioned berths by the end of the next
financial year. In addition, for the great
comiort of the travelling public, 90 air-
conditioned sleeper chair cars have
been added in the current year with an
equal number of programme in the
next year.”

| am happy that our hon. Minister is
here. The previous Railway Minister had
taken the steps for the manufacture of about
700 second class sleeper coaches and 90
air-conditioned sleeper chair cars. That
means, an addition of about 70,000 seats in
oneyear. Thatis nolLa smallthing. Here, now
the present Railway Minister claims that he
will have an addition of 15,000 seats. In the
present Budget speech the Minister is silent
about how many new coaches he will be
building in one year.

Last year it was very clearly stated that 700
new coaches will be built in one year. Even
though | agree that this new approach of
building more coaches is in the correct direc-
tion, | would ke to know what the hon.



481 Res. re. firstreportof CHAITRA 1, 1912 (SAKA) Gen. Dis. Suppl. Dem. 482

Rly. Con. Com. 1989
Rly. Budget, 1990-91-

Minister or the Railway Board is going to do
with the old and dilapidated coaches now
being used especially in my State. Eitherthe
Railway Minister will have to replace these
old and dilapidated coaches or deny the
comfort of travelling in the | Class by taking
away the entire coaches fromthere. There is
no other alternative.

The people of Kerala are affected and
hit more than anybody else in this country.
As we know our people have no hesitation to
go to any part of the country for a job. From
the southern most part of India they go and
work atthe Himalayas. When | visited Sikkim
once, | could see more than a thousand
Malayalis working inits capital. Even in Delhi
there are more than five lakh people staying.
if these people want to go to Kerala they will
have to pay more. i their relatives want to
come to Delhi to meet these people they will
also have to pay a lot more than what they

are paying now.

Apart from the four metropolitan cities |
think that we in Kerala use the maximum
season fickets. A white collar employee
staying in Trivandrum goes to Quilon Kot-
tayam and even to Cochin which is about
220 kms. away from Trivandrum everyday in
the morning and after the work returns in the
evening. So we are affected more than
anybody else by the steep hikeinthe season
tickets, sleeper surcharge, plattorm tickets,
etc. Just like that the hike in the freight also
affects us the maximum.

As we know most of the consumer goods
including the essential commodities come
from other States including north India. The
hike in the freight will naturally cause price
rise in allthese consumer goods. Apart from
the Railway Budget now the General Budget
is a'so out. The increase in the prices of
petrol and diesel will also lead to further hike
or a further price rise of all these consumer
goods in my State. So with these two Budg-
ets this Government has made the lile of the
people of India especially the people of my
State miserable.

Even though the Minister has not given
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us any new project or any new train, | am
happy that he has given the same priority to
some of the on-going schemes which the
previous Government had given. The rail-
way line from Emakulam to Alleppy was
opened, as | said earlier, last year. But the
full utilisation of this line will be achieved if
only the new line Alleppy-Kayamkulam is
completed. | request the Minister to take a
special interest in this line and try to com-
plete it as early as possible. '

There are longstanding demands for
new railway lines. One is the construction of
Alleppy-Tiruvalla link line. It will be a very
short line connecting the existing Emakulam-
Kottayam-Trivandrum line and the new
Emakulam-Alleppy-Kayamkulam line. My
request to the hon. Minister is, at least he
may take steps for conducting a survey for
this railway line. Then, there is also a de-
mand especially from the people of the north-
em part of Kerala, that the existing broad
gauge line from Shoranur to Mangalore
should be doubled. My best friend Shri Mul-
lappally Ramachandran was also raising
this issue yesterday because it is a burning
problem. The doubling of this line is all the
more important now, in the present context,
when the concept of the west coast line is
accepled by the Government last year. So,
my request is that this may also be taken up
by the Government.

Sir, even though | have got so many
other points to be raised, due to paucity of
time, | am not going into all those details.

Mr. Railway Minister, your predecessor
was a very dynamic Minister. | am saying this
not because he belongs to my party. (Inter-
ruptions) | know that there were other Minis-
ters who were not so dynamic in the previous
Govemment and | am prepared to admit it.
But | want the people to call our Railway
Minister, Shri George Fernandes also as a
dynamic Minister and not a dynamite Minis-
ter.

With these words | conclude and | op-
pose this Budget. '
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[ Transiation]

SHRI JANAK RAJ GUPTA (Jammu):
Railways are the most important means of
transportation in our country. Nearly, 1.10
crore people travel everyday on 5000 trains
run by the Railways. The facilities provided
to travellers is not enough because railways
are used by poor and middiesclass people
only. People in the higher income bracket
either travel by aeroplane or their own pri-
vate vehicles. | feel that the previous Gov-
ernment headed by Shri Rajiv Gandhi pro-
vided many facilities to railway passengers,
resulting in a more efficiently run railway
system.

15.53 hrs.

[SHRI VAKKOM PURUSHOTHAMAN in
the Chaij

| think that the document presented by
the hon. Railway Minister is a compliment 1o
the previous Government because a num-
ber of points designed by the previous
Govermment have been presented again in
this document. For instance the decision to
do away with first-class coaches. It is not my
fault that this Government is not aware of the
facts. f they had known it they would not
have repeated it. What | want to say is that
. the decisions like doing away with first-class
coaches, introducing computerised reserva-
tion facility, improving enquiry facility and
compensation of Rs. 2 lakh to the families of
those killed in railway accidents, were taken
by Shri Rajiv Gandhi's Government. | feel
that the credit for all decisions taxen by the
hon. Railway Minister shculd really goto Shri
Rajiv Gandhi~.... (Interruptions).... This
Government is not capable of taking such
intelligent decisions. It would” have been
better if these decisions had béen taken
earlier. The decision to increase the acci-
dent compensation from Rs. 1 lakh to Rs. 2
lakh is agood one. Even an amount over Rs.
2 lakh would not be adequate considering
how precious human life is.

The decision to increase the seats by
15,000 in two years is not far-sighted enough
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because 1.10 crore people travel everyday.
At least, 50,000 seats should be increased
this year. At virtually, every station there is
either a long waiting listor no seats available
at all. The hon. Minister should pay attention
to this.

The hon. Minister should also pay atten-
tion to the availability of drinking water. The
summer season is coming so | would re-
quest for adequate drinking water facility in
aevery compartment. The common man will
be affected by the proposed increase in
freight rates and lind class fare. It will result
in the prices of eatables and other commodi-
ties of daily use going up. Freight rates
should be lowered. In any case, lind class
fares should not be raised. Mostly the Gov-
ernment employees and the poor travel on
seasonal tickets. So the rates of seasonal
tickets should not be raised, so that the poor
are not put under additional burden. The
railways have a lot of resources to increase
their income. They should be utilised fully
and properly. '

The decision to construct a Yatri Niwas
is a good one. More notels for the tourists
should be constructed which will benefit the
people and the Government both. It 1s my
good luck that the hon. Minister is in-charge
of Kashmir Affairs also. | know he has taken
uvp this assignment with good intention.
Everyone is aware of the situation prevailing
there today. There should be more expan-
sion of Railways in the State.

16.00 hrs.

There is nothing new in this demand.
Surveys have been conducted many times.
Though the State is quite big and backward,
yet there is only 70 kilometres of railway line
there. A decision was taken by the Govern-
ment to extend the railway line by 60 Kilo-
metres more and the work is still continuing
on it. # has been 15 years since the work
started but it has not been completed yet.
The Planning Commission should provide
more funds to the Ministry of Railways for the
laying of Jammu-Udhampur line, so that the
work could be complated expeditiously.
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Before concluding, | would like to sub-
mit that there is single line from Pathankot to
Jammu. If a second train hasto pass through
that line, the first train has to be stopped ata
station and only afterthe secondtrain passes,
the first train gets time to leave. Therefore,
the single track from Pathankot to Jammu
should be converted into double track, so
that the passengers from Jammu could get
some facility. Every year, 20 to 22 lakhs
pilgrims visit Vaishno Dev), but there is no
Yatri Niwas or any other staying facility atthe
railway station. So a big Yatri Niwas should
be constructed there, so that people could
stay there.

Secondly, there is an industrial town
named Bari Brahmani, which 1s 10kilometres
fromJammu. Adecision wastaken 6-7 years
ago to construct an overbridge there. 50 per
cent of the construction cost of this overbr-
idge was 1o be shared by the Government of
Jammu and Kashmir and the rest 50 per cent
by the Ministry of Railways. But it is regretful
to say that construction of the overbridge has
not been completed till now, because either
the Ministry of Railways or the Government
of Jammu Kashmir has not paid its share of
50 per cent. | would urge the hon. Minister to
pay attention n this direction, so that the
people could get some respite from the long
traffic jams.

Jammu is a hilly area and it 1s a very
beautiful place from tourism point of view. A
survey was conducted in connection with
laying of railway line from Jammu to Poonch-
Rajouri. | would request the hon. Minister to
pay attention towards it. Attention should
also be paid towards the survey being con-
ducted for laying of railway line from Jammu
to Srinagar. Decision wastaken severaltimes
to lay a railway line from Qazigund to Uri, for
which a survey was also conducted. It is not
hilly but a plain area. if the work of laying
railway line is started there, it will keep the
people busy in work as they will get employ-
ment and the attention of thousands of youth
will be diverted. This will help in solving the
issue of Kashmir. The peopleof that areaare
very religious and a large number of them
visit Haridwar to bathe in the Ganga, but the
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railways has made no arrangement to pro-
vide them a direct train for'Haridwar from
Jammu. They have toface a lot of difficulties.
I hope that the hon. Minister will pay attention
towards this need. '

With these words, | conclude. | thank
you for giving me an opportunity to speak.

[English)

SHRI RAVI NARAYAN PANI (Deog-
arh): Mr. Chairman, Sir, 1thank you forgiving
me this opportunity to participate in the dis-
cussion on the Railway Budget. | am a new
Member and | am going to make my maiden
speech. ' '

Atthe outset, | congratulate the Railway
Minister for assuming charge of this impor-
tant Ministry and | supportthe railway Budget.
In fact, after becoming Railway Minister, he
has already paid a visit to my State, Orissa,
which 1s the most backward State in the
country. | will not take much time of the
House and would make a few specific points
for the consideration of the hon. Minister.

First, Iwould like to draw the attention of
the hon. Minister to the need of electrification
of the railway lines in my State. | would
request him to electrify as many railway lines
in my State as he can within the overall
electrification scheme.

Then, the Sambalpur-Talcher line should
be immediately Completed. The last Con-
gress Government had spent only Rs. six
crores on this. The required funds should be
made available and this railway line should
be completed at the earliest, because Tal-
cher is a place where maximum coalfields
and industries are located. |, therefore,
demand additional allocation of required
funds.

At present, computerised reservation is
proposed only at Cuttak and Bhubneswar. it
should also be introduced at Jharsugude in
my constituency.

Further, the railway line Jankhpura to
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Banspani was sanctioned in 1974-75,
Though a period of fifteen years has passed,
only 13 kms of railway line have been com-
pleted till now. This will provide a link to
Pradeep port in order to transport iron ore to
different parts of the world. At present to
reach Pradeep port, one hasto travelto Tata
Nagar, Kharagpur and Balasore, which is a
distance of 500 kms, but if the Jankhpura-
Banspani railway line is completed, it will
mean a distance of only 150 kms and the
transportation will be easier.

Then, the narrowgauge lines between
Roopsa and Bangripasi and Nenopara to
Gunpur need to be converted into
broadgauge lines.

Lastly, | would like to say that in my own
constituency Deogarh, some overbndges
are badly required, particularly at places ke
Brajrajnagar, Bamra and Garposa. | would
request the hon Minister to look into this.

Withthese words, Iconclude my speech
and thank you for giving me the opportunity
to speak on the railway Budget.

. SHRI IBRAHIM SULAIMAN SAIT
(Manjeri}: Mr. Chairman, Swr, the Railways
are the largest public sector in the country;
they are, in fact, the life-line of the nation.
Crores and crores of people travel through
the length and breadth of our vast country by
railways, and thousands and thousands of
kilometres of distances are covered by the
common man by means of railways only, it
is, therefore, necessary that maximum at-
tention should be paid and all the required
facilities should be provided to the public. |
welcome the propased facilities, amenities
for the public and the expansion programme
that has been envisaged by the Railway
Minister in the Budget.

This is the first Budget of the new Gov-
emment. The Railway Minister is also pres-
ent here. The railway freights and fares have
been increased drastically. In general, the
budget has been disappointing. We had a lot
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of expectations from the Railway Minister,
but, as 1 said, in general, the Railway Budget
has been very disappointing because of the
exhorbitant increase in the railway fares and
freights.

Much has been said here in the Railway
Budget about amenities to passengers,
provision of more and more security for the
travellers and all those things. We do wel-
come it. You have given one new line to
Kerala, i.e. Konkan line. This was really a
dream of the people which has come true. It
will definitely lead to tremendous boost for
developingthat area. There have beensome
improvements. We are given new railway
ines. We are given new trains. Even the
frequencies of trains have been increased.
New projects are also there. Everything is
there. We welcome it. As far as Konkan line
i1s concerned, we are happy that you are
going to start work on this line.

But i must say there is aglaring partiality
or discrimination as far as South is con-
cerned You have completely neglected the
South. There is not a single new lineto South
that has been sanctioned. But the State
which is most discriminated |§ Kerala. There
are five new projects but not even one single
project for Kerala has been given. Why this
neglect? Kerala always have had fewertrains,
less frequency, bogies are always old and
faulty. Kerala has always been given a step-
motherly treatment. | hope Shri George
Fernandes will not continue such stepmoth-
erly treatment towards Kerala.

As you are all aware, Kerala is a prob-
lem State. Their main problem is the edu-
cated unemployment. There are no indus-
tries. There is no employment potential.
Thousands and thousands of people go out
of Kerala to different parts of the country,
particularly to North, in search of employ-
ment. In Bombay, Delhi, Bangalore, Madras
and Calcutta, lakhs and lakhs Keralites are
there. Everywhere Keralites are there. So,
nothing has been done for them. They have
a very few trains. In spite of that, you have
increased the cost. I a poor man wants to
travel from Kerala to Bombay or Kerala to
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Delhi, he has to pay Rs. 20 or Rs. 30 more,
now. We are much concerned with the Lower
and Middle class people. Actually, these are
the people who are hard hit by the increase
in freights and fares. Increase in freight
means, the prices of essential commodities
will go up. Increase in fare means, the
common man will be hard hit. So, this is the

Another thing which | would like to point
out about Kerala is that Kerala has no new
lines at all. You have mentioned that you are
going to start Emakulam-Alleppey line. |
welcome it. But if you take Kerala, Malabar is
the most backward area and particularly, the
Malapuram district. it has no railway line at
all | would like to point out to the hon. Railway
Minister that in my constituency, there are
only two railway stations—Kadalundi and
Farook They are so dilapidated that they
look like ancient monuments. They are very
old. They were built during the time of British-
ers. Nothing has beendone. You can just go
and see for yourself the condition of the
stations. The previous Railway Minister had
promised that he will reconstruct the struc-
ture but so far nothing has been done. One
coastal line is running. Even the Malapuram
district Headquarters has not connected with
arailway line. We are agitating still now that
there should be a railway line. | have a
suggestion to make and that is Nilambur-
Shoranur train should be extended to An-
gadipuram.

Now | would suggest one more thing.
Now they have got a Nilambur Shorenoor
Railway. Now they can have a railway line
towards Angadipuram; and from Angadipu-
ram, they cantake it to Malappuram city; and
from there they cantake it to Farook. Farook
IS a vary important place because it has got
so many educational institutions and a tim-
ber yard it is also nearest to the airport; you
have got a Calicut Airport and Farook is
nearest to the Calicut Airport. Therefore, itis
very much essential that Farook Station is
improved. So, one railway line coming
through Malappuram District will greatly
improve the area and help its industrial
development.
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The Railway Minister has laid down
some criteria for giving me a railway fine in
his budget speech. it is on page 11. It reads
as follows:

*(a) Project-oriented lines, to serve
new industries or tap mineral or
other resources.

(b) To serve as a missing link which
can form alternative routes to
relieve the congestion on exist-
ing busy rail routes.

(c) On strategic considerations.

(d) Asdevelopmental lines to estab-
lish new growth centres, or give
access to remote areas.”

Now one criterion (c) is not applicable,
but all the other three considerations are
there. It is abackward area; it has todevelop
industries and so on. There is no link. Miss-
ing links are there. A link should be there to
connect Malappuram city through Farook to
Angadipuram and Malappuram to Angadi-
puram. Therefore, more and more should be
done in this direction.

Our friends have pointed out that they
should develop a double line from Shore-
noor to Mangalore. | have also been saying
about itfor the last one decade. There are so
many trains which have to wait at crossings.
So, there is a lot of delay. Particularly it has
been pointed out that when they have to
develop a Konkan Railway, that has to be
fed; this railway line should be there.

Then you will have 10 convert Mysore-
Bangalore line into broad-gauge line and it
should be electrified. K it is done, then this
area will be developed. Now all the indus-
tries are concentrated only in Bangalore.
Once you have converted this line into broad-
gauge line andthen electrified it also, then all
the industries could be shifted to Mysore and
Mysore could also be developed.

| am very much against your increase in
fares. No doubt you are going to have more
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and more cushioned seats for the second-
class passengers, you are also not going to
give up first-class air-conditioned coaches
and allthose things as also anincrease inthe
second-class seats, but your increase in
tares is not encouraging; it is going to kill an
ordinary man, a common man. Therefore, |
would request that as far as this fare is
concerned, you must announce that you are
golng to reduce it and also price because it
is going to hit hard the common man.

All trains are there. Trains are running
tfrom Bombay towards Kerala; trains are
running from Delhi to Kerala. But what hap-
pens is that allthese trains go from Calicut to
Trivandrum; there is no direct train from
Delhi to Mangalore, Bombay to Mangalora.
We have got a Link Express and everybody
has to get down at Palghat to take this Link
Express; it means delay. So, why not start
direct trains from Bombay to Mangalore,
from Delhi to Mangalore, from Delhi to Tri-
vandrum, from Bombay to Trivandrum, from
Bombay to Mangalore and from Delhi to
Mangalore and not this Link Express con-
recting Palghat at present. All these things
should be given consideration. | hope that
you will consider all these matters and pro-
_vide a railway line to Malappuram; you will
also consider the demand of having a rail-
way line in the interior areas of the Malappu-
ram District which is a longstanding demand
particularly at Angadipuram, Nilambur,
Farook and Malappuram. This will give a
connection to Farook. If it is done, then the
interior area of the Malappuram District is
also developed.

Together with this, you must have more
direct trains to Mangalore and not a Link
Express You should have more directtrains
towards Trivandrum side only. Malappuram
is the most backward area and attention
should be paid to it. Particularly, you must
consider reducing price and fare to help the
common man.

[Translation)

SHRI SURYA NARAYAN YADAV
(Saharsa): Mr. Chairman, Sir, | rise to sup-
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port the Railway Budget presented by the
hon. Minister of Railways. | agree that though
the Railway Budget is in conformity with the
policies of the Government, yet it does not
reflect the wishes of the Railway Minister. |
would like to suggest the hon. Minister that
as he has been a top leader of the railway
union and still continues to be one, he should
improve the situation which is responsible
for causing loss to the railways. 10-15 years
back, an industrialist of the country asked
the Government to hand gver the Railway
Departmentto him. He assuredthat he would
employ the same officials and give the
Government the maximum profit that they
have earned in a year since independence.
it is a matter of shame for the Government of
India. The hon. Minister is very dynamic and
influential. He should try to find out as to why
there is so much deficit in the Budget year
after year and what is the justification for it. |
would like to draw his attention to Bihar
where during the British rule, a train used to
runfrom Nirmalito Bhatiyari (Saraigan) Bazar
in Saharsa district and later, that Govern-
ment stopped running train on that railway
line, as the track got damaged due to floods.
A survey was conducted for that railway line
after a strong demand was made for it by the
then M.P. of our constituency, but no atten-
tion has been paid towards it till now. A
survey was conducted for the railway line
from Forbesgani to Virpur and land was also
acquired, but nothing has been done till now
on that railway line. The proposal to lay a
railway line from Saharsa to Vitariganj was
sanctioned 10-15 years back and a survey
was also conducted, but no work has been
carried out in this regard. Nothing has been
doneinregardtothe railway linefrom Saharsa
to Mahishi, which was approved by the then
railway Minister, late Shri Lalit Narayan
Mishra. Also no work has been carried outon
the already sanctioned Madhepura-Singh-
eswar railway line. The hon. Minister should
check up as to how so much deficit in left in
the railways without laying any railway line or
without understanding any other work. The
income of the railways can be increased by
connecting the villages with the cities through
railway lines in the neglected districts and to
some extent it can make up the deficit in the
Budget. There is a town between the head-
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quarters of Saharsa Commissionerate and
Saharsa Junction where the people have to
wait for as long as 3 hours to cross the
raiiway ine as there is no overbridge there.
So | would request the hon. Railway Minister
that an overbridge should be constructed at
the Saharsa headquarters to provide refief to
the peopie. You are aware that in our coun-
try, particularly, in Bihar, casual labourers
are engaged in the Railways. They work
there for 10-15 years and most of them are
removal for two months to effect break in
service. So | would like to demand that all
such casual tabourers in the railways who
have worked on muster rolls should be made
permanent. As we talk about “Right to work”™
and alleviation of poverty it would be one of
the basis to achieve this objective. The
second suggestion. | would ke to give isthat
trees should be planted on the land lying
vacant on both sides of the railway tracks, so
that we can maintain the ecological balance
as well as provide employment to the unem-
ployed youth.The hon. Minister represents
Bihar. Not only Bihar, but the entire country
has high expectations from him. Since, he
has made provision for all parts of the coun-
try, therefore, | demand that he should make
provision for Saharsa also, where the Cen-
tral Government has been spending crores
of rupees for the last many years on relfief
work. | demand that under the Five Year
Plan, Rs. 100 crore should be allocated for
the development of Saharsa—whether it is
development of railways, construction of
metalled roads, school building or any other
engineering work. This will help in develop-
ment of the area. Mr. Chairman, Sir, | thank
you very much for giving me the time to
speak.

SHRIMATI SUMITRA MAHAJAN (In-
dore): Mr. Chairman, Sir, first of all, | would
ﬂte o congratulate the honble Railway
Miinister for the "awakening” Budget pre-
sented by him by raising the fare for second
class and second dass sleeper and thus he
has in a way 1old the commuters o remain
awake and not 10 sleep while travelling by
trains. The second thing on which | would
ike 0 congratulate the hon'ble Raiway
Minister is that by raising the price of the

for Grants (Rlys.),
1989-90

platform ticket he has presented a new
viewpoint on the custom of receiving and
seeing off the guests. In our indian culture, it
has been out tradition to be very hospitable
and cordial in our social behaviour and so
peopile used o go upio the boundary of the
village 10 weicome or 10 see off the guests.
But by raising the price of the platform ticket,
that there is no need either to go 10 receive
somebody or 1o see him off, the one who
needs 1o come should come and the one
who needs to go should go. For this he
certainly needs o be congratulated. Mr.
Speaker, Sir, it has been said that the in-
crease in the tare for second class is only 20
percent and it is not much. k may be that lam
weak in mathematics; but still | think that #
onetravels 1000 km. or beyond by frain, one
will have to pay Rs. 30 move, which is,
according 1o my calculations, more than 20
per cent. So | woukd fike the honble Railway
Minister to ponder over this matter also.
in fares. But as for something which has
been said about the imbalance in the eco-
nomic capacity, | would rather say if we want
to maintain the economic balance then we
should rather reduce the working expenses
of the Railways. We can think in this direc-
tion. In my knowledge the officers are in a
very large number in the Railways wheres
the recruitment has been banned at the
lower levels. For example there is a separate
manager for catering for which there seems
1o be no need there. The P.R.O. s have been
appointed at several places. R may be that
they have been employed to promote the
image of the Railways, or to give more infor-
mation about raiiway but if the Station Super-
intendent is given some additional powers,
he can canry out the duties of a PR.O. as
well, because it has been my experience that
we could never get the information required
by us from the P.R.O. Another thing that we
can do to reduce the working expenses of
the Railways is to make the maximum utikza-
tion of the bogey wheelers 1o carry the goods
in place of the four wheeler wagons. When
hon. Shri Gujral was the Chairman of Rail-
way Board, perhaps in 1979-80, he initiated
the scheme of the Non-stop Goods’ Train.



475 Res. re. first report of MARCH 22, 1990 Gen. Dis. Suppl. Dem. 476
Rly. Con. Com. 1989 for Grants (Rlys.),
Rly. Budget, 1990-91- 1989-90
[Shrimati Sumitra Mahajan] extent but also pruvide better setvices and
facilities to the passengers.

This scheme proved to be very profitable for
Railways, but soon after this scheme was
banned on the pretext of either the axie
getting heated or some other small excuses.
1, personally feel that all these problems can
easily be tackled with and it will be sensible
to start that scheme again. Recently, our
Railway Minister has stated that there has
been aconsiderable fallin the railway claims.
But | would like to tell him that, previously,
one had to approach the courts for settle-
ment of such claims, but now as per the
decision of the Government, a number of
railway tribunals have been established in
various State-capitals. In all. about 17 tribu-
nals have been set up so far. At a few
important places, even more than one tribu-
nal has been set up and exira staff has been
posted there. The fall in railway claims as the
hon. Minister has put it, does not imply that
the number of accidents or the incidents of
missing baggage have reduced. | would like
to cite the example of Madhya Pradesh here.
We have an office of the Railway Tribunal in
Bhopal which covers the entire Division.
Most of the people prefer to remain quiet for
small claims rather thentravelling all the way
from Bilaspur to Bhopal. They think thatfor a
small amount of a hundred or two hundred
rupees, they will have to spend double or
triple that amount and therefore they do not
file their claims. i you really intend to cut
down the expenditure on railway establish-
ment, then | would suggest, to give a sarious
thought to the idea of reviving the practice of
settling these claims in the civil courts and
closing down these Railway Tribunals.

A number of hon. Members have sug-
gested that working expenses can be re-
duced a lot # only we insist on the maximum
possible use of the railway coaches avail-
able with us. This suggestion should be
considered seriously. The Geetanjali Ex-
press remains in Caicutta yard for twenty
four hours. Similarly, the indore-Bhopal train
remains in Bhopal yard for nearly twelve
hours. if we make the maximum possible
use of these coaches, it will not only be
possible to reduce our expenses 10 a great

Hon. Speaker, Sir, now | would like to
draw your attention to our neglected Madhya
Pradesh which not only unites all the five
neighbouring States, but is the heart of the
entire nation also. Despite all this, it has
been the most unfortunate State so far.
Except fcr the two and a hal years Janta
Party’s rule, the State has never got a strong
leadership who could fight for its upliftment.
How unfortunate! in 1955-56, average length
of railway line per one lakh of population was
18.2 kilometres, in 1965-66, it fell down to
14.1 kilometres and today it is a mere 11.2
kilometres only. This indicates deterioration
in the development of Madhya Pradesh. In
respect of railway lines too, the share of our
State is continuously decreasing. Madhya
Pradesh is the biggest State in the country
but in respect of railway lines it has only 13
kms. railways lines per thousand sq. km. as
against the national average of 19 km. per
thousand sq. km. Though minerals and for-
est resources are available in abundance in
Madhya Pradesh but due to the inadequate
railway facility, we are not able to exploit
them fully. | would like to give some sugges-
tions for the development of the entire State.
Crores of rupees have been spent on the
construction of railway line from Barwara in
Bihar to Karangi Station and the construc-
tion work of severa! Railway Stations have
also been completed. Therefore, | would like
to say that if the completion of this work is
expedited, it would tremendously benefitthat
area. Similarly, if a new railway line from
Mayurpur in Orissa to Sitapur is constructed,
it would connect three States. As | have said
earljer that Madhya Pradesh is the biggest
State, therefore, if an Express train is intro-
duced between Ratlam and Raigarh, it would
connect the Western region with the Eastern
region of the State.

Mr. Chairman, Sir, now | will speak for a
the condition of my constituency is not good.
| represent Indore inthe Lok Sabha and it is
lagging behind in respect of railway facilities.
R is strange that my predecessor who repre-
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sented this constituency for the last 10-15
years and even held important portfolios like
Petroleum, Home and Railways could not
improve the condition of Indore. The train
between Indore-Bilaspur has been running
forthe last 30 years butduring alithese years
netther any improvement has been made in
its coaches nor any other facility has been
provided. It covers thirty hours journey, but
eventhenthereis no pantry car. ltis said that
this train is like huts on wheels. We, the
rasident of Indore neither want a Palace on
wheels, nor huts on wheels but we marely
want comfortable coaches onwheels Iwould
iike to say that as per the yardstick of Rail-
ways, 75 per cent quota of reservation is
earmarked for the station from where the
train starts, but | am sorry to say, that 50 per
cent quota of reservation in Indore-Bilaspur
train has been aliotted to Bhopal. Not only
this, but the reservation for AC coach is also
available at Bhopal. Therefore, | would call it
a sort of exploitation of indore. No facility has
been given to indore.

SHRI BALASAHEB VIKHE PATIL
(Kopargaon)' it is injustice to women.

SHRIMATI SUMITRA MAHAJAN: Now
it will not happen because Indore is being
properly represented. Mr. Chairman, Sur,
you too will have to give more time.

Mr. Chairman, Sir, the people of Indore
have got Avantika Express which runs be-
tween Bombay and Indore after lot of efforts.
But a number of facilities are being with-
drawn instead of increasing them. Other
trains originating from Bombay are having
17 coaches whereas this train has only 14
coaches. When a demand for an additional
coach was made, one of the first class coach
was replaced by a general coach. Not only
this, but this train takes too much time. It
starts from Indore in the evening and reaches
Bombay in the morning. We have been
demanding for the last five years that its
running time should be reduced but every
time it is ignored on one ground or the other
and no attention has been paid towards it so
far.
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[English)

MR. CHAIRMAN: | am also convinced
that Indore cannot be ignored.

[ Translarionj

SHRIMATI SUMITRA MAHAJAN: Mr.
Chairman, Sir, not only from industrial point
of view, but other point of views also indore
is an important place. Devas and some cther
cities are also located near it and many
astablishments are situated there. Shri
Brunajp wili also agree with me that con-
struction of Indore-Dahaur railway line is
very necessary with a view to bringing adi-
vasi people of Jhabua and Dhar to the na-
tanal main stream.

Mr. Chairman, Sir, | thank the hon.
Raillway Minister for meeting our demand
and allocating Rs. 5 crores in the Budget for
the construction of this line but he himself
should think that in this way how much time
it will take to complete this project costing
Rs. 287 crores.

Mr. Chairman, Sir, secondly...
(English]

MR. CHAIRMAN: You have already
made your points. Please conclude.

[Transiation)

SHRIMATI SUMITRA MAHAJAN: | am
concluding after making one submission.
There as a hundred year old metre gauge
railway line in the area and only four trains
ply onit. No improvement has been made in
these trains in these hundred years. There-
fore, | want that some improvement should
be made there. There are many other prob-
lems of Indore. Something should be done
for Delhi-Indore train also. Indore Railway
Station has been declared as a model sta-
tion but no provision has been made for this
in the Budget. Therefore, | would like to say
to the hon. Minister that railway lines are very
important not only for the development of
State but also for national development and
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emotional integration of the country. submis-
sion is that the hon. Minister should consider
this aspect also in relation to States.

SHRI K. MURALEEDHARAN (Calicut)
Sir, | thank you for the opportunity given to
me to participate in the discussion on the
Railway Budget.

On behalf of the people of Kerala | am
strongly opposing this Budget. When the
Government came into office, the Chief
Minister of Kerala, Shri E.K. Nayanar, and
the Union Minister of Surface Transpont, Shri
K. P. Unnikrishnan, argued that the new
Ministry will not neglect the State of Kerala.
But when the Railway Budget came, we find
that the Kerala people are totally neglected.
The people of India expected a socialist
budget from the new National Front Ministry
not because the National Front is socialist,
but because the Minister of Railways is a
well-known socialist. Butthe Railway Budget
totally breaks the backbone of the Indian
public especially the middle class and be-
low. Sir, | will give you a few examples of
negligence of my State of Kerala. The actual
cost of Badagara Bridge in between Calicut
and Cannanore is Rs. 66 lakhs, but the
Budget sanctions only Rs. 1lakh. The actual
cost of the Wadakkancherry overbridge is
Rs. 63 lakhs, but it was allotted only Rs. 1
lakh. The actual cost of Trichur-Poonkunnan
overbridge is Rs. 93 lakhs, but it was allotted
only Rs. 1 lakh. To complete the improve-
ment of existing railway station in Ernakulam
junction, it requires Rs. 50 lakhs more, but it
was allotted only Rs. 3 lakhs.

Sir, for the improvement of Feroke
bridge, this budget allotted Rs. 2, 10,00,000,
but to complete this work they want Rs. 4
crores more.

Sir, the Malabar Action Council and the
Malabar Chamber of Commerce and some
social organisations submitted representa-
tions to the Minister to construct a new
railway line starting from Calicut to Sultan's
Battery, Mysore and Bangalore.
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Sir, Wynad is a very backward district
and it is not figuring in the map of the Indian
Railways. if the hon. Minister sanctions this
line, Wynad district will come on the map of
Indian Railways. Wynad is very backward
and at the same time it is an Adivasi district.
So, my humble request to the Minister is that
he should start a survey of this new line and
| think he will do so.

Sir, the increase of 10 per cent in the
freight charge is extremely high comparedto
other previous budgets. Especially in Kerala
most of the items are coming from outside,
specially from the North and North Eastern
States. But this increase will definitely affect
the people of Kerala. So, my humble request
to the Minister is to reduce the freightcharge.

Another thing is the increase in the cost
of the platform ticket. The new rate of Rs. 2/
-is very high. if you continue withtwo rupees,
then the poor people will try to cheat the
Indian Railways. We know that there is only
one main entrance to the railway station
where the Ticket Examiner will stand and
people will start cheating the Railway De-
partment. So, this increase will reduce the
income of the Indian Railways. The increase
in the Second Class fare will definitely affect
the people. | request the Minister to reduce
the increase in the passenger fares. The
Minister announced 12 newtrains but he had
completely forgotten about Kerala. Several
organisations like the Delhi Malayalees’
Association gave representation to the Min-
ister to start more trains from Delhi to Kerala
because they are unable to get tickets when
they want to visit their homes during holi-
days.

- Sir, the Minister had also come forward
with some welfare measures. At the same
time, there is no mention about the improve-
ment of the existing railway quarters which
are very old. The condition of the railway
quarters are bad; even the Superintendents
of Railways are living in a very bad quarters.
So, the condition of the railway quarters
should be improved. Calicut railway station
is the oldest railway station in North Kerala
and it requires expansion and | request the
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Minister to consider this matter. While con-
cluding my speech. | would like to add that
the people of Kerala would always remem-
ber the hon. Railway Minister who hd shown
maximum neglect to the State of Kerala.

DR. VENKATESH KABDE: (Nanded):
Mr. Chairman, Sir, | thank you for giving me
this opportunity to present my maiden speech.
I wish to compliment the hon. Railway Minis-
ter for maintaining the high standards of
Railways by presenting a net surplus budget
for the fifth successive year. This has been
done, as the hon. Members will appreciate,
in the face of challenges in the field of main-
tenance and rehabilitation and also at atime
when there are severe financial constraints.
| would agree with the feelings of the hon.
Members of the House that we all would
have been very happy if there was norise in
the passenger fares, especially in the Sec-
ond Class fare and also the platform tickets.
I am quite convinced that the hon. Railway
Minister does not need a certificate from
anybody and he is indeed a true socialist. |
have every reason to believe that at the time
of his concluding speech, he may have some
good news with regard to the passenger
fares and also about the platform tickets.

As regards freight charges, some in-
crease in the freight charges were unavoid-
able. But it has been done in a very innova-
tive fashion. There is a discount of 3% in the
slack season of the year, from April to Sep-
tember and | think, this will ensure equrtable
distribution of work load and this will go a
long way in ensuring better traffic and also
generation of the revenue.

Here, | would like to mention something
about the economic feasibility of the railway
line in the backward areas. This has been
used as a yard stick at the time of starting
new railway line in the backward areas.
Here, | will be serving the interests of the
backward areas very well, if | refer to the
speech made by Prof. Madhu Dandavate in
this House during the Railway Budget dis-
cussion in the year 1989-90. He was a
Member at that time. He said: “As regards
construction of new lines, the backward areas
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shouid be allowed to develop the railways
and we will find that gradually the industries
would come up. In the intermediate period,
they would not be able to give returns.” Here,
let us remember that on the ground ot eco-
nomic feasibility, those lines are not remu-
nerative in terms of passenger and the freight
fares inthe beginning. He says, “There would
be losses in such construction projects, in
the beginning”.

Sir, | would also like to bring to the
attention of the House the recommendation
ofthe Capital Structure Committee with which
Prof. Madhu Dandavate has agreed.

Whenever capital is borrowed from the
Centre, large dividends have to be paid and
these dividends cause great difficulties.
Whenever these lines are started in the
backward areas, they suffer from the net
losses. Therefore, the Committee recom-
mended that the new lines in the backward
areas may be exempted from the payment of
dividends. | request the hon. Railway Minis-
ter to consider it when the question of star-
ing new railway line comes for considera-
tion.

I would new turn to my area of Marath-
wadainMaharashtra This Marathwada area
has been a backward region and it com-
prises more than 10 million people and one-
fourth of the area of Maharasht:a State. As
some hon. Members have dwelt on the prob-
lems of Bombay and Konkan; | deem it
necessary to dwell on the railway problems
of this area. In this regard, | would like to say
that there have been agitations and repre-
sentations for the last 25 years on behalf of
the people of this area. Representations
have been made to almost all the Prime
Ministers and the Railway Ministers but
nothing came out. | would say, there was not
a single km. of new line laid since independ-
ence in my area. This is the land of Saint
Namdhev who spent a good deal of his time
in Punjab. Guru Gobind Singh spent last
days of his life in Nanded, where lakhs of
pilgrims come from all over the country,
specially Punjab and it gives them a lot of
inconvenience, due to lack of railway facili-



483 Res. re. first report of
Rly. Con. Com. 1989
Rly. Budget, 1990-91-

[Dr. Venkatesh Kabde]

ties. This Marathwada area has been guar-
anteed a lot of protection in the form of
Nagpur Agreement as you have heard inthe
Question Hour, about the constitution statu-
tory Development Board for this area. Allthis
was to ensure that adequate justice is done
tothis areain terms of development. But with
regard to Railways, | am sorry to say that no
justice has been done inthis area. It was only
Mr. Madhu Dandavate, as hon. Railway
Minister, initiated the progress of railways by
approving Manmad-Parli-Adilabad project in
the year 1977. Unfortunately, the Govern-
ment went out of power and the subsequent
Government did not make adequate provi-
sion for this railway hine. Only Rs. 2 crores or
Rs. 3 crores were made available for this
line, which, by the present cost of escalation,
in negligible as the project at present, costs
Rs. 247 crores. With this rate of provision,
you can well imagine that the people in our
area would never see the broad gauge
conversion in their life-time. The foundation-
stone was laid at Mudkhed for starting
Mudkhed-Adilabad section of B.G. conver-
sion in the year 1984, just before the elec-
tions at the hands of the then hon. Railway
Minister, ShriA.B.A. Ghani Khan Chowdhary
andinthe presenceof ShriS. B. Chavan. But
| am sorry to say that in the subsequent
years, no work was done on this particular
line. Since no provision was made in the
Budget. Much agitation was made. As a
result of this and as a result of many repra-
sentations that were made, a provision of
Rs. 23.5 crores only has been made in this
year's Budget whereas it was assured that
the Project would be completed within three
or four years.

| would like to say that the question of
starting tloating debentures by Maharashtra
Gowvt. has been raised and this was ap-
proved by the Planning Commission as well
as by the Ministry of Rallways. However,
correspondence has been goingon between
the State Government and the Railway
Ministry. It is not yet clear what will be the
rate of interest on these floating debentures
and what will be the conditions of debenture
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redemption. The correspondence has been
going on for a year but still, adequate provi-
sion has not been made to floating of the
bonds. | would like to request the hon. Rail-
way Minister to finalise the discussions with
the Planning Commission and with the con-
caerned Ministry and with the Maharashtra
Government and to see that adequate provi-
sion is made by Maharashtra Government at
an early date for of floating of debentures.
The whole proposal has not been cleared
because of red-tapism and possibly due to
lack of political will. Here | would like to say
that the people are getting restive because
they have been promised the railway line
and have not been given the promised B.G.
line. We welcome the starting of Konkan
railway but, at the same time, | would like to
say that broad gauge conversion in Marath-
wada has become a question synorious with
the growth of our area and | am sorry to say
that we would like to see much greater pace
of work in the coming years and | hope that
our hon. Railway Minister would see that this
work would be completed within the next
three years. '

The other line which is very dear and
essential to the people of Marathwada is
Parli-Beed-Ahmad Nagar line. This isa very
backward area in our region and at least for
100 km. there is no railway station and 60%
of the people of Beed district migrate to the
metropolitan cities for more than six months
in a year for the sake of getting some em-
ployment. There is no industry whatsoever.
There is lot of unemployment. | would re-
quest you to sanction a new line i.e., Parli
Beed-Ahmed Nagar which would fulfil the
aspirations of the people in this area so that
this district will be connected with the main
metropolitan market and an impetus will be
given to the development of this area.

Lathur-Kurduwadi is a second line re-
quiring conversion from narrow gauge to
broad gauge. A promise was made by the
hon. Prime Minister Shrimati Indira Gandhi
when she visited this area is 1973 that this
will be converted to broad gauge. But | am
sorry to say that this promise has not been
fulfille. and many official committees have
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visited this area and they have made recom-
mendations. One commitiee has said that it
is not economically viable and the other
commitiee has strongly recommended. But
the economic feasibility study was wrongly
made on the basis of a distance of 369 km
whereas actual distance is 164 km from
Latur to Kurduwadi. | would like to bring this
to the notice of the hon. Railway Minister.
This also includes new railway line from
Latur to Latur Road which takes the railway
to the constituency of our hon. Deputy
Speaker Shn Shivraj V. Patil in Latur. Please
consider this small broad gauge line which
connects Latur with big city i.e. Secundera-

Lastly, | would like 10 mention that there
is one more line that is a line between Latur
and Ramagundam via Nizamabad which
passes through my constituency of Nanded.
¥ you see the map of India, there is maximum
rarefaction of network in my area, and if you
connect Latur with Ramagundam through
Nizamabad, you will find there is automati-
cally a linkage between East and West
coastline of India. All that needs to be done
is to extend Latur Miraj line to Ratnagin via
Kolhapur and extend Ramagundam up to
Kirandul.

MR. CHAIRMAN: Please conciude. It is
now 5 O'Clock

DR. VENKATESH KABDE: This will
provide a very strategic link for defence and
transport between East and West Coast of
Central India.

Before | conclude | would like to say that
the hon. Minister must give attention to my
area of Marathwada in Maharashira State
which has been crying for railway lines for
nearly 25-30 years. People in my area have
got great hopes from our present Railway
Minister who is very honest and dedicated. |
am sure h . will do justice to my area.

incidents in Nizamuddin on 17.3.90

17.01 hrs.
DISCUSSION UNDER RULE 193

incidents in Nizamuddin Area on 17
March, 1990

[Englshj

MR. CHAIRMAN: Now, the House shall
take up discussion under Rule 193. As de-
cided by the House today, we shall now take
up discussion under rule 193 on the state-
ment made by the Minister of Parliamentary
Aftairs in the House on the 20th March, 1990
in regard to the incident which took place on
17th March, 1990 in Nizamuddin area of
New Delhi.

| should like to inform the House that 2
hours are available under the rules for Shon
Duration Discussions under rule 193. Iwould,
therefore, appeal to the hon. Members to be
very brief in their speeches so that it shouid
be possible for me to accommodate as many
Members as possible within the available
time.

Now Shri Inderjit Gupta to start the
discussion.

[ Transiation)

SHRI ISHWAR CHAUDHARY (Gaya):
Mr. Chairman, Sir, will the discussion on
Railway Budget continue tomorrow also?

[English}]

' MR CHAIRMAN: It will continue tomor-
row. The hon. Minister has not replied. So, t
will continue tomorrow.

SHRI INDRAJIT GUPTA (Midnapore,.
Mr. Chairman, Sir, | have with me the state-
ment which has been laid by the hon. Honie
Minister in relation 1o these incidents at
Nizamuddn on the 17th March. | will cometo
that statement later on. First of all, | would
like
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10 say that compared with some of the
occurred in the last few months in different
parts of the country, it might appear from the
way the Press has handied this whole aftair
that this is a relatively minor incident. We
communal clashes, as the Home Minister
knows, during the last 4-5 months indifferent
parts of the country resulting in extremely
heavy casualties. | do not wish to recall what
happened in Bhagalpur and such places.
But the conscience on the country and the
conscience of people, all people of good
taith at least was hoified and they were
aghast at what has taken place in Dethi. The
incidents at Nizamuddin on the 17th March
are significant from the fact (a) that they took
place in the very heart of the Capital City
under the very nose of the Dethi Administra-
ton and the Central Government and (b) that
here the particular dispute or incident which
sparied off this conflict, this mutual attack by
the two communities and then the police
stepping in and doing what 1 consider to be
their usual role i.e. a partisan role that they
played was not something which occurred
overnight. We have seen recently most of
these riots. The matter of dispute was not
something which occurred suddenly over
night. The sudden bursting out of this conflict
in the heart of the City of Dethi has certainly,
I think, astounded the everybody, astounded
the general public how such a thing could
happen in Delhi. | need not go into the details
of the dispute. It has been going onfor a fong
time. Everybody knows that Nizamuddin is
such an area. k is predominantly a Hindu
area. There is a Muslim pocket, a Basti and
bazar shops and so on. There is a burial
ground of the Mushims which was given to
them several years ago to be used as aburial
ground. Nobody has ever disputed that. Then
suddenly it appears that some people be-
longing to the other community—the news-
papers have identified them as people be-
longing to Arya Samaj or belonging o the
Vishwa Hindu Parishad and the Bagangdal
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- suddenly threatened that they would raise
a boundary wall on the other side of this
grave yard.

This was also a demand which was not
sudden. it had been made several times
over the years. R is stated here in the Home
Minister’s statement that several times inthe
past these people had been demanding that
they shouid be permilted 10 erect aboundary
wall around a plot of land measuring about
15 bighas. This was a bone of contention
between the Arya Samaj, Jor Bagh and
Kabristan Management Committee, Ni-
zamuddin for some time past. What did the
police do and the administration do at that
time? According to this statement, they
adwvised these people that since the title suit
of this particular piot of land has not yet been
decided-i is under dispute-therelore, no such
construction of a boundary wall should be
proceeded with until the title suit has been
decided. Which means, Sir, that if somebody
in spite of this order of the police and the
administration, not to proceed with this con-
struction of the boundary wall, decides to
take the law into his own hands and go
ahead with this, it means, it is absolutely
unauthorised and unlawful act. But that is
what precisely happened on the 17th March.
According to the Minister there was a large
crowd. He does not say, “a large crowd of
whom?”. He says: "A large crowd began
collecting at the site from 7.15 A M. with
hockey sticks, lathies etc. and some ve-
hicles began arriving with bricks. it was a
pre-planned and organised thing defying the
administration and the police. These people
wanted to provoke a conflict and create a
trouble which would inevitably take a com-
munal tum in the present situation.

Apart from the general atmosphere which
unfortunately prevails in the country at many
places where there is a great deal of tension
between different communities owing to what
has happened in the recent past, | may point
out that in Delhi particularly, there is a lot of
explosive material, potenrially explosive
material which is available here. For ex-

ample, those Sikhs who were Dispossed of
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their houses, whose family members were
(interruptions)

MR. CHAIRMAN: | request the Mem-
bers not 10 interrupt the Member who is
speaking? ¥ you want to have a discussion,
please, go to the lobby. But do not disturbthe
Member when he is speaking.

(Interruptions)
[ Transiation]

SHRI INDRAJIT GUPTA: k is becom-
ing frequent. The Honble Members who
want to discuss amongst themselves, may
go out. Nobody will have any objection. it will
be better it they do not do it here.

[Englsh]

So, Sir, we must remember, in Delhi, in
various parts of Delhi there are refugees of
various communities who have been dispos-
sessed of their houses, who have been
driven out from their houses, who have been
assaulted, attacked and family members
have been killed. One 1s the Skh refugees
who are in camps since 1984 riots which
took place in Delhi. They are also complain-
ing all the time that they have not been
suitably rehabilitated or compensated. ltis a
fact also, in my opinion. Secondly, due to
recent situation in Kashmir, a large number
of Kashmiri Pandits from Kashmir who out of
panic,' more than anything else, because
nobody has attacked them, have been
coming away from Kashmir. There has been
an exodus. A large number of them have
gone 1o Jammu. But quite a good number
have also come to Dehi. They are here in
various places. Then there are PunjabiHindu
refugees who because of the Punjab situ-
ation in their particular areas feel that it is
totally unsafe for them to remain there. And
they have come away-quite a lot of them.
They are also living in various parts of Dethi
and so on. Therefore, what | wantto say is
that there is enough ammunition here, po-
tential ammunition in Delhi for anybody who
wants to create trouble, who wants fo stir up
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a communal feeling and to attack this com-

munity or that community. R is not difficult to
do in the present charged atmosphere. In
such a situation, | want to ask that when the

hon. Home Minister himself said in his state-
ment that this dispute has been lingering for
a long long time, many fimes these people
wanted to construct this boundary wall. Every
time they had been told that the matter has
10 be settied, the title suit has to be decided
by a court of law and pending that no such
construction should be proceeded with be-
cause it will in that case be unauthorised and
illegal. Inspite of that, if people gather to-
gether armed with bricks and lathies and all
that and decide unilateraly to start construct-
ing that boundary wall, what could it be but
an effort to spoil the communal harmony in
this city and o create conflicts which will
rouse communal passion?

| want to know what the Delhi Admini-
stration was doing. What were the Delhi
Administration and the Police doing all this
time when these things were happening? |
believe that one day before this incident, on
the 16th of March, a number of Muslim
inhabitants in the Hazrat Nizamuddin area
had made an application or a representation
o the police saying that they were getting
one day later, on the next day, there is Bkely
to be a forcible attempt at constructing this
boundary wall. They wamed the police ear-
lier that some action should be taken in time.
But nothing was done.

| want to know from the Home Minister
what was the role of the Dethi Administration
tion in this whole affair. Later on when they
had appeared onthe scene, when this crowd
came there, they were disappeared. Here it
is said that they were dispersed with the help
of lathies and so on. After that the other
crowd also collected. It is very easy to rouse
excitement on matters which are connected
with places of worship or grounds of burial
and such kind of things. There the police
intervened and not only used lathis and
teargas, but they had gone into the Basti
near Nizamuddin Darga, entered from the
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other side and resorted to firing also. Here it
is said that they fired in the air. How could
they fire in the air when people have been
killed? They may have been firing in the air,
but they also very much fired at selected
targets. Newspapers reported a visit by the
Home Minister also {0 that area where he
met several of these bereaved families and
announced some compensation.

All the victims seem 1o be belonging to
a minority community. | do not find a single
name of anybody else in the Press which
suggests otherwise. | do not want that other
persons should also be shot. But the fact of
the matter is that the victims who have been
killed in this police firing, by the pohca, all
belong to the minority community. What does
1 mean? It means that the police 1s playing
the same kind of communal role and partisan
role which they had played earlier in different
riots which have taken place in this country.
Everywhere riot victims have complained,
whether it be in UP, Bihar, Madhya Pradesh
or Rajasthan, that the police always inter-
vene at a certain stage not in order to restore
peace or law and order but in order to side
with one who is attacking the minority com-
munity people and making the situation much
noreworse, Thisis what has happened here
in Nizamuddin also.

It says that the Lt. Governor of Delhi
reached the spot. The Ltd. Governor of Delhi
should have reached this hon. House alsoto
hearthis debate. |want 1o know why he is not
here. Half an hour ago | found him at the
Airport, when we landed from Namibia,
waiting to receive the Prime Minister and
others. 1t is very good of him; he acknowl-
edged his gesture. But he should be here
also. He also belongs to a minority commu-
nity and he should know very wellthe danger
which is there in the situation today ‘*henthe
slightest matter can be exploited and utilised
by anti-social elements and people who are
always trying to use violent methods against
other communities. '

A judicial enquiry has been announced.
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So | do not want to anticipate 100 many things
regarding the details of the facts. Butthe fact
of the matter is, the dispute arose over this
unauthorises, ilegal attempt 10 construct the
boundary wall. Secondly it was known very
long before ta the Administration and the
police authorities. Thirdly | charge the Ad-
ministration and the police authorities for
turning a blind eye to this cbvious threat
which was developing and refusing to take
any timely measure. | do not know whether
they brought it to the notice of the Home
Ministry at that stage. i so, the Home Minis-
ter should inform us also as to what they
were doing when they came to know of this
lboming danger. Why no preventive timely
steps and other proper protective measures
were taken? Fourthly, Sir, | would like to
know what was the action, the police took?
Why was it directed only towards a particular
community and why they have shot down
only the people of the minority community ?
Obviously, t means that they were sent
there and they played a particular partisan
role which they have been regretiably play-
ing in many of the riots which have occurred
in the last few months.

fhe judicial enquiry is all right, but it is
not enough to request the hon. Members to
join in conveying deepest sympathies to the
bereaved families. We all do that; we are all
angreed by what has happened. We do not
want such things to be repeated and particu-
larly not so in this capital city where the
Parliament sits, where we meet every day,
where we discuss so many things about
communal disturbances and wherethe Home
Minister is sitling and the Central Govern-
ment is located. Why such things should be
allowed to happen? This matter should be
taken much more seriously than it has been
done. Newspapers have said that nobody
has been arrested-1do not know whether itis
correct-except members of the minority
community against whom some cases have
been registered. That is all that has been
done.

So the judgement of the police and the
administration seems to have been already
taken by them earlier, without waiting for
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anything and they have fo reply now why
they allowed this situation to develop in this
have been lost and tension is bound 1
develop and grow now inthat area and other
parts of Delhi where all sorts of rumours will
be spread. This is an attempt to see that the
atmosphere of Dethi is also completely poi-
soned and render susceptible to an outbreak
of violence at any time, on flimsy pretext.

Sir, | am sorry, | was not able to collect
more detailed facts, which will be collected
and put before the judicial enquiry. But, |
think the Home Minister should inform us
frankiy and in a forthright way without trying
to gloss over any fact which may be unpalat-
able to some people. He should tell us frankly
and boldly what has taken place and what
the Government intends to do notonly against
these people hut also against the laxity of the
police and the Delhi Administration to see
that such events do not recur again.

[ Transiation)

SHRI HARISH RAWAT (Almora): Mr.
Chairman, Sir, Law and communalism are
notthe only factors which are responsible for
the incident that took place at Nizamuddin on
17th March. It is a fore warning to the Gov-
ermnment and the Home Minister about the
incidents that may take place in future.

Sir, this incident took place at the site
which we call the Dargah of Nizamuddin
Quiia. It is aplace where people belonging to
all faiths pay their obeissance. It is a place
which gives peace to all. Even that peaceful
site was not spared by the police bullets. The
police bullets hit the top of the mazar. The
quarrel started over a piece of land. In Delhi,
it is difficult to decide whether a particular
piece of land is a cremation ground or a
graveyard. But the present dispute did not
erupt over this point. The point is that the
Government as well as the Dethi Administra-
tion had prior information that there are to
claimant over this land. One is the Arya
Samaj and the other is Viswa Hindu Par-
ishad. They were also aware that one more

CHAITRA 1, 1912 (SAKA) incidents in Nizamuddin 494

on 17.3.90

tee also stakes its claim on this land. The
committee had conveyed its apprehension
10 the Delhi police that something serious
could take place at the site. But it is a sony
state of affairs that the Delhi Administration
as well as the Delhi Police neither made the
people understand the problem nor did they
try to find out an amicable solution. They
could have invited the elderly people belong-
ing to both the communities and tried to
arrive at an agreement. Instead, when the
Arya Samaijists met the police, the police
informed them that they would not be al-
lowed to hold any meeting. Later some of the
police officers and other senior officers made
a suggestion that while they could not be
allowed to hold a meeting or collect people at
that site, they could collect people for holding
‘Satsang’. Sir, while on the one hand, a
section belonging to minorities conveys its
apprehension to police that a quarrel could
take place at the site and atrocitias could be
committed on its members, on the other
hand, the police permits others to hold a
meeting on the pretext of organising Satsang.
What does it mean then? The other point is
more mportant than this. In the morning,
when some people assembied at the site,
tension started building up and the Lt. Gov-
emor of Delhi also reached the spot. Even
then the Delhi police neither felt the need to
impose section 144 nor to take other pre-
cautionary measures. When the situation
went out of control, the police started firin§ in
order to display their boldness. In his state-
ment, the hon’ble Minister stated that two
people were killed in this incident. But every-
body knows that at least 6 persons were
killed there. Their number could be 9. Some
Congress (l) workers had visited the site at
the instance of our leader, Shri RajivGandhi,
and according to their version, the number of
people killed is 6. Apart from this, there are
reports from people whose children and also

elderly persons of some families were miss-

ing after the trouble. It may be that they are

afraid to come forward and lodge their

complaints. The Delhi Police personnel are

harass.ng people belonging 1o a particular

community. They are conducting searches

in their houses. These people are being

prosecuted and threatened. Mr. Chairman,
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Sir, whenever a riot takes place, people
belonging to both the clashing parties are
heid equally responsible. As a precautionary
measure, the police should take into custody
the prominent leaders of both the parties and
they should also be asked to execute bonds.
How is he proceeding with the holding
only one party responsible? Now Dehhi
Administration is holding only one party
responsible? k creates an apprehension in
our minds which cannot be ignored. R it so
that the Government which is continuing in
office with the support of some parties is
lenient towards someone and doing injustice
to others under pressure? I is common
knowledge that the police started firing only
when people belonging to a particular com-
munity reached the spot. People also say
that no action was taken against people of a
particular section even though stones were
pelied from their side. The police resorted to
finng only after that. 1 would not go into
further details of this case and as has been
just said by Shea Gupta and | fully agree with
him that a judicial enquiry into the matter has
already been completed and everything will
come to light very soon. The questionis as to
how such a situation developed. Despite the
presence of the police, how the people be-
longing 1o a particular party were able to
reach there. lt is in itself a testimoney to the
fact that the Delhi Police has started working
under the influence of a particular party.
Gradually, the police is acting as a tool for a
particular party. if such a state of affairs is
created in the country how people belonging
to other minorities would feel themselves
secure. Hon'ble Home Mnister, Sir, | can
appreciate your helplessness. There are
many persons here who are not happytosee
you as the Minister ol Home Affairs. It is a
matter of chance that the Janata Dalcame to
power at the Centre and the National Front
Government holds the reigns of administra-
tion in the country today. These chances are
very common in democracy. | would like to
say that you may or may not be given any
credit for any achievement but you should be
cautious and vigilant, least your name is
included in the list of those who encourage
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the communal forces in the country. People
have apprehension about it and the Nizamud-
din incident has further confirmed i. |, there-
fore, urge the hon. Minister of Home Affairs
to punish the personnel, whosoever they
may be, of Dethi police and Dethi Administra-
dent and instil confidence in the mind of the
people.

SHRI YUVRAJ (Katihar): Mr. Chair-
man, Sir, all of us are distressed at the
incident that took place at Hazrat Nizamud-
din. But what is the cause of this incident. As
per the statement of the hon. Minister, when
the police and the Dethi Administration had
all prior information, adequate steps should
have been taken. if adequate steps would
have been taken, such a tragic incident
woukl not have taken place and averted the
incident.

Iwant to cite an example and wanttotell
you that the daily Hindustan has published
the photograph of the incident of Nizamud-
din. In this newspaper, the scene of paolice
high-handiness has been vividly depicted
when they resorted to firing, killed a person
and dragged him just as a dead street dog is
dragged. The dead was naked and being
dragged mercilessly by 3 to 4 police person-
nel. Everybody will feel hurt at the sight of
this incident. When firing takes place at any
place, the police makes enquiries into the
incident and acase is filed in the court of law.
The police should have been very careful in
handling the case, but they failed miserably
in their duty. '

Sir, what | want to say is that the grave-
yard and the cremation ground are very
closely located. K the wall of the cremation
ground was being forcibly constructed and
the police had advance information about it
on 14th, they could have imposed Section
144 of the Cr. P.P. and averted the incident.
A meeting was also held at the residence of
the Assistant Commissioner of police on the
night of 16th. Had there been adequate
police force on the day of the incident, it
could not have taken place at all One thing
is very clear that the Delhi Administration
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has totally failed in this regard. When this
incident took place, 3 persons were killed
including a 12 year old boy, Mohammed
Haneef. It is a disputed land. | want o know
as 1o whom the land belongs and how the
dispute is going to be resoived?

All people can sittogether and settie this
matteror the court candecide it as to whether
the land in question belongings to graveyard
or the cremation ground but what | want o
say is that it is not the murder of a person
belonging to a minority community but it is
the murder of an Indian Citizen. In all three
persons were killed in this incident, it is
something very sad and the attitude of the
Police is also a matter of concem for us.

It is a good thing that a judicial inquiry
has been ordered by the hon. Ltd. Governor
but an impartial inquiry is equally important
in this matter and it is possible only when the
concerned police officers responsible forthe
incident are suspended first to clear the way
for a successful and credible judicial enquiry
into the incident. | would also like to say that
it is not the issue pertaining 1o a particular
community. In the first instance it appears to
be in ordinary incident but such anincident in
Delhi, particularly in Hazrat Nizamuddin area
which has its own significance for its renun-
ciation and sacrifices is really unfortunate.
Such incidents have occumred in the walled
city area but not in the Hazrat Nizamuddin
area. if we favour one or the other commu-
nity, that will not help us in restoring peace
and communal harmony. | wouid not hesi-
tate to say that it was definitely a failure on
the part of the administration. The hon. Home
Minister had the information about it 12 hours
in advance and all the police personnel had
been alerted. Had the Delhi Police been abit
more vigilant, the tragic incident which oc-
curred just three days alter the Shabebarat
Festival and few days before the commence-
ment of the month of Ramjan could have
curevery now and then inthe country. There-
fore, through you I would like to convey tothe
Govemment that peace loving and vigilant
peopie are also there amidst the communal
elements, so the Government should also
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make use of their good offices. This incident
ook place on the 17th and on. Textile Minis-
ter ShriSharad Yadav went there onthe 18th
alongwith Shri S.P. Yadav a Member of
Parliament from Sambhal area in Uttar
Pradesh. The Badaun Association called a
meeting in the Galib Hall with a view 0
restore peace and normally but some people
of particular community who were very much
agitated on the incident did not allow them to
hold meeting. Shri Sharad Yadav made an
extensive tour of the area and tried o pacify
the people. | would ke to request that this
serious matter should not be discussed fora
particular political gain but only to avoid the
recurrence of such incidents and for this very
purpose we, all should make our collective
eftorts. The newtrend is emerging that some
of usfavour one side and some others favour
the other. So long as we do not remain
impartial we cannot see it with an impartial
vision and communal harmony cannot be
restored. Withthese words | would lke to say
through you that action should be taken
against the police officers and officers of
Dethi Administration who have been found
to be responsible for this highly tragic inci-
dent so that such incident may not recur in
future. With these words | would like to thank
you.

SHRI MADAN LAL KHURANA (South
Delhi): Mr. Speaker, Sir, lwas expecting that
our friends in the Congress party and some
other friends would express their balanced
vigws on the incident but here and every-
where they have repeated those age old
stories that it belongs to Hindus or the police
have colluded with them. | would like o say
here that it was not a communal riot. One or
two Kabaris have been trying to grab that
land for the last two-three years and the
officials of cremation ground had iodged
their complaint to this effect with the police
also. It was also said that it was a Hindu-
Muslim riot on the disputed land of the cre-
mation ground and the graveyard but it was
not so. Firstly | would likke to say that this land
measuring 29.1 bigha has been allotted o
Arya Samaj for cremation ground. if you
want to prove that 50 years back it was a
graveyard | would sav that 50 years ago, the
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land sites the present under the ownership
the five star hotel, Dethi Public School and

Lodi Hotel were also graveyards. | very well
remember that this matter was raised in
1967 and Shri Fakhruddin Ali Ahmed had
said that the entire area was graveyard. Shri
Y.B. Chavan, the then Home Minister, asked
the then Lt. Govemnor Shri L.K. Jha to trace
hundred year old record. | still remember the
reply Shri __K. Jha had given to him. He had
said that people would say why only hundred
year old record, why not 500 year old record
shouid betraced? Therefore, there has been
a conflict not over 100 years or 40 years.
Every one knows it and #t is also there in the
police record that it is a cremation ground. it
is also said that it is a graveyard. | would like
to say that it is not a graveyard. | have
brought photographs also and if you want,
you can see them. In Hindu religion, dead
~ bodies of infants are not cremated but they
‘are either immersed in the river or buried
‘What | want to say is that graveyard s at a
distance of 300 to 400 yards from this place.
it is a shishu-samadhi and comes under the
29.1 bigha of land of the cremation ground.
| also have a plan of this site and if you are
interested you can see ft. in 1981-82 when
construction of a bridge was going on at this
point, the boundary wall of the cremation
ground was demolished by the Corporation
on the condition that it would be rebuilt by
them later on. | have got a written document
1o that effect and if you ask me 1 can lay it
here.

Two-three Kabaris have been trying to
grab that land for the last one and a half year
or two years. During the period 1956 to 58,
dead bodies of the intants were used to be
buried in this land which they claim 1o the
land of the graveyard, but infect it is a Sh-
ishu-Samadhi and not a graveyard.

[English]

SHRI LOKANATH CHOADHARY

(Jagatsinghpur): The arguments can be put
before the court.
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SHRiI MADAN LAL KHURANA: Please
listen first. | want to prove it.

[Englesh)

SHRI LOKANATH CHOADHARY: |
have a point of order. Here, we are discuss-
ing a particular point, i.e. an incidentthat had
taken place there. The history of it can be
placed before the Court. '

{Translation)

SHRI MADAN LAL KHURANA: The
matter will be decided by the court only but |
am going 1o prove it that it was not a Hindu-
Muslim conflict. it was said that some people
of minority community had been killed. Both
the persons killed in the clash were citizens
of Bangladesh. Whosoever has been killed
in the clash, ifeel sad about it.

AN HON. MEMBER: Is the citizen of
Bangiadesh not a human bening?... (Inter-

ruptions)

SHRIAMARROYPRADHAN: Howcan
they be the citizens of Bangladesh? They
were indians... (Interruptions)

SHRI MADAN LAL KHURANA: M.
Chairman, Sir, at the time of my birth, Paki-
stan was not in existence...(Interruptions)
What | want to say is that they are deliber-
ately giving it a colour of a Hindu-Muslim
clash.

SHRI P.R. KUMARAMANGALAM (Sa-
lem): Who is doing that?

SHRI MADAN LAL KHURANA: Two-
three Kabaries wanted to grab this land and
were unauthorisedly occupying it for the last
2-3 years. They have given it a communal
colour. | am saying it with full sense of
responsibility. Even earlier it was a grave
yard, aburial groundfor the dead infants and
there was no dispute on this point. What is
the reason that a point of dispute has sud-
denly come only today. in factwhat | wantto
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say is that kindly don't call t a communal
issue. Excuse me, everybody knows it that it
has become the practice of the day that if
somebody wants 10 occupy aparticular piece
of land ilegally, he starts the construction of
a temple or a Gurudwara or a Mosque on it.
it is also an instance of that practice. But |
would ke to bring it o your notice that there
is a mosque adjoining this place where a
number of unauthorised shops have been
coming up during the last few months. | have
got a photograph with me, you can see in it
that on one side of the mosque an unauthor-
ised shopping complex is coming up but no
body has objected to it. if the construction of
an unauthorised complex could not invite
communal disturbances then why anybody
could have objection because the interests
of a junk dealer, who was grabbing illegally
that piece of land, clashed. That is why he
had given it a communal colour.

SHRI IBRAHIM SULAIMAN SAIT: How
the firing took place there? Why had you
gone there with lathies in your hands on the
17th?

SHRI MADAN LAL KHURANA: Who
was constructing the wall there? it was only
that junk dealer who had brought bricks for
the construction...(Inferruptions)

1 wouid like to say one thing more. | was told
there by the people-..(interruptions)

Shri Rawat also stated here that | and Shri
Bajpai had gone there. &t is correct that w

went there because we were told by the
officials that a riot had broken outin that area
and we had 10 visit the place being the
representatives elected from that area. All
the newspapers reported that | and Mr. Bajpai
had gone to is visit the place. When we went
there, the people of that area asked us asto
why we were asking them to go away without
completing the construction of wall. We told
them that it was not in the interest of this
country and they should not proceed with it.
However we promised them that we would
get the work completed later on but they
should not carry it on.

SHRIMATI SUBHASHINI ALI (Kanpur):
You had said that wall will be certainly built
there
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SHRI MADAN LAL KHURANA: | sad
that a wall will be constructed there because
as per the existing provisions of law a wall
upto 3 ft. in height could be constructed by
anybody on his plot of land. | would ke to
inform you that a person can construct a 3
feat high wall on his land under the provi-
sions of the Delhi Municipal Corporation Act.
Nobody can check him. | again repeat it that
anybody can raise a 3 feet wall to keep his
land in his possession. But a shopping
complex has been constructed near a
mosque inspite of 10 notices served to himto
stop the construction. | am going to repeat it
that if a wall is constructed by a man for his
personal benefit | will certainly oppose it as
| have done in the case of a junk dealer but
why should there be any resistance to the
construction of a 3 feet wall around the
cremation ground. Have we now degraded
so low as not to allow the constructionof a3
feet high wall around our cremation ground
and we are fighting over this issue...

SHRIIBRAHIM SULAIMAN SAIT: What
would be the length of that three feet wali?

SHRiI MADAN LAL KHURANA: The
wall will be raised around our own piot of land
measuring 29.1 bighas... {interruptions) But
you are provoking them for a bloodshed as
you have just stated. | would lke to ask
whether we have degenerated ourselves 1o
such an extent that we are making the con-
struction of a wall around the cremation
ground an issue to serve our politcal
ends...(Interruptions)

SHRIMATI SUBHASHINI ALI: That is
the level to which the politics has degener-
ated in india.

SHRI P.R. KUMARMANGALAM: That
is what you have been doing. You are just
trying to capture power...(Intemmuptions)

SHRI MADAN LAL KHURANA: What |
mean 1o say is that construction of shops in
the mosque could be a cause for quarrel. |
was just stating that in the grave
yard...(Intermuptions) it is what they call k. ¥
it was agraveyard, why did they notraise any
objections in this regard 2 years, 10 years o
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20 yoars back. Why is only today that they
has come there? (interruptions) Here they
have also made a mention of the minority
communities. But as this matter is before an
enquiry commission which is examining i, |
would not hold anybody responsible at the
moment. However | would ke to know one
thing asto what was the reason of that firing?
There was no pressmen at the moment to
report the facts. But when so many people
were there it is quite certain that some one or
the other might have caused provocation for
firing. However when we and the police
reached there were told that his life was in
danger. | am not supporting anyone but
without knowing the facts, they are repeating
it time and again that B.J.P., Hindus and the
Police are involved in it and it led to the point
of communal riots. It is not correct. Please
stop it for Gods sake but some people are
keen to incite the people for riots in Dethi by
raising land disputes. | would like to say that
even in this case some people wanted to
grab land. It is a common practice with the
people of Delhi that whenever they want to
grain aparticular piece of land, they organise
functions, Ramayana paths and other cere-
momal functions on that land. They adopted
similar strategy even in this case. it should
enquity is under way which will arrive at
some conclusions and expose the guilty. |
would ke to make a request through this
House that there should be no uncalled for
incitement of religious feelings of the people.
We should not induige in such things.

With these words, | condlude.

SHRIH.K L. BHAGAT (East Dethi): Mr.
Chairman, Sir, just now a few points have
been raised by our Hon'ble colleague Shri
Madan Lal Khurana in a highly agitated
mood. First of all Shri Indirajit Gupta ex-
pressed his views on it followed by a mem-
ber of Janata Dal. | do not know the name of
that Hon'ble member. Then Shri Harishji
- stated that these were different versions as
they appeared in the press. Later a number
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of facts were fumnished in the statement of
Hon'ble Home Minister. | feel that all thess
things have been stated in good spirit. One
of our Hon'ble lady members, who is sitting
here, had also gone there. | myself went
Alkdbar and a member of Rajya Sabha. We all
were there. But | have not been able to
understand as 1o why Shii Khurana was so
much agitated over it and said certain things.
¥ we go by the statement of Shri Khurana,
runs counter 10 the statement of the Hondle
Home Minister that it was a disputed land.
has been a disputed piace for a long time.
They were asked not to construct a wall on
that land. All these things have been stated
in the statement of the Hon'ble Home Minis-
ter. We met a number of press reporters
there. Most of them are no more the support-
ers and workers of the Congress Party and
now they are out to criticise the Congress.
Some of the newspapers helped you 1
reach your present heights. But all of them
are speaking in a voice 1o support all that has
been stated by Shri indrajik Gupta. They are
reporting what a member of the Janata Dal
has been saying. They have reported that all
these things were known 1o everybody. The
have said that the efforts are being made to
make i a Hindu-Muslim issue but none of
them gave it a communal colowr. | would ask
Mr. Khurana not 1o take it as he is fke my
younger brother. We have been living to-
gether here in Delhi. However, it is you who
have tried to give it a communal colour and
you alone...( iterruptions) While speaking in
your Constituency you had raised the issue
that Hindus were not able to construct a 3
feot high wall around a cremation ground
and substantiated your statement with an
construction of a 3 feet high wall without any
1o this House and you should know that it is
not the Municipal Corporation 1o speak ke
that. lwould ke to say that unity and integrity
of the country is above all considerations
such as the laws and the other technicalities.
in the recent elections minorities had also
supporied you. Had they not extended their
support, you would not have been elected as
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the member of this House.

SHRIMADAN LAL KHURANA: Minori-
ties are with us.

SHRI H.K.L. BHAGAT: Here in this
House you have just mentioned that a wall
and some shops have been constructed
near a mosque. My dear, you have also
produced a photograph to substantiate it.
But it is not the only instance of its kind
because lakhs unauthorised of houses and
shops have come up in Delhi belonging to all
sections of the society be they Hindus,
Muslims or Sikh near a Gurudwara or a
temple or a mosque and it is a well known
fact that all these things could be possible
with the political patronage of all the political
parties. Also all the political parties have put
in their best efforts for the regularisation of
unauthorised constructions on the ground of
practical human considerations. Although
outside the House Itis you who try to take the
entire credit of it. However, it is surprising
that today you are talking about the un-
authorised construction of a wall and some
shops near the mosque. It is not worthy of a
responsible person like you, which | think
you are, to say like that these were the
peoplefrom Bangladesh who had beenkilled.
A number of questions have been raised
‘here by Shri Indrajit Gupta, Rawatji and by a
Member of Janata Dal. The Hon'ble Home
Minister has also made a statement giving
facts. Alithese things are knownto people as
they have already appeared in the press.
You should have tried to answer them but if
one believes your version of things, all oth-
ers are proved to be wrong. If it is so, are all
others wrong except you? Is it only you who
speaks nothing but the truth? However, |
would liketotell the Hon.Minister quite clearly
that | do not agree that police officers of Delhi
are inefficient. We are not in power today at
the Centre, you are in power at the Centre
with the support of your critical supporter. it
is not known as to what kind of support you
are getting from your critical supporter, though
the criticism is more obvious to us than their
support. What | want fo say is that, in the
present situation, one has to see as to why
the officers of the DelhiPolice did not act with
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the compassion and wisdom, with which
they should have done? What is the reason
behind it? Who are the persons from whom
they afraid of? Who is trying to pressurise
them? Is it not true that a large number of
postings and transfers of officers connected
with Delhi affairs are being made at the
pleasure of Shri Madan Lal Khurana's Party
(BJP). This has come in the newspapers
also and neither you nor Shri Madan Lal
Khurana has contradicted these reports.
Those officials who are in the BJP good
books are being posted and those who are
not, are being shunted out. The situation has
come to such a pass—it has even appeared
in the Press, you cannot deny it, nor you
have contradicted it in D.D.A., which con-
trols land in Delhi, that your endeavour is to
appoint officials according to your fancy and
not to allow to function other officials having
an independent outlook.

Hon. Home Minister, | want to tell you
(Interruptions) You can speak, when your
turn comes, please do not interrupt.

DR. BENGALI SINGH (Hathras): Were
not the S.P. and other officials of East Delhi
appointed at your instance? All the hooli-
gans there are of your creation.

SHRI MADAN LAL KHURANA: Our
complaint is this, that allthese officials danced
to yourtune. These are the very officials who
wanted to deploy Military in Delhi on the day
of Holi...(Interruptions)

SHRI H.K.L. BHAGAT: How untrue is
his assertion that these officials danced to
our tune.

Are things that have come in the Press
not true?

SHRI RANMANGAL PANDE (Deoria):
|want aclarification from Shri H.K.L. Bhagat.
Is itthat he has accepted the statement ofthe
Home Minister on the dispute or is it that he
is forming an opinion on the basis of the
complete statement of the Home Minister
that he has accepted?
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SHRI H.K.L. BHAGAT: | do not mean
the inference that you are drawing. Is it not
true that the post of Vice-Chairman of DDA
could not be filled up for a long period due to
their interference? It has come in the news-
papers also. You decided to appoint an
official and the B.J.P. people opposed it and
scuttled it. Neither they have contradicted it
noryou have contradicted it. Thisistrue, lam
not saying this but your Janata
Dal...(Interruptions). | am not saying this but
your Janata Dal leadears have given a state-
ment to this effect in the Press.

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED):
There is nothing like that.

SHRI H.K.L. BHAGAT: Your Janata
Dal leaders have issued statements in the
newspapers that officials in Delhi are work-
ing under the pressure of BJP. | want to tell
you that you are free to appoint whomsoever
you like. You are free to appoint persons in
whom you have faith, but give them self-
confidence. If you want to rule, rule yourself.
If you want to listen to what they say, listento
it, but at the moment, these people have
completely demoralised- the administrative
machinery in Delhi...(Interruptions) You may
pleasetake your seat. | know that listening to
the truth is not always a pleasant experi-
ence. What | am saying s that, you have
appointed the Chief Justice of Sikkim to
conduct a judicial enquiry into the incident
and the findings would come before us.
There has never been communal clash in
that area. | have also been in Delhi for the
past 40 years and there has never been an
altercation in the Mizamuddin area. It is for
the first tme that a communal clash took
place there and in his statement issued
today, Shri Madan Lal khurana has tried to
justify that clash and his denial is in fact his
confession. They are interested in having
the quarrel. Mr. Home Minister, you willhave
to accept the charges.

SHRIMATISUBHASHINI ALI (Kanpur):
Mr. Chairman, Sir, with reference to the
ongoing discussion on the home Minister’s
statement, | would like to tell you thaton 17th
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March, as soon as we came to know that a
clash has taken place in Nizamuddin, | along
with my party colleague Shri Dipen Ghosh,
who is aMemberof the Rajya Sabha, reached
the spot. What is sorrowful indeed is the faet
thatthe Home Minister’s statement has failed
in presenting before us the truth and actual
picture of that day’s incident. It has been
stated before us that it was an altercation
over a disputed piece of land. | do not want
to get into it, whether it is a MF that ifuslim
graveyard or a Hindu Cremation ground.
But, it is clear that it is a disputed piece of
land and had it not been so, it was not
necessary on the part of some people to
approach the Police and the administration
for permissionto constructawall. it has been
proved beyond all doubt that it is a disputed
piece of land. Some people were desirous of
constructing a wall there. | do not want to
say, whether it was just and fair on their part
or not. However, what is clear is that what-
ever has happened there, has created a
dangerous situation for the entire country.

Howdisputes are tobe solved? If people,
standing on the floor of this House, say that
if there are clashes over disputed pieces of
land, if there is any disputed, if we are
satisfied that it is our land, then no one can
stop us from constructing a wall, we can
forcibly construct a wall and no one can
question us, then the fire that has erupted in
Nizamuddin would engulf Delhi and India in
its flames. The number of Waki properties in
Delhi is 169 and today, all the open land
withinthe city limits, belong to the wakf board
and Wakif Boardonly. Today, everyonewants
to grab those lands. Today, those lands are
worth crores of rupees and many people
under some or the other guise, would always
try to grab those lands. The first question is,
how to settle land disputes, whether it is in
Delhi, U.P. or in Faizabad district, whether
these disputes are to be settled through the
law courts or by force. The Home Minister's
statement mentions that some people, you
may call them Arya Samaijis, if you wish,
th ough | do not consider them to be Arya
Samaijis, for may members of my family too
are reputed Arya Samaijis and Arya Samajis
do not conduct ‘Satsang’ the way these
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people did on 17th March. The policement
told them that they would not be allowed to
construct a wall, but the same police told
them that they would allow the Satsang to be
conducted; what sort of police force has
'‘Delhi got? | accept that Shri H.K.L. Bhagat
has said so much on this matter, but the
Delhi Police is working today on the basis of
the training it received in 1984 from Shri
H.K.L. Bhagat. Delhi police i1s a police force
that not only instigates riots, but also gives a
helping hand to the rioters. What actually
happened is that, on 16th, the residents of
that locality went to the Nizamuddin Police
Station and handed over a written petition,
stating that they are facing a dangerous
situation, as some people would arrive, the
next day with bricks and gnt to forcibly con-
struct a wall. They not only went to the
Police, but they also approached the hon.
Home Minister and told him that they were
tacing a dangerous situation. Hon'ble Home
Minister, who is a very important personage
of our country had also given an assurance
to those people that they will remain safe,
and he had instructed the police In the
Police Station also, the instructions were
received and a copy thereotf had been handed
over to them with the words that there was
nothing to fear and nothing would happen to
them, so they should go home. In spite of all
that, in the morning of the 17th, people
armed with lathies and iron bars gathered
there in the name of a "Satsang”. Shn Khur-
ana has stated very aptly that it has become
the fashion of the day to grab the land in the
name of religion. It is a fact. However, it
should not be like that. In India, such people
in order to grab a piece of land physicaliy,
first sought the permission for a“Satsang” in
the name of -“religious discourse” on the
17th, and later on actually came out armed
with lathies and iron bars with the slogans of
“Har-Har Mahadev” on their lips and tried to
construct a wall on that particular land. An
hon'ble Member of Janata Cal has stated
that the police should have been present
there. But the difficulty is that the police was
present there, not in ones or twos; but in a
very large number. But the police helped
those very people against whom it was sent
to act there. You please go there and see it
yourself that the police had helped only
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those people who were constructing a wall
on that plot of land. | would like to prove it.
When we reached there at 2 O'Clock, we
ourselves saw the position of the wall. Until
then the firing had already taken place and
the people had been killed. In spite of it the
people belonging to a particular community
only were standing there, wielding lathies
and iron bars, shouting slogans and doing
their work without any obstruction. We asked
the police as to what they were doing there.
They replied that they were thinking of im-
posing a curfew. Upto 2 o’ Clock, the position
of the wall was that it was hardly 1 1/2 feet
high and it had not reached the drain yet; but
when we reached there at 5 o' clock, you will
be surprised to know, the wall had been
constructed upto the drain within 3 hours
under complete police protection. The police
had got the wall constructed, upto drain.
What kind of impartial administration is this?
Not only this, even in the Statement it has
been stated that the police had to resort to
finng in self defence as the pecple had
become infuriated and it had cometo a stage
when there was every possibility of a clash
between the people. On paper, it appears to
be something justified but if our hon'ble
Members happen to vistt the site, they will
find that in fact, it 1s a conflict for a disputed
land which is located at place quite far pif
fromthe actual place offiring, 1.e. about 3km.
away from the place of this incident. Also the
approach to the site road, 1s actually the
main road itself, where the cremation ground
and the graveyard or the dargah, are lo-
cated. If you go on this road, which leads to
Nizamuddin, you will come to the “dargah”
adjoining a well developed colony but you
will have to cover adistance of 2 km. upto the
fly over and then after taking a complete
round, under the fly-over, you will have to
take the main road again to reach the point
where there is a “Gumbaz"” and then you will
have to take a right turn to finally enter the
site of the “dargah?. So | was saying that
thoughthe place of the clashes was nearthe
cremation ground but surprisingly the site of
firing was near the “dargah”. After all, what
was the rationale of it?

Why were the shots fired? It means that the
police forcibly entired the residential part of
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the colony and it is clear from the gunshot
marks that the police fired after entering the
locality. On the rooftop of the first house on
the road of their entry there was standing a
12 year old boy named Hanif who fell victim
to the police firing and a man named Sattar
was also shot dead just in front of the gate of
the Mosque of the Hajrat Nizamuddin Aulia.
While he was yet enjured, he was dragged to
death like a dog by the police. All this hap-
pened there. But to say these words that the
police opened fire only when there was a
violent clash Is just to misguide us. But why
was there a clash and resistance because
the police was doing just the opposite of
what they were asked to do. The police
should have stopped the construction of the
wall. Instead they extended a helping hand
In its construction. The police should have
arrested the persons, who were rioting in the
name of satsang, but the police gave them
protection and arrested the people of the
opposite party. Who are these people against
whom cases have been filed in the court?
Are they those very people who had cometo
grab — the land or those who had come to
construct a wall. But no case has been filed
against the later ones. Again those very
people who opposed the construction of the
wall, were put in the jail. | do not claim that
they were the natives of Bangladesh or they
were Indians. All these are irrelevant things
in the present context. But these were the
local residents who had opposed the con-
struction Hence the question is immaterial
whether some one opposed it due to hisown
vested interests or due to some other rea-
son. Despite of the fact that the police and
the administration had not given their per-
mission for the construction of this wall, it
was constructed and extended in the pres-
ence of the police and those, who were
opposing the construction, were put behind
the bars or fell victim to the police firing. lf that
is the way of providing justice — in the capital
city of Delhi, you should remember that
consequences will be the same as we have
been facing since the 1984 riots. Even today
issue is discussed under the Calling Atten-
tion Motion. if the Delhi Police behavesinthe

-
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same manner as it had done in 1984 and
tries to shield the vested interests and rioters
and kill those who oppose them, then there
will be no end to it. The menace will also
spread further and it will be prejudicial to the
interests of the entire nation, So, | would like
to request the hon. Minister of Home Affairs
through you that all the police officers who
are found guilty should be suspended to
facilitate the work of investigation and in
case the permission for the construction of
wall was not given, it should be got demol-
ished by the Government of India and the
Delhi administration so that the people may
be assured of justice in this country. With
these words, | would taken thank you for
giving me an opportunity to speak.

SHRI MADAN LAL KHURANA (South
Delhi): Mr. Chairman, Sir, what had hap-
pened there on the 1st, 2nd and 3rd of
November in Delhi. Why a curfew was not
clamped in the cty when the people were on
rampage and resorting to firing and causing
the loss of life and property. Can Shri Bhagat
give us the account of the loss of human lives
in those days? (Interruptions) Is it not ample
proof of it that all those things had taken
place at the instance of the then Govern-
ment. (Interruptions)

MR. CHAIRMAN: Please take your
seats. Shri Mohammad Shafi.

SHRI MOHAMMAD SHAFI (Srinagar):
Hon. Chairman, Sir, the time we are con-
suming today on discussion onthe incidents
which have taken place in the Hazrat Ni-
zamuddin area, could have well been util-
ized for discussion on the Budget, but unfor-
tunately today we have to spend these two
hours on that fateful incident, which had
taken place in the morning hours of the 17th
March there. Shri Madan Lal Khurana has
complained here as to why Shri Rawat has
spoken aboutthe minorities only and why did
he advocate only their cause. it would have
been better, had Shri Rawat presented a
balanced view. But I think that it is for the first
time that Shri Madan Lal Khurana has gone
in consultation with Shri Mufti Mohammad
Sayeed or Shri Mufti has come out with his



513 Diss. under
Rule 193

statement after consulting the B.J.P. | appre-
ciate the statement of the Home Minister,
which categorically states that they wanted
to construct a wall and when a permission
was not granted for it, they wanted to offer
their prayers. Ithink that none of the religions
permits killings and rampage in the name of
religious worship. For thefirst time, the Home
Minister's statement has gone against the
B.J.P. if suddenly there is any such incident
and people are killed in the heat of the
moment, the high officials of Delhi Police can
say that they didn't expect any such thing
and they were unaware of it, but regarding
the incident of 16th March, the Delhi Admini-
stration and the Home Minister were aware
that something was going to happen there
and the Nizamuddin police post helped them
under a conspiracy. On the 16th of March,
Mosque people went to see both the authori-
ties i.e. the station officer of Nizamuddin
area and the Home Minister. However | am
surprised to see as to howthe Home Minister
is still holding the charge of his ministry even
when he had the prior information about the
incident and let it happen. Itis surprising that
although the Home Minister was aware of i,
he did nothing to stop it. May be the B J.P.
has helped him in becoming the Home Min-
ister, but according to Quran Sharif, it is only
God who can bestow respect on the individ-
ual or deny him the same. Neither any ather
power nor the B.J.P. can do this miracle.
Perhaps Shri Khurana is not aware of the
technicalities of the profession of an advo-
cate but fortunately or unfortunately, | myself
was once an advocate. He has stated that for
the last two years the people from Bangla-
desh have come to settle there and they
have occupied the land. But probably he is
not aware of itthat a suit was filed in the court
in 1971 regarding this land. This suit was not
filed in a Pakistani or Bangladeshi court, but
it was filed in a court here in Delhi only. On
12th December, 1975, thecourthadgivenits
decision in favour of the Wakt Board which
was published in the year 1975 in the Delhi
(GGazette. The court in its decision had clearly
stated that 18 bighas of land belonged to the
wakf board and 7 bighas of it belonged to the
cremation ground. Inspite of al' these things,
that have come fo their knowledge, those

CHAITRA 1, 1912 (SAKA) Incidents in Nizamuddin 514 '

on 17.3.90

people assembled there with trishul and
lathies in their hands to create trouble. 1t is
their statement, not ours. Thistime the Press
has also clearly mentioned the persons who
are guilty and who have been found to be
involved in it. | would like to submit that in
1975, the Delhi Administration had already
demarcated the land to indentify the bounda-
ries of the said plot. The separate areas of
the cremationground and the graveyard hac
been identified by them and not only this. o st
ademarcation was also done in presence of
the people from both the communities and
an agreement was signed between them in
the presence of a Hindu Patwari. Thus eve-
rything was clearly decided and there was no
dispute about it. But all these killings had
been resorted to in order to create a dispute
about it. Appointment of commissions will
not do in this regard as they are frequently
appointed. Will the hon. Home Minister be
pleased to tell us whether he has got a
factory where he can rekindle the spark of
life in all these persons, who lost their lives?
An amount of fifty thousand rupees cannot
bring back life in the deceased. So, | would
like to request Shri Madan Lal Khurana that
if he does not want us to live a peaceful life,
he should atleast let us rest in peace in the
graveyard after our death. It is not a Hindu-
Muslim issue. However it has been given
that colour. A godown was there for the last
12-15 years and there were shops and jhug-
gies also. All these structures did not come
up there nvernight. The police was aware of
it and it was only with their help that these
people assembled there with trishuls, bam-
boo sticks and iron rods in their hands. They
had not come there to distribute sweetson a
festive accasion, but they were a party to this
episode. They had brought bricks and raised
walls. They resorted to lathicharge and burst
tear gas shells Otherwise, how was it pos-
sible that they could be able to raise three
feet high wall? It was not possible without
their help

Secondiy. it has been reported that the
people belonging a particular commtinity
gathered there duly armed with lathies, sticks
and otner weapons and only then the activ-
ists of the Vishwa Hindu Parishad, the Bajar-
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ang Dal and other people came there. To
this, | would like to ask as to why the people
belonging to only minority community were
made the target of Police bullets? Why did
only Muslims sufter the casualty? What was
the fault of that boy Haneef who became the
victim of police bullet? In the concluding para
of the statement of the Minister of Home
Affairs, it has been said that it all happened
out of provocation. What the boy, Haneef
Mohammaead had to do with provocation who
was watching from the roof top? Not only
that, people were killed brutally. As Shrimat
Subhashiri All puts i, the people were
dragged and beaten. Even today a number
of persons are reported to be missing and
their whereabouts are not known )

There has been no communal riots
between Hindu and Muslim in Calcutta for
the last 20 years Why does such a riot not
1ake place there today? Why does it not take
place in Mysore or for that matter in South
India? Why do these riots take place in Delhi,
Madhya Pradesh and areas adjacenttothem
only? It 1s because they want to overawe the
minonty community? | would like to humbly
submitthat they will not be successful intheir
evil designs The incidents taking place in
Kashmir are the the repercussion of the
incidents that took place at Bhagalpur and
other places. The Kashmir problem 1s the
repercussion of victimisation of minonties
and the weaker sections at other places
When you barrass them here, the people In
Kashmir react as a result of which situation
in Kashmir deteriorates | would, theretore,
nhe to submit that setting of a commussion
1ann to go into the incident will not at all
servethe purpose Mr Cnairman, Sir, please
let me know the law which permits 5000
thousand persons to assemble at a place
and bring truck loads of matenals to start
construction of a wall and then asking tor
judicial probe 1in the matter

[English]

My humble submission would be to
restore status quo ante
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[ Translation]

Let the situation prevailing before 17th in-
stant be restored so that the people belong-
ing to minority and weaker sections could
regain confidence that the people belonging
to majority community will allow therm to live
in India with dignity and honour. Withinthese
words, | express my thanks to you for provid-
ing me an opportunity to speak.

[Engfish}

SHRISONTOSHMOHANDEV (Tripura
West): Sir, it 1s a matter of deep regret that
we havetodiscusstoday anincident, whether
it 1s communal or an event in connection with
a particular dispute, that in the country’s
capital we had an incident which has marred
the prestige of the Police Admunistration in
Delhi, the Central Government and which
has also created an unhappy atmosphere
among certain communities.

While discussing this subject, we have
to see itfrom the point of certain situation that
has arisen in the country in the last ten days.
There was a communal riot in Jamshedpur
where the Chief Minister of Bihar visited the
area and said that there was a lapse on the
part of the Police Administration. Subse-
quently, in yesterday's newspaper we saw
the person who has been implicated is one of
the office-bearers of the Vishwa Hindu Par-
ishad

Yesterday in the Madhya Pradesh
Assembly, the Chief Minister has to answer
in the House a Call Attention, and he said *i
am unhappy to know that Police was in-
ducted to counter communal disturbance
there.” There also unfortunately the same
organisation was involved. Here in Deihi
nghtly or wrongly, Arya Samaj and Vishwa
Hindu Parishad were involved. Whether it is
good or bad cause, | do not wanttogointoiit.
The fact remains that the office-bearers of
Arya Samaj and Vishwa Hindu Parishad
waent into the office of some Delhi newspaper
before going to the police saying that “We
are going 1o construct wall on such and such
date. Please come and visit the area.” Some
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politicians of Dethi requested Police to keep
a watch so that those who are going to
construct the wall, are not subjected to har-
assment and they can do their work safely. |
have also come from Bangladesh three or
four generations before. The hon. Member

Shri Madan Lal Khurana said that killing
of Bangladeshis by Police is not a crime.

[ Translation)

SHRI MADAN LAL KHURANA: | said
that it was not a Hindu-Muslim riot. The
‘Kabaries’ who wanted to grab the land used
Bangladeshis for this, as both of the persons
who were killed are Bangladesh nationals.
Those ‘Kabaries’ are responsible for this
incident.

SHRI CHANDRA SHEKHAR (Bala).
With regret | have to say that the remarks
passed by Shri Khurana in his second sub-
mission on this issue are as objectionable as
mn his first submission. Human being is a
human being, no matter whether he 1s a
Bangladeshi a Pakistani or an Indian. There
could not be a more shameful act than this
that he was not gneved at the death of
persons simply because they belonged to
Bangtadesh. I is a disrespect to the dignity
ofthe House that we made a statement inthe
House to the effect that a Bangladesh) was
killed so tt is not objectionable. He should not
have said so. It will be better if he withdraws
his remark.

SHRI MADAN LAL KHURANA: | once
again rereratethat whoever mighthave died,
it is very painful. It is the human being who
died and it is not written on his blood whether
he was a Hindu or Muslim.

[English]

SHRI SONTOSH MOHAN DEV: | do
not want to go into this. | am grateful to Shri
Chandra Shekhar who has taken up the
cause and has rightly expressed the feeling
of the House.
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|am also thankful to Shri Khurana-Ji that the
has subsequently amended his statement. |
thank him for his good gesture. I think that he
has not meant it and he will not mean it in
future also.

The incident that has happened in Delhi
has cast a slur on the Delhi Police. Fortu-
nately or unfortunately, | was also the Minis-
ter of State for Home Affairs. | cannot share
that blame on the Dethi Police. | would humbly
request the hon. Home Minister not to try to
protect any individual officer. He has to see
that the slur cast on the Delhi Police is
removed. Of course, judicial inquiry may be
there. But administrative inquiry should be
there to see if there is any actual fault on the
part of any official or junior official. As per
rules, drastic steps should be taken. | have
the privilege of working with him. Home
means business and things should be done
in the right perspective. | hope today in this
House he will say something positive on that
1ssue so that the whole House would feel that
some action has been taken in this regard to
remove the aspersions cast on the Delhi
Police that the Delhi Police is acting on
behalf of certain political parties. Thatfeeling
should go away from the minds of the people.
It is not denial of facts. | was myself looking
after Delhiand | know about it. Many delega-
tions came to me about this particular land
and requested me tp give them police help.
I strongly said: “Nothing can be given. it will
be decided by the Court.” Today, unfortu-
nately in the statement made by the hon.
Home Minister | find that it has been agreed
that as some individuals went to the police
station and informed the police, the police
told them not to do it and suggested certain
things | hope the police hav no business
have no business to suggest, to have some
Sat Sang or some thing there. | also know
about the incident that occurred some 3 kms
from that particular place of dispute. It i1s
most unfortunate. Ultimately, police proba-
bly had to go there to quell the violence.
Finng has been made. Shri Sulaiman Sait
had shown me the photograph. On the top of
the Darga there are bullet marks.

SHR! HARISH RAWAT: | have men-
tioned 1t
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SHRI SONTOSH MOHAN DEV: Yes,
you have also mentioned it. Two people died
in that incident. It is most unfortunate. As far
as the Railway accident is concerned, if a
person is killed, his family is getting Rs. 2
lakhs as compensation. But if a person is
killed in police firing, his family is getting only
Rs. 10,000/ It is not correct.

Sir, there is a tendency in this House
that anything which comes from the BJP, the
CPM or the RSP is accepted. The other day
Prof. Madhu Dandavate was there. The
tendency is that anything that comes from
them is accepted. The Minister stands and
agrees. But if we say something, it is not
accepted. It 1s not fair. We are in the Oppo-
sition. The Government pays something in
Punjab. It pays something in Delhi. It pays
something for the 1984 riot victims. But it
pays something little for the Police. That i1s
not correct. There should be one stander
scale by which itshould judge the human life.
Money cannot replace human life. But when
the Government pays different rates at dif-
ferent places, thatis notfair. We have to take
into account the Bhagalpur affair. The Mus-
lims there did not vote for the Congress.
They openly said that therr value of Iife has
been devalued in a different manner. They
have the example of Punjab and Kashmrr.
Therefore, | appealto the hon. Minister to do
somaethings in this respect, if not now but in
future,

It is not a question of going into the
details of the dispute. Cf course, a judicial
inquiry has been instituted. | hope justice will
be done and the guilty will be punished. But
the point | raise 1s this. | want to repeat it
again. There is afeeling all over the country
that this Government is relying and surviving
on the help and support of certain political
parties—the VHP, RSS and etc. | would
request that a message should go to the
police all over the country that a communal-
ist is a communalist, a mischref monger s a
mischief monger and a man who creates
communal riot is a culprit and he has to be
dealt with severely irrespective of his ‘ism’,
irrespective of his political colour. Unless
this message goes, things will not improve,
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| would like to say that we had to pay a very
heavy penalty for the fault committed in
Bhagalpur and Meerut.

Janata Dal has to pay a heavy penaity
for that. By that, some party will come in
power and they will hold the whole country to
ransom. | would request the Home Minister
to act in a manner so that feeling does not
grow in the police. | do not want to mention
the names of the police officers. | do not want
to mentionthe names of otherofficials. Things
are not going well in Delhi. Bhagatji has said
something emotionally. He was telling the
truth. A feeling has been there-we may not
beinthe Government—whenever election is
there, we willcome in power. Everybody has
to learn to act, if he come to power whether
it is the Home Minister or the Prime Minister
or the police officer. Let them run the Delhi's
administration. People will give them the
power. Let them not get the power in the
manner they are trying to get. | thank you
very much for giving me this opportunity.

[ Translation)

SHRI IBRAHIM SULAIMAN SAIT
(Manjeri): Mr. Chairman, Sir, with profound
sortow and grief, | rise to participate in the
discussion on Nizamuddin incident,

Theincidentthattook place at Nizamud-
din is not an ordinary one. As regard number
of casualties, it is true that the Nizamuddin
incident is not as severe as one which oc-
curred at Bhagalpur in which people were
massacred in large number, but the way
communalism is raising its ugly head in
Delhi, the capital of the country, is danger-
ous forthe whole country. If this is not nipped
in the bud, it will pose gravest danger for the
country. My sister, Shrimati Subhashini Ali
made many hon. member to swallow bitter
pills with her free and fair submission based
onfacts which are not generally taken easily,
but | am hopeful that her submission might
have served the purpose of an eye-opener
for many hon. members who will not see the
matter in right perspective.

Khurana Saheb is present here. He
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made a vary funny submission. He said that
some Kabaries were responsible for this
incident. He has really concocted a very
good story. He should be congratulated for
this! To this, | would like to recite a urdu
couplet “Jamane se dara diya, Jamna se
fasad.” Walls are being raised, hockey sticks
and lathis are being brought, preparation for
starting communal riots are being made and
police is resorting to firing and despite all
these, a funny story of Kabaries has been
concocted. What a funny story has been
concocted! Then it is said that the matter Is
being politicised. These are not my words. It
is they who say that the wall will be raised at
any cost. We believe in harmonious rela-
tions based on mutual trust and good will.
We belive in finding a solution to evéry
problem through mutual understanding. We
do not want that riots should take place. We
want that the Hindus and Muslims should
live like brothers. We want the country to
progress, We want harmonious relations.
But what is happening here? They are say-
ing that the wall will be raised at any cost.
They are throwing a challenge before us to
come forward for confrontation . | say that it
is wrong and there should no such thing. But
what 1s happening today? It is a very old
matter. Preparations for constructing a wall
were made in the past also. Previously
whenever people gathered there to raise the
wall, police intervenad in the matter and
stopped them from doing so. This time the
police supported them in raising the wall.
Why did police support them? They thought
that they are the people who belong to a
party which wields a lot of clout at the Centre.
They have been elected to the House In
large numbers and that is why they feltitwise
to succumb to their pressure. A decision In
this regard should be taken today. But one
thing is not clear to me. How do they say that
it is a disputed piece of land? Is it because
they are in power? Could anybody deny the
fact that they are abie to do so only because
the Muslims are not in power. it has been a
wakf property for a long time. Out of 25
bighas of land, 7 bighas of land was given for
cremation ground under an agreement
reached in 1955. As per the map of the land,
there are a graveyards at both sides of the
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lanc. Now whatthey do is thatthey are trying
is encroach upon this part of land. It is
nobody’s property. It is the property of the
Corporation. The Corporation aliotted this
part for cremation ground. Not only that, this
records of village Girdavari also show that
this part is a graveyard and it is the judge-
ment of 1975. The count judgement very
clearly states that ...(Interruptions)

DR. LAXMINARAYAN PANDEYA
(Mandsaur): Mr. Chairman, Sir, | am on a
point of order. The judicial process has al-
ready started. Orders have already been
issued to hold a judicial enquiry into the
incident. As such there is no guestion of
going into the facts. | object to
it....(Interruptions)

SHRI IBRAHIM SULAIMAN SAIT:
Khuranaiji can say anything he likes. Every-
body can say, | am saying
fact...(Interruptions). i is the judgement of
the Court. | quote ’

(English)

“Nothing herein shall prevent the Delhi
Corporation from raising the boundary
wall on the 4th side of the Shamshan
Bhoomi:"

Provided that the boundary wall lies
upon the land of Shamshan Bhoomi
and does not encroach upon any por-
tion of the land of tne aforesaid Qabris-
tan as detailled above.”

[ Translation)

This is the Qabristan land and there should
be no encroachment on it. If there is a
cremation ground, a boundary walls could
be drawn on the fourth side. Now they want
to raise a wall and make encroachment on
the Qabristan land. It 1s a very strange thing
that the bullets of Delhi police pass through
the bethies of Muslims only. Here we talk
about harmony between Hindus and Mus-
lims. But what happens is that when bullets
come out of the rifles of Delhi Police, they
come out in search of Muslims only. There
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are different scenes on different parts of this
here? Here a 13 year old Muslim boy is
standing who is struck by buliets. The bullets
came to know that he is Muslim boy. in this
photo, this is the Dargah of Nizamuddin
Qulia where gun shots are fired. There is the
Ghalib Academy. In this photo, which is the
site where the riot took place? | came to
know that a two kilometre long wall is to be
erected here. The police rushed to the site
and resorted to indiscriminate firing. Here
you see the Nizamuddin Oulias dargah on
which bullets have been showered. Bullet
marks are seen here. Here,we also discuss
that jhuggis are set on fire. Who sets the
jhuggies on fire? These people are diverting
attention. Jhuggis are set afire With police
protection. The fire brigade reaches there.
What happens there. Fire inthe Jhuggis was
not extinguished. Water is being supplied at
the site where boundary wall 1s being con-
structed. We should see whether it was
justified or not. Many things spoken here ate
nottrue. ldo not say that the entire statement
made by the Home Minister is wrong. It was
said that police was besieged but who be
sieged the police? It 1s also not true that
police opened fire in self defence. Who were
the people who engineered riot, biought
lathis and hockey-sticks and who were con-
. structing the wall? This photograph clearly

shows that muslims were standing silently
and the wall was being constructed. What is
there in it? Where are the batons? Nobody is
seen taking steps to stop it. What is happen-
ing here fire brigade vehicles are stand by
and fire is being lit...(Interruptions).. . Noth-
ing is being done to stop it.

AN HON. MEMBER: Photograph was
also there.

SHRIIBRAHIM SULAIMAN SAIT: Press
photographers reach the spot. It is not wrong.
Photographs were not taken atler setting on
fire. These are allfacts. Whatever happened
there were excesses and atrocties of the
police and there is no doubt that police action
was partial. it has been proved in the House

MARCH 22, 1990 incidents in Nizamuddin 524

on 17.3.90

that indian Police has become criminal and
communalfrom their attitude to the incidents
that took place at different places, be it
Bhagalpur, Bhiwandi, Moradabad or Meerut,
everywhere same thing has happened.
These all things should be treated as fact
because police has done this thing
there.(Interruptions)

The riot was engineered there. The
Home Minister was informed about it. On the
night of 16th March, some people wenttothe
residence of Home Minister but he was not
available there. Then they met the Secretary
who later takked to the Police. Then people
went to the SHO and informed about the
apprehension but no precaution was taken
by the police despite the prior information.
The incident occurred there despite the fact
that Home Minister was informed about the
apprehension, memorandum was given to
the Secretary who talked to the police on
phone but even then no precaution was
taken by the police. Muslims were fired upon.
What is happening there now-people are
being harassed, ouses are being searched,
Muslims are being arrested. First we were
fired upon and beaten with batons and now
our houses are being searched and now we
are being blamed for the incident also. | do
not know how long such thing will continue.
Justice should be done to one and all. We
are not against any one but justice should be
done. The land belongs to graveyard should
remain with the graveyard and land belongs
to cremation ground should remain with
cremation ground. An agreement was
reached upon under which 7 bighas of land
belonging to graveyard was given to them.
Maps and other records are available there.
A copy of Gazette notification of Delhi is
available here which says that:

[English)

“In the Delhi gazette dated September
25,1975, the entries in respect of
Muslim graveyard, Aliganj, on Page
No. 38, Serial No:383 in Column No:6
(Description of wak{ properties) against
the existing entries, the following shall
be and shall be deemed always to
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have been substituted, namely:

Khasta No: 529, Area =18,
Bighas, Muslim graveyard
(running village Afiganj, New Delhi)

[ Transkation)

The Gazette notification shows that 18
bighas of land belongs to graveyard and 7
bighas of land was given for cremation
ground. Justice should be done to one and
all.

One more thing | would like to say is that
impartial judicial enquiry is not possible so
long as the police officers responsible forthe
incident are not suspended. The Police Offi-
cers involved in it are S/Shri Ariya Rangna-
dan, Surender Singh Sanju, Amin Chander
Rai, Jaldhari LalMina. So long as they all are
not suspended, judicial enquiry will be of no
use. One officer has been transferred from
there but that will not serve the purpose. If
they will remain in office all powers will be in
there hand and judicial enquiry conducted
under such circumstance will lack credibility.
Therefore, their suspension is must.

| am thankful to you for giving me time to
s_peak,

SHRIHUKUMDEO NARAYAN YADAV
(Stamarhi): Mr. Chairman, Sir, it has be-
come a regular feature for us to discuss
Hindi-Muslim riots and communalism in this
House. It was discussed in Previous session
also and now again it is being discussed.
How long the occurrance of such communal
incidents will continue and how long we will
goondiscussing such things? Should we not
find any permanent solution to this problem?

Whenever | iisten to the discussion on
such matter in the House, | feel that we
discuss il either as a Hindu or a Muslim. So
long as we do not discuss it as an Indian,
raising ourselves from the narrow feelings of
being a Hindu or a Muslim, we cannot find
out solution to any problem. Today death of
a muslim causes more distress to the mus-
lims and death of a Hindu causes more
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distress 10 Hindus only. Today the society

has gone down to the extent that the deathof _
even a criminal is mourned more by his

community than the death of a Saint of other
community. The August House should pay
attention towards such downtall of the hu-
manity. Is it the question of Hindu or Muslim
only? History taught in schools and colleges
has poisoned our mind. In indian History,
rule of Muslims, rule of Pathans, Mughal rule
and British rule are taught to the students in
lower classes. Are they not the matters of
native rule and foreign rule? Did
Changezkhan not invaded Dethi? Did his
sword chopped off the heads of Hindus only
and not of the muslims? Whenever foreign
muslims attacked India, the Indian muslims
shed their blood to defend the boundaries of
the country. Their sacrifices are not less than
that of the Hindus. Will Bahadur Shah Zafar,
Razia, Shershah and Rahim be remem-
bered only as muslims or will they be remem-
bered as ancestors of both Hindus and
Muslims? So long as our viewpoint is not
changed, we cannot find any solution to this
problem. '

Ourfather of the nation Mahatma Gandhi
was shot dead by a Hindu but his community
was neither attacked nor looted. But when
late Prime Minister Smt. indira Gandhi was
shot dead by a mad Sikh, the entire Sikh
community was looted and attacked. What
does it mean? ¥ a person born in Hindu
family could kill the father of the nation,
Mahatma Gandhi and was treated only a
mad person but if any Sikh or Muslim does
the same, the entire community is defamed
and called traitors. So long as we do not
change our atlitude, we cannot save the
country. Swami Dayanand Saraswati was
given poison in the milk by a Hindu. The
person who gave uncooked pork, which
caused the death of Lord Buddha, was also
a Hindu. If any Hindu committed treachery,
the no -Hindu of this country have sacrifices
therr everything to save the country. We
have 10 change our view point in this regard.
So long as we do not look at our History as
Indian and not being Hindu and Muslim, we
cannot bring about any change in the atti-
tude of the people.
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Shri Bhagatji was talking about Delhi
Police. in 1974-75 when we ware put behind
the bar for the sake of truth and justice and
Shri Chandra Shekharwas carryingthe flags
of revolt against Congress, Turkman Gate
incident took place in Delhi. Who gave order
to Delhi Police for that? We have raised
voice against it. On whose orders Delhi
Police acted during the riots that took place
afterthe assassination of Mrs. Indira Gandhi?
Delhi Police have been behaving as a do-
mestic servant of certain leaders. | demand
that all police officials right from a constable
to the commissioner ranks should be sent
out of Delhi and outside Police shouid be
posted in Delhi. it will alone change their
attitude.

They engineer riots in Bihar and then
talk about the nation. | once again would like
to say that if our politicians, leaders and
administrators work honestly to uproot the
meanace of communalism, it cannot stay any
longer in the country. Where does the men-
ace of communalism germinate? It germi-
nates in dirty pond of politics which feeds it,
nurtures it and strengthens it and now it is
destroying the fabric of the society.Today's
political ethos creates and nurtures commu-
nalism. Mr. Chairman Sir, hon. Shn Rawat
from the other side was telling hon. Shri Mufti
that certain thing might be attributed to Shri
Mufti. If a Muslim, Sikh, Harijan or a person
from the backward class i1s appointed as
Finance Minister or Home Minister it is said
that a great favour has been done to that
particular community. Shame to the people
who say so! Is a Muslim, Harijan or a person
belonging to a backward community not a
citizen of this country? Do the high-caste
people alone have the right to form a Gov-
ernment and rule the country? Have we
committed any crime that we were born in a
Muslim or a Adivasi or for that matter any
other backward communities? So when a
Muslim is made Home Minister of the coun-
try, it is said that a great favour has been
done to the Muslim community. From where
does such thinking originate? t seemsthata
Muslim or a Sikh or a Christian or a Harijan
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or a Adivasi or a person belonging to back-
ward class can never be treated as first-
class citizen in this country. Only those born
among high castes will be treated as first-
class citizen and then it is said that he is a
Hindu or a Muslim. So | would like to submit
that evenin Hindus, some sections are looked
down upon by the other sections. So may |
know in what way we are or for that matter
Shri Ram Vilas Paswan is at fault? If a
Muslim ever enters a Hindu temple, the
whole incident is given a communal colour.
The Muslim is accused of having desecrated
a Hindu place of worship. Similar accusa-
tions would be hurled at Shri Ram Vilas
Paswan or any other person belonging to a
backward class if he enters a temple. The
people who are really guilty are those who
are communal in their outlook. It is they who
were responsible for creation of Pakistan.
They did not give due respect to Mohammad
Ali Jinnah. These communal elements dis-
played adisrespectful and intolerant attitude
towards different communities. As a result
people of one community began to distrust
people belonging to another community and
this led to the partition of the country. The
need of the hour is to check the growth of
such elements. Our Muslim brethren should
never speak out of anger on provocation. As
long as Muslims alone speak up for Muslims
or Hindus alone speak up for Hindus, the fire
of communalism sure to engulf the country.
Only when a Muslim comes forward to sac-
rifice his life for a Hindu or a Hindu sacrifices
his life for a Muslim can we root out commu-
nalism from this country. Liberals have a
long history of fighting for this cause and
even today there are many people who are
doing the same. One of them who is present
here is hon. Shri Chandrashekhar. He is the
sole person to have spoken the truth regard-
ing the Golden Temple issue without caring
about the Hindu communal elements. This is
an example of a person who is prepared to
sacrifice anything to speak the truth. | urge
the hon. Home Minister to take action against
anyone, even an eminent political leader, it
he foments communal feelings among Hin-
dus and Muslims. Collective fines and judi-
cial proceedings should be initiated for the
purpose of rooting out communalism.
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SHRIMATI SUBHASHINI ALI: Let us
obey the ‘hukum’ of hon. Shri Hukumdeo;ji.

[English]

MR. CHAIRMAN : Now, we have about
five minutes more. Is it the wish of the House
that the time of the sitting be extended? if so,
for how long should we extend?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): Sir, | would like to
make a submission for your consideration. |
request that the time of the sitting of the
House be extended so that we can continue
the discussion on Railway Budget after the
present discussion is over.(Interruptions)

MR. CHAIRMAN: No, not today. You
can do it tomorrow. )

SHRI ARIF MOHAMMAD KHAN: Srr,
this has to be sent to the Rajya Sabha.

{ Translaﬁon}

SHRI RAJMANGAL PANDE (Deoria):
Please postpone the Private Members' Bill
until next week.

[English]

SHRI ARIF MOHAMMAD KHAN: i the
House agrees to postpone the Private
Members’ Bill, then it will be all right.

MANY HON. MEMBERS: No, no.

MR. CHAIRMAN: That is not possible.
Only after the private Member's Business is
over, we can take it up. The House can sit
late.

SHRI IBRAHIM SULAIMAN SAIT: Let
the Minister reply now.

SHRI P.R.KUMARAMANGALAM (Sa-
lem): Kindly extend the sitting of the House
by an hour.

SHRI ARIF MOHAMMAD KHAN: It has
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to go to Rajya Sabha and then come back to
this House. Therefore, | request that the
House may sit after the present discussionis
hour. '

MHK. CHAIRMAN: Most of the Members
would have left. They do not know whether
we are going to take up the Railway Budget
after this discussion.

The House can be informed tomorrow
morning about sitting late after the private
Members’ business for this purpose.

SHRI INDRAJIT GUPTA (Midnapore):
Before the hon. Minister replies, we should
not allow the discussion on the Railway
Budget to interrupts the present discussion.

SHRI ARIF MOHAMMAD KHAN: | want
the discussion on the Railway Budget to
continue after this discussion only.

SHRI INDRAJIT GUPTA: But you can-
not make a last-minute announcement like
this, when many Members are not here,

SHRI ARIF MOHAMMAD KHAN: 1t is
only for your consideration.

SHRIVASANT SATHE: Let us consider
it tomorrow. o -

[ Transiation)

SHRI MADAN LAL KHURANA: Mr.
Speaker Sir, | request that we sit for a longer
duration tomorrow because many of our
speakers have left. '

[English]

SHRIARIF MOHAMMED KHAN: Those
Members who are present, they can be
allowed to speak.

MR. CHAIRMAN: Other Members may
be interested to listen to them also. Now
many Members have gone. We will consider
it tomorrow.

It is going to be 7 O'clock. if the House
agrees, we can sit up to 8 O'clock to com-
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plete the discussion.
MANY HON. MEMBERS: Yes, yes.

MR. CHAIRMAN: We will sit up to 8
O’clock. | would request the Member to be
vety brief and finish their speeches within
five minutes only.

[ Translation}

SHRIJ.P. AGARWAL (ChandniChowk):
Mr. Speaker, Sir, just now a number of
issues have been raised in this House. This
is not the first time that such an incident has
taken place in Delhi. | am sad that all these
incidents have been given a communal col-
our but | particularly regret the statement
made by the hon. Home Minster. The Gov-
emment itself is responsible for the state-
ment that has been made because the state-
ment does not include the names of persons
who have themselves claimed to have prior
information of the impending disturbances
The names of persons who went to fight witt
-lathis have not been mentioned in the state-
ment. The Govemment says that this was
done by Arya Samajis. Does Arya Samaj
exhort its followers to carry lathis and grab
land? This is more in line with the activities of
the R.S.S. and the B.J.P. rather than the

Arya Samajis. (interruptions)

"DR. SHAILENDRANATH SHRIVAS-
TAVA (Patna): Don't level baseless allega-
tions against the B.J.P. You have no proof of
R.S.S. complicity in this matter. But | can
show a document that proves the involve-
ment of the Arya Samaj. if you have any
documents related to the activities of the
R.S.S. or the B.J.P. they should be pre-
sented to the House.

DR. LAXMINARAYAN PANDEYA: Mr.
Chairman, Sir, it is wrong on his part to level
allegations against the B.J.P. without sup-
porting evidence.

SHRI GULAB CHAND KATARIA
(Udaipur): By accusing our party he is mis-
leading the House that the R.S.S. is in-
volved. Let him prove his allegation. What is
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SHRI J.P.AGARWAL: Mr. Chairman,
Sir, 1 am sad to note that for the death of a
Muslim the Arya Samajis are being accused
of shedding Muslim bland in order to grab
land. This accusation has been made by
none other than the people who claim them-
selves to be the champion of the Hindu
cause. Will it not tamish the image of Hindus
in the country? This has happened for the
first time in Delhi. On earlier occasions too,
there have been riots in Jama Masjid. When
peopie came out of the Fatehpuri Mosque
after offering their prayers there were riots
and at that time, a BJP worker was caught
red-handed.

DR. SHAILENDRA NATH SHRIVAS-
TAVA (Patna): Mr. Chairman, Sir, ifthe hon.
Member continues to level such baseless
allegations against the BJP, | don't think it
would be possible for you to conduct the
business of the House smoothly. If there are
any facts, he should present
them.._{Interruptions) i there are any docu-
ments, they should be presented in the
House.

SHRI J.P.AGAHWAL: Those whose
hands are soaked in blood should not cast
aspersions on others.

SHRI GULAB CHAND KATARIA: if a
BJP worker was caught, why did you release
him? Your party was in power, at that time.

SHRI J.P. AGARWAL: Mr. Chairman,
Sir, | want to say through you that how long
would those people whom | have held re-
sponsible for these riots be tolerated. The
forces are fomenting similar disturbances,
elsewhere inthe country, as well. Every day,
anumber of people are being killed in Punjab,
but no bandh has ever been observed in
Delhi, to express sympathy with the be-
reaved families. | also hold them responsible
because they have never raised the voice of
those who have migrated to Delhifrom Punjab
and because no ‘bandh’ is being organised
to express sympathy with the bereaved
families of those killed in Punjab. Now-a-
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days, they are trying to espouse the cause of
Kashmiri migrants, but it is they themselves,
who are to be blamed for the present crisis.
They have been repeatedly demanding the
abrogation of Article 370 of the Constitution
and they are deliberately trying tocreate a rift
among the people of Kashmir. After creating
all this mess, they ask what is being done to
alleviate the sufferings of those who have
migrated from the Kashmir valley. | wamn
them to stop this fanaticism, as it will not
setve any purpose. They should stop es-
pousing the cause of Hindus, or else it would
bring bad name to the community and their
faces would be blackened. It should be our
bounden duty to treat all the minorities in this
country like our brethren and instill in them a
sense of security. lf we can please a Muslim,
by giving him 50 acres of land, there is no
harm in that. In fact, we sholld give him that
land immediately. What difference does it
make if 2 or 4 acres are given away? Why
should there be disputes over matters of
land? There is no need for any bloodshed

.. (In!em.ptbns_)

DR. SHAILENDRA NATH SHRIVAS-
TAVA: We should not forget that the great
battle of Mahabharata was fought for the
smallest piece of land equal to the tip of a
needle. Here, it it is a question of 25 bighas
of land...(Interruptions) '

SHRI HARISH RAWAT: Mr. Chairman,
Sir, you must have observed what the hon.
Member wants to say. He wantsto remind us
of the Mahabharata period, when an awful
battle was fought, over the refusal to give a
piece of land equal to the tip of a needle.

SHRI MADAN LAL KHURANA: Sir, the
hon. Member said that this would blacken
the face of Hindus. Are these words Parlia-
mentary or unparliamentary ? Please decide.

SHRI GULAB CHAND KATARIA: Mr.
Chairman, Sir, | request you to expunge
these words from the proceedings.

SHRI J.P. AGARWAL.: Sir, everybody
knows that Arya Samajis alongwith Bhara-
tiyaJanata Party activists attacked that place.
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Even the Imam of Jama Masjid was dragged
in this controversy and he said that the
Congress Party is behind the incident, thought
it is a fact that we had nothing to do with it.
This is a conspiracy to tarnish the image of
the Congress. | am also distressed over the
sudden decision of granting Rs. 50 thousand
o the Shahi imam, for the renovation of the
Jama Masiid .(Imterruptions). | would like
that an enquiry be conducted into the whole
incident. Whatever the Imam had said was
said with the purpose of creating rift among
the masses and that is most unfortunate
..-{Interruptions)... | have not brought with
me, any document, to substantiate my point.
{ have not said that, there used to be a Hindu
Cremation ground there. | wantto say some-
thing. Kindly allow me to speak... (Interrup-
tions). Ours is a secular country. All of us
have to live together and freedom of expres-
sion is a fundamental right. Do you want to
prove it through the records, that a particular
person was buried there or a particular child
was buried there. | am not prepared to ac-
cept it. This will mislead the House. Do not
say such things, which may create discord
among the people. Why no action was taken
by the Delhi Police, when it knew before-
hand that such an incident would occur. |
would like the Delhi Police to be held respon-
sible for it. Delhi Police has a C.1.D. (Intelli-
gence) wing under it. Could it not have
informed that some people would be coming
with the intention of starting a riot. What was
the reason for not stopping them from reach-
ing that spot? What stopped them from stop-
ping the construction of the wall? if awall has
been constructed there, it should be demol-
ished and status quo should be maintained.
What action has been taken against those
leaders who tried to incite the people? They
were released since they belonged to Arya
Samaj but what about those B.J.P. leaders,
who were instigating people there? Why did
they go only to the Hindus? Why did they not
go and meet the Muslims? Why did they not
go to console the Muslims? They did not
even go to express their sympathies with the
family who lost a twelve year old boy, but
they went there to help the Arya Samaijis.

Mr. Chairman, Sir, Indiacannot become
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strong with such dual policies. Blood shed
and creating a rift in the hearts of the people
will not glorify the name of Hindus. By hold-
ing aloft the banner of Hinduism, if they
continue to play such mischief, they would
only tarnish the image of Hindus. | hope,
than in future, harsh steps would be taken to
deal with such incidents.

DR. LAXMINARAYAN PANDEYA: Mr.
Chairman, Sir, | had made a submission in
the beginning itself that when a judicial
enquiry has been ordered, it is not proper on
the part of the hon.Members to go into the
details of the incident. The matter is subju-
dice and the facts could be presented before
the court, at the time of the enquiry. Some
hon. Members have tried to present some
factually incorrect theories and they want to
mislead the House. Hence, it has become
necessary to present the real facts and put
the record straight. Some hon. Members
have tried to twist the facts. | would like to
mention here that when some people tried to
demolish on old wall forcibly and when ef-
forts were made to dissuade them from
doing so, a clash started. Stones and soda
water bottles were used as missiles to injure
people. This led to an altercation and when
the police tried to mediate between the two
sides, these people started assaulting the
police. The police was then forced to take
action. This was how the clash erupted? But
here an attempt has been made to twist the
facts. This should not be done and the fac-
tual position should be related.

Mr. Chairman, Sir, | would 1xe to draw
your attention to the facts about the land,
which is being discussed here. It is in fact, a
cremation ground. | have documentary evi-
dence to prove that the land adjoining the
Link Road is in fact, acremation ground. The
details of this 29.1 bigha land is mentioned in
the documents of mauzajamabandi of Tehsil
and District of Delhi. | have got certified
photo copies of these documents with me.
An effort is being made to say that it is just 7
bighas of land instead of 29 bighas. | have
documents to prove that this land is a Hindu
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cremation ground. Not only this, Mr. Chair-
man, Sir, | have also got with me records, on
the basis of which, | can prove that this is a
cremation ground. The records of those
children who were buried here in
1956,1957,1958,1959 and 1960 are withme
andonthe basis of that |can say that the land
was never a graveyard, which some people
are trying to prove here by distorting facts. |
have tried to present the factual position
before you. Though, | did not want to go into
these details but | was forced to do so when
some hon. Members twisted and distorted
the facts here.

[English)

SHRIP.R. KUMARAMANGALAM: | am
on a point of order. If the hon. member is
referring to shamshan ghat papers, if he
going to lay them on the Table of the House?
{Interruptions)...

DR.LAXMINARAYANPANDEYA: Ican.
I can la_y them on the Table of the House.

MR. CHAIRMAN: | cannot allow.
{ Translation)

DR. LAXMINARAYAN PANDEYA: Mr.
Chairman, Sir, | would like to make one
submission more. in this regard, the Arya
Samajhad even written a letter to the Station
House Officer. The letter inter alia said that
some mischievous elements, particularly one
Pyare living along the wall of the Link Road
Cremation ground, threaten the employees
of the Ghat and sometimes they even cause
damage to their property. Trees, belonging
tothe Government, along the boundary walls
have also been cut down by them. They
have criminal background and they have
broken the wire fencing which was put up by
the Municipal Corporation around the area
and they have aiso built a shed on the
backside of the wall.

They are going to forcibly occupy the
place. This is the photostat copy of the letter,
which was given to the S.H.O. of Nizamud-
dinon27.3.89. Inthatletter, it was stated that
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there were some anti-social elements, who
had constructed unauthorised dwellings there
and were working there as junk dealers. As
no legal action was taken, they went ahead
with further encroachment of land. When the
wall was constructed, they tried to demolishit
and a quarrel ensued. It is clearly written in
the “Danik Hindustan” of 18th March that
inmally the police was stoned and bottles
were thrown on them, only then they took
action. Therefore, we want that a proper
anquiry shouid be carried out so that no one
has any complaint about it No one 1s happy
with the death of the persons, instead we
condole their deaths and sympathise with
therr famiies What 1s regretful 1s that some
people want to create disturbance It was
said that the Janata Party Leaders had gone
there but 't was not mentioned what Imam
Bukhari of Jama Masjid was doing there for
five hours We want to maintain brother-
hood, but some parties knowingly want to
create disturbances When the proces. of
anquiry has already started, 1et these facts
ne verfiea and till that time let the chapter be
closed The hon Home Minister's statement
1s full of tacts We trust him that he tried to
bring out ali the facts Inthe end, | would like
to submit that on the basis of the facts this
issue should be solved peacefully and im-
partially and the guilty should certainly be
punished ’

SHRI MUNNAN KHAN (Balrampur).
Many hon Members have put forward therr
views and suggestions in this House regard-
ingtheincident Some of ourfriends saidthat
the junk dealers had a hand in the construc-
tion of the wall. This is totally wrong as there
is no truth in it. There 1s a big conspiracy
behind it A number of atrocities have been
committed. This 1s a simple case of murder
The people have been murdered. Those
who were present in their house were killed
and bullets were fired atthose whose houses
were situated quite far off from the place of
incident | would like to submit to the hon.
Miruster of Home Affairs through you that a
case of murder under section 302 should
registered against those persons whn ur-
dered the finng. A report should be lodged
under sections 201 and 302 in respect of
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those poor persons who are still mi sing.
This issue which has been discussed here
fortwo hours, 1s a simple case of murder and
nothing else. The hon. Minister should re
sign from his post today itself, fheic 1 & «
fo get a case registered under section< 201
and 302.

SHRI MOHAMMAD HASSAN COM
MANDER (Ladakh): Mr Speaker, Sir |
express my deep sorrow and regiet on the
incident of Nizamuddin It 1s ragretful that
innocent persons have been killed there
Why they have been killed? Because there
was aconspiracy behind it Why wastherea
conspiracy? Because a day betore the 17th
of March, that 1s, on 16th of March, a repont
was lodged by the people of that area in the
police station that within a day or two, a wall
1s going to be constructed there. Why proper
police arrangement was not made, when it
was known in advance that trouble may
ensue at the time of construr tian of the wall
The people, coming 1o construct the wall
were not carrying bricks and building mate
nal, but were carrying lathis and indents
{tnshuls). Why were those arms needed
there? A preplanned conspiracy was behind
it When the police officers knew in advance
that there will be riot, why arrangement were
not made to stop it? The site on which wall
was being constructed, was two kilometres
away. Then, why the people going to the
mosque or Dargah were shot at. The jhuggis
located two kilometres away from the place
where the wall was being constructed, were
burnt down. These jhuggts were burnt down
to distract the attention of the Police. A fire-
brigade came to put out that fire, but those
people stopped that fire-brigade with the
help of police and for threa hours, that water
was used In the construction of the wall

Sir, | am an Indian. The death of a
Muslim or of a Hinduy, is the death of an
Indian. We should not say why a Hindu died
or a Muslim died. Wherever there are riots
whether in Kashmir, in Bhagalpur or in any
other place such incidents should be con-
demned by all of us and it should be ensured
that such incidents do not recur in future.
One of my friends said that generally people
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of minority community are killed in such
incidents. Why are they always the target of
the police bullets? | would like to submit that
if we want to save this country, we should sit
together and decide the place where exactly
atemple or a mosque is needed. We should
solve the problem through mutual talks.

[English]

SHRIi P.R. KUMARAMANGALAM (Sa-
lem): | rise to speak on this short duration
discussion with regard to the unfortunate
incident of 17th March, 1990 which took
place in Delhi near Nizamuddin.

| speak with a heavy heart because for
the first time, | think, we have started hearing
in this House that there are various types of
Indians. We can see communal overtones
taking over the mood of the House. This is
most unfortunate.

SHRI ARIF MOHAMMAD KHAN: Who
is responsible?

SHRIP.R.KUMARAMANGALAM: Who
is responsible is a very deep question but it
is comingin. Unless all of us gettogetherand
decideto put anendtoit, there is going to be
avery serious situation. What is unfortunate
isthat the suo moto statementof the Minister
is couched in such language and in such
format-l1 have deep respect for the Home
Minister, Mufti Mohaimmad Sahib: he is
known to me for years-that either he thinks
that this House will swallow all that is said or
he thinks that this House does not under-
stand that the incidents of the 14th, 16th and
17th, at the hands of police, are nothing but
collusion on the part of the police with those
groups which wanted tc put up a wali, taking
advantage of the fact that today it is possible
to get the support of the State machinery to
violate not only the laws but also the peace
that is prevalent in that area. One thing is
very clear. It is impossible that on 14th of
March, the action of the so-called AryaSamaj-
| am sorry to use the word 'so-called’ be-
cause my family, just like Subhashini Ali's
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tamily, has been connected with Arya Sama;
for a very long time and | am aware that one
of the strongest points that has been con-
nected with the Arya Samaj movement has
been its highly committed humane culture-
was not one which was planned not for the
purpose of putting up a wall but rather to
teach 'acommunity’ alesson. If one sees the
place, one would notice where the wall is
being put up and where the basti is. Not only
is there a distance between them, there is
also a nullah in between. ltis not possible for
the police to even jump across. They had to
go around. Instead of firing taking place to
disperse the mosb which had collected with
lathis from morning at 7.15 p.m. , as per the
Minister’s statement, thefiring is taking place
where the people reside on the other side of
the nullah. Notonly that, is it possible that the
police did not know that the Satsang which
is to take place is nothing but a cover up? It
is very obvious from the Minister’s statement
itself tha* t is a pure collusion between the
pclice oiiicials and that group of people
which Jecided to use the State support and
build this wall, which they cculd not build for
so many years. There is a dispute. Whether
it is a fair dispute, wrong dispute, good
dispute, whetler the land was rightly owned,
whethar it was 29.1 bighas or 7.1. bighas or
5bighas or 21 bighas, |do not think that is the
issue before the House. The issue is that a
very unfortunate incident has taken place
which really, | would like to state, is an
attempt by a section of people to: (a) teach a
community a lesson; and (b) use religion as
a cover and religious sentiments as an arm
to do what they cannot do in the normal
process of law. If in every property dispute,
as the hon. Member Subhashini Ali has said,
we are going to resort to State machinery
and the: police to grab land, then there is no
more law zand order in this nation. Sir, criti-
cism has peen thrown from that side on us
about the past incidents. It is rather unfortu-
nate that scrne Members while speaking in
this Hcuse spoke that these were those
officials trained in 1984. Well, if these were
those oificials trained in 1984, then it is the
same police officials, | am sure, at times
eariier wthen similar attempts were made,
dispersed the mobs and quelled such com-
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munal forces taking the upper hand. So, Sir,
the situation is not only in Dellvi, but also
almost afl over the country, we are finding
that the State Government employees,
Central Government employeas, law and
order authorities, are being divided unfortu-
nately on religious and communallines, caste
lines. Sir, it is rather a serious situation. It is
not a situation where one is just talking for
the sake of talking. | fee sorry that the state-
ment is snow-balled. il is not even willing to
raally criticise the break—down of law and
order in the machinety. Sit, f the ‘Dargah’
r:an have bullets in it and a man can die in
front of the ‘Dargah’ and a child standing in
the second storey can be shot down and the
excuse is to disperse the maob that was
beating the two policemen and then the
Home Minister of this country is going to
accept that and put 1t in a statement before
this House, what as happened in this coun-
try? Sir, not only that There 1s a talk of
Bangladeshi. Can | go one step further? All
‘Aryans' are not Indians 1t i1s the Dravidians
who are Indians. Suppose I say that, how will
it sound? It 1s going to the other extreme A
perccn might have been in Bangladesh at
o ¢' ne, mght have bzenin Pakistan atone
' =« *nncehehas ssettlec inindia, heisan

irespective of his community, irre-
- t.we of his religion...(Interruptions)

[ Transiation)

SHRI MADAN LAL KHURANA: Then
you would bring people from China and
Pakistan here .{Interruptions) .

SHRIP.R KUMARAMANGALAM: First
you try to understand the English. There 1s a
word “settled”. understand its meaning

|English)

Sir, unfortunately, this is the problem
There is a lack of understanding of the real
situation. You can paint anybody with any
name, but once he has settled and become
acitizenof India, he is an Indian, he does not
belong to any other country. Khuranaji is as
much an Indian as any other parson who has
come from another country and settled down

CHAITRA 1, 1912 (SAKA) Incidents in Nizamuddin 542

on 17.3.90

and become a citizen of this country. | would
like to end only by saying this ...(Interrup-
tions)

[ Transiation)

DR. SHAILENDRANATH SHRIVAS-
TAVA: Mr. Chairman, Sir, this means that
any foreigner whether Bangladeshi or any
other can settle anywherae in india and can
become an indian citizen. He is saying this
thing in the House and that too in front of the
hon Home Minister...(Interruptions)

[Englishl

SHRIP.R.KUMARAMANGALAM: Ithink
the hon. Member ggain does not understand
English. If he wants, | well tell him in Hindi
Here what 1s happening is that without hear-
ing the tranmlation of my speach in Hindi,
they are presuming their own mental trans-
lation. Mr. Chairman, Sir, | would seek your
indulgence in this. | am not making any
controversy. They are unfortunately intrud-
ing jinto my speech | would only like to say
that certain document belonging to officia
agencyies Inclugng the ‘'samshanghat’ reg
isters, { understand, were being referred toin
this House. | wonder how they came into the
possession of the Member. It shows that it is
not only the Police but it is also the authori-
ties and the officials of the NDMC who are
involved in this whole exercise. it is very
interesting to know how this is functioning. |
would request the hon. Minister ta look into
it in depth. There is a sinister plan to bring a
communal war in this nation. |

| request the Minister to take immediate
steps to put a full stop to the dangerous
communal plan of one of his crutches.

DR. VENKATESH KABDE (Nanded):
Sir, I think you for giving me an opportunity to
speak in the debate.

It 1s easy to be wiser after the events.
This is rather a cerious matter which has
come up for discussion before the House
There are several thoughts that criss-Cross
one's mind. However, | would like to make a



543  Diss. under
Rule 193

[Or Venkatosh Kabde]

*» or sad observation that as humanbeings
and people belongirg to ditferent political
p- nties we cannot come out of our prejudices
ard canvictions regarding what is right and
watis wrong. S, | need hardly state before
th1s august House that itbehoves upon us as
custodians of democracy and secularism
that we have to rise above partisan consid-
erations and rationalise our thinking on such
nccasions. | neither have the authority nor
the desire to apportion blame to one side or
the other, but just would like to ponder over
a tew points and would like to share them
with the hon. Member of the House. his well-
xnown that the situation was smouldering for
some time and the trouble was expected at
7 00 a.m. and was known to the police au-
thorities. It is a sad conclusion that the law
and order authorities could not take proper
precautions in this city of Delhi and avertthe
damage caused to the humanity.

Sir, may | suggest that in all such fla-
grant situations there should be a hot line
between the highest authorities at political
and administrative levels and quick action
should be taken. | am aware that all said and
done this will not prevent recurrence of such
incidents because | believe ultimately itisthe
ronscience of the society which is the real
pretector of the society.

Finally before | conclude, | would sug-
gest that the fate of the society depends on
some strong social minded persons whose
wisdom and authority it beyond question,
and these are the people who should be
organised and pressed into action to work
with law and order authority in such situ-
ations. What is true for such occasions is
also true for religious or victory processions
of the political parties which are indeed dor-
mant volcanoes of communal tensions.

SHRI VASANT SATHE (Wardha): Sir, |
did not earlier want to intervene in this de-
bate, but | feel after hearing all the discus-
sions that a very serious trend is emerging
and | want the Hon. Home Minister to take
note of this. This is something really very
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sernous that is emerging in this country and
Jniess all those who love aur Motherland, all
those whofeelthat Indiamusi stana .nc stay
united irrespective or eligion, Givud, caste
or any other differences and rise above
political party labels 1 .:in airaid thic trend
that you see, the symbol of which—as
Subhasiniji pointed out earlier, this is a
symbol, this is not a small piece of wall atone
place. This is a symbol of what is happening
in a big way in other places because some
people in this country saw that they could
rise on a wave of fundamentalism and come
to power suddenly in a big way on the wave
of such fundamentalism. | would like to ask
the House...(/nterruptions). You take things
seriously. Youdon't understand the serious-
ness of the matter. Don't interrupts like this.
You understand the gravity of the situation.
It is alright politically you may feel that this is
agood thing and strike while the iron is not of
fundamentalism to cometo power in India as
a party in this country believing in one relig-
ion. This ambition may fair for you, but con-
sider the portent and the gravity for our
nation. #f such a trend develops today for
political opportunism, then that is where all
progressive minded people must think seri-
ously. It is alright you may have permuta-
tions and combinations of power; you may
want tn support, but this is not going to help
the stability of our country....(Interruptions)

[ Translation]

Think about the country. verybody
however as to what is in your mind today.

[English]

lam warning this House and through you this
nation about it. We must know where we are
going. My good friend Chadrasekhariji is
here and if this trend continues in this coun-
try, we will have a total disaster coming to
this nations in the form of religious funda-
mentalism ana fanaticism. This is what |
want to warn. This incident in Nizamuddin is
only a symbol. Today, you are taking this
grave land issue; yesterday is was the issue
of some five Hundred thousand or six hundred
thousand years old Masjid. Can a five
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hundred years old Mosque be destroyed for
a five thousand years old temple of senti-
mental attachment? if this is to continue, it
can axtendtc thousand of places in this land,
to Mathwura, Banaras etc., and where will it
stop? Now, in Delhi if you start this.

[ Transiation]

Shri Khurana, think over this matter
senously. Your dream of 'Hindu Rashtra’
may be good idealistically, but if this commu-
nai violence continues, then what will hap-
pen? | would like to tell you that the edifice of
this country rests on humantarian values.
Ourcultureis the culture of humanity. lwould
Iike to warn thatif they ignore this aspect and
if they dip it in the colour of fundamentalism,
it will pose a grave danger for the country.
‘Ne should seriously consider this issue. |
would urge the hon. Home Minister to pay
attention in this regard. '

SHRI CHANDRA SHEKHAR (Ballia):
Mr. Chairman, Srr, | have per force to partici-
pate in this discussion with a heavy heart. |
did not want that such question should come
before us. But the reality of life is that we
cannot lose sight of these things. The warn-
ing given by my friend, Shri Sathe is the
warning of time and our future will become
dark, if we do not pay need to it in time. This
is my view. | will not point towards any person
or any group, but would like to say that the
civilization and culture of our country is thou-
sands of years old and we have seen many
changes in the course of history. We have
passed through many ups and downs politi-
cally, but the chain of our civilization and
culture remained unbroken. In history, many
rulers came and went, butwe maintained our
amity. |do not claim to be the custodian of old
culture, but those who do must read the
following inscription on the door ofthe House:

“"Agar Nigah paroveti ganana
laghuchetsam.
Udarcharitanam tu vasudhaiv kutum-

bakam.”

Thousands of years ago, authors of our
scriptures diracted L .natthe whole world is

CHAITRA 1, 1912 (SAKA) Incidents in Nizamuddin 546

on 17.3.90

like a family. But we are fighting over justone
yard of land belonging to the cremation
ground or graveyard. We feel hurt when we
witness such a scene in this House. | would
like to appeal to the House through you, that
if we fail to identify this danger in time,
nobody knows what will happen to this coun-
try. Many of my friends, who are praising me
now, had criticized me when | said that
sending army inside the Golden Temple was
an unfortunate event. | had not spoken this
with a view to making any political gains. In
my opinion, if one tries to break the tradi-
tions, history will never for give him. We
should not break the traditions ruthlessly.
Mr. Chairman, Sir, | would like to submit
through you, to the hon. Home Minister that
whenever the people balonging to minorities
put forward their demands-no matter in which
part of the world they are-they get agitated
due to the feelings of distrust, misery and
pain. | would specially like to tell my col-
league Shri Khurana that the people belong-
ing to minorities are everywhere in this world,
whether it is because of language or be-
cause of religion. If we go by their bitterness,
1 am afraid we would arrive at wrongpolitical
conclusions. We should try to understand
tharr feelings and if they have some appre-
hensions or if they feel that they are not
getting justice, we must try to remove this
feeling-be it the present Government or the
previous Government. | would like to request
the hon.Home Minister that it is not a simple
law and order problem but people’s senti-
ments are involved. This fact cannot be
denied that the sentiments of the people
belonging to minorities in this country have
been hurt. We should try to remove this
feeling of fear from their minds, otherwise it
will lead them to desperation and this des-
peration on their part can put this country on
the hearth of fire and destruction. Many hon.
Members irrespective of their party affili-
ations, asserted that they would be able to
solve the Punjab problem through strong
measures but we could notteach alessonto
one and a half crore Sikhs in all th 2se years.
My friend Shri Kumaramangalam said that
we were trying to teach a lesson to the
members of another community. Let them
learn the lesson in due course. | would like to
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say that no community should try to teach a
lesson to the country. It would be better if we
learn cur own lessons. | don't think that the
police officers or any body else is to be
tiamed. | wotid like to tell Shri Hukumdeoiji
that all the golice officers are not indolent
that they may be thrown out. But hon. Home
Minister, Sir, can action not be taken even
ao-mng Mose who have dragged the body of
aman ... 1 uog and there is evidence in the
form of a photograph. | know the police
officers here, some of them are very honest
and able and | have full faithinthem. But lam
astonished to learn why action has not been
taken against the policeman who dragged
the body of a person like a dog. if we don't
take any action, it appearsthat we don’t want
to do anything at all. The solution to such
basic and controversial questions cannot be
found either by taking the issue to the streets
or by show of strength. Only the judiciary can
decide. If we will overlook the judiciary and
instead try to solve itin this manner, by using
force, then the problem will become more
complex. | \would submit to Shri Khurana
that history is not going to spare either him cr
me. So many great personalities have come
and fallen to dust. Even the emperors of
Delhi are lying in their graves. It does not
matter much as to who occupies the throne.
Today the voice of humanity is being gagged

and all of us should try to revive this voice .

and only then we can hope to find a new way
for this country. | would request the hon.
Home Minister not to disgrace the entire
administration to save the skin of a police
officer. Don't earn a bad name for yourself by
trying to solve this problem through show of
strength. Action should be taken against
those who have committed injustice and the
decision should be taken by judiciary alone.
If this much is done, it would create confi-
dence in the hearts of the people.

[ Translation;

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): Mr.
Chairman, Sir, all the members of different
parties in the House have expressed their
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concern over the incident that took place in
Nizamuddin. Shri Chandra Shekhar has said
that it appears to be very simple but it is not
so. Presently, we are facing the probiems of
Punjab and Kashmir and we know that the
people of these two states are agitated and
feel a little bit alienated also. We have been
trying our bestto solve the crisis in Punjab for
the last five-six years. It will not be an exag-
geration to say that it is eating into our vitals.
Shri Mohammad Shafi has already stated in
this Houss that e :ircumstances are re-
sponsible t0 a great externt for tne situation
prevailing in Kashmir. The peuvple of Ka-
shmir are directly affected by ary communal
violence taking place here in Delhi. Thus, |
would like to say that if we want our country
tc become strong and our fellow citizens to
prosper, then we should not raise any ques-
tion of minority or majority. | would prefer not
to go into that question as Shri Chandra
Shekhar has very rightly said that such inci-
dents of violence taking place in the land of
Ganga and Yamuna rivers is unbecoming.
This land has always assimilated in itself
every plus point of different cultures and the
people in turn were influenced by the civi-
lized culture of our land. This particular inci-
dent has taken place at such an unfortunate
time wher on one side we are trying to meet
the chaiienge in Kashmir and on the other
side, the dark clouds of an attack by the
enemy are lcoming large on the borders of
Punjab. Although similarincidents have taken
place in Bhagalpur, Meerut, Makrana and
many other places also but since this inci-
dent has happened in the capital of India, it
makes the matters much worse. If the situ-
ation cannot be brought under control even
in Delhi on a small issue, then what will be
the fate of other states. This is not an issue
of the temple and the mosque or the crema-
tionground and the graveyard. Eventworeal
brothers fight with each other over ftrivial
issues but in such cases, either both the
parties sit together and sincerely try to re-
solvethe differences amicable orthe issue is
settled through the courts. Why does it
happen that people belonging to one par-
ticular community assemble on one side and
peonle belonging tothe other community are
on the opposite side? Why every time the
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policy of ‘Might is right’ is adopted to solve
the problem? The proper method is to reform
our law and order machinery it there a
remedy to the poison of fundamentalism that
has spread from village to village and vitiated
the minds of the people? Why we could not
bring the situation under controlin Bhagalpur
and Meerut even in three months’ time?
Merely the reformation of the law and order
machinery will not be sufficient. What is
needed most is that the people should be
inspired to stand together in the times of
crisis. Otherwise, we will have to face lots of
problems. Even then, | would like to say that
if we want our nation to progress and pros-
per, then no further divisions of our mother-
land in the name ot religion should be al-
lowed at any cost. There is no doubt that the
statement which | made in the House is
based on the reports and information and
facts that | have received. | have tried to
relate the factual position. | have added
nothing to it. It is true that this dispute has
been going on for the last many months and
years. It is also a fact that the matter was
taken up with the Arya Samaj in the pres-
ence of police officers a number of times and
they contended that they had done nothing
wrong. On 16th March they had a meeting
with the Additional Commissioner of Dethiin
which they said that they merely wanted to
visit the place and would do nothing. A
delegation came to my residence also at
12.30 and they expressed their apprehen-
sion that something was definitely going to
happen there the next day. They were of the
view that a mob would go there to demolish
the mosque. It is true that a mosque and
some shops have also been constructed
alongthewall. Thiswas inthereportbut it did
not mention that any wall would be con-
structed 2t the cremation ground. They were
apprehensive that eficrts would be made to
demolish the encroachments near the
mosque. | do not want to say anything about
the S.H.O. but the Assistant Commissioner
of Police and Deputy Commissioner of Po-
lice should have anticipated the situation
that they may not keep their word. People
started pouring in from 7.15 A.M. onwards.
They came in trucks and brought building
material, bricks etc. The police was not there
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tilt then. Slowly the crowd swelled andonthe
other side also those who had come to me
started collecting. After that stone pelting
began. It is true that police was not present
there at that time. Slowly the crowd was
6,000 and odd people and the two groups
clashed. It is also a fact that 4-5 police
officers and 7-8 constables were injured and
the situation became very difficult because
people on one side were raising the slogan
of “Har Har Mahadev” and on the other side
that of “Allah-o-Akbar”. It became very diffi-
cultfor us to disperse the mob. Many leaders
like Shri Dipen Ghosh and others visited the
scene and tried to calm down the people but
nothing could be achieved. It is also a fact
that police wanted to impose curfew but
before that, it was essential to disperse the
mob. We regret that the police was forced to
open fire on the mob. Consequently we
ordered a judicial enquiry into the whole
matter and a judge of Supreme Court Shri
Hedge has been asked to submit report
within three months. | do not want to go into
things, particularly aboutland and wall, which
have already been discussed. My informa-
tionis thatthe wallwas not completed. There
was a demand for a long time that the con-
struction of wall should be s.opped. It is true
that we have transferred the Assistant
Commissioner of Police and S.H.O. of the
area...... (Interruptions)....... | want to say
that besides judicial enquiry into the whole
incident, we are going to conduct a depart-
mental enquiry also, and we will forgive none
but condemning the entire Delhi police on
this score is not good. We cannot condemn
the whole police department. No such inci-
dent has taken piace in the last four years.
Theretore, | would not like to condemn the
entire police force. If an incident takes place
somewhere because of the mistake of a
constable, the entire Delhi police cannot be
blamed for that. When we talk about the
Delhipolice, their record of service has been
commendable asthere has been no incident
during the last four years, By and large the
police officers are responsible and capable.
It istrue that this incident could have sparked
a communal clash. God forbid, it did not
happen as it happened in Bihar 2-4 days
back. | do not know how that crowd started
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gathering on both sides and there was a
clash between the police and the people. It
was a clash between the administration and
the people but it was not a communal clash.
Had it happened, its tremors would have
shaken the country.

Mr. Chairman, Sir, | would like to inform
my colleagues, so far as judicial enquiry is
concerned, it is being conducted. So far as
taking other action is concerned we will take
administrative action and as | have said
earlier both the officers have been trans-
ferred. Besides, | myself visited the spot. |
want to say that the people who live there,
whether they are Bengalis, Assames or
others, are all citizens of our country. When
| went there, | saw cowdung strewn every
where. There is a small park but there 1s no
proper fencing. We will have to give them
alternative place to settle. There are some

* people who wantto occupy it forcibly whether
it is the land of the grave-yard or the crema-
tion ground. Vested interests are on both
sides. Therefore, there is no fencing of that
park. Some people create obstructiors in it.
| want to submit to the hon. Members that to
err is human. After all policemen are also
human beings, it they commit any mistake,
we will see to it

| had accompanied the Prime Minister
on his visit to the riot affected areas of
Bhagalpur. When we visited some Mohallas,
the people said that they had only one
demand that B.S.F. should be deployed for
their safety. They said that they did not want
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any other help or assistance. The people
have that much confidence. The people
should know that the police is our guardian.
| mean to say if something happens, like a
dacoity in a house or a son of a person is
killed, he knocks at the doors of the custo-
dian of a law to seek justice but God forbid if
that guardian of iaw becomes violator of law
orthe protector becomes predator then what
would happen. Therefore, we try that the
reputation of our para-military forces i.e.
B.S.F.,C.R.P.F. and Police remain unblem-
ished. It has been said that Delhi Police was
involved in it and they took part in it, but | do
not believe it. | can say that there was some
incompetence on the part of Delhi police,
whether it was at the officer level or at the
lower level, does not matter. They have not
tackled the situation properiy. | called the
Police Commissioner and told him that this
was his negligence and such things should
not recur in future. i also instructed him to
take action in this matter. | would like to
appealto allthe Memb:ers io ot acrosicarty
lines and condemn susihi incidents,

[English]
MR. CHAIRMAN: The House stands

adjourredtore-assemble tomorrow at11.00
AM.

20.00 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Friday, March 23, 1990/
Chaitra 2, 1912 (Saka)
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